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LOK SABHA DEBATES

LOK SABHA

Thursday, July 9, 2009/ Asadha 18,1931 (Saka)
The Lok Sabha met at Eleven of the Clock

(Mapam SPEAKER in the Chéir)
ORALANSWERS TO QUESTIONS
[English]
MADAM SPEAKER: Q.No. 81, Shri Vilas Muttemwar
Appointment of Judges

*81. SHRI VILAS MUTTEMWAR: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether suggestions have been received from
various bodies including Law Commission in the matter of
appointment of Judges to the higher courts;

(b) if so, the details thereof;

(c) whether the Government proposes to include this
within the scope of the proposed judicial reforms; and

(d) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): {a) to (d) A Statement is laid on the
Table of the House. '

Statement
(a) Yes, Madam.

(b) The Law Commission has, inter alia, suggested
in its 214th Report that the primacy of the Chief Justice of
India and the power of the executive to make appointment
of Judges of the Supreme Court and the High Courts should
be restored. The Department-Related Parliamentary
Standing Committee had also recommended restoration of
pre-1993 position.wherein the executive and the judiciary
both were involved and the executive had primacy in the
matter of appointment of Judges-of the higher Courts. The
Committee also suggested that appointment of Judges could
also be entrusted to a wider body other than the Collegium
with representation from both judiciary and the executive.

(c) and (d) The Government is in the process of
preparing a road map for judicial reforms in the country. For
this purpose, the Government has begun to hold wide
consultations. A final view on this matter will be taken
thereafter.

SHRI VILAS MUTTEMWAR: Madam Speaker, in reply
to my Question, the Minister has mentioned that the Law

Commission has, inter alia, suggested in its 214th Report
that the primacy of the Chief Justice of India and the power
of the executive to make appointment of Judges of the
Supreme Court and the High Courts should be restored.

From time to time, there have been pronouncements
by the Supreme Court about the appointment of Judges.
Article 124 of the Constitution vests the power of appointment
of the Chief Justice of India and the Judges of»Suvpreme
Court in the President. The President shali make the
appointment 'after consultation' and not'in consultation.

Again, in a majority judgment the Court ruled that article
217 (1) of the Constitution places all the three constitutionat
functionaries on the same pedestal and no primacy was
given to the Chief Justice of India. Even some of the former
Chief Justices of India who believed in giving power
exclusively to Judges, revised their opinion in favour of the
National Judicial Council.

The Malimath Committee also recommended that a
set of guidelines be evolved regarding the appointme_nt-of
quality judges. In view of these, | would like to know from the
hon. Minister whether the Government has come to any final
conclusion about the procedure to be adopted with regard
to the appointment of Judges to the higher Judiciary.

SHRI M. VEERAPPA MOILY: There has been a lot of
debate on this. In India, we have a system, which is totally
different from the rest of the world. Insofar as USA, UK,
France, Germany and many other countries are concerned,
there is an objective method wherein the Executive Head,
the Administrative Head and also the Judiciary are involved;

" sometimes, Judiciary was not involved at all, in the

appointment of Judges.

In fact, prior to 1993, the position was very clear. Even
it was reiterated in the case, S.P. Gupta versus the President
of India, where the primacy of the appointment is with the
Chiet Justice of India or the Chief Justices of the respective
High Courts; then the Executive have primacy since it is
accountable to the people. This was the position before
1993. The recommendation for appointment can be initiated
by the Union Government or the State Government as the
case may be. A High Court Judge cannot be transferred a
second time; and the second transfer made on the
recommendation of the Chief Justice of India, is justifiable.
Their strength was also referred to that. )

But the position changed after the majority judgment
of 1993, and it altered the meaning of expression
‘consultation’ for consent. The whole difficulty came because
of this. In fact, even the Law Commission from time to time;
in their.reports said like this.
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In its 15th Report, the Departmentally Related
Parliamentary Standing Committee on Demands for Grants
of the Ministry of Justice called upon the Ministry to come
forward with a concrete alternative. Again, in Chapter'V of
its 21st Report, the Departimentally Related Parliamentary
Standing Committee - it is quite relevant to mention this -
after hearing a few of the ex-Chief Justices of India namely
Justice P.N. Bhagwati, Justice R.S. Pathak, Justice
Ranganath Mishra and Justice Malimath, an eminent ex-
Justice and an author of a Report on Reforms of Criminal
Justice System, expressed that there was a consensus
among Committee Members that the pre-1993 position
should prevail.

Madam, 214th Report of the Law Commission again
reiterated this position. They again said that pre-1993
position will have to be restored.

Now, Madam we are working on a road map for judicial
reforms. We do not want to confront judiciary. At the same

time, it can be done either by the judiciary or the Supreme,

Court reconsidering their present position; go back to pre-
1993 or come out with their objective criteria for selection of
judges both at the States and the Centre. Or else, the law
will have to be made and that law needs to be passed by
this House. Ultimately, the output of the judges who are going
to administer justice, their quality should be utmost. If you
see the judicial impact, there is also some study made that
pre-1993 was considered to be better on merit than the post-
1993. This is the position.

We have an open mind. We are working on that. We
would like to take the Parliament, Opposition, Jurists,
- everyone into confidence.. Ultimately, we are going to have
a final national consultation on judicial reform which
includes the subject in the Act, National Judicial Academy
Bhopal.

SHR! VILAS MUTTEMWAR: Madam, of late there has
been a lot of criticism about the fairness and lacuna in the
existing procedure for the selection of judges. With a view to
provide transparency in the appointment of judges to the
higher judiciary, one of the suggestions made was the
creation of an All India Judicial Service. The first Law
Commission had suggested the constitution of an All India
Judicial Service with a view to provide an opportunity to
bright young Law Graduates t6 come successful in All India
Competition Examination. They should constitute the cadre
and after the prescribed training would be posted in different
States to be eligible for appointment to the higher judiciary
on the basis of their proven merit. | feel this was the one
suggestion which could provide the best quality of judges
not only in lower court but also in the higher judiciary. There
is a suggestion that there should be reservation for the
backward, minorities and other OBCs for the appointment of
judges.

JULY 9, 2009

to Questions 4

With your permission, Madam, | would like to know
from the hon. Minister whether the Government is considering
this suggestion also.

SHRI M. VEERAPPA MOILY: Madam, there are two
components in the question raised by the hon. Member.
Insofar as the National Judicial Service is concerned, this
proposal is under serious consideration of the Government.
We do it after due consultation with all stake-holders.

Insofar as the reservation is concerned, reservation is
available in the subordinate judiciary. It already prevails in
all the States. Insofar as the higher judiciary at the High
Court and also the Supreme Court is concerned, it is not
before us. We have not discussed it. We have not applied
our mind. This is a matter which the Member has raised
today. | do not think our Government at any stage thought
about it.

SHR! D.B. CHANDRE GOWDA: Madam Speaker, there
are three recommendations. One is the Law Commission's
recommendation. The other is the Parliamentary Standing
Committee's recommendation. The third one is the expansion
of the collegium for the appointment of judges. May | know
from the hon. Minister, among the three which of them the
Government will accept and how much time does it take?
Will the Government takes the Parliament into confidence
and submits how many days it will take otherwise,
appointment of judges are coming in the way of disposal of
cases in various High Courts as well as Supreme Court?

SHRI M. VEERAPPA MOILY: Madam Speaker, | will
answer the latter question first.

MADAM SPEAKER: Please answer one question.

SHRI M. VEERAPPA MOILY: As far as judicial
appointments are concerned, nothing will be held up for
want of a decision on that. Finally, a view will be taken only
after consulting the States, the stakeholders, Parliament,
opposition leaders, jurists and everyone concerned.

[Translation]

SHR! SHAILENDRA KUMAR : Madam Speaker,
through you, | would like to tell thé hon. Law and Justice
Minister, as Shri Vilasrao Muttemvar has rightly submitted
that judges in the High Court and the Supreme Court should’
be appointed through the Indian Judicial Services

examination and provision of reservation should also be

made therein.

Secondly, whether intervention of Judiciary and
Executive or a tug of war between them is affecting the
appointments? If so, the questions put forth here by the hon.
Members in respect of transparency being maintained in
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the appointments of judges, are relevant as that is necessary
for ensuring quality and transparency in our judicial system.
Throughout the country we find very few female judges and
we talk of women reservation. Would the hon. Minister
propose to formutate any action plan to make up the
shortcoming in this regard?

[English]

SHRI M. VEERAPPA MOILY: Madam Speaker, the
social engineering, whatever is the field including the
judiciary, needs to be addressed. But at the same time, we
have not considered any reservation at the level of judiciary
including the High Court and the Supreme Court levels.
This matter is not before us but we can discuss about it. | do
agree that more transparent component should be added
while appointing the judges.

[Translation]

SHRI SHARAD YADAV: Madam Speaker, | would like
to submit that unlike our country the practice of selecting
judges by judiciary itself is not followed any where in the
world. Discussion in this regard has been going on for the
last five years. | welcome you as a new Minister. Even when
‘we are at home, we are in politics. When | was a Member of
Upper House, | tried to raise a matter_concerning a former
judge. What | mean to say is that only politicians are
accountable in this country, otherwise, no other person being
in media, bureaucracy or judiciary, has got any accountability
which means that in a sense, .rest of all are free. These
people have all kinds of liberty, whether it is in regard to the
release of films, telecasts in media or shows of Michael
Jackson, only politicians do not enjoy such liberties. News
in regard to judiciary come and | had raised the issue in the
Upper House in reépect of one of the former judges.

| would submit to the hon. Minister that this discussion
has been going on for the last five years and the buzz is
around that we are cheated, defeated even in the Parliament,
then where to go, let us go to the Supreme Court or the High
Court. 1 don’t want to say anything, | respect all these
institutions, | do not want to violate the decorum, but the
poor state of affairs is evidently there. The condition is such
for which there is no place for lodging complaints. This is a
very strange thing, like the holy ‘Kuran’ and ‘Geeta’. So Many
committees have been constituted to find out a complete
solution in this regard which is mentioned here frequently.
No one knows whether this Parliament, this democracy will
ever come out of the web of these committees? So, the
Government should first of all declared earlier, adopt and
implement the old process which was better, and then, reform
could be undertaken. | would like to submit that this way we
would be able to find some way out. The proceeding of the

ASADHA 18,1931 (SAKA)

to Questions

Parliament is going on here, the Government should declare
it now, we all are with them. Why do not they make
announcement, why is the fuss? They themselves are
selecting their colleagues.

MADAM SPEAKER: Sharadji, please ask your
question.

SHRI SHARAD YADAV: Today, the question is in regara
to selection, leaving aside the committees, the Government
should give a reply categorically in this regard as to what
immediate steps are proposed to be taken in this regard.

[English]

SHRI M. VEERAPPA MOILY: Madam, | do appreciate
the tenor the question raised by a senior Member of
Parliament. | would like to assure him, on behalf of the
Government, that we need to come to a logical conclusion
and that should be arrived at by a national consensus.

SHR! BASU DEB ACHARIA : How much time will it
take? '

SHRI M. VEERAPPAMOILY: It will not take much time.
it will definitely take a couple of months, but not a couple of
years. We have already spent a couple of years on this.
After all, the letter and spirit of the provisions of the
Constitutions would have to be upheld. The Parliament has

‘paramount powers over all the other wings, whether it is the

Judiciary, or the Executive or any other Administration.

So, |, on behalf of the Government, would like to assure
the hon. Member that this decision is a long awaited decision.
The waiting period has been agonizing; the waiting period
has been too long and | think we need to come to a national
consensus after taking everybody into confidence. At the
same time | would like to reiterate that | do not think that
there is a need to confront the Judiciary on an issue like this.

[Translation]

SHRI VIJAY BAHADUR SINGH : Madam Speaker, |
have practiced law for 40 years in Allahabad High Court.
Whenever the matter of judicial reforms is raised, the
Government gets bogged down by the talk of confrontation
and argument of fear. Now, there is no scope for confrontation
and fear. The country wants real judiciai reforms. For
example, some one practiced law for 25 years in Uttar
Pradesh and he was public prosecutor for 25 years. The
Government have many big institutions and universities.
When the person assumes the responsibility of judge and
the case of a university comes for judgement, what would
be his reaction? There would be inherent bias, inherent
fear will jeopardize the case. The mechanism of inhouse
judges has failed. The issue is very serious. Every Govern-
ment. ...(Interruptions)
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MADAM SPEAKER : Please ask your question.

SHRI VIJAY BAHADUR SINGH : | would like that the
process should be made expeditious and a time frame
should be fixed. ...(Interruptions}

MADAM SPEAKER: Please ask your question.

SHRI VIJAY BAHADUR SINGH : My point is whether
the Minister of Law and Justice propose to take a decisiorrin
this regard in this session itself?

MADAM SPEAKER: These are the suggestions, you
please ask question.

SHRI VIJAY BAHADUR SINGH: My question is that
transfer is the first step in the judicial reforms. A person who
belongs to Uttar Pradesh and has practiced at Allahabad
should be transferred in the Hindi speaking States. If one
does not want to be transferred, one can refuse the Post of
judge.

MADAM SPEAKER : Your. suggestions have been
received.

[English]

Mr. Minister, would you like to respond to his sugges-
tions? There is no question.

[Translation]

*SHRIMATI PARAMJIT KAUR GULSHAN: Thank you
Madam Speaker, SC/ST people are being sidelined in higher
judiciary. Whenever there is direct recruitment SC/ST
candidates are ignored on the plea that they are not suitable.
The country got independence 62 years ago whereas the
-'Suitability' has not been defined so far in this country.
According to my information in the higher judiciary in the
state of Punjab, Delhi and Rajasthan there is only one judge
each belonging to SC/ST category through direct recruitment.
According to my information those belonging to SC/ST
community are not in higher judiciary throughout the country.
At the time of promotion from lower judiciary to higher
judiciary, SC/ST judges can be appointed there against those
posts.

[English]
MADAM SPEAKER: Ask your question.
[Translation],

*SHRIMAT! PARAMJIT KAUR GULSHAN:Yes madam,
| am asking a question. When the turn of SC/ST judges for
promotion comes, their'files are kept pending for years
together and the $éame are cleared only when they have
already retired. This is a stark reality. There are number of
examples.

JULY 9, 2009

to Questions 8

[English]
MADAM SPEAKER: Ask your question.

[Translation]

*SHRIMATI PARAMJIT KAUR GULSHAN: The Seventy
percent of the cases pending in higher judiciary (High Court
and Suprenie Court) are pertaining to SC/ST community
and justice is denied to them. So | would like to know from
Hon. Minister of Law and Justice whether the reservation
for SC/ST and weaker sections of society would be
implemented in higher judiciary or not? Thank you.

[English]

SHRI M. VEERAPPA MOILY: Madam Speaker, after all,
social engineering is not a charity. It is a right which has to
be given to everyone. Till we take a proper decision on this,
we requested the Chief Justices and also the Chief Justice
of India to keep in view suggestions regarding SCs, STs,
OBCs, women, minorities, etc. to be considered by.
recommending the names. We will ensure that happens
and definitely, when it comes to a holistic approach for a
reform, all these things will be effectively implemented.

SHRI P. KARUNAKARAN: Madam, Judiciary is one of
the most important instruments of our democratic set-up.
Independent functioning of the Judiciary arld its sovereignty
has to be upheld. At the same time, there are different views
or valid views expressed by eminent personalities of the
judicial circle itself to appoint a Judicial Commission to look
after transfer, promotion and other amenities of the judicial

-set-up and to make the Judiciary more healthy and

transparent. May | know, through you, whether the
Government has decided to appoint a Judicial Commission
in this connection?

SHRI M. VEERAPPA MOILY: Madam, the talk on_
Judicial Commission and Judicial Council are under the
consideration of the Government. On what is appropriate in
a situation like this, we will definitely apply our mind arid
take a decision.

Airport Development Fee from Passengers

+
* 82. SHRI TATHAGATA SATPATHY:
SHRIMATI BOTCHA JHANSI LAKSHMI:
Will the Minister of CIVILAVIATION be pleased to state:

(a) whether the Airport Authority of India is charging
airport development fee from passengers at certain airports;

{b) if so, the reasons therefor;

(c) whether the International Air Transport Asso-
ciation has protested over levying airport development fee;

*English transiation of the speech originally delivered in Punjabi.

*English translation of the speech originally delivered in Punjabi.
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(d) if so, the details thereof;

(e) whether the Government has received comp-
laints that airport development fee is charged for facilities
that may come up only a few years later; and

(f) if so, the details thereof and the action taken by
the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHR! PRAFUL PATEL): (a) to (f) A Statement is
laid on the Table_of the House.

Statement

(a) No, Sir. However, the Delhi and Mumbai Airport

are charging Development Fee.
(b) Does not arise.

(c) and (d) No such protest has been received from
International Air Transport Association (IATA).

(e) and (f) Yes, Sir. Resources of Aviation Redressal
Association (ROAR) have protested against levy of
Development Fee. A Writ Petition in Delhi High Court has
also been filed by the ROAR in this regard. Development
Fee at Delhi and Mumbai airports has been levied to bridge
the funding gap due to reduced expectation from refundable
security deposits as a means of finance. The completion of
modernisation of airports at Delhi and Mumbai, in a time
bound manner is of paramount importance.

SHRI TATHAGATA SATPATHY: Madam Speaker,
through you, | would like to know from the hon. Minister
whether this is a policy of leap before you look of his Ministry.
Normaily, we are used to toll gates being put up on highways
or on roads that have been completed. When companies
have taken up Mumbai and Delhi Airports for modernisation,
alot of hulla-gulla had happened at that time that privatisation
was going on and a new era was being opened up.
Everybody was excited about it. But what do we see today
in the airports? Madam, you must have travelled from Delhi
so many times. If you or the hon. Minister had to pick your
own baggage, you may find that the conveyer belts are so
. close to each other that people do not know where to stand.
The toilets are stinking. These cannot be called as modern
airport amenities. .

My question is, why are we defraying the cost of private
companies who are supposed to modernise the airports at
their cost? How many of the hon. Members, who are very
conscious, highly educated people of this nation know that
every time they fly in or out of Delhi, they are paying Rs. 200
as airport fee or if they go abroad, they pay something like
Rs. 1000 from Delhi and Rs. 1300 from Mumbai. Even we
do not know about it.
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So, the average passenger is not made aware of the
damages that are being incurred on his or her wallet. Why
does the Ministry allow defraying of the cost for private
companies which are supposed to do it, which are supposed
to modernise the airports at their own cost?

" SHRI PRAFUL PATEL: Madam Speaker, the spirit of
the question is that why are we being made to pay for the
development of the modern infrastructure. | think, to an extent
we must all understand that our airport infrastructure has
not kept up with the times. As a result of which, we have, in
the last few years, embarked upon a major expansion drive.
To say that airports of India are not changing for to say that
infrastructure at airports has not changed in the last few
years would not be fair. But to the extent that things can be
better, | do concede that there is scope lor improvement. Of
course, there is always scope for improvement in whatever
we choose to do. But at the same time, | would like to tell the
hon. M'embythat the Dethi airport, the |Gl Airport, is_
undergoing a major expansion drive. To say that even at the

" domestic terminal or at the international terminal, things have

not changed also would not be a very fair statement. | do
again concede that you may have areas for improvement
which you have suggested and those can be certainly looked
at.

! would like to add that if you look at the cost of
modernisation of these airports, it is almost above Rs. 9,000
crore. In the IGI Aifport, already more than five and haif
thousand crores of rupees have been spent. When you také._
off, you can notice on the left side, the major expansion. A
new terminal is coming up which is almost going to be
comparable to one of the finest terminals in the world. It is
probably one of the biggest terminals and airport develop-
ment programme which is taking place anywhere across
the world.

You yourself has rightly pointed out that toll is paid
when you go on the road. Toll is paid for many other services
now. In the good old days, we never used to pay for water;
and we never used to pay for going on the road. But these
are now concepts where funding has to be done through
public participation. [ think, toll or a development fee, as in

- the case of these airports, is a process to which we may not

have been used to in the past. But increasingly in the future
we have to get used to it. Right now we are paying a
development fee for the upgradation of Delhi and Mumbali
airports, which are done by private people. Upgradation is
being done in the case of Hyderabad and Bangalore airports
also, which are new ones.

The Airports Authority of India has been undertaking
the development of airports. It will be upgrading or rather
aiready upgrading Chennai, Kolkata and various other
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airporfs. | will go one step further and add that development
fee should be levied even in the case of airports that are
being upgraded by the Airports Authority of India. That is
one of the suggestions which is also under consideration of
our Ministry.

SHRI TATHAGATA SATPATHY: | reiterate my question.
| insisted and | very clearly mentioned that you pay toll tax
only when the road is complete. You do not pay toll tax for a
road when it is being built. So, when a private company has
been given an airport to build it on a commercial basis, they
will make money out of it. It is a commercial venture for
them. They will make profits out of it. | do not wish to mention
the name of the company. But the company that is building
the Delhi airport is also building a huge power plant in my
constituency, Dhenkanal, Orissa. So, | have no objections.
What | am trying to say is that when they have the money to
invest in other parts of the country and in different other
projects, why are they charging the passengers? Why are
they bleeding the passengers without letting the people
know? Why do they not put a box, like the Red Cross one,
so that when you wish, you can donate money? So, GMR
can put a box like that so that whoever, whether itis the hon.
Minister or the hon. Members can donate, say Rs. 200. We
have no objections to that.

My point is that the whole air industry is going through
a slump.

MADAM SPEAKER: Ask the question.

SHRI TATHAGATA SATPATHY: Madam Speaker, itis a
question. It is part of the question. | am just coming to the
question.

MADAM SPEAKER: You come to the question.

SHRI TATHAGATA SATPATHY: It is called the "pre”. |
will come to the "post".

The industry is going through a slump and they are
expected to go through a loss often billion dollars. | am sorry
to mention “dollars.” Everybody writes in "dollars" now-a-
days. In the Asia Pacific region when the air industry is going
through this kind of a slump, is it fair to burden the average
poor passengers? Of course, the air fares have come down
owing to hon. Minister's initiatives. But is it fair again to tax
the air flier with a hidden agenda? Your Party always speaks
about hidden agendas of others, but this is your hidden
agenda.

| would like to know from the hon. Minister whether he
will allow these private companies to make profits and have
hidden agendas.

SHRI PRAFUL PATEL: Madam, | have ansWered bulk
of the questions in my earlier reply. But | can also add one
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more thing for the satisfaction of the hon. Member whether
things are being been done fairly and transparently - Airport
Economic Regulatory Authority has already been constituted
which has been approved by both the Houses of Parliament.
It has already started functioning and like other regulatory
authorities which are at an arm’s length from the decision-
making process of the Government or the Executive, they
will decide about the questions, which now you have raised
here, whether they are relevant, whether they are fair and
justified; whether the quantum being charged is appropriate
to the kind of shortfall in revenues. All these issues, rather
than we in the Government decide and you having any
doubts about such issues, it would be now left to the
Regulatory Authority which has been constituted by an Act
of the Parliament. So, whatever issues which you have raised
here will be resolved, if at all, the Regulatory Authority finds
them improper.

MADAM SPEAKER: Shrimati Botcha Jhansi Lakshmi -
not present.

DR. K.S. RAO: Madam, the hon. Minister is very
intelligent in answering the questions with total confidence.
The question is: whether the Airports Authority of India is
charging airport development fee from passengers at certain
airports. He said, 'No.' But at the same time, he was telling
that at Delhi and Mumbai they are charging. It can be a
technical answer which might be right also. But | wanted to
know whether the development fee is being charged in
Hyderabad Airport or not. | understand that as per the
conditions of contract between the agency, they must stop
charging this user fees, the moment the air traffic has gone
to a level of two million or five miilion or something of that
kind. So, | wish to know whether the hon. Minister will make
it known to the public that there should not be any users
charge if the air traffic has reached a stage where it should
have been as per the contract.

SHRI PRAFUL PATEL; Madam, first and foremost, .|
want to thank the hon. Member for the compliment ‘back-
handed or whichever handed it may be". But the fact is that
the user development fee is as per the contract which has
been entered with the consortium which has taken up the
upgradation or rather the construction in the case of
Hyderabad of this new Airport. There is no question of its
stopping at a certain level. It is depending on the concession
period and it has been entered into as per the contract. It is
not something that it stops at a certain number of passengers
because an airport's upgradation will not stop at five million
passengers. The moment it hits the next level, it has to go in
for further capital investment. So, it is not a question of
stopping at.a particular level. In fact, when you achieve a
level of traffic, you are expected to upgrade the airport to the
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next level of traffic which has been projected. So, | do not
think this is relevant. Again, as | said, all issues of now user
development fee, which have been decided by the Ministry
in the past, as a part of the contractual obligations, this
responsibility now moves on from the Ministry to the
Regulatory Authority which has started functioning.

[Translation]

SHRI HARIN PATHAK: Hon'ble Madam Speaker,
hon'ble Minister has given a reply that development fee is
being charged from Mumbai and Delhi Airports. | agree with
Satpathyiji in his contention that development fee should be
charged only after the work is fully completed. | have been
communting between Ahmedabad, Mumbai and Delhi for
the past 20 years but condition of Delhi and Mumbai has not
changed.

Hon'ble Minister is my old friend, therefore, | call him
Praful Bhai. Everyone might be aware of the present
situation, earlier we roam over Delhi about 40 minutes which
was called ‘Delhi Darshan'.

[English]

{ am coming to the question. It is very chaotic situation
in the Delhi Airport which you will also realize.

SHRI ANANTH KUMAR : Even the hon. Speaker is
facing it.

[Translation]

SHRI HARIN PATHAK: Situation has worsened after
charging development fee because earlier plane used to
get the runway to land after 40 minutes.

[English]

Day before yesterday, when | went to Ahmedabad, it
took me 45 minutes from the Boarding place to reach the
runway.

[Translation]

I have been made to roam around in Taxi Way for 45
minutes. If one extra runway is constructed there, then it
should take less time but situation is worsening. | would like
to know when the situation will improve at Deihi Airport
because it causes wastage of fuel and manpower as well.
Flight got delayed ford4.hours and you have to roam around
runway or over the city for ‘Delhi Darshan’. When will the
situation improve?

[English]

SHRI PRAFUL PATEL: Madam, as he has addressed
me as Praful bhai. | call him as Harin bhai. Madam, | would
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only like to state that the hon. Member has raised some
issues about air congestion. Well, | think, he has said that
but he actually meant that he was taxying for 45 minutes on
the ground.

In the Delhi Airport, the new run way which has been
constructed on the other side, eventually you must appreciate
that this is an ongoind construction activity. The new terminal
which you are envisaging, which is coming up as we take
off, when you sit usually on the left side is where eventually
all the planes will be parked. So, it is not where we are right
now at the domestic airport. Therefore, in future, the taxying
time between landing and to your bay will be definitely
reduced and the new terminal is expected to be functional
from April of 2010. ‘

[Translation]

SHR! REWATI RAMAN SINGH : Madam Speaker,
hon'tgle Minister has submitted just now that Government
are taking up all such works through public-private
partnership. | would ltike to know from hon’ble Minister
whether hé will develop Allahabad Airport through public-
private partnership about which | have made a mention to
you several times. He had started service from Allahabad
which is presently running with hundred per cent occupancy
and it is very hard to get reservation for the flight. Will he
consider to start a 60 seater plane from Allahabad?

SHRI PRAFUL PATEL: Hon'ble Member is a very
senior member and also my colleague. | would like to submit
in regard to the air service which he was referring to, the
airport belongs to Defence and there is one civil enclave.
Hence, there is no question of developing it through public-
private partnership. If State Government propose for the
construction of new airport. ...(Interruptions)

SHRI SHAILENDRA KUMAR: it is in Iradatgan;.
MADAM SPEAKER: Please take you seat.

SHRI PRAFUL PATEL: Madam, | cannot reply to this
question immediately because that Airport belongs to State
Government, If State Government sends a proposat in this
regard, then we will definitely consider it. Air service was
started from Allahabad on the request of Rewati Raman ji
and Shailendra ji. | think they are happy that there is hundred
per cent occupancy in the plane.

[English]

SHRI SUDIP BANDYOPADHYAY: Madam, on 2nd July,
there was a Question-Answer time. It was not possible to
have it due to the adjournment of the House. Very important
Questions were tabled on that day for discussion.
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My question is a little deviation from the main question
raised by Mr. Satpathy. Now levies ‘are being charged for
upgradation of the airports. On the other hand, the conditions
of the employees are not up to the mark and they are not
getting their due salaries since last month. They have been
issued a notice that whateyer profit.or loss may be there, it
will depend on that and they are not even allowed to go the
Press to raise their appréhensions. After this upgradation, |
would like' to know whether there is any proposal with the
Governiment to' send Air Indid for disinvestment including
these airports. There are apprehensions and | want to be
clarified whether the Government can send this for
disinvestment after the upgradation process, which is moving
very fast, is over. '

SHRI PRAFUL PATEL: | could not get to know whether
he is talking about Airports Authority or Air India. But | can
only say one thing that there is no proposal for disinvestment
of either Air India or Airports Authority.

Protection of investors

+
*83. SHRI BALIRAM JADHAV:
SHRi K.C. VENUGOPAL:
Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) the status of investigation of the affairs of Satyam
Computer Services Ltd.;

(b) whether any irregularities have come to the
notice of the Government in other companies after the
Satyam scam;

PES

(c) if so, the details thereof;

(d) whether the Government is planning to introduce
any new law in this regard;

(e) if so, the details thereof; and

(f)  the steps taken or proposed to be taken to check
irregularities committed by such companies?

_ THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (f) A Statement is laid on the Table of
the House.

Statement

(a) The report of investigation into the affairs of
Satyam ordered by the Central Government under section
235 of the Companies Act, 1956 has been received from the
Serious Fraud Investigation Office (SFIO). The Central
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Bureau of Investigation (CBi) has also conducted its
investigation as to the criminal liability arising from the events
refating to Satyam. Action under law is now being" taken to
prosecute those found involved on the basis of these
investigations, alongwith appropriate action by various other
regulatory bodies/agencies.

(b) and (c) Satyam scam is an aberration and the events
are specific to the company in question. No other scam of
this nature has come to notice since then.

{d) to (f) An elaborate regulatory framework is in place
to deal with incidents of fraud. This framework provides for
statutory disclosures about the affairs of companies intended
to inform the stakeholders the truth about the state of affairs
of companies under the Companies Act. To facilitate making
of such disclosures by companies, and for stakeholders and
regulatory agencies to easily access and view them,
Government has set up an electronic registry with round the
clock access through internet. The Government has powers
of inspection of the books of accounts of companies and
also to investigate their affairs, if need be, under the
Companies Act, 1956. in addition, the Act provides for
appointment of independent, statutory auditors to audit the
accounts, and report to the shareholders. Such audited
accounts are also displayed on the electronic registry for
general viewing. While the reporting requirements are
regulated under the Companies Act, 1956, the conduct of
auditors is regulated under the Chartered Accountants Act,
1948. In addition, for listed companies, compliance with
these statutory requirements is required to be certified by a
company secretary in practice, who in turn is regulated under
the_ Company Secretaries Act, 1980. Government has
amended the Chartered Accountants Act, 1949 and the
Company Secretaries Act, 1980 in 2006 to provide for a
more effective disciplinary mechanism to deal with cases of
misconduct by Chartered Accountants and Company
Secretaries respectively. In 2006, the Government has
notified Accounting Standards to enable accounts of
companies to be drawn up and disclosed on the basis of
fair, transparent and internationally accepted principles.
Government proposes to reintroduce the Companies Bil,
2008 as the Companies Bill, 2009 which seeks to make
more stringent provisions in case of frauds by companies,
their directors and auditors etc.

[Translation]

SHRI BALIRAM JADHAV : Speaker, | agree with the
reply of Minister but | want that Government should bring

- a Bill immediately for making Chartered Accountant

accountable so that frauds like Satyam case may not occur
in future. '
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[English]

SHRI SALMAN KHURSHEED: Madam Speaker, there
are already provisions to look after responsibilities of
Chartered Accountants under the Chartered Accountants
Act. The Institute of Chartered Accountants of India make
the relevant disciplinary inquiries. Further strengthening of
these provisions will come when the new Company Law
(Amendment) Bill will be introduced in the House.

[Translation]

SHRI BALIRAM JADHAV : Madam Speaker, it is
submitted in written reply that the Government wil
reintroduce Company Bill, 2008 in modified form as Company
Bill, 2009 to make it more stringent. | would like to know
when will it be introduced.

[English]

SHRI SALMAN KHURSHEED: The intention is to
introduce the Bill in this Session. We already have the
approval of the Cabinet on this.

MADAM SPEAKER: Shri K.C. Venugopal - Not present
[Translation]

SHRI R.K. SINGH PATEL : Hon'ble Madam Speaker,
through you, | would like to know from the Minister amount
will be recovered from the guilty persons according to
Company Law and when it will be recovered and if not, what
are the reasons?

[English]

SHRi SALMAN KHURSHEED: The provisionsAof the
Company Law, as at present, do not permit us to recover the
money, but there are other proceedings under which
properties can be attached. The Income Tax authorities, the
Enforcement Directorate and other agencies, which are
looking into the matter, have certain provisions under which
properties can be attached and money can be recovered.

SHRI ADHALRAOQ PATIL SHIVAJI: Madam, the Govern-
ment, in reply to parts 'g' to 'f' of the question, have listed
elaborate regulatory framework that is in place to deal with
the incidents of fraud in the corporate sector. This
mechanism of checks and accountability, on the face of it, is
quite stupendous. As we by now know, Satyam scam was
not in the nature of transitory fraud. It was well planned, had
a wide time span and spread and involved a whole set of
company executives and officials. My question to the hon.
Minister is this. How could such a major corporate fraud
occur and escape the eyes of plethora of regulatory
mechanisms and what action has been taken to pin down
those who have failed these regulatory mechanisms.
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SHR! SALMAN KHURSHEED: First of all, | would like
the hon. Member to know that the concerned persons have
all been arrested except one who has anticipatory bail. They
are all under arrest and their bail applications have
repeatedly been rejected. Prosecutions have begun, both
the CBI and the Serious Frauds Investigation Office of the
Ministry of Corporate Affairs are proceeding with prosecution
procedure and we expect that these will proceed with due
diligence and with sense of urgency.

As far as the longevity of this fraud is concerned, there
were some very devious methods involved including forgery,
manipulation of computer programmes, and indeed many
of the provisions that are now in the Companies Bill anticipate
such frauds and such irregularities. | can assure the House
that when the Bill comes before the House, you will find that
the provisions to strengthen all procedures that are relevant
to such irregularities will be present.

[Translation]

SHRIANANT GANGARAM GEETE : Madam Speaker,
Satyam Scam was exposed not by any agency of the
Government but the owner and Chairman of Satyam, he
himself made a statement that such a scam has been
committed. While replying to the part 'B' and 'C' of the
question. honourable Minister has stated that no other scam
of similar nature has come to his notice. Madam, through
you, | would like to know whether the Government are waiting
for any other company to announce such a scam?

SHRI SALMAN KHURSHEED : Madam Speaker, |
would like to state that honourable Member must be knowing
that if any burglary takes place anywhere, then the duty of
the police’is not to wait for another theft to take place but to
take suo-moto action immediately. it is true that this scam to
light first through the email of Satyam Chairman but before
that there were some indications in this regard on the basis
of which we had started investigation and during the
investigation, comprehensive details about this scam came
to light.

[English]
Capital Punishment

*84. SHRIANANTHA VENKATARAMI REDDY: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Law Commission has recommended
for implementation of capital punishment in cases of dewry
deaths;

(b) if so, the details thereof; and

{(c) the action taken by the Government.in this
regard?
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THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) No, Madam.

(b) and (c) Does not arise.

SHRI ANANTHA VENKATARAMI REDDY: Madam,
dowry death or bride burning is a very serious crime in a
civilized society. Of late such cases are increasing day by
day in the country. | would like to know whether there is any
proposal with the Government to hold national level
consultations to evolve a consensus in the matter of
awarding capital punishment in such cases.

SHRI M. VEERAPPA MOILY: Madam Speaker, the
matter has been referred to the Law Commission of India
and in its 202nd Report on the proposal to amend Section
304 B of Indian Penal Code, it said that there was no need
at all. But at the same time, the award of death in rarest of
rare cases, even under the provisions of this Act, is
permissible when it amounts to murder which can be read
with Section 302 IPC.

SHRI P.T. THOMAS: Madam, would the hon. Minister
be kind enough to state whether Government is going to
bring a Bili to prohibit capital punishment in our country? Is
there any proposal with the Government considering the
present controversy that is going on in relation to one of our
natives, Sarabjeet Singh, who is in Pakistan Jail facing death
sentence? What is the attitude of the Government towards
such cases?

SMRI M. VEERAPPA MOILY: Madam Speaker, this
does not come under the purview of this question.

MADAM SPEAKER: Q.No. 85, Shri Radha Mohan
Singh - Not present.

Q.No.86, Shri Rajaiah Siricilla.

Contribution to food processing
sector to GDP

*86. SHRI RAJAIAH SIRICILLA: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) .the contribution of Food Processing sector
towards the Gross Domestic Product (GDP) of the country
during the last three years; and

{b) the steps taken by the Government to promote
food processing industries so as to enhance its share in
GDP?

THE MINISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SUBODH KANT SAHAY): (a) and (b) A
Statement is laid on the Table of the House.
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Statement

(a) The data on Gross Domestic Product (GDP) in
respect of Food Processing sector in the country, is not
centrally maintained. The Gross Domestic Product (GDP) of
Agriculture based industry groups comprising meat, fish,
fruits, vegetables and oils, dairy products, grain miiling, other
food products, beverage and their growth during last three
years areas below:-

Gross Domestic Product at Current Prices

(Rs. in crores)

NIC Code & Description 2005-06 2006-07 2007-08

(Provisiona!) (Quick)

Food products & 59281 70088 © 81148
Beverages

Percentage contribution 1.81 1.85 1.88
in GDP*

Gross Domestic Product at constant prices
(Base year 1999-00)

(Rs. in crores)

2005-06 2006-07 2007-08
(Provisional) (Quick)

NIC Code & Description

49165

Food products & 53589 57990
Beverages

Percentage contribution 1.88 1.87 1.85
in GDP* :

* GDP at factor cost

(b) For the development of the food processing
sector, the Government has taken various initiatives to
strengthen the Food Processing infrastructure, Government
has approved a scheme for Mega Food Parks, Cold Chain,
Value Added Centres and Modernization of Abattoirs. The
Infrastructure scheme envisages a well-defined agri/
horticultural-processing zone containing state of the art
processing facilities with support infrastructure and wel!
established supply chain. it aims to provide a mechanism to
bring together farmers, processors and retailers and link
agricultural production to the market so as to ensure
maximization of value addition, minimization of wastageé
and improving farmers' income. The primary objective of
the scheme is to facilitate establishment of an integrated
value chain, with processing at the core and supported by
requisite forward and backward linkages.

Other strategic initiatives during 11th Plan include

 scheme for Integrated Cold Chain and Preservation

Infrastructure including Controlled Atmosphere/Modified
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Atmosphere Storage, Value Added Centres, Packaging
Centres and Irradiation facilities. Benefits of the Scheme
will also be available to integrated projects of value addition/
processing/preservation of horticulture, dairy, marine, and
meat sector. Another infrastructure development scheme is
for setting up / up-gradation of food testing laboratories which
would benefit all stakeholders including domestic industry,
exporters, entrepreneurs, small and medium enterprises,
existing academic & research institutions, food standards
setting bodies.

Modernization of Abattoirs is a scheme targeting
infrastructure for the meat processing industry. It aims to
upgrade qualitative and quantitative capacities of the
abattoirs, which will be linked, with commercial processing
of meat, both for domestic consumption and exports. The
financial assistance (grant-in-aid} is being extended at 50%
and 75% of the cost of plant & machineries and technical
civil works in general and difficult areas respectively subject
to a maximum of Rs. 15 crores for each project. The Ministry
has approved 'in principle' to set up ten abattoirs in the
country with a total cost of Rs. 127.00 crores. An amount of
Rs.7.94 crores has been released.

Further, the Ministry has several other schemes for
promotion of the food processing industry. The Scheme for
Technology Upgradation/Estabtishment/Modernisation of
Food Processing Industries is aimed at creation of new
processing capacity and up-gradation of existing processing
capabilities, modernization of Food Processing Sector to
include Milk, Fruit & Vegetables, Meat, Poultry, fishery, cereal,
consumer items, oil seeds, rice milling, flour milling, pulse
etc.

Similarly Scheme for Quality Assurance, Codex
Standards, R&D and Promotional Activities, is aimed at
motivating the food processing industries for adoption of
food safety and quality assurance mechanisms such as TQM
including ISO 14000, ISO 22000, HACCP, GMP, GHP, and
preparing them to face global competition in post WTO
Regime. The scheme is also aimed at ensuring that end
product /outcome /findings of R&D work should benefit Food
Processing Industries in terms of product and process
devélopment, improved packaging, value addition and
leading to innovative products and processes, with
commercial value.

The Scheme for Human Resource Development
focuses on developing technologists, managers, Entrepre-
neurs and manpower for quality management in Food
Processing. The scheme also aims at development of rural
entrepreneurship and transfer of technology for processing
of food products by utilizing locally grown raw material and
providing "Hands-on" experience at such production cum

ASADHA 18,1931 (SAKA)

to Questions 22

training centres, while according priority to SC/ST/OBC and
women minorities candidates.

The Scheme for Strengthening of Institutions is aimed
at strengthening of existing institutes like Indian Institute of
Crop Processing Technology & establishing National Institute
of Food Technology and Entrepreneurship Management
{NIFTEM). The objective of NIFTEM is to promote coopera-
tion and networking amongst existing institutions both within
the country & international bodies, create a complete data
base on domestic resources and bring in international best
practices for improving the food processing sector. Besides
above mentioned institutions, two Boards have been set up
under the Ministry i.e Indian Grape Processing Board and

- National Meat and Poultry Processing Board under the

scheme.

In addition to the above mentioned schemes, certain
fiscal incentives have been given to the food processing
industry. Some of these are exemption to fruits and vegetable
processing units from paying income tax, reduction of excise
duty on ready to eat packaged foods and instant food mixes
from 16% to 8%.There is automatic approval for 100%
foreign equity in food processing sector.

SHRI RAJAIAH SIRICILLA: Madam Speaker, | thank
you for giving me this opportunity. Madam, through you, |
would like to say that the Answer given by the hon. Minister
is very theoritical in nature. In reality, the food processing
units or industries are very nominal in number and their
production is also very-very less. As a result, there is a lot of
fluctuation in the market prices of vegetables, meat, fish etc.,
thereby the farmers are put to loss.

Madam, through you, | would like to know whether
there is any Action Plan with the Government to strengthen
and modernize the food processing industries in the rural
areas to sustain or to compete with the world market.

SHRI SUBODH KANT SAHAY: Madam Speaker, we
are having a complete roadmap for reducing the wastage,
enhancing the processing level as well as for value addition.
| assure that we have worked out backward integration in
the supply chain so that the farmers should get some better
prices, farmers should get opportunities for market-driven
farming, and farmers should get better technology. That is
why we have put in place for backward and forward
integration plan. We are setting up Mega Food Parks; we
are setting up cold chain; we are setting up complete supply
chain. These are the hurdles for these industries. We have
worked out 100-days plan, and one-year plan. | can assure
that the industries have shown remarkable progress in the
last five years. Earlier the processing level was 6 per cent
which has gone up to 10 per cent. Value addition has gone
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up from 20 per cent to 26 per cent. Growth rate has gone up
from 7 per cent to 13.14 per cent. We know that it is the
largest employment oriented sector. So, our focus, the
Government's focus, is very much there and we wili fulfil that
task. | assure you this.

SHRI RAJAIAH SIRICILLA: if that is the case, why there
is lot of fluctuation in the prices of vegetables like tomato
and meat products etc. The availability of industries, the
hon. Minister told, are either nominal or they are non-
functional (sick). Further, is there any trade agreement with

. any foreign country? If so, which are those countries and
what are the products that are exported?

SHRI SUBODH KANT SAHAY: APEDA is the organi-
zation which is only dedicated for processed food export
trade activity. In this area, in the last 5 years, the exports of
food items have grown from Rs. 33,000 crores to Rs. 50,000
crores. | can assure that we have discussed with the States
and we are asking them to prepare a food processing
industrial policy. It is because this is a perishable industry.
So, anybody who wants to put money, needs somethin
from the State as help. So we are working out as to how the
States can attract investment in this sector because it is a
rural sector, a perishable sector. So the hurdie what | exactly
feel, as the hon. Member is saying, is that we are not having
sufficient industrialization. But the visionary leader, Late Shri
Rajiv Gandhi, created this Ministry and based on that vision
we are going ahead. | hope that by 2015, we will achieve

- this processing level more than 20 per cent and this farmers'
-problem will be taken care of.

SHRI ARJUN CHARAN SETHI: Madam Speaker, it is
true that the food processing industries in the country have
a great potential to help achieving growth in the Gross
Domestic Product. But, at the same time, | would like to know
from the hon. Minister whether it is a fact that whatever
incentives that have been declared by the Government, are
not reaching the entrepreneurs or the industry in time who
tried to heip the Government to increase the Gross Domestic
Product.

it is a fact that the incentives are not reaching the
people in time. My question is this. |s it a fact? The incentives
which have been prescribed are not reaching the people in
time, and as a result the growth of industry has been
hampered.

SHRI SUBODH KANT SAHAY: Madam Speaker, | think,
the hon. Member is not aware of the concept. We have
decentralized the entire subsidy distribution concept. It is
linked with the bank now, and linked with e-portal. So, an
entrepreneur applies for loan in the bank, and accordingly
the bank recommends to the Ministry for the release of
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subsidy portion which is then directly released to the baﬁk
by the Ministry. ...(Interruptions)

SHRI ARJUN CHARAN SETHI: That is a cumbersome
process. ...(Interruptions) ’

SHRI SUBODH KANT SAHAY: Earlier there was no
decentralization. Earlier everything used to be done from
the Ministry but for the last more than two years we have
decentralized it completely. We disburse directly to banks
whatever money that we are having in our kitly, and only
after our friend get exhausted that the entrepreneurs have
to wait for the next allotment.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Madam Speaker, as on date, in the tribal dominated areas
and regions across the country, food proceeding industry
has not yet been set up. | would like to know from the
concerned Minister, through you, Madam, whether the
Government has mooted any pro-active and positive policy
decision to set up some food processing industries in the
tribal dominated areas with special mention to my Bodoland
territory. My Bodoland territory is having three million people.
This territory has been very much neglected and it is
backward. So, | would like to know from the hon. Minister
whether the Government of india is having some kind of a
serious thought and an idea to set up some food processing
industries in my area.

SHRI SUBODH KANT SAHAY: Madam Speaker, the
North-East is our focus area, and we have held many
investors' meet in the North-East. Basically the Ministry does
not set up anything. We give 25 per cent as capital grant for
setting up of an industry in the plain area but in the north
east, we give 33 per cent as capital grant for setting up of an
industry. So, we help any entrepreneur who comes forward
to avail this opportunity. In every State we have organised
separate Investors' Meet, and things are taking shape now.
| would love 1o help any entrepreneur who is interested to
set up an industry in the constituency of the Hon. Member.

MADAM SPEAKER: Q. 87. Shri Ravindra Kumar
Pandey - not present.

Shri G.M. Siddeshwara - not present.
Q. 88 - Shri L. Rajagopal.
Navratna PSUs

*88. SHRI L. RAJAGOPAL: Will the Minister of HEAVY
INDUSTRIES AND PUBLIC ENTERPRISES be pieased to
state: -

(a) the criteria adopted to declare a Public Sector
Undertaking (PSU) as a Navratna Unit;
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{b) the benefits that a Navratna company gets as
compared to other companies;

{c) whether the benefits accrued to Navratna
companies differ based on the sales turnover;

(d) if so, the details thereof;

{e) whether conferment of the Navratna status has
helped the PSUs generally in maintaining and improving
their overall performance; and

(Y  if so, the details thereof?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI VILASRAO DESHMUKH):
() to (f) A Statement is laid on the Table of the House.

Statement

(a) The Government initiated the Navratna and
Miniratna schemes in 1997 in order to identify public sector
companies having comparative advantages, and to make
them more efficient and competitive by granting them
operational and functional autonomy. As of now, the Central
Public Sector Enterprises (CPSEs) fulfilling the following
criteria are eligible to be considered for grant of Navratna
status:

(i} Having Schedule "A’ and Miniratna Category-} status

(i) Having at least three 'Excelient’ or 'Very Good'
Memorandum of Understanding (MoU) ratings during
the last five years

(i) Having a composite score of 60 or above out of 100
marks based on its performance during the last 3 years
on the following six identified efficiency parameters:

Performance Parameters Maximum Marks

Net Profit to Net Worth .25
Manpower Cost to Cost of Production or 15
services

Gross Margin to Capital Employed 15
Gross Profit to Turnover 15
Earnings per Share 10
Inter- Sectoral comparison based on Net 20

Profit to Net Worth

Total 100

b} As compared to other CPSEs, the Boards of
Navratna CPSEs have been delegated enhanced powers
in the areas of (i) capital expenditure, (ii) equity investment
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in joint ventures/subsidiaries in india or abroad, (iii) human
resources development, (iv) organizational restructuring
and (v) raising of debt from the domestic capital markets
and borrowings from international markets.

(¢} No, Madam.
(d) Does not arise.

(e) and (f) Over a period of time, Navratna CPSEs have
attained brand value as it facilitates them to expeditiously
take investment decisions. The performance of Navratna
CPSEs is regularly reviewed by the Inter-Ministerial
Committee/Apex Committee. The performance of Navratna
CPSEs, which ha.ve enjoyed Navratna status for the last
few years, in terms of their aggregate turnover, net worth
and net profit has improved as indicated in the following
table.

{Rs. Crore)
Year 2005-086 2006-07 2007-08
Criteria
Turnover 4,88,259 5,92,554 6,65,199
Net worth 1,86,896 2,14,008 2,45,703
Net Profit 34,446 45,069 47,379

SHRI L. RAJAGOPAL: Madam Speaker, at present we
have 18 Navratnas and they are allowed to invest only up to
30 per cent of their net worth or Rs. 1.000 crore, whichever
is less. They aiso cannot invest more than 15 per centon a
single project. But there are some Navratnas which have
been outperforming in their spheres. The Navratnas like
BHEL, HAL, HPCL, |0C, NMDC. Power Grid Corporation,
SAIlL are far ahead of other Navratnas. Due to restrictions in
investment, etc. they are not able to expand their commercial
activities. ...(Interruptions)

MADAM SPEAKER: Please be brief if you want an
answer.

SHRI L. RAJAGOPAL: it is because of this reason they
are demanding for granting Maharatna status with freedom
to make investment up to 50 per cent of their net worth or 25
per cent investment on a single project.

So, | would like to know from the hon. Minister what
constraints the Department of Public Enterprises is having
in granting Maharatna status to other companies.

MADAM SPEAKER: Question Hour is over.



27 Written Answers

WRITTEN ANSWERS TO QUESTIONS
[Translation)
Delivery of Parcels

*85. SHRI RADHA MOHAN SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have set up any norms/
time limit for the delivery of the parcels booked through parcel
godowns at Railway Stations;

(b) if so, the details thereof;

(c) whetherthese norms are not being complied with
by the Railways;

(d) ifso, the number of complaints received by each
Railway Division for non-loading or delay in delivery of
parcels; and
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(e} the action taken by the Railways against
delinquent officials ?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) and (b) There are rules and procedures
for dispatch and delivery of parcels and for dealing with
delays to parcels in transit. Parcels are required to be
dispatched as quickly as possible. Parcels of perishable
nature, newspapers and cinematographic films get
preference over other parcels.

If a consignment of parcel is not received within a
reasonable time, the forwarding station and the junctions
via which it is booked are to be intimated.

{c) - These norms are being followed by the Railways.

(d) and (e) The number of recorded complaints
received during April - June 2009 for non-loading or delay
in delivery of parcels and action taken by the Railways
against delinquent officials, are as under :-

Sr. Railway Division Number of recorded Action taken by Railway
No. complaints from against delinquent officials
April - June 2009
For non- For delay
loading in delivery
1 2 3 4 5 6
1. East Central Rly Danapur 0 2 Action taken under Discipline &
Appeal Rules of the Railways
against 2 delinquent officials.
Dhanbad 0 4 They are inward consignments
booked to stations in Dhanbad
division. Under investigation.
Sonpur 0 40 Action taken under Discipline & =
Appeal Rules of the Railways
against 3 delinquent officials.
Samastipur 2 3 Action taken under Discipline &
Appeal Rules of the Railways
b against 2 delinquent officials.
2, Northern Railway Delhi 1 3 All the cases are under investigation
and action will be taken under
Discipline & Appeal Rules of the
Railways against the delinquent
officials found responsible.
3. No_rth Central Allahabad 1 1 In 2 complaints minor penalties
F.iallway against 2 staff have been issued. In
-Jhansi 0 2 comptaints warning issued to 2
. staff. 2 complaints were found not
Agra 2 2 justified after enquiry and 2

complaints are under enquiry.
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1 - 2 3 4 5 6
4. North Western Railway Ajmer 1 0 Concerned staff has been warned.
Action initiated under Discipline &
Jaipur 1 0 Appeal Rules of the Railways

5. West Central Rly. Jabalpur 3

against the delinquent official.

2 Action initiated under Discipline &
Appeal Rules of the Railways
against 5 delinquent officials.

Late Running of Trains

*87. SHRI RAVINDRA KUMAR PANDEY:
SHRI G.M.SIDDESHWARA:
Will the Minister of RAILWAYS be pleased to state :

(a) the revenue earned by the Railways by levying
surcharge on the passengers of the superfast trains during
the last three years and the current year;

(b) whether several superfast, mail and express
trains are running late these days;

(c) if so, the reasons therefor; and

(d) the steps taken by the Railways for ensuring
timely operation of these trains?

THE MINISTER OF RAILWAYS (KUMARI MAMATA
BANERJEE) : (a) Revenue earned by levying Superfast
Surcharge on Superfast Trains during the last three years
and during the current year is indicated below:-

Year Revenue { In croresof Rs.)
2006-07 179.11
2007-08 216.34
2008-09 243.63

2009-10 (upto May 2009) 47.30

(b) and {c) No, Madam. However, trains do run late
sometimes due to various reasons like alarm chain pulling,
other miscreant activities, public agitations, naturat
calamities, bad weather, cattle run over, asset failure, etc.

(d) Various steps are being taken to improve
punctuality of passenger carrying trains which include round
the clock monitoring of running of trains at Divisional and
Zonal level, improvement in time tabling, improvement in
Standard of maintenance of assets to reduce equipment
failures and up-gradation of technology of track, rolling stock

_and signaling and co-ordination with state governments to
tackle the law and order problems and miscreant activities.
Special intensified efforts for monitoring punctuality have
now been taken up at Railway Board level.

. 3

[English]
Royalty on crude oil and gas

*89. SHRI HARIN PATHAK: Will the Minster of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the royalty on crude oil and gas is
required to be paid to the State Governments based on the
wellhead price of crude oil;

’

(b) if so, whether during the period Aprit to December,
2008 ONGC paid royalty to the State Governments on post
discount prices;

(c) whether the State Governments have repre-
sented to the Union Government for payment of royalty as
per pre-discount prices; and

(d) if so, the follow-up action taken by the Union
Government thereon?

THE MINISTER OF PETROLEUM AND NATURAL GAS
(SHRI MURLI DEORA): {(a) to (d) The royalty on mineral oil
in respect of commercial production from on-land areas, is
required to be paid to the State Governments based on a
fixed rate decided by the Central Government as percentage
of the sale price of the mineral oil at the oil fields or the oil
well-head, as the case may be, under the provisions of
Qilfields (Regulation and Development) Act (ORDA), 1948.

During the period April to December, 2008 Oil and
Natural Gas Corporation Limited (ONGC) paid royalty to the
State Governments on post-discount prices.

The State Government of Gujarat has represented to
the Union Government for payment of royalty as per pre-
discount prices.

On examination of the issues raised by Government of
Guijarat, Ministry of Petroleum and Natural Gas has clarified
to the Government of Gujarat that royalty payments made by
ONGC is on the basis of crude oil price actually realized i.e.
post-discount price.
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Model Railway Stations

*30. SHRI PRASANTA KUMAR MAJUMDAR:
SHRI NARAHARI MAHATO:
Will the Minister of RAILWAYS be pleased to state:

(a) the parameters laid down to select a railway
station for developing it as a model railway station;

(b} whether the Railways have modified/upgraded
some of the railway stations in the country as model stations;

(c) if so, the names of the railway stations which have
been upgraded as model stations so far in the country, State-
wise,

(d) whether any proposals for upgrading railway
stations into mode stations are pending with the Railways;
and

(e} it so, the details thereof and the time by which
these proposals are likely to be cleared by the Railways?

THE MINISTER OF RAILWAYS (KUMAR!I MAMATA
BANERJEE): (a) to () For the purpose of providing upgraded
passenger amenities, the existing criteria provides for
selection of 'A-1', 'A* and 'B' category stations as model
stations. Out of 594 stations identified for development as
model stations, work of 373 stations has been completed. A
state-wise list of Stations where the work has been completed
is given in the enclosed statement. Work is in progress for
the remaining identified stations and is planned for
completion by March, 2010.

Statement

State-wise list of stations developed as 'Model Stations'

State Names of stations
1 2
‘Assam (3) Guwabhati, Lumding and New

Tinsukia.

Andhra Pradesh(51)  Anakapalli, Anantapur,
Annavaram, Basar,
Bhadrachalam Road,
Bhimavaram, Chirala, Cuddapah,
Dharmavaram Jn., Dornakal,
Eluru, Godavari, Gooty, Gudivada,
Gudur, Guntakal, Guntur,
Hyderabad, Kacheguda,
Kakinada Town, Kazipet,
Khammam, Kurnool Town,
Manchiryal, Mantralayam Road,
Nadikudi, Nalgonda, Nandyal,
Nellore, Nidadavolu, Nizamabad,
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2

Bihar (25)

Chhattisgarh (6)

Delhi (3)

Guijarat (8)

Goa (1)

Haryana (4)

Jammu & Kashmir (2)

Jharkhand (11)

Karnataka (22)

Kerala (12)

Ongole, Palasa, Rajahmundry,
Ramagundam, Renigunta,
Samalkot, Secunderabad,
Srikakulam, Srikhalahasti,
Tadepalligudem, Tandur, Tanuku,
Tenali, Tirupati, Tuni, Vijayawada,
Vikarabad, Visakhapatnam,
Vizianagaram and Warangal.

Barauni, Bariarpur, Begu Sarai,
Bhagalpur, Chhapra, Darbhanga,
Hajipur Jn, Jamalpur Jn., Katihar,
Khagaria, Madhubani, Motihari,
Muzaffarpur, Nalanda, Nawadah,
Patna Jn., Rajendra Nagar (T),
Raxaul, Saharsa, Samastipur,
Sheikhpura, Sitamarhi, Siwan Jn.,
Sonepur and Sultanganj.

Bilaspur, Champa, Durg, Raigarh,
Raipur and Rajnandgaon.

Delhi, H.Nizamuddin and New
Delhi.

Ahmedabad, Anand Jn., Dwarka,
Jamnagar, Nadiad, Rajkot,
Surendranagar and Vadodara.

Madgaon.

Bhiwani, Hissar, Rewari and
Sirsa.

Jammu Tawi and Kathua.

Baidyanathdham, Barharwa,
Bokara Steel City, Chakradharpur,
Dhanbad, Hatia, Jasidih,
Madhupur, Ranchi, Sahibgan;j
and Tatanagar.

Bangalore Cantt., Bangalore City,
Bangarpet jn, Belgaum, Bellary
Jn., Bidar, Davangere, Dharwad,
Gadag, Gulbarga, Hospet Jn.,
Hubli Jn., Kankanadi,
Krishnarajapuram, Londa jn,
Mangalore, Mysore, Raichur,
Shimoga Town, Tumkur, Yadgir
and Yesvanthpur jn. .

Badagara, Chengannadr, .
‘Ernakulam Jn., Ernakulam Town,
Kannur (Cannanore), Kottayam,
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Madhya Pradesh (15)

Maharashtra (37)

Orissa (21)

Puducherry (1)
Punjab (6)

Rajasihan (17)

Tamil Nadu (19)

Kozikkode (Calicut), Palakkad
(Palghat Jn.), Shoranur, Tiruvalla,
Tiruvananthapuram (Trivandrum
Central) and Trichur.

Bhopal, Bina, Burhanpur,
Chhindwara, Guna, Habibganj,
Hoshangabad, ltarsi, Jabalpur,
Katni Jn., Khandwa, Morena,
Sagour, Shahdol and Vidisha.

Ahmednagar, Akola Jn., Amrawati,
Aurangabad, Badnera, Bhusaval,
Chalisgaon, Chandrapur, CST
Mumbai, Chhatrapati Shahu
Maharaj Terminus (Kothapur),
Dadar, Daund, Devlali, Gondia,
Hazur Sahib Nanded, Jalgaon,
Jalna, Kalyan, Karad, Kurla
(Lokmanya Tilak Terminus),
Lonavala, Malkapur, Manmad,
Mudkhed, Nagarsol, Nagpur,
Nasik Road, Parbhani,
Parlivaijnath, Pune, Purna,
Sangli, Satara, Shegaon, Solapur,
Thane and Wardha.

Badakhandita, Balasore,
Balugaon, Bhadrak,
Bhubaneswar, Brahampur, Byree,
Cuttack, Dhenkanal, Golanthra,
Jajpur-Keonjhar Road,
Jharsuguda, Kapilas Road,
Khurda Road, Puri, Rahama,
Rayagada, Rourkela, Sambalpur,
Surla Road and Titlagarh.

Puducherry .

Amritsar, Beas, Firozpur, JuI’Iundqr_
City, Ludhiana and Pathankot

Abu Road, Ajmer, Alwar, Beawar,
Bikaner, Falna, Hanumangarh,
Jaipur, Jaisalmer, Jodhpur, Kota,
Nagaur, Pali Marwar, Rani, Sri
Ganga nagar, Suratgarh and
Udaipur.

Arakkonam jn, Chennai Beach,
Chennai Central, Chennai
Egmore, Coimbatore, Dindigul,
Erode Jn., Hosur, Kanniyakumari,
Katpadi, Madurai, Mambalam,

Uttar Pradesh (47)

Uttarakhand (5)

West Bengal (57)

Nagercoil, Salem Jn., Thanjavur,
Tiruchchirappalli, Tirunelveli,
Tiruppur and Tiruttani.

Agra Cantt, Agra Fort, Aligarh,
Allahabad, Allahabad City,
Azamgarh, Badshah Nagar,
Bahraich; Ballia, Bareilly, Barhani,
Basti, Belthra Road, Bhatni jn,
Deoria Sadar, Etawah,
Farrukhabad, Garhmukteshwar,
Ghazipur City, Gonda Jn.,
Gorakhpur, Hapur, 1zzatnagar Jn,
Kanpur Central, Kasganj, Katra,
Khalilabad. Lakhimpur, Lucknow
(NR), Lucknow City, Lucknow jn.
(NER), Manduadih, Mathura Jn.,
Mau Jn., Mirzapur, Moradabad,
Mughaisarai, Orai, Piiibhit, Raja
Ki Mandi, Rawatpur, Salempur,
Shahjahanpur, Sitapur, Tundla,
Varanasi and Varanasi City.

Dehradun, Haridwar, Kashipur,
Kathgodam and Lalkuan.

Adra, Andal Jn., Asansol, Bagnan,
Bandel, Barasat, Barddhaman,
Barrackpur, Baruipur Jn., Basirhat, .
Bidhannagar Road, Bishnupur,
Bolpur, Bongaon, Budge Budge,
Canning, Chandannagar, Contai
Road, Dankuni, Dhakuria, Dum
Dum, Durgapur, Garbeta, Garia,
Ghutiari Sharif, Howrah,
Jalpaiguri, Jhargram, Kharagpur,
Kishanganj, Kolaghat, Krishnagar
Road, Kulti, Labpur,
Madhyamgram, Malda Town,
Mecheda, Midnapore,
Murshidabad, Nabadwip Dham,
Naihati, New Farakka, Purulia,
Rampurhat, Ranaghat Jn,,
Raniganj, Rishra, Sainthia,
Santragachi Jn., Sealdah,
Sheoraphulli, Sonarpur,
Srirampur, Tamluk, Tarakeswar,
Tollyganj and Ulubaria.

Sick NTC mills

*91. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of TEXTILES be pleased to state:
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{a) the total number of National Textile Corporation
(NTC) mills in the country, at present;

(b) the number of NTC mills reported to be sick and
are incurring losses;

() whether the Government has any plan to revive
these sick mills; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) National Textile Corporation (NTC) has taken
over 119 textile mills under its control through 3 spells of
Nationalization under the Sick Textile Undertakings
(Nationalization) Act 1974; Swadeshi Cotton Mills Company
Ltd. (Acquisition and Transfer of Undertakings) Act, 1986
and Textile Undertakings (Nationalization) Act, 1985. Out of
these, two mills have been transferred to the Govt. of
Puducherry and 76 unviable mills have been closed under
the Industrial Disputes Act, 1947 after approval by the Board
for Industrial and Financial Reconstruction (BIFR). One more
mill has been identified for closure. NTC is therefore left
with 40 mills presently. Further 2 mills are being relocated at
the sites of originally closed mills and an additional piece of
land has been procured in Special Economic Zone, Hassan
(Karnataka) for setting up a new mill.

(b) Although all the 24 units which are under
modernisation by NTC are presently running in operational
losses, 3 units are able to meet the expenditure on salary
and wages. Out of 16 units approved for revival through
Joint Venture (JV) route, 5 units are earning profits through
trading activities.

(c) and (d) BIFR has approved the revival plan for NTC
at a total cost of Rs. 9102.72 crores, to be generated by sale
of surplus land and assets of NTC. In pursuance of the revival
plan approved by the Government/BIFR, 24 mills are under
revival/modernization by NTC itself. Of these, modernisation
of 17 mills has been completed. Revival of 16 mills through
joint venture partnership has also been approved. One mill
has been retained for setting up a Technical Textile Unit.

Setting up of E-Courts

*92. SHRI BAIJAYANT PANDA: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the estimated number of courts required to
address the increasing number of litigations in the country;

(b) the status of setting up of e-courts to help reduce
bottlenecks in judicial system and making justice available
to the masses in the country at a quicker pace;
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(c) the action plan of the Government to speed up
this project; and

(d) the further steps being taken by the Government
in this regard?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) There is no data available on the
estimated number of courts required to address the
increasing number of litigations in the country. However, the
Law Commission in its 120th Report, recommended that
the strength of judges per one million population may be
increased from 10.5 to 50.

With regard to subordinate judiciary, the Supreme
Court, in its judgment of 21st March, 2002, in All India Judges'
Association & Ors Vs. Union of India & ors, directed that an
increase in the Judge strength from the existing 10.5 or 13
per 10 lakh people to 50 judges per 10 lakh people should
be effected and implemented within a period of five years in
a phased manner to be determined and directed by the
Union Ministry of Law. The Central Government have filed
an affidavit in the Supreme Court praying that the increase
in judge strength in the Union Territories, for which Central
Government is administratively responsible, be allowed
based on workload and pendency of cases. The matter is
sub-judice.

(b) Phase | of the E-courts project is presently under
implementation. National Informatics Centre (NIC) is the
implementing agency for this project. Under the project,
13,365 Judicial Officers have so far been provided with
laptops, 56720 Judicial Officers and Court staff have been
trained in the use of Information and Communication
Technology (ICT) tools and 12599 laser printers have been
supplied to the courts. Site preparation work in the court
complexes identified by the High Courts is under process
for setting up server rooms/service centres. Computer,
hardware has been delivered at a total of 12 High Courts.
Local Area Network (LAN) Survey has been completed for
High Courts. Purchase order issuance is under process for
LAN. For supply of technical manpower at District Court,
190 candidates have been trained and deployed across the
district courts under 11 High Courts. 27 candidates have
been trained and deployed across 11 High Courts. Internet
connectivity has been provided through Bharat Sanchar
Nigam Limited at 486 District Courts and 1272 Taluka Court
complexes. In addition, internet connections have also been
provided at the home offices of 10744 Judicial Officers. For
development of Software Application, the base version of
the application has been decided and is now being tested
in 8 locations. For site preparation, estimates have been
received for approx. 2200 court complexes. An amount of
Rs. 38.64 crore has been transferred to States for site
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preparation. 499 District Courts complexes have so far
reported site preparation work as completed across various
High Courts. A grant of Rs.212.95 crore has been provided
to NIC till 31.03.2009 for the implementation of the scheme.

{(c) and (d) The government is formulating a revised
proposal for the E-Courts Projects with revised cost
estimates and redefined timelines for obtaining approval of
the competent authority.

[Translation]
" Food Processing units set up by Foreign Investors

*93. SHRI ADHIR CHOWDHURY: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) the details of food processing units sanctioned
and those set up by foreign entrepreneurs in the country
during the Eleventh Five Year Plan and the benefits accrued
therefrom;

(b} whether the said investment is likely to have an
adverse impact on the small food processing industries in
the country; and

(c) ifso, the steps taken by the Government to prot‘ect
the interest of small food processing industries?

ASADHA 18,1931 (SAKA)

to Questions 38

THE MINISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SUBODH KANT SAHAY) : (a) The details of
the food processing units sanctioned and set up by foreign
entrepreneurs in the country during 11th Five Year Plan and

- details of the amount of FDI inflows are given in the enclosed

Statement.

(b) and (c) Foreign Direct Investment {(FDI) comple-
ments and supplements domestic investment. FD! brings in;
apart from capital, state-of-art technology and best
manageriai practices, thereby providing better access to the
domestic industry to foreign technology and integration into
the global market. The extant policy permits FDI under the
automatic route in most sectors/activities, including Food
Processing Industries. No specific criteria have been laid
down for FDI into sectors under the automatic route. However,
proposals requiring prior Government approval are
considered by the Foreign Investment Promotion Board
(FIPB), an inter-Ministerial recommendatory body, which
takes into account the policy and sectoral guidelines for
FDI. The FIPB also examines whiether the proposal would
jeopardize an existing joint ventureor technology transfer/
trade mark agreement if any, in the same field in India. There
is no definitive indication about the adverse impact of FDI
on the small food processing units and no data is available
centrally regarding effect of FDI on the domestic industry.

Statement

Foreign Direct Investment (FDI) Inflows in India during 11th Five
Year Plan in respect of Food Processing Industries

Sl. No Indian Company Foreign Amount of Foreign Direct Amount
Name and Address Collaborator Name Investment Inflows Foreign Direct
) (in Rs) Investment Inflows
: (In Us$)
1 2 3 4 5
1. Unibic Biscuits Unibic - 13.50 0.34
India Pvt Ltd. International ' _
Year : 2008 month 01 RBI's Region : Sector: Food Products
Bangalore Item : Biscuits, Cakes and Pastries.
2. Style Maramet Pty 2.67 0.06
Solutions
P. Ltd. _
Year: 2008month 05 RBI's Region New Delhi Sector: Others( Food Products)
Iltem : Other Food Processing &
Manufacturing Activities
3 Style Arnold Dean 0.1 0.00

Solution P. Ltd. . Schiller
Year : 2008month 05 RBI's Region : New Delhi

Sector : Others( Food Products)
Item : Other Food Processing, &
Manufacturing Activities
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1 2 3 4 5
4 Style Solutions Maramet P. Ltd. 0.95 : 0.02
P. Ltd.
Year : 2008month 05 RBI's Region : New Delhi Sector : Others( Food Products)
Item : Other Food Processing, &
Manufacturing Activities
5. Style Solutions P. Ltd. Arnold Dean Schiller 0.30 0.01
Year: 2008month 05 RBl's Region: New Delhi Sector: Others( Food Products)
Item : Other Food Processing, &
Manutacturing Activites
6. Unibi‘c Biscuits Unibic international 0.00 0.00
India Pvt. Ltd. Pty Ltd. Sector: Food Products
Year: 2008month 01 RBI's Region Item : Cakes and Pastries
Bangalore
7. Mahaan Proteins Ltd. Schroder Credit 172.50
Renaissance Sector: Food Products ’
Year: 2008month 01 RBI's Region : Item : Dairy Products
New Delhi ‘
8. ADF Foods Pvt Ltd. Schroder Credit Sector : (Other Food Products) 154.00
Renaisance Fund Item : Fruit/Vegetable Juices And Their
Ltd. Concertrates, Squashes And Powders.
Year: 2008month 02 RBI's Region :
Ahmedabad
9. ADF Foods Pvt Ltd. Schroder Ltd Credit Sector : Others( Food Products) 31.50
Renaisance fund LP Item : Fruit/Vegetable Juices And Their
Year: 2008month 02 RBI's Region : Ahmedabad concertrates, Squashes And Powders.
10 Prosoya Foods (l) P. Ltd.  Rajendra Gupta
Year: 2007month 07 RBI's Region : Mumbai Sector: Food Products
Item : Manufacture Of Semi Processed
Foods &Instant Foods Except Malted 0.20
11 Prosoya Foods (L) P. Ltd. Rashmirekha Gupta Sector: Food Products
Item : Manufacture Of Semi Processed
Foods &lInstant Foods Except Malted 0.20
Year: 2007month 07 RBI's Region : Mumbai Food
12 Karna Seaga Seaga Internationai Lid.
Industries Ltd Sector : Food Products
Year: 2007month 04 RBI's Region : New Delhi ltem : Food Products
13 Temptaion Foods Ltd Acncas Evolution 21.88

Portfolio
Year: 2007month 09 RBI's Region : Mumbal

Sector: Food Products
ltem : Semi Processed Foods and
Instant Food
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41 to Questions 42
1 2 3 4 5
14 Temptaion Foods Ltd Acncas Evolution 50.00
Portfolio Sector: Food Products
Year: 2007month 09 RBI's Region : Mumbai Item : Semi Processed Foods And
Instant Food
15 Amalgamated Bean DMAF Il Coffee Holdings 0.00
Coffee Trading Ltd.
Co. Lid. Sector: Others( Food Products)
Year: 2008month 04 RBI's Region : Bangalore ltem : Manufacture of Beverages
16 Amalgamated Bean DMAF |l Coffee 446.16
Coffee Trading Co. Holdings Lid.
Lid. Sector: Others( Food Products)
Year : 2008month 04 RBI's Region : Bangalore item : Manufacture of Beverages
17 Unibic Biscuits - Qualaton 3.00
(L) P. Ltd. Holdings Ltd. Sector: Food Products .
Year: 2007 month 10 RBl's Region : Bangalore ltem : Manufacture of Biscuits,
Cakes & Pastries
18 HT Seatood P Ltd. Heldo Trading Ltd. 1.78
Year : 2007month 05 RBI's Region : Sector: Food Products
Mumbai Item : Processing, Canning & Preservation of Fish,
Crustacea&Similar Foods
19 " HT Seafoods P. Ltd. Heldo Trading Ltd. 2.19
Year : 2007 Month 05 RBI's Region Sector : Food Products
Mumbai Item : Processing, Canning & Preservation
of Fish, Crustacea & Similar Foods
20 Elbit India Mirothenta Ltd. 7.99
Dairy Ventures
Gujarat P.Ltd
Year : 2008 month12 RBI's Region : Sector : Food Products
Bangalore Item : Rearing of Ducks,Hens & Other birds
Production of Eggs
21 Nilons Enterprises P. Ltd. Trewailard Ltd. 496.98
Year': 2008 month 12 RBI's Region : Sector: Food Products
Mumbai Item : Mir. of Pickles, Chutneys And Murrabbas
22 Drums Food Agrolidas 17.72
Integrated P. Ltd. Investments Ltd.
Year: 2008month 12 RBI's Region : Mumbai Sector: Food Products;
: item : Mfr. of Food Products
23 Amalgamated DMAF If Coffee 567.83
Bean Coffee Holdings Ltd.
Trading Co. Ltd. Sector: Others( Food Products)
Year : 2008 month 04 RBI's Region : item : Manufacture of Beverages
Bangalore
24, Unibic Biscuits Qualaton 63.64
India Pvt. Ltd. Holdings Ltd.
Year : 2007 month 08 RBl'sregion: Sector: Food Products” Bangalore
Bangalore _ Item : Biscuits, Cakes and Pastries.
25 Unibic Biscuits Qualaton 33.33
India Pvt Ltd Holdings Ltd

Year : 2007 month 08 RBI Region : Bangalore

Sector :Food Products .
Item : Biscuits, Cakes And Pastries.

A
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1 2 3 4 5
26 Scandinc Food India Good Food 144.87
Pvt. Ltd. Group A/S
Year: 2008 month 08 RBI's Region : Sector: Food Products
Mumbai Item : Manufacture of Sauces, Jams, Jellies &
Marmalades Etc
27 Scandinc Food Scandinc Food (A/S) 0.01
India Pvt. Ltd.
Year : 2008 month 08 RBI's Region : Mumbai Sector: Food Products
item : Manufacture of Sauces, Jams, Jellies &
Marmalades Etc
28 Microplus Microplus 0.28
Konzentrate Konzentrate
() P. Ltd. Gmbh
Year: 2008 month 02 RB{'s Region : Bangalore Sector : Others( Food Products)
o item : Manufacture of Other Animal & Bird Feed
29 Microplus Konzentrate Renate Thiene 0.27
(1) P. Ltd.
Year : 2008 month 02 RBI's Region : Bangalore Sector : Others( Food Products)
Item : Manufacture Of Other Animal & Bird Feed
30 Halian Foodcrafts P. Ltd Alexander Bockmeyer 0.07
Year: 2008 month 07 RBI's Region : Pana;i Sector: Food Products
Iitem: Dairy Products
31 Reimannsfine Foods Steffen Jurgen 7.85
P. Ltd. Stiebling
Year : 2007 month 04 RBIi's Region Kochi Sector: Food Products
ltem : Manufacture of Food Proudcts
32 Baker Circle Aryan Shamdas 3.75
(L) P. Ltd. Lalwani
Year : 2007 month 07 RBI's Region : Sector : Food Products
New Delhi item : Manufacture of Biscuits, Cake & Pastries
33 Central India PT Adityaguna 1.03
Polutry Breeders Satwatama
Year : 2008 month 07 RBI's Region: Mumbai Sector: Others{ Food Products)
item : Poultry & Other Slaughtering Preparation
34 Forind Nutrients David Patrick 0.23
Pvt Ltd Foran
Year: 2007 month 11 RBI's Region: Bangalore Sector: Others( Food Products)
item : Other Animal and Bird Feed.
35 Forind Nutrients Sarah Louise 0.22
Pvt. Ltd. Foran
Year : 2007 month 11 RBI's Region : Bangalore Sector : Others( Food Products)
item : Other Animal And Bird Feed.
36 Forind Nutrients Pvt Ltd  Dr. Vijay Kumar Sharma 0.20
Year : 2007 month 11 RBI's Region : Bangalore Sector : Others (Food Products)
: Item : Other Animal And Bird Feed.
37 Golfera Foods (l) P.Ltd. Golefra in Larezzola 7.42

Year : 2007 month 11 RBI's Region : New Delhi

Sector : Food Products
Item : Manufacture of Food Products
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1 2 3 4 5
38 R&P Gelato P. Ltd. R.P. SRL 0.08
Year : 2008 month 04 RBI's Region : Mumbai Sector : Food Products
ltem : Manufacture of Ice Cream and Kulfi Etc.
39 Golfera Foods (1) P. Ltd.  Dicurzio Elio Franco 2.28
Year : 2007 month 11 RBI's Region : New Delhi Sector : Food Products
Item : Manufacture of Food Products
40 ltalian Foodcrafts P.Ltd.  Federica Li Destri 0.07
Year : 2008 month 07 RBI's Region : Panaji Sector : Food Products
ltem :Dairy Products
41 Taiyo Lucid Pvt Ltd Taiyo Kagaku Co. Ltd 12.00
Year : 2008 month 10 RBI's Region : Mumbai Sector : Others( Food Products)
Item : Other Food Processing & Manufacturing
Activities (Egg Powder,Sambar Powder,Etc Nec)
42 Taiyo Lucid Pvt Ltd Cbc Co Ltd Sector : Others( Food Products) -, 6.00
Year : 2008 month 10 RBI's Region : Mumbai item : Other Food Processing & Manufacturing
Activities (Egg Powder,Sambar Powder.Etc Nec)
43 Yakult Danome Yakult Honsa Co Ltd : : 675.00
India Pvt Ltd
Year : 2008 month 01 RBI's Region : New Delhi Sector : Food Products
Item : of Dairy Products
44 Tropical Foods Pvt. Ltd.  Urban Invest S.A ‘ 11.77
Year : 2008 month 06 RBI's Region : Bangalore Sector : Food Products
Item : Fruit & Vegetable Preservation Nec
45 Tropicool Foods Pvt Ltd  Urban {nvest S.A 22.34
Year : 2009 month 03 RBl's Region : Bangalore Sector : Others {(Food Products)
Item : Fruit & Vegetable Preservation Nec
46 Tropicool Foods Pvt Ltd  Urban Invest S.A. 8.10
Year : 2009 month 03 RBI's Region : Bangalore Sector : Others (Food Products)
Item : Fruit & Vegetable Preservation Nec
47 Capital Foods Exports India Vision India 132.84
Pvt. Ltd. Partners
Year ; 2008 month 07 RBI's Region : Mumbai Sector : Food Products
item : Manufacture of Food Products
48 Usher Agro Ltd Deutsche Intl Trust Corpn. 13.51
Year : 2008 month 11 RBI's Region : Mumbai Sector : Food Products
Item : Mfr. of Food Products
49 Unibic Biscuits Unibic Mauritius Pty Ltd 45.46
India Pvt Ltd :
Year : 2009 month 01 RBI's Region : Bangalore Sector : Food Products
. : . Item : Manufacture of Biscuits, Cakes and Pastries
50 G A Foods (India) P Ltd Bengeet Ltd 7.50
Year : 2009 Month 02 RBI's Region : Mumbai Sector : Food Products
~ Item : Manufacture of Food Products
51 Calypso Horse Shoe Capital 135.00

Foods (P) Ltd
Year : 2007 month 04 RBI's Region : Bangalore

Sector : Food Products
Item : Fruit And Vegetable Preservation Nec
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1 2 3 4 5
52 Desai Fruits and Contract Farming 45.45
Vegetables Mauritius Pvt. Ltd.
Pvt. Limited.
Year : 2008 month 06 RBI's Region : Ahmedabad Sector : Food Products
item : Fruit & Vegetable Preservation Nec.
53 Calypso -Food Horse Shoe 90.00
Pvt Ltd Capital
Year : 2008 month 01 RBI's Region : Bangalore Sector : Food Products
Item : Fruit And Vegetable Preservation Nec
54 The Nil Giri Actis Nigins 23.00
Farm Pvt Ltd South Asia Investments Ltd
Year : 2008 month 01 RBI's Region : Bangalore Sector : Food Products
' ~ Item : Dairy Products.
55 Desai Cold Contract Farming Ltd. 26.52
Storage(l)P. Mauritius
Year : 2007 month 11 RBI's Region : Ahmedabad Sector : Food Products
Item : Fruit & Vegetable Preservation
56 Usher Agro Ltd Credit Swiss Ltd 31.97
First Bostan Ltd &
Deutsch
Year : 2008 month 02 RBI's Region : Mumbai Sector : Food Products
Item : Other Food Processing and Manufacturing
Activities (Egg Powder, Sambar Powder Etc Nec)
57 Baker Circle Gia (BCl) Holdings Ltd. 40.00
() P. Ltd.
Year : 2007 month 07 RBI's Regibn : New Delhi Sector : Food Products
Item : Manufacture of Biscuits, Cake & Pastries
58. The Nil Giri farm Pvt Ltd  Actis Nigins india 92.00
Investments Ltd
Year : 2008 month 01 RBI's Region : Bangalore Sector : Food Products
Item : Dairy Products.
59 Mhaimex Overseas Pvt.  Hussain Abdulla & Bros. 4.11
& Lid
Year : 2007 month 09 RBI's Region : Kolkata Sector: Food Products
Item : Processing And Preserving of Fish
: Crustacea & Simila
60 Mha Imex Hussain Abdulla 4.79
Overseas P Ltd _
Year.: 2008 month 10 RBI's Region : Kolkata Sector : Marine Products
: ‘ttem : Processing & Preserving of Fish Crustacea
& Similar Foods Nec ~
61 Prakash-Snacks Mr.Saurabh Mehta 0.24
Pvt.Ltd.
Year : 2008 month 06 RBI's Region : Bhopal Sector: Food Products
Item : Growing of Potatoes
62 Godrej Hershey Netherlands 112.00
Hershey Ltd. B.V.

Year : 2009 month 03 RBI's Region : Mumbai

{

Sector : Food Products
Item : Mfr. of Food Proudcts
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1 2 3 4 5
63 ATC Beverages Pvt. Ltd  Brinler Trading 9.92
Year : 2009 month 01 RBI's Region : Bangalore Sector: Food Products
Item : Manufacture of Beverages Nec
64 Ht Seafoods Pvt Ltd Keshav Bhagat 9.78
Year : 2007 month 11 RBI's Region : Mumbai Sector: Marine Products
ltem : Processing, Canning And Preservation of
Fish, Crusta
65. Ht Foods Pvt Keshav Bhagat Ltd. 28.87
Year : 2008 month 09 RBI's Region : Mumbai Sector: Marine Products
ltem : Processing,Canning & Preservation of
Fish, Crustacea & Similar Foods
66 Ht Foods Pvt Ltd Mr. Keshav Bhagat 6.55
Year : 2008 month RBI's 02 Region : Mumbai Sector : Food Products
: Item : Processing, Canning and Preservation of
Fish, Crustacea And Similar Foods.
67 Ht Seafoods Pvtl.td Keshav Bhagat 15.00
Year : 2007 month 08 RBI's Region : Mumbai Sector: Marine Products
Item : Processing, Canning and Preservation of
) Fish, Crustacea
68 Ht Seafoods Keshav Bhagat Pvt Ltd 11.10
Year : 2007 month 08 RBI's Region : Mumbai Sector : Marine Products
item : Processing, Canning and Preservation of
Fish, Crustacea
69 Yakult Danome India Danone Probiotics 675.00
Pvt. Ltd. Pte Ltd
Year : 2008 month 01 RBl's Region : New Delhi Sector: Food Products
item : Of Dairy Products
70 Parrys Sugars Pvt. Ltd. Cargill Asia Pacific 246.74
Holdings Pte Ltd :
Year : 2008 month 05 RBI's Region : Chennai Sector : Food Products
Item : Manufacture of Sugar Confectionery
(Except Sweetmeats)
71 Parrys Sugars Pvt. Cargill Asia 203.28
Ltd Pacific Ltd.
Holdings Pte Ltd
Year : 2008 month 05 RBI's Region : Chennai Sector : Food Products
Item : Manufacture of Sugar Confectionery
{Except Sweetmeats)
72 MTR Foods Ltd. Orkla Asia Pacific 500.00
Pte Ltd _
Year : 2008 month 05 RBI's Region : Bangalore Sector ;: Food Products
Item : Food Products
73. Goderen Gold Gold Coin India 78.13
Coin Aquafeed PTE Ltd.

Pvt. Ltd.
Year : 2008 month 05 RBI’s Region : Mumbai

Sector : Marine Products
Iltem : Manufacture of Fish Meal
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1 2 3 4 5
74 Al Gyas Rice Ashraf Jooma 1.04
Sortex Mills
Pvt. Ltd.
Year : 2008 month 05 RBl's Region : Mumbai Sector: Food Products
Item : Rice Milling by Power Machine.
75 Al Gyas Rice Ismail Jooma 1.04
Sortex Mills Pvt.Ltd.
Year : 2008 month 05 RBi's Region : Mumbal Sector: Food Products
Item : Rice Milling by Power Machine.
76 Al Gyas Rice Jooma Essa 1.13
Sortex Mills Pvt.Ltd.
Year : 2008 month 05 RBI's Region : Mumbal Sector: Food Products
Item : Rice Milling by Power Machine.
77 Al Gyas Rice Sortex Yunus Jooma 1.04
Mills Pvt.Ltd.
Year : 2008 month 05 RBI's Region : Mumbal Sector: Food Products
Ltem : Rice Milling by Power Machine
78. Saikrupa Fruit Balkrishna & Gadgil 0.95
Processing P. Ltd. . '
Year : 2008 month 01 RBI's Region : Mumbal Sector ;: Others( Food Products)
Item : Other Food Processing & Manufacturing Activities
79 Saikrupa Fruit Balkrishna B. Gadgil 0.45
Processing P. Ltd.
Year : 2008 month 01 RBI's Region : Mumbai Sector : Others( Food Products)
Item : Other Food Processing & Manufacturing Activities
80 Reitzel (L) P. Ltd. Reitzel S.A. 37.64
Year : 2007 month 12 RBI's Region : Bangalore Sector: Food Products
Item : Canning & Preservation of Fruits & Vegetables
81 Reitzel India Reitzel S.A. 49.31
Pvt Ltd
Year : 2007 month 05 RBI's Region : Bangaiore Sector : Others( Food Products)
Item : Canning And Preseravation of Fruits and
Vegetables.
82 Usheragro Lid Credut Suisse 18.47
’ _ First Buston Ltd
Year : 2008 month 11 RBI's Region : Mumbai Sector : Food Products
Item : Mfr. of Food Products
83, Manora Beverages 5 Fns-Thailand 9.90
B & Food P. Ltd. :
Year : 2008 month 04 RBI's Region : Mumbai Sector : Food Products
Item : Manufacture of Food Products
84 Mckintosh Rudy Hertogs 0.62
Natural Foods P. Ltd.
Year : 2008 month 05 RBI's Region : Mumbai Sector : Food Products
ftem : Manufacture of Food Products
85 Mckintosh Natural Jayant Ganwani | ’ 0.62

Foods P. Ltd. _
Year : 2008 month 05 RBI's Region : Mumbai

Sector : Food Products
Item : Manufacture of Food Products




53 Written Answers ASADHA 18,1931 (SAKA) to Questions 54
1 2 3 4 5
86 HT Foods Pvt Ltd Mr.R.G.Khuller 8.10
Year : 2008 month 02 RBI's Region : Mumbai Sector : Food Products
Item : Processing, Canning and Preservation of Fish,
Crustacea And Simitar Foods.
87 Alkabeer Foods Rahul Subberwal 4.32
Processing P. Ltd. )
Year : 2008 month 01 RBI's Region : Mumbai Sector : Food Products
' Item : Processing & Canning of Meat
88. Farsan Food Pvt.Ltd. Mahendrarao 0.10
Manibhai Pate!
Year : 2008 month 02 RBI's Region : Ahmedabad Sector: Food Products
ltem : Food Products.
89 Saraf Foods Ltd. Hortitech Ltd. 18.00
Year : 2008 month 12 RBI's Region : Ahmedabad Sector: Food Products
Item : Fruit & Vegetable Preservations Nec
90. Bundia P Ltd Bi Ltd 1.95
Year : 2009 month 02 RBI's Region : Mumbai Sector: Food Products
"tem : Manufacture of Food ‘Products
91 B1 (L) P. Ltd. B1 Ltd. 25.00
Year : 2008 month 12 RBI's Region : Mumbai Sector: Food Products
ftem : Mir. of Food Products
92 B1 (L) P. Lid. . B1 Ltd. 3.35
Year : 2008 month 12 RBI's Region : Mumbai Sector: Food Products
Ltem : Mfr. of Food Products
93 Bt () P. Ltd. B1 Lid. 16.05
Year : 2008 month 12 RBI's Region : Mumbai Sector: Food Products
- item : Mir. of Food Products
94 Unibic Biscuits William Sean 1.99
India Pvt Ltd Sovak
Year : 2009 month 01 RBI's Region : Bangalore Sector: Food Products
Item : Manufacture of Biscuits, Cakes And Pastries
95 Griffith Laboratories Griffith Laboratories 13.24
Laboratories Pvt Ltd Worldwide Inc
Year : 2007 month 05 RBI's Region : Bangalore Sector: Food Products
"Item : Food Products.
96 Capital Foods Exports Rakesh Patel 0.43
Pvt. Ltd.
Year : 2008 month 07 RBi's Region : Mumbai Sector: Food Products
Item : Manufacture of Food Products
97 Griffith Laboratories Griffith Laboratories 11.78
P. Ltd. Worldwide
Year : 2007 month 12 RBI's Region : Bangalore Sector : Food Products '
Item : Manufacture Of Food Products
98 M/S Gourmet Fine Fare  Gourmet Fusion Foods 0.22

Pvt.Ltd. Inc
Year : 2008 month 05 RBI's Region : Kochi

Sector : Marine Products
Item : Fishing(Including Collection of Sea
Products)
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99 innovative Deepak Arvind 4.40
Cuisine Pvt. Ltd. Amin _ _
Year : 2008 month 03 RBI's Region : Ahmedabad Sector : Others (Food Products)
Item: Fruit and Vegetable Preservation Nec.
100 Innovative Cuisine Mitan Archit
Pvi. Ltd. Amin
Year : 2008 month 03 RBI's Region : Anmedabad Sector : Others (Food Products)
ltem: Fruit and Vegetable Preservation Nec.
101 Innovative Cuisine Bhagwati Arvind 1.52
Pvt. Ltd. Amin
Year : 2008 month 03 RBI's Region Ahmedabad Sector : Others( Food Products)
Item : Fruit and Vegetable Preservation Nec.
102 Innovative Cuisine Devenarchit 1.21
Pvt. Ltd. Amin
Year : 2008 month 03 RBI's Region : Ahmedabad Sector : Others( Food Products)
Item : Fruit and Vegetable Preservation Nec.
103 innovative Cuisine Kissan Deepak 1.19
Pvt. Ltd. Amin
Year ; 2008 month 03 RBI's Region : Ahmedabad Sector : Others (Food Products)
ltem : Fruit and Vegetable Preservation Nec.
104 Innovative Cuisine Pvt. Nisheel Deepak 1.19
Amin -
Year : 2008month 03 RBI's Region : Ahmedabad Sector : Others( Food Products)
ltem : Fruit and Vegetable Preservation Nec.
105  Innovative Cuisine Archit Arvind 3.19
Pvt. Ltd. Amin .
Year : 2008 month 03 RBI's Region : Ahmedabad Sector : Others (Food Products)
ltem : Fruit and Vegetable Preservation
106 Innovative Cuisine Vivek Archit 1.21
Pvt. Ltd. Amin
Year : 2008 month 03 RBI's Region : Ahmedabad Sector : Others (Food Products)
Item : Fruit and Vegetable Preservation Nec.
107 Kis (1) P. Ltd. Kraft Foods Asia Pacific 45.33
Holding LLC
Year : 2008 month 02 RBI's Region : New Delhi Sector; Food Products
item : Manufacture of Food Products
108 Kis (1) P. Ltd. Kraft Food 0.46
Intl Services .
Year : 2008 month 02 RBI's Region : New Delhi Sector : Food Preducts
Item : Manufacture of Food Products
109 Griffith Laboratories Griffith Laboratories 134.49
P.Ltd Worldwideinc.
Year : 2008 month 07 RBI's Region : Bangalore Sector : Food Products
Item : Manufacture of Food Products
110 Saikrupa Fruit Nityanand T. 0.58
Processing P. Ltd. Telang

Year : 2008 month 01 RBI's Region : Mumbai

Sector: Others (Food Prbducté)
Item : Other Food Processing & Manufacturing
Activities
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1 2 3 4 . 5
111 Saikrupa Fruit Verena Gadgil 0.13
Processing P. Ltd.
Year : 2008 month 01 RBI's Region : Mumbai Sector: Others( Food Products)
ltem : Other Food Processing & Manufacturing
Activities
112 Saikrupa Fruit Verena Gadgit 0.13
Processing P. Ltd.
Year : 2008 month 01 RBl's Region : Mumbai Sector : Others (Food Products)
Item ; Other Food Processing & Manufacturing
Activities
113 Mahaan Proteins Ltd Schroder Credit 57.50
Renaissance
Year : 2008 month 01 RBI's Region : New Dethi Sector : Food Products
' ltem : Dairy Products.
114 Dynamix Dairy Schreiber 9.55
Industries Ltd International
Year : 2007 month 08 RBI's Region : Mumbai Sector: Food Products
Item : Dairy Products
115 Innovative Cuisine Bhagwati 1.55
Pvt Ltd Amin
Year : 2008 month 09 RBI's Region : Ahmedabad Sector: Food Products
item : Fruit And Vegetabie Preservation Nec
116 Dynamix Dairy Eric Foods 0.27
Industries Ltd International
Year : 2007 month 08 RBi's Region : Mumbai Sector: Food Products
' Item : Dairy Products
17 Innovative Cuisine Vivek A. 1.27
Pvt Ltd Amin
Year : 2008 month 09 RBI's Region : Ahmedabad Sector: Food Products
Item : Fruit And Vegetable Preservation Nec
118 Innovative Cuisine Pvt Ltd Milan A. Amin 1.27
Year : 2008 month 08 RBl's Region : Ahmedabad
Sector: Food Products
. ltem : Fruit And Vegetable Preservation Nec
119 Innovative Cuisine Pvt Ltd Deepak A. Amin . 4.486
Year : 2008 month 09 RBI's Region : Ahmedabad Sector: Food Products
Item : Fruit And Vegetable Preservation Nec
120 Innovative Cuisine Deven A. 1.27
Pvt Ltd Amin
Year : 2008 month 09 RBI's Region : Ahmedabad Sector: Food Products
_ item : Fruit And Vegetable Preservation Nec
121 Innovative Cuisine Pvt Ltd Kisan D. Amin 1.27
Year : 2008 month 09 RBl's Region : Ahmedabad - Sector: Food Products
Item : Fruit And Vegetable Preservation Nec
122, Innovative Cuisine Pvt Ltd Nisheel D. Amin 1.27

-Year : 2008 month' 09 RBIi's Region : Ahmedabad

Sector :.Food Products
Item : Fruit And Vegetable Preservation Nec
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123 Innovative Archit A. Amin 3.27
Cuisine Pvt Ltd
Year : 2008 month 09 RBI's Region : Ahmedabad Sector : Food Products
(tem : Fruit and Vegetable Preservation Nec
124 Wrigley India WM Wringley 198.70
Pvt.Ltd Tr. Company Sector : Food Products
Year : 2008 month 08 RBI's Region : New Delhi Iltem : Manufacture of Food Products
125 Wrigley India W M Wrigley 122.82
Pvt. Ltd. Tr. Company
Year : 2008 month 08 RBI's Region : New Delhi Sector : Food Production
» {tem : Manufacture of Food Products
126 ATC Beverages DON Trading Corpn 41.23
Pvt Ltd
Year : 2009 month 01 RBI's Region : Bangalore Sector : Food Products
. Item : Manufacture of Beverages Nec
127 Atc Corp Beverages DON Trading Corpn 41.22
Pvt Ltd
Year : 2009 month 01 RBI's Region : Bangalore Sector : Food Products
. Item : Manufacture of Beverages Nec
128 York Winery P. Ltd Lilaram C. Gurnani 3.85
Year : 2008 month 04 RBI's Region : Mumbai Sector: Food Products
Item : Other Food Processing & Manufacturing Activites
129 Export Bio Products Thynside Holdings 0.10
Pvt Ltd .
Year : 2008 month 09 RBI's Region : Region Sector: Food Products
Not Indicated ltem : Manufacturer of Feed Additives
130 Planet Pickles P. Ltd. Sterling Agro Products 5.40
Processing P. Lid
Year :2007 month 08 RBI's Region : Sector: Food Products
Not Indicated Item : Food Processing
131 Mahaan Proteins Ltd Shroder Credit 75.00
Renaissance
Year : 2007month 08 RBL'S Region : Region Sector: Food Products
) Not Indicated ltem : Dairy Products
132 Mane (1) P. Ltd. V Mane 0.35
Year : 2008 month 01 RBI's Region : Not Indicated Sector : Others (Food Products)
~ ltem : Mlanufacture and Slac of Flavour Products
133 Godrej Food Ltd. Tyson Indi= Holdings Ltd. ‘ 718.17
Year : 2008 month 01 RBI's Region : ~egion Sector: Others( Food Products)
Not Indicated ltem : Poultry and Other Slaughtering
134. Optivite Animal Optivite International 0.10
Nutrition Pvt Ltd Ltd
Year : 2009 month 01 RBI's Region : Region Sector : Others {Food Products)
Not Indicated ltem : Manutacturing of Animatl Feed Ingredien -
135 Optivite Animal Maichael Corbett 0.00

Nutrition Pvt Ltd
Year : 2009 months 01 RBI's Region :
Region Not Indicated

Sector: Others (Food Products)

Item : Manufacturing of Animal Feed Ingredien
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1 2 3 4 5

136. Pr Agri Foods Riso Scotti S.P.A. 0.05

Manufacturing

{h) Pvt Ltd

Year : 2009 Month 02 RBI's Region : Region
Not Indicated

137 Imsofer Manufacturing Ferrero
G India Pvt Ltd International
SA

Year : 2007month 04 RBI's Region:
Region Not Indicated

Societet Pour
Lexpansion Des

138 Sopeax India
Food Promotion
Agency P. Ltd
Year : 2007 Month 12 RBl's Region : Region
Not Indicated

139. Gandour () Food
Processing P. Ltd
Year : 2008 March 01 RBI's Region : Region
Not Indicated

GFBI Ltd.

140 Natural Water Antonios Holding
Philosphy Pvt. Ltd Company
Year : 2007 Month 07 RBI's Reglon
Region Not Indicated

141 Snow Lion Taizoon F :
Foods Pvt Ltd Khorakiwal Oman
Year : 2007 month 05 RBI's Region:
Region Not Indicated

Sector: Food Products
Item : The Principal Activity of the Company is
Processing of Rice And Rice Based Products In India

0.10

Sector: Food Products

item : To Mig. Buy, Sell, Import, Export, Wholesale,
Distribute, Stock Deal in or with and Trade in All types of
Confectionay Products, Raw Materials.

0.10

Sector: Food Products
tem : Food Promotion.

0.00

Sector : Food Products
Item Manufacture of Chocolate & Other Confectionary
Products

0.05
Sector: Others( Food Products)
Item: Packaged Mineral Water, Soft Drinks
0.08

Sector: Food Products
ltem : Bread Making and Cake.

[English]
" Shortage of Trained Pilots

*94. SHRI NAVEEN JINDAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether there is an acute shortage of trained
pilots in the country;

(b) if so, the details thereof;

(¢) the extent to which the expansion of the aviation
sector is affected as a result thereof:

(d) the estimated number of trained pilots required
over the next three years; and

(e) the steps being taken to-meet the requirement
during the said period?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) and (b) There is no
shortage of pilots.

(¢) Does not arise.

(d} The requirement of trained pilcts is a dynamic
phenomenon depending on airline operations and type of
aircraft used.

(e) Inorder to have desired quality pilots over a long
period, the Indira Gandhi Rashtriya Uran Akademi (IGRUA)
has been modernised through upgradation of infrastructure
and providing funds for additional trainer aircraft to increase
its annual capacity from forty to hundred cadets. A world-
class flying training institute at Gondia in Maharashtra has
been set up with capacity to train 110 candidates annually
which include 10 candidates for Commercial Helicopter Pilot
Licence training. Other flying clubs are also supported by
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Government by providing trainer aircraft through Directorate 1 2 3 4 5
Ger.leral of C‘uwl Aviation and Aero-Club of India. Further, Himachal 73458 8293 14543 96294
Helicopter Licence holders have also been allowed to Pradesh
convert their helicopter licence to Commercial Pilot Licence
(aeroplane} by doing 100 hours conversion flying. Jammu & 34528 13111 . 77846 125485
[Translation] Kashmir
Demand and Supply of LPG Punjab 332972 140923 113739 587634
*95. SHRI BHAUSAHEB RAJARAM WAKCHAURE : Rajasthan 231387 157635 141498 530521
. SHRI DUSHYANT SINGH :
Will the Minister of PETROLEUMAND NATURAL GAS ~ ottar 809546 336740 174454 1320740
: Pradesh
be pleased to state : .
(a) whether the Government has made any State- Uttarakhand 117357 24291 10680 152328
wise assessment of the requirement and demand of LPG Sub Total 2262138 983434 733133 3978704
including Rajasthan and Haryana ; North
{(b) if so, the total requirement of LPG in the States; Andaman 6020 14 0 6034
(c) whether there is shortage of LPG in some States; & Nicobar
d
an Arunachal 11331 0 0 11331
(d} if so, the steps taken by the Government to meet ‘Pradesh
the shortfall in the States?
Assam 177941 5922 2445 186308
. THE MINISTER OF PETROLEUM AND NATURAL GAS
(SHRI MURLI DEORA): (a) and (b) Public Sector Oil Bihar 219412 38871 41436 299719
Marketing Companies (OMCs) have.asses,sed tht_e requn.re- Jharkhand 84898 12104 18701 115702
ment/demand of LPG for the entire country including
domestic LPG/commercial LPG/Industrial LPG/Auto LPG at Manipur 17037 0 0 17037
12536.563 Thousand Metric Tonne (TMT). This includes
530.521 TMT and 448.788 TMT for the States of Rajasthan Meghalaya 13682 0 0 13682
ivei h -10. te-
ar.ld Harygna resp.ectlv.ely for the year 2009-10. The State Mizoram 17925 0 0 17925
wise details are given in the enclosed Statement.
{c ) and (d) At present, there is no overall shortage of Nagaland 14412 0 0 14412
LPG in the country inclucfing in the States of Rajasthan and Orissa 68770 20073 67193 165036
Haryana and LPG supplies to distributors are being made
by the OMCs through indigenous production and imports in Sikkim 9333 0 0 9333
accordance with the genuine demand of customers )
registered with the LPG distributors. Tripura 20481 0 0 20481
Statement West 417563 85273 134157 636993
Bengal
LPG Demand for 2009-10
o Sub Total 1078804 171258 263932 1513993
(Fig. in MT) East
State/UT Projected Demand for 2009-10 .
oc BPC HPC Total Chattisgarh 59154 20576 42105 121835
1 2 3 4 5 Dadra & 778 851 11610 13239
Nagar Haveli
Chandigarh 24069 5347 8016 37431 9 ave
Delhi 428923 146735 103825 679484 Daman & Diu 3495 4023 7518
!
Haryana 209897 150359 88532 448788 Goa 1149 19429 36133 56710
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1 2 3 4 5
Gujarat 373822 163585 144328 681735
Madhya 252848 - 104529 133015 490392
Pradesh

Maharashtra180164 881682 816812 1878658
Sub Total 867916 1194146 1188026 3250088
West

Andhra 374162 195209 468646 1038016
Pradesh

Karnataka 357676 214949 284285 856910
Kerala 284276 187129 84280 555685
Lakshadeep 197 0 0 197
Pudducherry 14631 5861 10603 31095
Tamil Nadu 709823 324395 157658 1191875
Sub Total 1740765 927542 1005471 3673778
South

All India 5949622 3276379 3190562 12416563
NOC 120000 0 0 120000
(Nepal Oil

Corp.} _

Total 6069622 3276379 3190562 12536563
Demand

Shortage of Fertilizers

*36. SHRI ASHOK KUMAR RAWAT:
SHRI HARIBHAU JAWALE:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state: '

(a) the demand, production and supply of fertilizers
in the country during each of the last three years and the
current year, State-wise; '

(b) whether there is a shortage of fertilizers in the

country and the farmers have faced hardships and suffered

losses;

{c) if so, the details thereof alongwith the reasons
therefor;

(d) the details of assistance provided to the farmers,
State-wise; and

(e) the steps taken/being taken by the Government
to provide the fertilizer as per demands of the State

to Questions 66

Governments and to increase the production and availability
of fertilizers in the country?

THE MINISTER OF CHEMICALS AND FERTILIZERS
(SHRI M.K. ALAGIRI) : (a) The State-wise demand
(Requirement), supply (Availability) of major fertilizers
namely Urea, DAP and MOP during the last three years
2006-07, 2007-08, 2008-09 and also during the Kharif 2009
(upto June, 2009) of current year 2009-10 is given in the
enclosed Statement-| to IV. Department of Fertilisers (DOF)
starled monitoring of complex fertilizers with effect from
Kharif, 2008 for which information is furnished. State-wise
production of urea, DAP & Complexes for last three years is
given in the enclosed Statement-V, Vi and Viii.

(b) to (d) State-wise, month-wise requirement,
availability and sales of Urea, DAP, MOP and complex
fertilizers during Kharif 2009 (April - June, 2009) is given in
the enclosed Statement-IV. As can be seen, the availability
of urea has been adequate enough to support its sales.
There is no shortage of DAP and MOP in the country,
however, there may be little tightness in availability of
complex (NPK) fertilizers because of low level of indigenous
production and also as these can not be imported as they
are not covered under existing concession scheme.

(e} The steps taken for smooth distribution and
increasing the production of fertilizers are as under:

i} The movement of fertilizers will be monitored
throughout the country by an on-line web based
monitoring system (www.urvarak.co.in) also called as
Fertiliser Monitoring System (FMS);

ii)  The subsidy on fertilizer is being paid only when it
reaches the district;

iii) Department of Fertilizers operates Bulfffer Stock of Urea,
DAP & MOP through State Institutional Agencies/
fertilizer companies in major fertilizer consuming States
to the tune of 6.25 LMT, 3.50 LMT and 1,00 LMT
respectively;

iv) Department of Fertilizers has notified uniform freight
subsidy scheme to transport fertilizers upto block level.

v) The gap between requirement and indigenous
availability of Urea is met through imports; and

vi) New pricing policy for attracting investment in urea
sector has been announced on 4™ September, 2008.
Further, fertilizer sector has been given highest priority
in allocation of gas, for debottlenecking, expansion

- and revival projects in the country.
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Statement-1
State-wise Availability and Sales of Urea, DAP & MOP

2006-07 Qty in (LMTs)

Name of State UREA DAP MOP

Requirement Availability - Sales Requirement Availability Sales Requirement Availability Sales

Andhra Pradesh 27.00 24.52 22.13 6.69 6.15 5.97 5.21 3.90 372
Karnataka 11.20 11.55 10.92 5.00 5.25 4.88 3.90 : 3.14 276
Kerala 1.46 1.33 1.27 0.17 0:23 0.23 1.40 1.13 112
Tamil Nadu 10.00 9.59 9.18 3.85 3.98 3.84 . 4.85 3.48 3.48
Gujarat 15.00 15.22 15.03 5.75 5.79 h4.56 1.65 1.46 1.42
Madhya Pradesh 12.10 13.89 13.16 6.20 5.76 4.96 0.50 0.75 0.67
Chhattisgarh 4.90 593 5.53 1.38 1.59 1.27 0.52 0.67 0.59
Maharashtra 19.00 20.70 19.87 6.25 7.06 6.49 3.00 2.48 2.34
Rajasthan 13.20 12.80 12.26 5.60 4.30 4.05 022 0.07 0.07
Haryana 17.50 18.04 17.33 5.60 5.04 4.46 0.40 0.32 0.23
Punjab 25.00 | 26.16 25.74 7.90 7.60 712 0.90 0.52 0.47
Jammu & Kashmir 1.42 1.15 1.05 0.71 0.55 0.51 0.21 0.10 0.10
Uttar Pradesh 50.00 53.50 51.83 14.50 14.42 12.94 2.30 1.34 1.22
Uttaranchal 1.65 217 210 0.32 0.24 0.23 0.12 0.06 0.04
Bihar 17.50 16.32 16.01 450 - 329 2.65 2.50 1.04 1.00
Jharkhand 1.74 1.63 1.60 1.10 0.71 0.68 0.07 0.01 0.01
Orissa 470 4.44 4.21 0.98 1.16 1.03 - 0.92 0.85 0.75
West Bengal 12.00 12.28 11.94 4.10 3.99 3.54 358 . 278 251
Assam & Other 3.08 2.67 2.47 0.51 027 024 0.82 0.59 0.54
N.E

Other Total 1.10 0.90 0.90 0.20 0.17 0.12 0.20 0.13 013

Al India 24955 25479 24452 81.31 7757 69.75 33.27 2482  23.17

Statement-ll
Statewise Availability & Sale of Urea, DAP & MOP

2007-08 Qty in (LMTs)

Name of State UREA DAP MOP

Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales

1 2 3 4 5 6 7 8 9 10

Andhra Pradesh 27.50 26.84 256.12 8.24 714, 7.15 5.55 452 4.50

Karnataka 12.80 13.63 12.54 5.80 4.54 4.50 4.00 , 3.70 3.58
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Kerala 1.40 1.44 1.34 0.28 0.18 0.18 1.40 1.19 1.16
Tamil Nadu 9.85 9.68 9.16 425 3.35 3.35 490 485 477
Gujarat 17.25 18.37 17.93 5.80 6.76 6.47 1.70 1.82 1.79
Madhya Pradesh 13.75 14.76 14.31 V 7.50 682 * 6.34 1.10 0.76 0.74
Chhattisgarh 5.90 6.17 5.87 1.70 1.38 1.35 0.74 0.69 0.62
Maharashtra 21.20 2305  21.39 7.05 6.45 6.29 3.05 3.46 3.23
Rajasthan 14.70 13.83 13.21 6.05 551 * 450 0.23 0.23 0.1_9
Haryana 18.75 19.30 18.47 5.85 6.80 * 5.36 0.50 0.34 0.25
Punjab 25.00 . 26.97 26.46 8.00 9.14 * 6.81 0.95 0.58 0.57
Uttar Pradesh 55.00 54.37 52.72 15.50 14'.89 * 13.20 3.00 1.27 1.14
Uttaranchal 2.30 2.42 2.31 0.32 0.23 0.23 0.18 0.05 0.05
Jammu & Kashmir 1.40 “1.19 1.15 0.84 0.33 0.33 0.28 0.07 0.07
Bihar 20.00 19.40 18.56 4.25 3.30 3.07 2.05 1.19 1.07
Jharkhand 210 1.67 1.58 0.90 0.75 0.74 0.13 0.08 0.08
Orissa 5.50 5.19 458 1.25 1.79 1.72 1.20 1.05 1‘.01
West Bengal -12.95 12.45 11.56 4.55 3.80 3.78 4.00 2.76 2.73
Assam 2.30 1.99 183 0.70 0.08 0.08 0.85 0.40 0.40
All India 271.70 27426 261.71 89.21 83.40 75.55 36.13 29.28 28.28 |

*Includes, the stock available with State Federations MP-0.35 LMT, Rajasthan - 0.77 LMT, Haryana-1.15 LMT, Punjab-1.96 LMT & UP - 1.21 LMT

aggregating 5.44 LMT (Sales of which is not avaitable)

Statement-lll

Cumulative Availability of Fertilizers during the year 2008-09 (April’ 08 to March’ 09)

2008-09
UREA DAP MOP COMPLEX
State Require- Availa- Sales Require-- Availa- Sales Require- Availa- Sales Require- Availa- Sales
ment bility ment bility ment bility ment bility

1 2 3 4 5. 6 7 8 9 10 11 12 13

Andhra 2750 2784 2733 850 9.98 997 5.85 627 6.04 2050 16.50 16.30

Pradesh

Karnataka 1350 12.88 1282 6.05 . 8.12 8.07 455 514 505 11.17 8.44 839

Kerala 1.49 1.68 1.63 0.31 0.24 0.24 1.33 1.53 1.51 1.72 1.85 1.81

Tamil Nadu. 10.37 11.28 11.28  4.31 3.85 3.85 4.84 595 584 3.62 355 351

Gujarat 18.65 18.69 1848 7.10 8.24 8.19 1.90 2.26 222 4.39 492 4.79
1.20 117 0.88 435 . 2.20 2L’1)5

Madhya 156.75 13.83 1358 8.25 8.31 8.14
Pradesh .
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1 2 3 4 5 6 7 8 9 10 11 12 13
Chhattisgarh 5.40 5.23 506 1.75 2.31 2.28 0.77 0.95 0.92 1.31 1.23 1.22
Maharashtra 23.25 22.84 22.46 8:60 10.19  10.15 3.70 517 492 15.65 10.40 10.29
Rajasthan 15.10 13.21 1297 560 5.90 5.77 0.33 0.32 0.24 1.42 0.67 0.66
Haryana 1990 17.59 1736 6.00 6.69 6.61 0.46 0.47 0.39 0.67 0.31 0.31
Punjab 2550 26.28 2577 8.10 8.82 8.82 0.95 0.98 0.81 1.01 0.59 057
Himachal 0.65 0.66 0.66 0.00 0.00 0.00 0.07 0.06 0.06 0.44 0.40 0.40
Pradesh
Jammu & 1.35 1.28 126 080 0.59 0.59 0.33 0.14 0.14 0.00 0.01 0.01
Kashmir
Uttar 55.00 55.74 5483 15.50 15.12 14.93 2.50 2.79 247 1050 7.44 7.32
Pradesh
Uttaranchal 230"  2.22 220 035 0.31 0.31 0.18 0.08 0.08 0.45 0.51  0.51
Bihar 2125 183383 17.96 425 412 4.11 1.90 2.28 213 3.60 2.59 2.59
Jharkhand 2.00 1.57 154 1.05 0.80 0.80 0.13 0.16 0.14 0.40 0.38 0.38
Orissa 5.50 4.74 461 2.00 1.89 1.89 1.35 1.53 1.34 2.88 2.66 255
West Bengal 13.00 1194 11.67 486 4.03 4.03 415 480 462 7.49 7.29 7.23
Assam 240 2.30 230 1.03 0.14 0.14 1.06 1.08 0.95 0.30 0.06 0.06
All India 28134 270.88 26651 9483 99.78 99.03 37.86 4334 4095 9232 7226 7122
$Exclusive 10.4 LMT of urea extra sold in March, 2008 (March' 08 requirement 10.36 LMT, the sales was 22.76 LMT)
Note : DOF started monitoring of complex fertiliser w.e.f. Kharif, 2008.
Statement-1V

06.07.09 (000" MTs)

April 2009 May 2009 June 2009
State Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 35.00 148.26 28.73 65.00 21535 58.00  200.00 29064 14115
Karnataka 40.00 68.59 4483 60.00 81.61 51.05 130.00 135691 11227
Kerala 10.50 13.63 8.69 10.25 13.16 9.48 20.00 21.16 16.92
Tamil Nadu 65.00 65.74 53.78 60.00 62.06 §3.46 80.00 79.93 72.36
Gujarat 65.50 117.14 78.63 59.00 131.77 61.17 140.00 226.11 16654
Madhya Pradesh 26.00 75.17 16.85 71.50 123.77 36.98 136.50 18549 103.72
Chhattisgarh 97.00 79.37 39.30 97.00 88.26 25.26 144.50 125.96 84.56
Maharashtra 225.04 160.62 113.03 212.08 276.06 . 207.73  202.94 304.84 27258
Rajasthan 34.00 84.87 35.34 5§5.00 107.38 38.95 90.00 148.94 87.10
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1 2 3 4 5 6 7 8 9 10
Haryana 50.00 7717 33.84 100.00 156.85 84.03 210.00 220.74 153.88
Punjab 100.00 161.03 90.95 300.00 258.72 17758 250.00 30523 237.98
Himachal Pradesh 5.00 3.09 0.03 10.00 8.97 5.21 15.00 12.37 7.57
Jammu & Kashmir  13.61 13.81 9.16 25.72 13.31 7.61 14.26 16.93 10.12
Uttar Pradesh 200.00 38295 127.21 500.00 64417 298.09 700.00 71947 33157
Uttaranchal 2.50 10.03 5.53 23.00 21.70 15.70 30.00 37.79 22.95
Bihar 75.00 94.01 33.67 75.00 168.63 75.09 150.00 184.59 94.17
Jharkhand 3.00 553 2.67 5.00 13.22 4.66 30.00 26.63 12.76
Orissa 10.00 26.69 6.02 20.00 46.87 9.10 40.00 58.49 20.83
West Bengal 30.10 81.48 33.57 42.40 103.07 53.25 81.20 110.45 53.87
Assam 10.80 22.83 20.06 15.60 23.46 21.25 25.20 28.41 25.66
Al} India 1095.10 1697.39 78596 1816.59 2555.55 1303.61 2706.51 3250.62 2038.96
06.07.09 (000" MTs)
April 2009 May 2009 June 2009

State Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 25.00 35.55 19.79 60.00 126.15 84.50 80.00 193.74 107.46
Karnataka 30.00 61.83 60.92 75.00 14407 13573 123.30 164.33 127.68
Kerala 2.00v 1.50 1.38 2.00 2.18 218 4.50 10.27 9.77
Tamil Nadu 22.00 29.32 26.76 23.00 ‘34.03 26.18 30.00 55.65 53.17
Gujarat 33.80 58.47 52.47 97.80 161.31 70.87 100.00 201.07 111.33
Madhya Pradesh 31.50 67.15 4478 139.5b 147.06 64.26 112.50 21257 144.16
Chhattisgarh 27.00 26.17 23.33 27.00 45.44 | 33.19 40.50 65.37 43.63
Maharashtra 30.23 26886 25192 124.86 326.65 311.81 126.85 149.93 146.05
Rajasthan 13.00 21.32 12.87 18.00 59.97 53.81 60.00 78.66 72.49
Haryana 10.00 24.36 14.78 40.00 106.28 98.72 85.00 87.75 74.42
Punjab 60.00 28.50 28.13 30.00 96.81 88.03 75.00 73.78 58.58
Jammu & Kashmir 6.79 0.00 0.00 14.37 10.53 10.52 9.26 7.91 7.51
Uttar Pradesh 50.00 57.17 36.75 50.00 205.56 149.28 100.00 24533 163.97
Uttaranchal 2.00 3.07 3.0 2.00 4.64 463 2.20 7.88 5.06
Bihar- 15.00 15.24 3.01 25.00 39.2? 23.69 50.00 24.94 16.85
Jharkhand 250 1.39 1.39 5.00 7.02 4.V41 20.00 16.42 11.33
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1 2 3 4 5 6 7 8 9 10
Orissa 2.00 7.34 7.33 5.00 10.37 474 24.00 58.17  33.93
West Bengal 11.90 2294 . 1949 15.50 36.73  31.20 32.90 53.47 3422
Assam 1.35 0.00 0.00 1.95 0.00 0.00 3.15 4.45 437
All India 378.03 730.20 608.70 759.10 1565.01 119827 1084.70 1707.18 1231.42
06.07.09 (000" MTs)
April 2009 May 2009 June 2009
State Requirement Availability Sales Requirement Availability Sales Requirement Availability Sales
1 » 2 3 4 5 6 7 8 9 10
Andhra Pradesh 20.00 28.33 6.43 20.00 34.31 14.08 35.00 66.76 51.13
Karnataka 30.00 37.74 26.91 27.00 37.82 31.98 51.00 76.23 70.27
Kerala 9.80 8.67 7.21 ’v1 1.20 12.85 11.20 15.70 -26.57 21.18
Tamii Nadu 45.00 28.09 18.80‘ 30.00 34.01 21.75 53.00 51.36 34.14
Guijarat 13.10 27.34 20.99 14.50 22.87 18.11 20.70 25.49 2317
Madhya Pradesh 3.50 28.24 1.56 30.10 26.67 . 6.23 20.30 28.19 17.45
Chhattisgarh 12.00 ‘11.20 5.08 13.80 18.61 9.97 18.00 16.52 10.23
Maharashtra 28.70 74 .81 49.63 25.06 73.02 56.37 58.14 63.62 57.86
Rajasthan 1.30 1111 518 0.80 8.53 3.70 1.70 573 2.48
Haryana 5.00 18.91 9.95 5.00 8.96 3.32 5.00 " 564 5.64
Punjab 8.00 18.99 3.90 8.00 1717 v 7.63 10.00 12.19 9.57
Jammu & Kashmir 2.93 0.00 0.00 2.86 0.27 0.27 2.36 0.00 0.00
Uttar Pradesh 15.00 43.42 10.88 ~15.00 39.28 5.75 20.00 33.51 26.63
Uttaranchal 0.00 0.02 0.00 0.50 0.02 0.02 1.00 0.00 0.00
Bihar 5.00 30.47 5.19 10.00 38.97 15.49 20.00 26.19 17.27
Jharkhand 0.00 2.96 0.38 0.50 2.84 0.34 1.50 5.08 3.55
Orissa 250 21.57 273 12.50 23.85 7.12 24.50 25.69 16.31
West Bengal 12.32 25.06 10.04 14.10 47.90 30.22 17.80 35.33 25.91
Assam 5.04 13.77 - 3.28 7.28 22.71 12.33 11.76 10.38 .3.95
All India 22067 431.66 188.81 249.81 472.08 257.27 39043 | 518.64 399.19.
COMPLEX (000’ MTs)
06.07.09 April 2009 May 2008 June 2009
State Requirement Availability Sales Requirement. Availability Sales Requirement Availability Sales
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 120.00 12245 66.63 100.00 1>79A96- 117.49 150.00 201.26 162.28
Karnataka 50.00 86.24 76.55 76.80 107.45 93.65 109.50 94.51 84.20
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1 2 3 4 5 6 7 8 -9 10
Kerala 12.50 22.49 16.06 14.75 20.21 15.79 23.25 29.95 27;58
Tamil Nadu 28.50 41.89 36.53 34.50 56.56 52.84 26.50 50.19 4472
Gujarat 20.50 52.82 28.97 38.80 67.91 47.23 38.50 3573 16.95
Madhya Pradesh 11.85 20.12 7.30 54.35 30.79 22.76 84.55 13.13 6.01
Chhattisgarh 10.30 10.50 7.82 26.50 18.13 13.19 32.90 17.33 14.65
Maharashtra 80.75 96.89 78.90 105.94 102.48 80.87 14142 12191 103.46
Rajasthan 3.40 2.51 1.92. 9.00 3.36 2.77 11.85 481 413
Haryana 1.(50 3.44 267 6.00 1.76 0.93 5.00 1.65 1.21
Punjab '6.00 5.26 2.56 5.50 3.20 1.20 5.50 2.32 0.37
Himachal 2.60 0.00 0.00 2.55 2.66 2.58 2.60 0.08 0.07
Pradesh

Uttar Pradesh 50.00 50.39 27.59 ' 50.00 55.36 38.54 50.00 42.29 24.69
Uttaranchal 2.00 0.05 0.00 10.00 461 4.39 10.00 0.22 0.16
Bihar 15.00 15.71 10.10 25.00 33.82 2543 42.50 26.63 18.93
J'r;arkhand 1.00 3.29 3.28 . 3.00 8.43 8.18 4.50 . 439 4.37
Orissa 6.70 14.16 3.55 17.60 33.33 17.13 35.30 49.59 22.39
West Bengal 21.05 76.47 - 6533 22.60 56.00 47.40 32.00 46.23 41.43
Assam 0.50 2.57 0.00 0.72 0.00 0.00 1.16 0.00 0.00
All India 44558 62744 439.30 606.01 - 78842 59472 812.28 74567 571.08

Statement-V

State-wise Production of Urea from 2006-07 to 2008-09 & Kharif 2009 (April to June 2009)

(000" MT)
Name of State/ Installed Capacity Production Kharif 2009
' Zone as on 1/4/2006 200607 2007-08 2008-09 (April to June 09)
QTY Qry QrY QTYy QTyYy
1 2 3 4 5 6
South Zone
Andhra Pradesh 11946 13241 1354.4 1378.0 . 3746
Kerala 0.0 0.0 . 0.0 0.0 0.0
Karnataka | 380.0 370.1 379.6 _ 379.3 711
Tamil Nadu 1106.8 1118.8 4405 405.7 62.3
Total (South Zone) 2681.4 28130 21745 ' 2163.0 508.0
West Zone
Goa 399.3 402.5 3954 4124 110.9

Madhya Pradesh 1729.2 1849.4 1766.5 1803.8 402.5
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1 2 3 4 5 6
Maharashtra ~ 1706.8 18610 1832.3 1903.3 4247
Gujarat 32803 3154.2 3195.3 3131.6 748.0
Rajasthan 2108.2 2286.7 2380.8 2313.6 524.5
- Total (West Zone) 9223.8 9553.8 9570.3 9564.7 2210.6
East Zone _
Jharkhand - 0.0 0.0 ’ 0.0 0.0
Bihar 0.0 0.0 0.0 0.0 0.0
Orissa 0.0 0.0 0.0 0.0 0.0
West Bengal 0.0 0.0 0.0 0.0 0.0
Assam 555.0 307.4 329.3 189.2 79.0
Total (East Zone) 555.0 307.4 329.3 189.2 79.0
North Zone
Haryana 511.5 508.7 511.6 488.3 94.5
Punjab 990.0 992.9 990.1 1052.0 237.6
Uttar Pradesh 5738. 7 6133.0 . 62824 6464.9 1459.3
Total (North Zone)  7240.2 7634.6 7784.1 8005.2 1791.4
Grand Total 19700.4 20308.8 19858.2 19922 1 4589.0

Statement-Vi
Zone/state wise Installed capacity and Production of DAP from 2006-07 to 2008-09 & Kharif 2009 (April-June 2009)

(000" MT)
Name of Zone/State Installed 2006—-07 2007-08 2008-09 Kharif 2009
Capacity (April-June 08)

Qry QTY Qry Qry Qty
1 2 3 4 5 6
South Zone
Andhra’ Pradesh 670.0 616.1 567.9 518.2 113.7
Kerala Q.0 0.0 0.0 0.0 0.0
Karnataka 180.0 203.9 211.4 158.3 42.1
Tamil Nadu 475.0 286.4 715 0.0 0.0
~Total (South Zone) 1325.0 1106.4 850.8 676.5 155.8
West Zone
Goa 330.0 198.2 2125 205.0 895
Gujarat 2749.0 1854.7 1438.0 1057.3 730.6

Total (West Zone)  3079.0 2052.9 1650.5 12623 820.1
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1 2 3 4 5 6

East Zone '

Orissa 2220.0 1240.4 1473.0 906.7 346.0

West Bengal 675.0 4521 237.6 147.8 31.6

Total (East Zone) 2895.0 1692.5 1710.6 1054.5 3776

Grand Total 7299.0 4851.8 42119 © 2993.3 15653.5

Statement-Vil

Zone/Slate-wise Installed capacity and Production of Complex Fertilizers from 2006-07 to 2008-09
& Kharif 2009 (April-June 2009)

(000" MT)

Name of Zone/State Installed 2006—-07 2007-08 2008-09 Kharif 2009

Capacity (April-dune 09)

_ - Qry QTy Qry Qry : Qry
South Zone
Andhra Pradesh 600.0 1477.7 11945 1313.1 489.2
Kerala 633.5 7159 425.0 605.3 146.2
Karnataka 0.0 52.9 33.7 743 16.7
Tamil Nadu 1080.0 390.0 2235 158.4 66.0
Total (South Zone) 23135 2636.5 1876.7 2151.1 718.1
West Zone
Goa 240.0 537.8 477.1 373.2 78.2
Maharashtra 891.0 580.6 519.7 528.9 1124
Guijarat 1357.9 .2224.8 ’ 1908.0 1960.3 280.9
‘Total (West Zone) 24889 3343.2 2904.'8 2862.4 471.5
East Zone
Orissa 420.0 830.4 676.8 14215 3149
West Bengal 0.0 654.4 392.3 413.4 117.2
Total (East Zone) 420.0 1484.8 1069.1 1834.9 432.1
Grand Total 5222.4 7464.5 5850.6 6848.4 1621.7

Increase in Price of Iron Ore by NMDC

*97. SHRI HANSRAJ G. AHIR: Will the Minister of
STEEL be pleased to state:

(a) whether the National Mineral Development
Corporation (NMDC) has increased the prices of iron-ore;

(b if so, the reasons therefor;

(c) whether it has adversely affected the steel
industries under the small scale sector;

(d)y if so, whether any complaints’have been received
regarding non-supply of the iron ore required by the steel
plants even after the price hike by NMDC;

(e) if so, the follow-up action taken in this regard;
and

(f) the steps taken by the Government for supply of
iron ore to the iron ore based small scale plants in proportion
to their requirement?

THE MINISTER OF STEEL (SHRI VIRBHADRA
SINGH]): (a) and (b) No, Sir. On the other hand NMDC
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reduced long term prices of iron ore for its domestic long
term customers by 25% w.e.f. 1.12.2008. The same price is
being charged for 2009-10 also, on provisional basis, since
the long-term prices for 2009-10 have not yet been finalized.

(c) to (e) Does not arise in view of (a) and (b) above. .

(f) lron ore is in decontrolled sector and the
Government does not control either its prices or its allocation/
supply to individual steel companies. Beside NMDC, there
are a number of iron ore producers in the country, both in
the public sector-as well as in private'sector. Supply of iron
ore to various steel units is dependent upon their individual
tie-up with NMDC and other iron ore producers.

[English]
National Fibre Policy

*98. SHRI ANANDRAO ADSUL:
SHRIK.S. RAO:
Will the Minister of TEXTILES be pleased to state:

(a) whether the Government is aware of the tardy
growth in fibre production for domestic consumption and
exports;

(b) if so, whether the factors responsible for this have
been identified and the details thereof;

(c) whether the Government proposes to formulate
a National Fibre Policy;

(d) if so, the details thereof; and

(e) the time by which the policy is likely to be
formulated?

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): (a) and (b) The trend of fibre production in India is
progressive and availability has been sufficiently adequate
to meet the domestic demand during last three years. Total
availability in the year 2008-09 for cotton fibre as estimated
by the Cotton Advisory Board in its latest meeting was 340
lakh bales against the requirement of 230 lakh bales. Total
avaitability for man-made fibre in the same year was 1147
million kgs against the requirement of 967 million kgs.

{c) to (e) Yes, Sir. The Government has decided to
formulate a National Fibre Policy. A Working Group is being
constituted to formulate the Policy reflecting the interests of
all stakeholders.

[Translation]
Free Legal AID

*99. SHRIJAI-PRAKASH AGARWAL.: Will the Minister
of LAW AND JUSTICE be pleased to state:
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(a) the total funds allocated for providing free legal
aid to the poor and under trial prisoners during each of the
last three years; ’

(b) whether all the States have utilised the funds
properly;

(c) if not, the reasons theretbre alongwith the action
taken by the Government in this regard;

{d) whether the Government proposes to revise the
norms in this regard;

(e) if so, the details thereot, and

(f) the steps taken/proposed to be taken by the

. Government for providing adequate free legal aid to the

poor and under trial prisoners?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY) : (a) National Legal Services Authority
(NALSA) allocates funds to State Legal Services Authorities
etc. for implementation of legal aid schemes/programmes .
framed under the Legal Services Authorities Act. 1987. There
is no specific allotment of funds made for the poor and under
trial prisoners. The allocation of funds is meant for the
purpose of providing free legal aid to all categories of
persons as specified under the provisions of Section 12 of
the said Act, which includes amongst others under trials
prisoners also. As regards other categories of persons, every
person whose annual income does not exceed Rs.50,000/-.is

_eligible for getting free legal services in cases‘before the

Supreme Court, High Courts and subordinate Courts thereto.

The details of the funds allocated by NALSA to State
Legal Services Authorities etc. during each of the last three
financial years viz, 2006-07, 2007-08, 2008-09 and also
during the current financial year 2009-10 (upto June 2009)
are as u»nder:-' '

S.No. Years Amount

1. 2006-07 Rs. 74643600/-

2 2007-08 Rs. 147011650/ |
3. 2008-09 Rs. 136124000/- .
4 2009-10 Rs. 5120000/ (till June,2009)

(b) Yes, Madam.
(c} Does not arise.

(d) and (e) The Department of Legal Affairs proposes
to enlarge the beneficiaries by including categories (a)
senior citizens (b) dependent of family Members of Armed
Forces personnel and personnel of the Para-Military forces,
who died in action (c) Victims of terrorists/extremist violence
and riots, in Section 12 of the Legal Services Authorities Act,
1987. The matter is under process.

{fy  As stated in the reply to part (a) above.
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[English]
Role of Independent Directors

*100.SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:
Will the Minister of CORPORATE AFFAIRS be pleased
to state:

{(a) whether the Government proposes to scrutinise
role of independent directors in the wake of the Satyam
Scam;

(b) if so, the details in this regard and the outcome
thereof;

(c) whether the Government is planning to bring
some changes In the company regulations with regard to
powers, responsibility and conflict of interests of independent
directors; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) to (d) The provisions of the Companies
Act, 1956 do not define the term 'Independent Director’. The
Act only defines the term 'Director’, Managing Director/Whole
Time Director'. However, as per Clause 49 of the Listing
Agreement, SEBI has provided for induction of Independent
Directors on the Board of the listed companies.

As per provisions of the Companies Bill, 2008
introduced in the Lok Sabha on 23rd October 2008, a
provision has been made for appointment of independent

directors on the Board of listed companies, having such

amount of paid up share capital as may be prescribed. In
order to have better corporate governance and management
of companies, the duties and liabilities of the directors have
been specified in the Companies Bill, 2008 and the term
'Independent Director” has also been defined.

The Companies Bill, 2008 lapsed in view of Article
107 (5) of the.Constitution. The Government now proposes
to re-introduce the Bill as the Companies Bill, 2009 in the
Parliament. The role of independent directors may also
come up, Inter-alia, for deliberations during the scrutiny of
the Bill by the Parliamentary Standing Committee on
Finance. '

Investment by Public sector oil companies
A

716. SHRIMATI SUPRIYAVSULE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether public sector oil companies ha
prepé}red a mega plan to help refuel sputtering <.onomy
with an outlay of Rs.57,000 crores;

ASADHA 18,1931 {SAKA)
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(b) if so, the details thereof;

{c) whether most of these investments will be made
in domestic projects and their economic benefits wilt be
reaped locally;

(d) if so, the details thereof; and

(e) the main features of the plan and the extent to
which it will be helpful to the economy?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
{a) and (b) Planning Commission has approved an Annual
Plan Outlay of Rs.57475.74 crore for various public sector
oil companies for the year 2009-10, as per the company-
wise details given in the Statement enclosed.

(c) Except for OVL who invest in overseas projects,
most of the investments of other public sector oil companies
are in domestic projects. However, investments in both
domestic as well as overseas projects ultimately benefit the
country.

(d) The Annual Plan outiay of public sector oil
companies during the year 2009-10 would include an
investment of Rs.38731.98 crore for Exploration and
Production projects; Rs.14285.79 crore for Refining and
Marketing projects; Rs.4362.97 crore for Petrochemical
projects; and Rs.95 crore for Engineering projects.

(e) The main feature of the plan is to enable the
country attain energy security through accelerated
exploration and production of oit and gas as also to ensure
adequate availability of refined petroleum products, which
are of critical importance for the growth of the economy.

Statement

Company-wise Annual Plan outlay of public
' sector oil companies

{Rs. in crore}

Public sector oil company Plan outlay (2009-10)

1 2

ONGC 20867.58
OovL 9365.06
OIL ' 2276.31
GAIL 5558.00
10C 11561.00
HPCL 1390.00




JULY 9, 2009

87 Written Answers

1 2
BPCL 3348.70
CPCL 716.09
MRPL 2048.00
NRL 250.00
BALMER LAWRIE 90.00
BIECCO LAWRIE 5.00
Total 57475.74

[Translation]
Train between Patan and Bhildi

717. SHRI JAGDISH THAKOR : Wilt the Minister of
RAILWAYS be pleased to state :

{a) whether the Railways have any proposai to
introduce a train foetween Patan and Bhildi in Gujarat;

(b) if so, the details thereof; and
(c} the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) No, Madam.

(b) and (c) Do not arise.
Welfare of Bhopal Gas Victims

718. SHRI ASADUDDIN OWAIS! : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the latest position of the on-going schemes
relating to the welfare of Bhopal Gas Victims of 1984;

(b) the number of persons who have received
compensation from the Government so far;

(c) the details of the victims of Bhopal Gas Tragedy
who have not yet received the compensation and the
Government to help; and

(d) if so, the steps taken or being taken by the
Government to safeguard their interests ?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA) :
(a) Under the ongoing schemes for the welfare of Bhopal
Gas Victims 7 hospitals, 5 civil dispensaries and 2 poly
clinics and 3 dispensaries each of the Homeopathy, Unani
and Indian Medical System are engaged in the medical
rehabilitation and care. In addition, 3 more hospitals
consisting one each of Ayurveda, Homeopathy and Unani
System of medicines are also functioning, Under the
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economic rehabilitation, training has been provided to the
youth of gas affected wards, 42 work-sheds and 152
industrial sheds were constructed for providing employment
opportunities in the Units set up in these sheds. Under the
social rehabilitation plan 2468 houses have been
constructed and allotted to the widows of the gas victims
besides providing initial relief measures like pensions to
about 1077 widows, distribution of milk to the lactating
mothers and the children, etc. Under the environmentat
rehabilitation, construction of drains, plantation of trees and
augmentation of safe drinking water supply has been taken
up. In April, 2006, Government of India had sanctioned
money for a project under the Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) and the Government of
Madhya Pradesh had sanctioned Rs. 14.18 crore the Bhopal
Municipal Corporation (BMC) for providing safe drinking
water through pipelines from the Kolar Reservoir to the 14
localities around the UCIL plant site. The Government of
Madhya Pradesh has stated that an amount of Rs. 512.10
Crore has been spent on all these schemes, upto 31 March,
2009.

(b) to (d) The compensation is being disbursed through
the office of the Welfare Commissioner, Bhopal Gas Victims.
The Welfare Commissioner’s office has informed that as on
31.5.2009, out of 5,74,369 total awarded cases original
compensation of Rs.1549.03 crore has been paid to
5,73,878 claimants. In addltion Rs. 1509.40 crore has been
paid to 5,62,488 claimants as pro-rata compensation on the
directions of the Supreme Court. 491 claimants have not yet
settled their claim for original compensation and 11,881
claimants have not yet settled the pro-rata compensation.
The work of payment of compensation is in progress. Alist of
absentee claimants was notified in newspapers for attending
the Court to receive the compensation. Besides this a list
was also provided to the NGOs as per directions of the
Hon'ble Supreme Court. The claims would be settled as
and when the absentee claimants turn up.

[English]
Setting up of steel processing units by SAIL

719. SHRI E.G. SUGAVANAM: Will the Minister of
STEEL be pleased to state:

{a) whether the Steel Authority of India Ltd. (SAIL)
has set up steel processing units in various parts of the
country during the last few years;

(b) if so, the details thereof, State-wise;

(c) whether there is a proposal to set up more such
units in the near future; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) Yes, Sir. The
Steel Authority of India Limited (SAIL) is presently setting up
a Steel Processing Unit (SPU) at Bettiah, Bihar.

‘(c) and (d) The Steel Processing Units (SPUs)
proposed to be set up are at Mahnar and Gaya in Bihar,
Hoshangabad, Ujjain and Gwalior in Madhya Pradesh,
Guwahati in Assam, Srinagar in Jammu and Kashmir,
Lakhimpur in Uttar Pradesh and Kangra in Himachal
Pradesh.

Bridges inTamil Nadu

720. SHRI 8.S. RAMASUBBU: Will the Minister of
RAILWAYS be pleased to state:

(a) the status of execution of Road Over Bridges
(ROBs), Rail Under Bridges (RUBs) and Level Crossings
taken up in various parts of Tamil Nadu during the last three
years and the targeted dates fixed for their completion;

{b) the details of above pending proposals which
are yet to be taken up and the reasons for delay, if any;

(c) the details of new proposals of the State which
are under consideration of the Railways;

(d) whether the cost share ratio have been changed
and made simple; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Works of Road
Over/Under Bridges are not sanctioned State-wise. These
are taken up Railway-zone-wise. However, Railways
serving the State of Tamil Nadu have intimated that during
2006-07, 29 works, in 2007-08, 39 works and during 2008-
09, 23 works of ROB/RUBs were sanctioned in the State.
Similarly 49 Level Crossings were Manned in 2006-07, 21
in 2007-08 & 30 in 2008-09 by Rly. concerned. Completion
of Road Over/Under Bridges depends upon completion of
approaches done by State Government. Railways make all
out efforts to complete their portion of work (bridge proper
across tracks) before or simultaneously with the work of
approaches. Hence, target dates cannot be fixed.

(b) At present all the works are at various stages of
planning and execution. However, delay in execution
depends on delay in acquisition of Land for approaches,
approval of General Arrangement Drawings, delay in
approval of Estimate for approaches, delay in making
encréachment free site by State Government, provision of
diversion for traffic, furnishing of undertaking for cost sharing
& closure of Level Crossing etc. :

ASADHA 18,1931 (SAKA)
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(c) Four proposals from Tamil Nadu have been under
consideration for sanction during 2009-10 vis.

(1) ROBin lieu of LC No. 18, km 27/500-600 at Tirunelveli
yard

(2) ROB at Vyasarpadi in lieu of existing under bridge.

(3) ROB in lieu of Bridge No0.328 near Thiruvanaikaval
near Trichy.

(4) ROB in place of Bridge No.1136 near Tiruchirappalli
yard.

(d) and (e) Cost pattern remains the same as earlier. It
is borne in the ratio of 50:50 by Railways and State
Government for Cost Sharing works sanctioned in lieu of
busy Level Crossing having traffic density of 1 lakh or more
TVUs (Traffic Vehicle Units).

[Translation]
New Airport in Gujarat

721. SHRI MANSUKHBHAI D. VASAVA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether any location for setting up a new airport
in Gujarat has been identified;

(b) if so, the details thereof;

{c) if not, whether there is any proposai to upgrade
and/or modernise .any existing airport in the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL) : (a) Yes, Sir.

{b) State Government of Gujarat has identified three
sites for development of new greenfield airports at Bharuch-
Ankleshwar, Rajkot and Dholera in Gujarat, for which,
Airports Authority of India (AAl) has conducted site feasibility
study at these locations and submitted its report to the State
Government for their necessary action.

(c) and (d): Do not arise.
[English]
Benefit of Subsidy to Farmers

722. SHRI N. CHELUVARAYA SWAMY: Wili the |
Minister of CHEMICALS AND FERTILIZERS be pleased to
state:

(a) whether only big farmers are getting the benefit

- of the present fertilizers grant and small farmers are

comparatively deprived of its benefit;
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- (b) if so, whether basically the fertilizers manu-
facturers are getting the benefits of the existing system of
grant for fertilizers;

(c) if so, the details thereof;

(d) whether the Twelfth Finance Commission has
fecommended for change in this procedure; and

(e) if so, the time by which a final decision is likely to
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHR! SRIKANT JENA):
(a) Fertilizer subsidy is the difference between the normated
delivered cost of fertilizers and the notified Maximum Retail
Price (MRP) at which they are required to be sold to the
farmers. The Fertilizer subsidy is transferred to the farmers
in the form of subsidized MPRs which are much lower than
the delivered cost of subsidized fertilizers at farm-gate level.
The fertilizer subsidy is administered through manufacturers/
importers, which is released to them on receipt of subsidized
fertilizers in the districts. Currently, all farmers irrespective
of farm holding size are getting subsidized fertilizers notified
under the subsidy regime.

(b) No, Madam.

JULY 9, 2009
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.

{c) In view of (b} above question does not arise.

(d) and (e) The Twelfth Finance Commission has
indicated a need to develop an alternative instrument .for
release of fertilizer subsidy. To ensure balanced application
of fertilizers, the Government intends to move towards a
nutrient based subsidy regime instead of the current product
pricing regime. However, the modalities of same are yet to
be finalized.

[Translation]
Railway Projects in Andhra Pradesh

723. SHRIANJAN KUMAR M. YADAV: Will the Minister
of RAILWAYS pleased to state:

(a) - the details of on-going railway projects in Andhra
Pradesh; and. '

(b) the details of the estimated cost of these projects
and time schedule fixed for their.completion?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H.MUNIYAPPA) : (a) and (b) The details
of ongoing raiiway projects of New Line, Gauge Conversion,
Doubling & Railway Electrification falling fully/partly in the
State of Andhra Pradesh along with targets wherever fixed,
is given as under:-

(Rupees in Crore)

S.No. Plan Head Name of the Project Length “Latest Expenditure Outlay Target
in Km. Sanctioned upto 2008-10 where-ever
Anticipated March, 2009 fixed
Cost
1 2 3 5 6 7 8
1 New Line Gadwal-Raichur 60 156.60 97.68 25.00
2 New Line Jaggayapeta-Mallacheruvu 19.1 94.69 60.24 . 22.99 2009-10
3 New Line Kakinada-Pithapuran 215 85.51 0.01 0.01
4 New Line Kotipalli-Narsapur 57.21 695.00 9.42 0.01
5 New Line Manoharabad-Kotapalli 148.9 497.47 0.43 2.00
6 New Line Munirabad-Mehbubnagar 246 497.47 47.44 5.00
7 New Line Nandyal-Yerraguntla 126 429.49 267.11 51.00
8 New Line Obulavaripalle-Krishnapatnam 113 ‘732.81 95.00 50.00 2009-10
9 New Line .' Peddapally-Karimnagar- 177.49 517.63 296.52 15.00
Nizamabad
16 New Line Rayadurg-Tumkur 213 1027.89 0.00 13.48
11 New Line Vishnupuram-Janapahar 11 54.56 6.34 10.00
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1 2 3 4 5 6 7 8
12 New line Tindivanum-Nagari 179.20 582:83 9.04 25.00
13 New Line Attipattu-Puttur 88.3 446.87 96.2 45.00
14 New Line Cuddapah-Bangalore 255.4 1000.2 0.01 29.00
15 New Line Macherfa-Nalgonda 92 243.17 0.27 0.10
16 Gauge Dharmavaram-Pakah 227 610.0 404.00 1.00 2009-10
Conversion
17 Gauge Guntur-Guntakal-Kalluru 554 587.00 584.00 1.00
Conversion ’
18 Gauge Naupada-Gunupur 90 168.88 149.00 14.00 2009-10
Conversion
19 Doubling Gooty-Renigunta - 151 515.00 296.00 120.00
Patch doubling A
20 Doubling Kottavalasa-Simhachalam 16.69 95.00 19.51 32.00
North 4th line
21 Doubling Raichur-Guntakal 81.1 221.93 137.00 55.00 . 2009-10
22 Doubling Samalkot-Kakinada Port 15.6 114.50 85.00 9.70
23 Doubling Vizianagram-Kottavalasa 34.7 194.89 9.24 35.00
3rd line
24 Doubling Raghavapuram-Mandamari  24.47 92.29 0 10.00
25 Railway Renigunta-Guntakal 308.00 182.55 58.44 55.00

Electrification

[English]
Shuttle train between Delhi and Meerut

724. SHRI RAJENDRA AGRAWAL: Will the Minister
" of RAILWAYS be pleased to state:

(a) the approximate number of daily passengers who
commute between Delhi-Meerut-Delhi daily;

(b) whether the Railways are aware of the
inconvenience caused to the commuters due to inadequate
shuttle trains; and

(c) the steps taken by the Railways to provide more
shuttle train service between Delhi-Meerut?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Around 4150
passengers trave! daily between Delhi- Meerut-Dethi.

(b} and (c) At present four pairs of trains are available
between Delhi and Meerut in the morning and evening for
daily commuters. The present arrangements are considered
adequate to cater to current level of traffic.

Revival of Pharmaceutical Units

725. SHRI PRABODH PANDA: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether the Government proposes to revive the
Public Sector Pharmaceutical units including Indian Drugs
and Pharmaceuticals Ltd. (IDPL) and Hindustan Antibiotics
Ltd. (HAL) so as to provide medicines and drugs to the
consumer at cheaper prices;

(b) if so, the details thereof; and

(c) the time by which these companies are likely to
commence production?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) and (b) Government has approved rehabilitation schemes
for revival of Hindustan Antibiotics Limited (HAL) & Bengal
Chemical & Pharmaceuticals Limited (BCPL). The
rehabilitation scheme to revive Indian Drugs & Pharmace-
uticals Limited (IDPL) is under consideration. However,
efforts are being made to explore the possibility of revival of
Bengal Immunity Limited (BIL), Kolkata.
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(¢) HAL, BCPL & IDPL are already engaged in
production of medicines.

[Transiation]
Self-Employment to Minority Communities

726. SHRI HARISHCHANDRA CHAVAN : Will the
Minister of MINORITY AFFAIRS be pleased to state:

(a) whether the Government provides direct
assistance to the unemployed youth beionging to the minority
communities for their self-employment;

(b} if so, the details of the procedure being followed
for the purpose; and

(c) the details of the assistance provided/proposed
to be provided to the unemployed persons belonging to
minority communities alongwith the number of beneficiaries
during each of the last three years and the current year,
State/UT-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
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KHURSHEED): (a) National Minorities Development and
Finance Corporation (NMDFC), a Public Sector Enterprise
under the administrative control of Ministry of Minority Affairs,
provides loans to persons belonging to minority
communities, living below double the poverty line, for
undertaking income generating activities.

{(b) NMDFC provides loans to individuais through
State Channelising Agencies (SCAs) which are nominated
by the respective State/UT Governments. Besides, it provides
micro-credit through Non-governmental Organizations
(NGOs). It also extends Educational Loan through SCAs for
pursuing technical and professional courses.

(c) A Statement showing State/UT wise funds
disbursed and beneficiaries assisted during the last three
years and the current financial year (upto 30.6.2009) is
enclosed. During the current financial year, as per the
Memorandum of Understanding (MOU) between the Ministry
of Minority Affairs and NMDFC, a target of disbursement of
Rs. 185.00 crore has been fixed for covering 79,860
beneflciaries by NMDFC.

Statement

National Minorities Development & Finance Corporation

Funds Disbursed and Number of beneficiaries covered during the last three years
and the current financial year (upto 30.6.2009)

(Amount in Rs. Lakhs)

Si.No. State 200607 2007-08 2008-09 200910
: (upto 30.06.2009)
Number Amount Number Amount Number Amount Number Amount
of Disbursed of Disbursed of Disbursed of Disbursed
beneficiaries beneficiaries beneficiaries beneficiaries
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 5117 756.7 2601 888.7 637 4725 349 225
2. Arunachal Pradesh 0 0 0 0 0 0 0 0
3. -Assam 2180 100 654 134 0 0 80 5.67
4, Bihar 700 304.5 893 204.51 3357 904.5 0 0
5. Chandigarh 4 | 3 13 5 4 2 7 3
6. Chhattisgarh 137 100 0 0 0 0 0 0
7. Delhi 25 45 107 21.25 34 17 38 17
8. Gujarat 925 295 ) 474 200 1009 300 0 0
9. Himachal Pradesh 127 15 375 150 202 75 111 50
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1 2 3 4 5 6 7 8 9 10
10. Haryana 960 415 1073 450 777 359 0 0
11. Jammu & Kashrﬁir 740 370 1350 387.72 1641 420 0 0
12.  Jharkhand 126 6.75 218 54.44 447 110 0 0
13. Kerala ' 8669 3275 10250 3150 14729 42295 2222 1000
14, Karnataka v 0 0 1234 525 1426 - 450 0 0
156.  Maharashtra 150 75 1 933 800 1000 500 111 500
16.  Manipur 0 0 80 1.8 20 1.8 0 0
17.  Madhya Pradesh 0 0 0 0 0 0 0 0
18.  Meghalaya 0 0 62 36 0 0 0 0
_19‘ Mizoram 400 200 1000 400 910 300 (] 0
20. Nagaland 1136 500 1681 713 1836 500 0 0
21.  Orissa 140 45 0 0 382 27 0 0
22.  Pondicherry 25 10 57 23 303 100 0 0
23.  Punjab 1050 525 1875 750 1628 400 0 0
24.  Rajasthan 335 154.72 626 252.25 205 100 25 2.25
25.  Tamil Nadu 14582 952.45 8042 1516 8039 965.25 446 36.9
26.  Tripura 41 25 75 30 206 - 50 0 0
27.  Uttar Pradesh 0 0 615 45 0 0 0 0
28.  Uttaranchal 292 265 0 0 0 0 0 o
29. West Bengal 9922 2818 12415 3707.74 12406 3214.49 3373 1502.25
47783 11275.12 47703 14413.01- 51198 13072.79 7762 3139.57

[English]
Near-miss Incident at Mumbal Airport

727. SHRI MILIND DEORA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether there was Air india, Jet near-miss
incident at Mumbal Airport on 31st May, 2009;

(b) if so, the reasons and details thereof;
(c} whether any enquiry was ordered into the
incident;

(d) if so, the details of the findings and whether any
action has been taken against the defaulter including the
two pilots of the Aircraft and the Air Traffic Controller (ATC);

(e) whether incidents like the present one had taken
place in the past also; and

(f) if so, the guidelines issued for future compliance?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. On
31.05.2009 an incident occurred between Jet Airways flight
JAl 615 and Air India flight AIC 348 during cross runway
operations.

(b) to {d) The incident was investigated by DGCA and
it was found that the take off clearance issued to Jet Airways
flight was misconstrued by Air India pilot as clearance for Air
India flight and initiated take off roll, which led to this incident.
The crew of Air India flight was grounded and advised not to
exercise privelege of licence for a period of one month.

(e) No, Sir.

() Guidelines for safety during cross-runway
operations have been issued by Directorate General of Civil
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Aviation. Instructions have also been issued to the concerned
airlines for creating awareness about the incident, reviewing
their training programmes and enhancement of surveillance
activities.

Suspension of operations by VISL

728. SHRI BASU DEB ACHARIA: Will the Minister of

STEEL be pleased to state:

(a) whether the operations in Kemmangundi iron ore

mines at Karnataka allocated to Visvesvaraya lron and Steel -

Ltd. (VISL) has been suspended under the direction of
Ministry of Environment and Forests;

(b) if so, the details thereof;

() whether VISL has sought permission from the
Government for leasing of captive iron ore mine at Karnataka;

{(d) if so, the details thereof; and

(e) the action taken/proposed to be taken to ensure
availability of iron ore to this Public Sector Undertaking?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) Yes, Sir.

(b) The iron ore mine at Kemmangundi allotted to
Visvesvaraya Iron and Steel Plant (VISP) was in operation
since its inception in 1923. This mine, located in the proximity
of Bhadra Wildlife Sanctuary, was closed in the year 2004
. on the directions of the Ministry of Environment and Forests.

(c) to (e) Yes, Sir. VISP had applied for the allotment of
a mining lease {(area 140 Ha) in NEB Range, Sandur Taluk,
Bellary District on 24.1.2007. The Government of Karntaka
had recommended to the Ministry of Mines, Government of
India that the area be reserved for the Steel Authority of
India Limited (SAIL). Against the recommendation of the
State Government, some of the applicants filed revision
applications with the Ministry of Mines, Government of India.
The final decision is awaited. The issue has been taken up
with the Ministry of Mines for an early decision.

[Transiation]
Allocation of Kerosene/LPG

729. SHRI OM PRAKASH YADAV:
SHRI FRANCISCO COSME SARDINHA:
SHRI YASHBANT LAGURI:
Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) . the monthly requirement of kerosene/LPG in
each State/Union territories including Bihar and Goa;
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(b) the quantity of kerosene/L.PG supplied to each
State/Union territory during each of the last three years and
current year;

(c) whether the Government is aware that there is
acute shortage of kerosene/LPG in many States including
Bihar and Goa;

(d) if so, whether the Government has received any
request from various States for increasing the quotas of
kerosene/LPG of their States; and

(e) if so, the details thereof and the steps taken by
the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Ministry of Petroleum and Natural Gas
makes quarterly allocation of PDS kerosene to States/Union
Territories for further distribution under the PDS network.
The quantity of PDS kerosene for distribution per card holder
is decided by concerned State Govt/UT.

LPG supplies to distributors are being made by the
Public Sector Qil Marketing Companies (OMCs) in
accordance with the requirement of customers registered
with the LPG distributors.

There is no State-wise quota fixed by the Government
for the allocation of LPG.

(b) The quantity of PDS kerosene allocated to the
States/UTs during the last three years and current year is
given in the enclosed Statement-1. State-wise consumption
of Domestic LPG for the last three years is given in the
enclosed Statement-Il.

(c) and (d) There is no overall shortage of Liquefied
Petroleum Gas (LPG) and kerosene in the country including,
in the State of Bihar and Goa. However, OMCs had reported
occasional backlog in certain States/Union Territories due
to road breaches, collapse of bridge, agitational activities/
strikes by the employees, strike by transporters and contract
labourers, hartals etc. To liquidate the backlog situation in
the States/UTs the bottling plants were operated on holidays
and by extending hours of working. As regards kerosene,
no shortage has been reported by the State Governments/
UTs.

(e) Requests have been received from various State
Governments for increasing the SKO allocation, the
Government of India commissioned a detailed study of
Kerosene demand in the country, through the National

~ Council of Applied Economie Research (NCAER) in

December 2004. NCAER submitted its report in October
2005. NCAER has inter alia recommended to restrict the
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subsidy on kerosene to BPL families only. Also, Dr.
Rangarajan Committee constituted by the Government to
formulate a long-term pricing policy of petroleum products
has also recommended to restrict PDS SKO subsidy to BPL
families only. The Government has accepted the recommen-
dations of Dr. Rangarajan Committee Report and has
decided ‘in principle’ that subsidy on PDS Kerosene may
be restricted to BPL families only. The proposal to work out
the modalities to implement this decision and for rationali-
zing the allocation of PDS kerosene among States/UTs is
under the consideration of the Government.

Statement-|
Allocation of PDS Kerosene

Quantity in Metric Tonnes (MTs)

ASADHA 18,1931 {SAKA)

to Questions

Name of. 2006—07 2007—08 2008-09 2009—10
States/UTs (April to
July, 2009)
1 2 3 4 5
Andaman & 5816 5816 5816 1921
Nicobar Islands
Andhra 517168 517158 517158 172379
Pradesh
Arunachal 9257 9257 9257 3075
Pradesh
Assam 258007 258007 258007 85989
Bihar 647430 647430 647430 215405
Chandigarh 13067 13067 9999 2427
Chhattisgarh 146938 146938 146938 48855
Dadra and 2782 2782 2782 927
~ Nagar Haveli
Daman and Diu 2118 2118 2118 701
Delhi . 168484 168484 160935 45757
Goa 19212 19212 19212 6404
Gujarat 743759 743759 743759 247798
Haryana 145619 145619 145619 48452
Himachal 50537 50537 49409 15280
Pradesh
Jammu and 76044 76044 76044 19238
Kashmir
Jharkhand 211175 211175 211175 70367

1 2 3 4 5
Karnataka 461478 461478 461478 153811
Kerala 216308 216308 216308 72103
Lakshadweep 795 795 795 400
Madhya 488609 488609 488609 162785
Pradesh
Maharashtra 1276876 1276876 1276876 425593
Manipur 19907 19907 19907 6617
Meghalaya 20401 20401 20401 6795
Mizoram 6217 6217 6217 2068
Nagaland 13312 13312 13312 4437
Orissa 314977 314977 314977 104883
Puducherry 12257 12257 12257 4084
Punjab ' 237192 237192 237192 78787
Rajasthan 398913 398913 398913 132917
Sikkim 5582 5582 5582 1858
Tamil Nadu 558929 558929 558929 186254
Tripura 30832 30832 30832 10267
Uttar 1241772 1241772 1241772 413815
Pradesh
Uttarakhand 89849 89849 89849 29949
West Bengal 752103 752103 752103 250638
Total 9163712 9163712 9151967 3033036

Statement-li
Consumption of Domestic LPG
N Quantity in Metric Tonnes (MTs)
States 2006—-07 2007-08  2008-09
1 2 3 4
Andhra Pradesh 783.69 826.61 869.58
Andaman & Nicobar 5.10 5.42 5.60
Islands
Arunachal Pradesh  10.10 10.88 11.02
Assam 166.31 174.18 175.84
Bihar 251.00 264.50 279.55
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1 2 3 4 [English]
Chandigarh 30.51 32.20 32.44 Garib Rath
Chhattisgarh 98.18 108.47 110.33 730. SHR! MUKESH BHAIRAVDANJI GADHVI: Will
‘ the Minister of RAILWAYS be pleased to state:
Dadra and 3.03 3.28 3.68
Nagar Haveli (a) whether the Railways are planning to start Garib
: Rath from Abu Road to Bandra daily;
Daman and Diu 413 4.21 442 -
: (b) if s0, the details thereof; and
Delhi 565.64 590.68 606.52
(c) if not, the reasons therefor ?
Goa 139.07 4154 4243 ‘
. THE MINISTER OF STATE IN THE MINISTRY OF
Gujarat 558.22 588.61 593.42 RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No.
Haryana 370.00 383.41 393.01 (b} Does not arise.
Himachal Pradesh 79.08 84.18 86.73 {¢) Running of Garib Rath between Abu-Road and
: Bandra is not feasible at present due to terminal and
Jammu and Kashmir 109.30 121.24 120.38 resource constraints.
Jharkhand 91.41 98.50 103.81 Construction of Airport at Jalgaon
Karnataka 586.32 622.63 646.57 731. SHRIA.T. NANA PATIL: Will the Minister of CIVIL
Kerala 41774 438.76 443.30 AVIATION be pleased to state:
Lak ] 0.1 (a) whether the Government has acquired the land
akshadweep 0.24 02 019 for construction of airport at Jalgaon in Maharashtra;
Madhya Pradesh 394.96 431.43 448.57 (b) if so, the details thereof; and
Maharashtra 137232 1449.84 1499.08 (c) the progress made so far and the time frame fixed
Manipur 15.09 17.46 16.69 for completion of the work?
THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
Meghal 12.61 . 12.
eghalaya 12.93 259 AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, Sir.
Mizoram 17.79 17.40 17.53 Government of Maharashtra has acquired additional 262
hectares of land required for the development of the airport
Nagaland 13.55 14.14 13.99 at Jalgaon by Airports Authority of India (AAl). The
Orissa 130.44 138.01 139.47 development work of the airport is in its planning stage.
Puducherry 0534 26,50 “ 2591 Inter-city train between Shimoga and Bangalore
_ 732. SHRI B.Y. RAGHAVENDRA: Will the Minister of
Punjab 51260 53572 548.01 RAILWAYS be pleased to state:
Rajasthan 422.18 44745 464.34 {a) whether the Railways propose to introduce an
Sikkim 811 8.06 8.43 ?nte.r-city day train between S.himoga and Bangalore keeping
in view the heavy rush on this route;
Tamil Nadu 89337 94457 98217 (b) if so, the details thereof; and
Tripura 18.94 20.00 20.03 {c) if not, the reasons therefor?
Uttar Pradesh 109495 116045  1197.68 THE MINISTER OF STATE IN THE MINISTRY OF
Uttarakhand 129.92 135.91 139.01 RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b} Introduction
of Shimoga-Bangalore Intercity Express (daily) has been
West Bengal 519.04 547.55 574.13 announced in the Railway Budget 2009-10.
Total 9750.28 10306.93  10636.45 (c) Does not arise.
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Mumbai Local Trains

733. SHRI SANJAY NIRUPAM: Will the Minister of
RAILWAYS be pleased to state:

(a) whetherthe Réilways have conducted any survey
about the number of passengers commuting daily in Mumbai
local trains;

(b) if so, the details thereof;

(c) the details of facilities available to local passen-
gers including the mechanism set up for redressal of
grievances received from the passengers; and

{d) . the modernisation plans, if any, contemplated by
the Railways with regard to Mumbai local trains system?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Analysis of
passengers commuting in Mumbai local trains is done on
regular basis. Around 66 lakhs passengers commute daily
in Mumbai local trains.

(c) The facilities available to iocal passengers
include booking windows, Coupon Validating Machines,
Automatic Ticket Vending Machines (ATVMs), Train
indicators, Public Address System, seating arrangement and
other amenities as per norms etc.

Indian Railway has a 4 tier Public Grievances
Redressal Machinery (PGRM) constituted as under:

Level Headed by

Executive Director Public
Grievances

Railway Board fevel

Additional General
Manager/Senior Deputy
General Managers

Zonal Railway level

Additional Divisional
Railway Managers

Divisional Level

Station level Station Managers

(d) Modernisation Plans include. progurement of
state of the art 3 phase Electrical Multiple Unit (EMU) rakes,
completion of DC to AC conversion, Quadrupling of Borivali
Virar Section, Virar - Dahanu Road, increase of Track Centre
work for running of suburban trains, provision of 5th and 6th
lines between Mymbai Central Borivali etc.

Railway projects in Kerala

734. SHRI P. KARUNAKARAN: Will the Minister of
RAILWAYS be pleased to state:

ASADHA 18,1831 (SAKA)

(a) whether the Railways are planning to start
dedicated rail development projects in Keraia including
introduction of new trains and construction of road over
bridges; and

(b) if so, the details thereof alongwilth the tirﬁe frame
set for starting these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) 02 new
lines, 01 gauge conversion, 11 doubling and 64 Road over
bridge/road under bridge works are in various stages of
progress. However, there is no proposal as dedicated rail
development projects for Kerala.

In addition, 8 pairs of new trains have been announced
in the Railway Budget 2009-10 to serve the State of Kerala.

Doubling of Ernakulam-Changanassery rail line

735. SHRI JOSE K. MANI: Will thé Minister of
RAILWAYS be pleased to state: '

(a) whether the Railways have any plan for doubling
the rail lines and construction of Road Over Bridge (ROB)
from Ernakuiam to Changanassery;

(b) if so, the details thereof;

(c) whether the Railways have any proposal for the
modernisation of Kottayam Railway Station; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Yes,
Madam. Following doubling of rail line and construction of
road over bridge works are sanctioned between Ernakulam
and Changanassery:-’

L Doubling

i. Ernakulam-Mulanturutti (17.37 km)

ii.  Mulanturutti-Kuruppantara (24 kms)

iii.. Kuruppantafa—Chingavanam (26.54 km)

iv.  Chingavanam-Changanassery-Chengannur ( 26.50
kms)

Some Road over bridge works have also been taken
up as part of above patch doublings.

. Road over Bridge (ROB)

i ROB in lieu of level crossing No. 2 at Punnurunni
between Ernakulam and Tirutunnithura stations.

ii. ROB in lieu of level crossing No. 33 at Kumaranallur
between Ettumannur and Kumaranallur (H) stations.

iii. ROB:in lieu of level crossing No. 36 at Mooledam
between Kottayam and Chingavanam stations.

to Questions 106 .
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(c) and (d) Yes, Madam. Following modernization
works have been taken up for Kottayam railway station:-

i. Improvements to goods approach road and lighting.
ii.  Emergency lights for all Platforms.

iii. Provision of additional terminals.

iv.  Provision of modern signages.

V. Provision of split/fiap type trains arrival/departure
boards.

vi.  Provision of Plasama based Arrival/Departure display
boards (2 nos).

vii. Provision of electronic reservation chart display.
[Translation]
Jakhpura and Baspani Railway Line

736. SHRI YASHBANT LAGURI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
doubling of the railway line between Jakhpura and Baspani
under the Chakradharpur Railway Divisional office; -

“ (b) if s0, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) Yes, Madam.

(b) Doubling of Banspani-Daitari-Tomka-Jakhpura
- section (180 km) on East Coast Railway has been sanctioned
at a total project cost of Rs. 1142.60 crore in 2008-09.

(c) Does not arise.
[English]
Gauge conversion between Dhasa-Junagadh

737. SHRI NARANBHA! KACHHADIA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the gauge conversion between Dhasa-
Khijadia and Khijada-Junagadh rail lines were sanctioned
in the last railway budget;

(b) if so, the details thereof alongwith budgetary
allocation; and

(c) the time by which the work is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir.

{(b) and {c) Do not arise.

JULY 9, 2009
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[Translation]
Integrated Security Scheme for Railway Stations

738. SHRI LALCHAND KATARIA : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have identified certain
Railway Stations under the Integrated Security Scheme;

(b) if so, the total number of Railway Stations
identified in Rajasthan under the scheme;

(c¢) the funds earmarked for this project; and

s

(d) the time frame set for execution of the project?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS ( SHRI K.H. MUNIYAPPA,) : (a) Yes, Madam.

(b) Four railway stations have been identified in
Rajasthan under this Scheme.

(c) and (d) In Works programme 2009-10, it is proposed
to implement this scheme at 195 sensitive stations of the
Country at an estimated cost of Rs.344.31 Crore. Efforts
will be made to complete it early subject to availability of
resources.

Railway Lines

739. SHRI K.D. DESHMUKH : Will the Minister of
RAILWAYS be pleased to state:

(a) the details of the new railway lines where work
has not been started despite completion of survey work;
and

(b) the time by which work on the said lines is likely
to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) During the last 3
years, 97 surveys for new lines covering a length of 8410
Km have been completed where works have not been
sanctioned.

(b) No time frame is feasible to be given as projects
are not sanctioned. .

[English]
High Court Bench at Agra

740. PROF. RAMSHANKAR: Will the Minister of LAW
AND JUSTICE be pleased to state: -

(a) whether the Government has taken any final
decision for setting up of a High Court Bench at Agra;

(b) if so, the details thereof; and
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(c) if not, the reasons for not taking decision on this
long pending demand?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to {c) Setting up of benches of High
Courts away from their principal seats is considered by the
Central Government on receipt of a complete proposat from
the State Goverment which has the consent of the Chief
Justice of the concerned High Court. The Central Govern-
ment has not received any such proposai from the
Government of Uttar Pradesh.

[Translation]
Flying Training Abroad

741. SHRIMATI SUMITRAMAHAJAN : Wili the Minister
of CIVIL AVIATION be pleased to state :

(a) whether Government is aware that a large
number of students go abroad for training in flying courses;

(b) the reasons for which Indian students give
preference to such courses in the foreign countries; and

(c) the steps being taken by the Government to open
more institutes/colleges imparting training in flying courses,
so as to check this unhealthy trend among the Indian
students?

THE MINISTER OF STATE OF THE MINISTRY OF CIViL
AVIATION (SHR] PRAFUL PATEL) : (a) Ministry of Civil
Aviation does not maintain any such records.

{(b) and {c) Training in India or abroad is a matter of
individual choice and mandatory permission of DGCA is not
réquired for ab initio flying training abroad. Government has
taken various steps for augmenting training infrastructure in
India by upgradation and modernisation of training infra-

structure of Indira Gaindhi Rashtriya Uran Akademi (IGRUA) .

to enharice its training capaciity, setting up of world class
National Flying Training Institutes (NFTI) at Gondia,
Maharashtra and assistance to flying clubs by allocating
trainer aircraft through the Directorate General of Civii
Aviatian/Aero Club of India.

[English]
Corporate disclosure by companies

742. SHRI CHANDRAKANT KHAIRE: Will the Minister
of CORPORATE AFFAIRS be pleased to state:

(a) whether the Government is taking steps to ensure
corporate disclosures by the companies in wake of recent
surge in the stock market;

(b) if so, the details thereof; and

ASADHA 18,1931 (SAKA)
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(c) the steps taken by the Government to nip in bud
fraud cases?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHR! SALMAN
KHURSHEED): (a) and (b) An elaborate regulatory
framework is ‘already in place under the Companies Act,
1956 to deal with corporate disclosures by the companies.
registered under the Act. This framework provides for’
statutory disclosures to the Stakeholders about the true and
fair view of the state of affairs of the companies. To facilitate
corporate disclosures by the companies to the stakeholders
and the Regulatory Agencies, the Government has set up
an electronic registry with round the clock access, including
inspection of documents, through internet. The Government
is empowered to inspect the books of accounts of companies
and also to investigate their affairs, if need be, under the
Companies Act, 1956. The companies are also required to
disclose their financial position in accordance with Schedule
Vi of the Companies Act, 1956 and the Companies -
{Accounting Standard) Rules, 2006. Further, section 628 of
the Act provides that if any person makes a false statement
in any return, report, certificate, balance sheet, prospectus,
statement or other document required by or for the purpose
of any of the provisions of the Act, he/she shall be punishable
with imprisonment for a term which may extend to two years
and shall also be liable to fine.

(¢) The Government introduced Companies Bill,
2008 in the Lok Sabha on 23.10.2008, to provide for a
comprehensive revision of the provisions of the Companies
Act, 1956 which would enable more effective checks against
irregularities/frauds by companies. The Companies Bill,
2008, has lapsed in view of Article 107 (5) of the Constitution.
The Government now proposes to re-introduce the Bill as
Companies Bill, 2009 in the Parliament.

Road over-bridges

743. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
SHRI JAGDAMBIKA PAL:
Will the Minister of RAILWAYS be pleased to state:

(a) the details of road over-bridges and road under-
bridges which are under construction in different States as
on date, project-wise;

(b) the details of proposal sent by the State Govern-
ments for construction of ROB/RUBs at level crossings;

(c) the steps taken by the Railways thereon; and

(d) the funds allocated for construction of such
bridges during the last three years, project-wise and State-
wise?
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'THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) As on date there
are 710 works of Road Over Bridges (ROBs} and Under
Bridges (RUBs) on Zonal Railways falling in the various
States sanctioned on cost sharing basis as ROB/RUB
Projects. These are as under:

State No. of ROBs proposals
AP 91
Assam & NE Region 3
Bihar - 62
Chhattisgarh 12
Delhi 19
Gujarat ) 15
Haryana 40
Jharkhand : 20
Karnataka 38
Kerala 61
Maharashtra 25
MP 8
Orissa 9
Pondicherry '3
Punjab 32
Rajasthan 22
Tamil Nadu 125
Up . - 86
Uttarakhand 1
WB 37
J&K t
"Total 710

(b) and (c) Proposals are received in large number but
only those are considered for sanction which tulfil the criterion
prescribed under extant rules, like level crossings should
have traffic density of at least one lakh Train Vehicle Units,
State Govts should have fulfilled pre-requisites like
undertakings to bear share of cost, closure of Level Crossing
on completion, advance action to acquire land for
approaches and assign priority by keeping provision for them
in their Annual Plan. Foliowing this criterion, 710 firm
proposals had been received which were sanctioned during
various Works Programmes, and are at different stages of
planning and execution.
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(d) Funds allocated for these works during last three
years by Zonal Railways are shown below Zone-wise.

(Rs. in Crores})

Rly. 2006-07 2007-08 2008-09
CR 12.04 11.85 15
ER 29.84 25.42 40
ECR 147.50 122.95 140
ECoR 23.00 3355 31
NR 47.18 37.60 30
NCR ' 17.85 15.30 15
NER 13.07 11.50 10
NFR 5.94 8.48 42
NWR 13.04 17.32 35
SR 23.80 60.31 80
SCR 14.06 66.33 36
SER 9.67 15.20 25
SECR 16.29 37.37 82
SWR 29.20 49.10 60
WR 26.23 28.21 23
WCR 8.12 1029 36

Allocation of natural gas

744. SHRI T.R. BAALU: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state:

(a) whether Government is aware of the fact that
major portion of the natural gas discovered from Krishna-
Godavari basin is taken to Western India leaving the
southern States including Tamil Nadu high and dry;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government for equal
distribution of the above gas among the needy southern
States?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (¢} Natural gas from Krishna Godavari basin is presently
being supplied to fertilizer plant of NFCL, Kakinada
and power plants, viz. Kondapalli CCGT, Jegurupadu
CCGT(GVK), Jeguurupadu CCGT (GVK) Ext, Samlkot CCPP/
Paddapuram, Vemagiri CbPP, Gautami CCPP and Kona-
seema CCPP, all situated in Andhra Pradesh.
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- Further, authorizations have been issued for Vijay-
wada-Nellore-Chennai, Chennai-Tuticorin & Chennai-
Bangalore-Mangalore trunk natural gas pipelines, which
would transport natural gas from Krishna Godavari basin to
other areas in southern States, including Tamil Nadu.

[Transiation]
Peoples Representation Act

745. SHRIANURAG SINGH THAKUR : Will the Minister
of LAW AND JUSTICE be pleased to state:

(a) whether the Government is contempiating to
formulate any policy for carrying out comprehensive changes
in the Peoples Representative Act keeping in view the
rampant corruption and increasing crirminalization of politics;
and

(b) if so, the details thereof ?

THE MINISTER OF .LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY) : (a) and (b) The Chief Election
Commissioner wrote to the Hon'ble Minister of Law & Justice
on the 27th October, 2006 about the danger of persons
becoming Members of the august Houses of Parliament and
State Legislatures, suggesting amendments in the
Representation of the People Act, 1951 to disqualify any
person accused of an offence punishable by imprisonment
for five years or more, from contesting elections even when
trial is pending, provided charges have been framed against
him by a competent court. The Hon'ble Minister of Law &
Justice, on the direction of the Hon'ble Prime Minister,
requested the Parliamentary Standing Committee to give
its recommendations on the proposal of the Election
Commission of india. The Committee in its Eighteenth Report
on the subject inter alia disagreed with the aforesaid
proposal as it is a major departure from the law of the land
that a person is not guilty until he is convicted by the highest
court of the land. Keeping in view the observations of the
Parliamentary Standing Committee and its-disagreements
with the proposal of the Election Commission to disqualify
citizen from contesting election on the mere framing of
charges against them in a court of law for committing certain
offences, the proposal may not be pursued further.

Social Responsibility of Public Sector Oil Companies

746. SHRI JAGDISH SHARMA:
DR. MURLI MANOHAR JOSHI:
SHRI MAHESH JOSHI:
Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether any directions/guidelines have been
issued by the Government for Qil Public Sector Undertakings
(PSUs) to spend 20 per cent amount from their annual
income on social responsibilities;

ASADHA 18,1931 (SAKA)

to Questions 114

(b) if so, the details thereof;

{c) the details of the social welfare works carried out
by Hindustan Petroleum Corporation Ltd., Indian Oil
Corporation and Bharat Petroleum Ltd. in various States
including Rajasthan during the last three years and the
current year; and

(d) the details of the amount allocated to each State for
social activities during the said period, company-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA)
: (a) and (b) Ministry of Petroleum & Natural Gas vide its
letter dated 11th February 2009 has asked Public Sector Oil
Companies to spend at least 2% of the net profit of the
previous year on Corporate Social Responsibility (CSR)
activities.

(c¢) Indian Qil Corporation Ltd. (IOC), Hindustan
Petroleum Corporation Ltd. (HPC[) and Bharat Petroleum
Corporation Ltd. (BPCL) have undertaken various activities
for education, sports, drinking water, health care, relief
material for the people affected by calamities across the
country under CSR activities.

(d) Qil PSUs allot funds under Corporate Social
Responsibility (CSR) to undertake social activities on all
India basis. They generally do not allot funds state-wise.

The funds allocated for CSR activities during the last
three years and the current year in respect of 10C, HPCL
and BPCL are as under:

(Rs. In lakhs)
2006-07 2007-08  2008-09  2009-10
IoC 3686 5625 5222 3769
HPCL 1500 1700 1700 1500
BPCL 145 902 790 1472
[English]

Introduction of oil recovery

747. SHRI MANISH TEWARI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the measures the Government is initiating for
improved/enhanced oil recovery (IOR&EORY} from declining
fields like Mumbai High and other such oil fields;

(b) it so, the details thereof;

(c) the total gross under recoveries of down stream
public sector oil companies during the financial years 2007-
08 and 2008-09; and
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(d) the steps taken by the Government to restore the
financial heaith of down stream oil PSU?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) and (b) Oil Companies adopt various new technologies
for increasing production of oil wells in matured fields like
Mumbai High through Increased Oil Recovery/Enhanced
Oil Recovery (IOR/EOR) Techniques. Public Sector Oil
Companies are impiementing proven new technologies for
such wells through various well intervention technigues like
drilling of horizontal and multilateral wells through side-track
in old wells, workover, stimulation, hydro-fracturing
acidisation, etc. to augment oil production, wherever feasible.

(¢) and (d) The Public Sector Oil Marketing Companies
(OMCs) have incurred under-recoveries on the sale of
sensitive petroleum products, namely, Petrol, Diesel, PDS
Kerosene and Domestic LPG of Rs. 77,123 crore and Rs.

103,292 crore during the financial years 2007-08 and 2008-

09 respectively.

As passing on the entire impact of the increase in the
oil prices to the consumers would result in sharp increase in
the domestic prices and aggravate the inflationary
conditions, the Government has been following the equitable
Burden Sharing Mechanism to ensure that the burden of
wider-recoveries is shared by all the stakeholders, namely
the Government, the Public Sector Oil Companies and the
consumers in the following manner:

« Government through Issue of Qil Bonds

« Upstream Public sector oil companies by offering price
discounts to OMCs

» Public sector OMCs to bear a portion of the under-
recoveries, and

» Consumers to bear minimal price increases.

During the year 2008-09, the OMCs were issued Oil
Bonds for Rs. 71,292 crores and the upstream oil companies
contributed Rs. 32,000 crores through price discounts. in
addition, the upstream oil companies also contributed Rs.
943 crores towards import losses of OMCs.

Operation of Private Airlines

748. SHRI M. SREENIVASULU REDDY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has taken a decision
for allowing private airlines to operate to other countries
besides SAARC;

(b) if so, the details thereof;
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(c) if not, the time since when the proposal is with
the Government for its consideration;

(d) the reasons for not taking any final decision in
the matter till date;

(e) whether a large number of small airpbrts in the
country are not functioning for the last several years;

() if so, the details thereof; and

(9) the steps being taken to make these airports
functional?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Eligible private
airlines of India are entitled to gperate on international routes
as agreed to under respective bilateral, air services
arrangements with foreign countries subject to approval of
the Government.

{e) to (g) Thirtythree airports in India are non-
operational. These include four in West Bengal, three each
in Tripura, Madhya Pradesh, Maharashtra, Bihar and Andhra
Pradesh, two each in Arunachal Pradesh, Uttar Pradesh
and Karnataka and one each in Assam, Meghalaya,
Mizoram, Chhatisgarh, Gujarat, Orissa, Jharkhand and Tamil
Nadu. Based on a feasibility study for operationalisation of ,
non-operational airports, thirteen of these airports are being
developed for operationalisation.

Comprehensive Check of Airbus A330

749. SHRI KISHANBHAI V. PATEL:
SHRI. PRADEEP MAJHI:
Will the Minister of CIVIL AVIATION bg pleased to state:

(a) whether Directorate General of Civil Aviation
(DGCA) has ordered for a compulsory comprehensive check
of all Airbus A330s being used by various Indian carriers on
their international routes; N

{b) ifso, the details thereof and the reasons theréfor;

(c) whether DGCA has received reports from various
operators in this regard; ’

(d) if so, the details thereof and if not, the reasons
therefor; and

(e) the steps taken for safety of passengers travelling
on long international routes in Indian aircrafts?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (d) Based on
preliminary information available with Directorate General
of Civil Aviation (DGCA) regarding discrepancy in the speed
of Airbus 330 aircraft, DGCA has advised all operators of
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A330 aircraft in India to equip their aircraft with the modified
Pitot (i.e pickup of air-pressure for calculation of speed} and
the same has been complied with by all operators. Further
all operators have been advised to provide briefing to their
crew regarding negotiating the weather, keeping readily
available information in cockpit on power versus aircraft
attitude (angle with horizontal) and test check the crew in
manual flying during simulator trainings.

(e) Allflights are conducted as per International Civil
Aviation Organisation standard and recommended practices
to ensure safety of passengers.

New railway lines in Assam

750. SHRI SANSUMA KHUNGGUR BWISW-
MUTHIARY : Will the Minister of RAILWAYS be pleased to
state:

(a) whether the Railways have any plan for laying
new Railway Lines from Gelegphu (Bhutan) to Salakati-
Kokrajhar, Sandrupjungkha {Bhutan) to Rangia and
Fakiragram to Jamduar connecting Bhutan within Bodoland
Territory in Lower Assam;

(b) if so, the steps taken so far in this regard;

(c) whether the Railways have any plan to convert
the meter gauge fine from Murkongselekh to Rangia Railway
Junction to broad gauge line; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Feasibility
Studies for new lines on {ndo-Bhutan border have been
conducted at the following locations:-

(i) Rangia (Assam) to Samdurpjongkhar via Darranga
(Bhutan) (60 Kms)

(ii) Pathsala (Assam) to Nanglam (Bhutan) (40 Kms)
(iii) Kokrajhar (Assam) - Gelephu (Bhutan) (70 Kms)
(iv) Banarhat (West Bengal) - Samtse (Bhutan) (16 Kms)

{v) Hasimara (West Bengal) - Phuentsholing (Bhutan) (18
Kms)

Out of the above five locations, rail link between
Hasimara (West Bengal) and Phuentsholing (Bhutan) (18
Kms) has been prioritized for which Detailed Engineering
Survey has been taken up.

(c) and (d) Yes, Madam. The gauge conversion of
Rangia to Murkongselek with linked lines (510.33 Km) has
already been taken up at a cost of Rs. 1555.23 crore. The
project is targeted for completion by March, 2013 subject to
availability of resources.
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[Translation]
Technology Upgradation Textile Industry

751. SHRI RAJIV RANJAN SINGH ALIAS
LALAN SINGH:
DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:
SHR!I N. CHELUVARAYA SWAMY:
Will the Minister of TEXTILES be pleased to state:

(a) whether there is any scheme for upgrading the
technology usied in textiLes sector;

{b) if so, the funds released for the purpose during
the last three years and the current year,;

(c) the percentage share aliocated for mill sector,
powerloom and handloom sectors during the said period;

(d) the increase in production as a consequence of
such a scheme, year-wise; and

(e} the number of textiles projects upgraded, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI) : (a) The
Government commissioned Technology Upgradation Fund
(TUFS) for modernisation and technology upgradation of
textile mills w.e.f. 01.4.19€09,

(b) Funds released during the last three years and
the current year is as follows: -

Amount (Rupees in crores)

Year Fund released
2006-07 823-92
2007-08 1143.37
2008-09 2632.00
2009-10 606.62

{c) TUFS is a demand driven scheme and the funds
are not allocated sectorwise. The amount given to different
sector i.e. composite (mill sector), spinning, weaving during
last four years and current year on an average basis is as
under:

Amount (Rupees in crores)

Industry segment 2006-07 2007-08 2008-09 2009-10

Composite 169.73 235.53 542.19 124.96
Spinning 279.56 387.95 893,04 205.83
Weaving 63.36 87.93 202.40 46.65
Others 311.27 431.96 994.37 229.18
Total 823.92 1143.37 2632.00 606.62




119 Written Answers JULY 9, 2009 to Questions 120

(d) There has been significant increase in produc- (e) Funds are released to the nodal agencies. The
tion of raw materials and finished products in the textile details of progress of TUFS state-wise are given in the
industry. A statement-1 showing the Production of fibres, yarn enclosed Statement-Il.

and fabrics is enclosed.

Statement-1

Production of fibres

(In Mn. Kgs)
As on . Raw Cotton Synthetic Cellulosic Total
(Oct.-Sept.) PSF ASF PPSF VSF

1999-00 2652 551.49 79.31 214 202.04 834.98
200001 2380 566.42 99.43 2.26 236.17 904.28
2001-02 2686 551.42 94 .84 2.38 185.28 833.92 '
200203 2312 582.13 105.27 2.46 224 61 914.47
2003-04 2907 612.58 117.00 2.74 221.01 9563.33
200405 4131 644.16 127.61 2.88 247.95 1022.60
2005-06 4097 628.15 107.81 3.08 228.98 968.02
2006—-07 4760 791.99 97.13 3.52 246.83 1139.47
2007-08 5355 879.61 81.23 3.43 279.90 1244.17
2008-09 (P) 4930 751.64 79.51 3.43 232.75 1067.33

Production of Spun Yarn (SSI & Non-SSi)
Production of Yarn (In Mn. Kgs)

Year Cotton Blended 100% N.C. Total

1999-2000 2203.70 620.77 221.10 3045.57
200001 2266.87 645.80 24755 3160.22
2001-02 2211.88 609.03 280.15 3101.06
200203 2177.16 584.61 319.61 v 3081.37
2003-04 2120.71 589.33 341.76 3051.80
200405 2272.26 584.97 366.29 3223.52
2005-06 2520.87 | 588.11 349.31 3458.29
2006—-07 2823.59 635.10 354.60 3813.39
200708 2948.36 677.11 377.75 4003.22
2008—-09 2897.82 655.05 3598.12 3911.99

Production of Fabric

Million Square Meter

Mill Sector 2001-02 2002—-03 2003-04 2004-05 2005-06 2006—-07 2007-08 2008—09 (P)
1 2 3 4 5 6 7 8 9
Cotton 1036 1019 969 1072 1182 1305 1249 1259

Blended 296 263 253 243 252 330 422 426
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1 2 3 4 5 6 7 8 9
100% Non Cotton 214 214 212 211 212 111 110 1M
Total 1546 1496 1434 1526 1656 1746 1781 1796
Handloom Sector
Cotton 6698 5098 4519 4792 5236 5717 6076 5840
Blended 95 118 117 146 145 98 123 118
100% Non Cotton 792 - 764 857 784 727 720 748 719
Total 7585 5980 5493 5722 6108 6535 6947 6677
Decentralised Powerloom Sector
Cotton 6473 6761 6370 7361 8821 9647 9923 9621
Blended 5025 4695 4688 4526 4632 5025 4918 4764
100% Non Cotton 13694 14498 35889 16438 17173 18207 19884 19263
Total 25192 25954 26947 28325 30626~ 32879 34725 33648
Decentralised Hosiery Sector
- Cotton 5562 6422 6182 7430 8624 9569 9948 10178
Blended 871 800 1010 1117 1269 1428 1425 1458
100% Non Cotton 634 659 655 565 525 507 431 441
Total 7067 7881 7847 9112 10418 11504 11804 12077
All Sectors
Cotton 19769 19300 18040 20655 23873 26238 27196 26898
Blended 6287 5876 6068 6032 6298 6882 6888 6766
100% Non Cotton 15334 16135 17613 17998 18637 19545 21173 20534
Total 41390 41311 41721 44685 48808 52665 55257 54198
Khadi, Wool & Silk 644 662 662 693 769 724 768 768
Grand Total 42034 41973 42383 45378 49577 53389 56025 54966
Statement-li
Progress of TUFS (State-wise/Nodal Agency wise) (Provisional)
(01.04.1999 to 31.03.2009)
(Rs. in crore)
SI.No. State/U.T. Sector Sanctioned . Disbursed
No. of Project Amount No. of Amount
applications Cost* applications
1 2 3 4 5 6 7 8
1 Andhra Pradesh  Non SSI 303 7796.10 3838.10 302 3183.83
Ssi 74 117.99 81.38 74 71.06
377 7914.09 3919.49 376 3254.89
2 Chandigarh Non SSI 21 307.55 . 152.46 21 148.02
(Um) SSi 3 330.06 21.14 3 21.14
24 637.61 173.60 24 169.16
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1 2 4 5 6 7 8
3 Dadra and Nagar Non SSI 41 539.68 45426 41 357.09
Haveli (UT) SSlI 11 15.87 6.35 11 6.35
52 555.55 460.61 52 381.44
4 Daman and Diu Non SSi 15 423.86 64.38 15 64.17
(um SSi 4 12.15 11.48 4 544
19 436.01 75.86 19 69.62
5 Delhi Non SSI 203 3572.33 1517.83 202 1268.13
(UT) SSI 216 241.39 131.27 216 117.31
419 3813.72 1649.11 418 1385.45
6 Guijarat Non SSI 902 13953.13 5398.42. 901 4362.16
SSi 10271 2687.90 1869.09 10271 1515.59
11173 16641.04 7267.50 11172 5877.76
7 Haryana Non SSI 218 2061.98 1208.31 207 1069.96
SSl 404 484.74 237.92 364 172.37
622 2546.72 1446.23 571 1242.33
8 Himachal Pradesh Non SSI 27 82495 377.26 27 365.95
SSl 7 11.13 5.02 7 488
34 836.08 382.28 34 370.83
9 Jammu-Kashmir Non SSI 22 612.45 44724 22 337.84
SSl 0 0.00 0 0 0.00
22 612.45 44724 22 337.84
10 Jharkhand Non SSI 3 48.50 29.80 3 18.00
SSl 0 0.00 0.00 0 0.00
3 48.50 29.80 3 18.00
11 Karnataka Non SSI 173 2213.23 1180.46 173 1049.20
SSl 256 198.33 137.69 234 102.41
429 2411.56 1381.14 407 1151.61
12 Kerala Non SSI 47 1395.82 479.69 45 390.30
SSl 19 17.07 10.52 19. 7.80
66 1412.89 490.21 64 398.11
13 Madhya Pradesh Non SSI 59 1562.84 750.73 58 650.92
Ssl 14 6.20 8.46 14 8.05
73 1569.04 759.19 72 658.96
14 Maharashtra Non SSi 1096 36263.65 15708.56 1093 13733.69
SSi 788 4105.66 54475 781 443.92
1884 40369.31 16253.31 1874 '4177.61
15 Orissa Non SSI 1 3.75 2.75 1 2.75
ssl 1 2.09 1.34 1 0.92
2 5.84 4.09 2 367
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1 2 3 4 5 6 ' 7 8

16 Pondicherry Non SSI _ 2 4557 33.65 2 30.28
(um SSi 0 0.00 ‘ 0.00 (0] 0.00
2 4557 33.65 2 30.28
17 Punjab Non SSI 620 26990.18 11637.82 616 8147.34
SSI 1857 1153.85 604.53 1853 497.79
2477 28144.03 12242.34 2469 8645.13
18 Rajasthan Non SSi 632 20805.40 4781.73 631 4265.14
SSi 317 382.81 192.79 317 177.99
949 21188.21 4974.52 948 444313
19 Tamil Nadu  Non SSI 2467 30066.55 16701.11 2463 14910.79
SSI 3214 3036.48 2024.36 3206 1855.39
5681 33103.03 18725.47 5669 16766.18
20 Uttar Prdesh  Non SSI 92 2988.14 1047.70 92 972.60
SSI 89 106.43 53.99 86 45.28
181 3089.56 1101.70 178 1017.88
21 Uttarakhand Non SSi 4 269.65 119.03 4 74.97
SSI 1 0.15 : 0.11 1 0.11
5 269.79 119.14 5 75.08
22 West Bengal Non SSI 78 1062.24 562.05 78 415.57
SSi 113 125.87 8297 113 64.69
191 1188.11 645.02 191 480.25
Total Non SSI 7026 163802.54 66493.32 6997 55836.71
SSI 17659 13036.16 6025.17 17575 5118.50
24685 166838.70 72518.49 24572 60955.21

" Note :

1. *Project cost would include equity (non-loan amount), loan for non-TUF eligible investment.

2. Govt. outflow under TUFS is around 5% of the disbursed amount.

Amritsar International Airport

752. SHRI NAVJOT SINGH SIDHU: Will the Minister
of CIVIL AVIATION be pleased to state :

(a) whether International Airport at Amritsar is
underutilised;

(b) if so, the details thereof alongwith the reasons
therefor; and

(c) the steps being taken to utilise the airport to its
full capacity?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No, Sir. The

Amritsar International Airport is used by many domestic &
international scheduled airlines operators as per their
commercial judgement. Presently Air India, Air india Express,
Jet Airways, Kingfisher Airlines, Go Airways,Uzbekistan
Airways, Turkmenistan Airways, Air Slovakia and Ariana
Afghan Airlines are operating from Amritsar International
Airport.

(b) and (c) Do not arise.
Railway Yard at Barhaj Bazar

753. SHRI GORAKH PRASAD JAISWAL : Will the
Minister of RAILWAYS be pleased to state:
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(a) whether the Railways have any proposai to set
up a railway yard at Barhaj Bazar in Purvanchal; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA ) : (a) No, Madam.

(b) Does not arise.
[English]
Hirakhand Express Train

754. SHRI PRADEEP MAJHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received any
requests from the public representatives for extension of
Train No. 8447/8448 Hirakhand Express from Bhubaneswar
to Koraput; .

(b) if so, the details thereof; and
(c) the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) and (b) 8447/8448
Hirakhand Express is already running between Bhuba-
neswar and Koraput.

(c) Does not arise.
[Translation]
Survey for New Rail Line

755. SHRI SAJJAN VERMA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether survey for laying a new rail line from
Ujjain to Agra, Susner, Soyan, Jhalawar and Ramgunj
has already been completed;

(b) if so, whether the construction work on this line
has been started; '

(c) if so, the details thereof and if not, the reasons
therefor; and

{(d) the time by which the work on this line is likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (d) A survey for
construction of a new broad gauge from Ujjain to Jhalawar-
Ramganj Mandi via Agar, Suner was combleted in 2000-01.
As per the survey report, cost of construction of this 190 km
long line was assessed as Rs. 860 crore with a negative
rate of return. Due to unremunerative nature of the line and
constraint of resources, the new line proposal coutd not be
considered for anction.
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Increase in Demand of Iron Ore

756. SHRI PRALHAD JOSHI: Will the Minister of
STEEL be pleased to state:

(a) whether the reserves of the high quality iron ore
is inadequate in the country;

{b) if so, the steps being taken to meet the growing
demand of such iron ore;

(c) the estimated quantity of the iron ore being
exported every year,;

(d) whether the Government proposes to impose a
ban on the export of iron ore; and

(e) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) The total resources of
high (+65% Fe) and medium grade (+62% Fe to 65% Fe)
iron ore in the country are as follows:

(Unit: Million tonnes)

Grade Total Resources as on 1.4.2005
High Grade (+)65% Fe 1933
(+)62% to 65% Fe 6606

(Source: Ministry of Mines)

The present production of iron ore in the country is
much more'than the present requirement of domestic steel
industry and iron ore is being exported in large quantity
from the country. However, National Council of Applied
Economic Research (NCAER), New Delhi in a paper (2006)
has concluded that the useful life of High & Medium Grade
iron ore at the average consumption level (average of current
& projected consumption levels) is only 19 years.

(b) While considering National Mineral Policy, 2008,
the Group of Ministers (GoM) had decided that conservation
of iron ore resources of the country is of paramount
importance, however, the same may not be achieved by
banning or capping the export of iron ore but by taking
recourse to appropriate fiscal measures. Accordingly, export
duty at different rates was imposed on iron ore from time to
time. At present, the rates of duty on iron ore exports is
following:

i) Iron ore fines (all sorts)- NIL

ii) - lron ore other than fines(including
Lumps & pellets)- 5% ad-valorem
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The Government has also approved National Mineral
Policy, 2008 which inter-alia provides for preference to value
adders in the allocation of captive iron ore mines, which is
expected to meet the demand of iron ore by domestic steel
industries.

(c) The export of iron ore during last three years is
given below:

(Figures in Million Tonnes:-MT)

2006-07 2007-08 2008-09

ASADHA 18,1931 (SAKA)

93.79 104.27 105.86"

(* Provisional revised)
(Source : MMTC)

(d) and (e) No Sir.
[English]
Production of Steel

757. SHRI NISHIKANT DUBEY: Will the Minister of
STEEL be pleased to state:

(a) the targets fixed and achievements made in the
production of steel in the country during each of the last
three years and the current year, company-wise;
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(b) whether any shortfall has been registered in the
production of steel during the said period;

(c) if so, the reasons therefor;

(d) whether the Government proposes to set up new
steel plants in the country particularly in Jharkhand;

(e) if s0, the details thereof;

() the expenditure likely to be incurred on the setting
up of these plants; and

(g) the time by which the steel plants are likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) to (c) Steel is a de-
regulated sector. Joint Plant Committee (JPC) under the
Ministry of Steel maintains statistics regarding production,
consumption, export and import of steel in the country. The
data regarding production targets are available in respect
of Public Sector Undertakings (PSUs), whereas private
producers normally do not share their targets with the JPC.

The targets fixed and achievements made in the
production of steel by PSUs namely Steel Authority of India
Ltd. (SAIL) and Rashtriya Ispat Nigam Ltd. (RINL) and the
data of crude steel production by private producers during
the last three years and the first quarter of the current year
are as under:-

Production of crude steel by Public Sector Undertakings (in million tonnes)

Producer 2006-07 2007-08 2008-09" April-June* 2009-10

Target Achievement Target Achievement  Target Achievement Target Achievement
SAIL
Source: 13.032 13.506 13.739 13.962 13.978 13.411 3.143 3.271
SAIL
RINL
Source: 03.567 03.606 03.620 03.322 03.450 03.145 0.795 0.796
RINL
*= Provisional

Production of crude steel by Private Producers (in million tonnes)

2006-07 2007-08 2008-09* April-June 2009-10*
33.81 36.77 38.15

09.90

Source: JPC; * =provisional

All stee| producers normally produce steel as per their
installed capacities as well as their perception of the market
demand. Minor shortfall in production, however, may happen
due to various reasons such as the unavailability of raw

material, infrastructural constraints, renovation/upgradation
of plants and fluctuation in demand.

(d) to (g) At present, none of the Public Sector
Undertakings has any plans to set up new steel plants in
Jharkhand.
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[Translation]
Corruptions in Railways

758. SHRI BRIJBHUSHAN SHARAN SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are incurring huge losses
of revenue on account of corruption in Railways during the
last three years;

{b) if so, the corrective action taken by tﬁe Railway
in this regard:

(c) the names of the firms black listed as a resuit
thereof;

(d) the number of FIRs registered during the period;
and

(e) the number of officers held responsible and the
action taken against them ?

"THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA) : (a) Vigilance
Department in Railways is regularly carrying out preventive
checks, resulting in detection of leakage of Railway revenue
to the tune of Rs.321 crore during the last three years as
detaiied below :-
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Statement

S.No. Name of the firm banned during 2006

1 2

1 M/s Ganpati Industries, Kolkata.
M/s Engineering Corporation of India Ltd., Howrah.

M/s Power Trading Corporation, Gorakhpur

2
3
4 M/s Dhirendra Kumar, Patna
S.

No. Name of the firm banned during 2007

Year Revenue Leakage detected (Rs in Cr.}
2006 105
2007 93
2008 123
Total 321

(b) During the course of reguiar checks and
investigation of complaints, the delinquent officials have
been taken up under the Railway Servants (Discipline &
Appeal Rules) 1968, as applicable and those found guilty,
have been suitably punished.

(c) A list containing names of firms, with which
business dealings were suspended/banned during the
years 2006, 2007 and 2008 is as enclosed Statement.

(d) Investigating agencies like CBI and State Police
register FiRs, the details of which are not maintained by
Railways.

(e) The number of officers held responsible and
punished during last three years is furnished below :-

Year Major Penalty Minor Penalty Total
2006 51 108 159
2007 36 130 166
2008 52 125 177
Total 139 363 502

1 M/s Sukhdev Sing & Sons, Kapurthala.

M/s Balwant Singh & Sons, Kapurthala.

M/s Frontier Springs Limited, Kanpur.

M/s G.B.Springs(P) Limited, Dehradun.

M/s Gurjar Enterprises, Jodhpur.

M/s Blue Star Traders & Engineers, Jodhpur.
M/s Naveet Electricals, Jodhpur.

M/s Deepak Traders, Jodhpur

O 0w N e O A~ W N

M/s Modi Traders, Jodhpur

—_
o

M/s Swati Enterprises, Jodhpur.

—
-y

M/s Marine Enterprises, Jodhpur.

12 M/s Unique Electricals, Jodhpur.

13 M/s Manish Electric & General Supplier, Jodhpur.
14 M/s Anand Enterprises, Jodhpur.

15 M/s Chand Traders, Jodhpur.

16 M/s Agarwal Enterprises, Jodhpur.

17  M/s Man Enterprises, Jodhpur.

18 M/s Minerals & Refractories Corporation, Mumbai.
19 M/s Heena Trading Company, Secunderabad.

20 M/s General Hardwaste C., Kolkata.

21 M/s Shiv Shanker Manufacturing Co-, Ludhiana.
22 M/s Champalal Maheswari & Brothers, Kolkata.
23 M/s Zahir Steel Trading Corporation, Madras.

24 M/s Rama Krishna Fabrics (P) Limited, West Bengal.
25 M/s Arvind & Co., Visakhapatnam.
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1 2

26 M/s Sahney Kirkwood Pw. Ltd., Mumbai.

27 M/s Sahney Commutators Pvt. Ltd., Bangalore.

28 M/s Gowthami Industries, Chennai.

29 Shri K.Venkata Reddy, Secunderabad

30 Shri Aditya Roy Construction Co., Burdwan

31 M/s Harpal Das Mandhyani, Katihar

32 M/s Ahuti Builders, Agra

33 M/s S.R.Goverdhandas Agencies, Chennai

34 M/s Shiv Kumar, Manpada, Agra

35 M/s Mass Constructions, Ranipet, Tamilnadu

36  Shri P.P.Sakthivel, Dharapuram, Periyar Distt.

37 Ms L.K.Sons, Bikaner

38 Ms S.R.Govardhandas Agencies, Chennai

39 M/s Advance Geotech & Constructions, Nav Mumbai

40 M/s Brij Enterprises, Jaipur

41 M/s K.S. &Co., Coimbatore

42 M/s Bijoy Kumar Enterprise, Kolkata

43 M/s Geeta Mechanical Works, Hajipur

44 M/s Shiv Shankar Construction Co., Palwal

45 Shri M.C.Baby, Contractor, Ernakulam

46 M/s Kapoor Bros., Model Town, Delhi

47 M/s Brij Traders, Sawai Madhopur

48 M/s Aadeshkar Singh, Patiala

49 Ms Deka Consultancy and Agency Services
Guwahati

50 Ms N.K.Sharma & Co., New Delhi

51 Shri R.Venkataramiah, Nellore, Andhra Pradesh

52 M/s Viswada Majoor Sahkari Mandali Ltd.
Porbandar

53 M/s M. K. Sinch, Satna

54 M/s Santosh Kumar Pandey, Satna

55 WMs Saturn Projects Ltd., New Delhi

56 M/s Desh Pal Gupta & Co., Suratgarh

57 M/s Shiva Construction & Co., Jamshedpur
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S.No. Name of the firm banned during 2008

1 M/s Misra & Co., Kanpur.

M/s MESA Constructions, Kolkata
M/s Jay Bharat Constrution, Bokaro
M/s Satish Kumar & Co., Ambala

M/s Ramakrishna Constructions, Sambalpur Division

o o~ W N

M/s Sajeev Mathew & Co,, Govt. Contractor,
Kerala

N}

M/é Khaishgi Construction Corp., Mysore
8 Shri Pradip Konch, Contractor, Dibrugarh
9  M’s S.K.Gupta & Co., Ghaziabad

10 M/s Samrat Construction Co., Vikaspuri,
New Delhi

11 M/s Pawan Construction, Samastipur
12 M/s Shiva Construction, Malda

13 M/s J.V.Enterprises, Jamshedpur

S.No. Name of the firm suspended during 2008

1 M/s Pioneer Friction Ltd., Kolkata.

2 M/s Wabtec Corporation, USA

Prices of Chemical Fertilizers

759. DR. MURLI MANOHAR JOSHI:
SHRI ANANT KUMAR HEGDE:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the prices of chemical fertilizers have
fallen during the current year in comparison to last year,

(b) if so, the fall in percentage terms;

(c) whether the Indian farmers would also get
chemical fertilizers at a cheaper rates as a result thereof;
and

(d) if so, the likely fall of prices in percentage terms
for farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA) :
(a) to (d) The international prices of chemical fertilizers except
MOP, have fallen substantially during the current year as
compared to last year, as can be seen from the table
below:
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Average International Prices USD (PMT)
Months Urea DAP MOP Phos Rock Ammonia Sulphur
(FOB) (C&F) (FOB) Acid - Phosphate (C&F) (C&F)
(C&F) (C&F) .
April 08 453 1330 515 1985 425 529 697
May 08 628 1331 666 1985 433 533 744
June 08 678 1274 700 1985 460 490 831
July 08 811 1290 726 2427 389 558 849
August 08 815 1269 858 2255 363 720 769
September 08 777 1175 833 2200 348 834 566
October 08 459 1013 945 1920 347 756 334
November 08 255 654 918 1810 353 290 65
December 08 246 441 918 1560 353 181 59
January 09 268 373 918 980 250 168 57
February 09 302 405 918 760 250 196 54
March 09 . 306 414 768 705 250 261 57
April 09 278 377 718 630 134 296 64
May 09 264 346 717 630 154 292 61
% Increase in ~42% —74% 39% —68% —64% —~45% -91%
May 08 over
April 08
The farmers have been kept insulated from the [Translation]

volatilities of prices in the international market with a constant
MRP since last more than six years. Thus, the change in
international prices has not impacted the price of subsidized
fertilizers for the farmers.

[English]
Landing Fees at Amritsar Airpgﬂ

760. DR. RATTAN SINGH AJNALA: Will the Minister
of CIVIL AVIATION be pleased to state:

(a) whether landing fees at Amritsar Airport is more
than other Airports in the country; and -

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) The landing charges
at Amritsar Airport are at par with the other airports in the
country.

(b) Does not arise.

Linking of Ancient Places of Pilgrimage by Rail Service

761. SHRI SANJAY SINGH CHAUHAN: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposai to
link places of pilgrimage by direct rail services;

(b) if so, the details thereof;

(c) the details of new rail services and rail lines
sanctioned during the last three years for the same;

(d) whether the Railways have proposed to start a
direct train service between Delhi and Bijnore via Hastinapur;
and

(e} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (c) Train services
are pr9vided hased on regular demand of passenger traffic
to and from important stations taking into account the
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availability of resources and operational feasibility. Likewise,
no proposal has been sanctioned during the last three years
specifically for the purpose of linking places of pilgrimage.
However, such places may get linked/served through new
" lines projects whenever taken up in that area.

(d) No, Madam.
(e} Does not arise.
Cold Storages Facilities

762. SHRI VIRENDER KASHYAP:
SHRI ANANTHA VENKATARAMI REDDY :
Will the Minister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(a) the percentage of total food production of the
country used in the food-processing sector;

{b) the extent of loss incurred due to poor cold
storage facilities in the country during the last three years,
State-wise; ’

(c) the details of cold chain facilities available in the
country as on date, State-wise; and

{(d) the total amount allocated and spent to improve
the cold storage facilities during the last three years, State-
wise?

THE MINISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SUBODH KANT SAHAY) : (a) to (d) It is
estimated that the processing level in the food processing
sector has gone up from 6% to 10 % and value addition has
gone up from 20% to 26% during last five years. The level of
wastage of agricultural food items is estimated to be about
Rs. 50.000/- crores occurring at various stages of handling
after harvesting due to fragmented farming, lack of adequate
post-harvest infrastructure such as lack of cold chain
facilities, transportation, proper storage facilities etc.
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However, there has been increase in substantial rate of
growth of the food processing industry from 7% in 2003-04
to 13.14 % in 2006-07 & it has contributed to reduction of
wastages and better value addition.

As per the information available with Directorate of
Marketing & Inspection (DMI), Ministry of Agriculture, total .
number of cold storages in the country as on 31.12.2007 is
5316. State-wise and capacity-wise details are given in the
enclosed Statement.

To encourage setting up of cold chain facilities and
backward linkages in the country, Ministry of Food Processing
Industries (MFPI) has a Plan Scheme for Cold Chain, Value
Addition and Preservation Infrastructure during the 11th Plan
to provide financial assistance to project proposals received
from public / private organizations for cold chain infrastructure
development. The scheme envisages financial assistance
in the form of grant-in-aid @ 50% of the total cost of plant
and machinery and technical civil works in general areas
and 75% for North Eastern Region and difficult areas subject
to a maximum of Rs.10.00 crore. The initiatives are aimed at
filling the gaps in the supply chain, strengthening of cold
chain infrastructure, establishing value addition with
infrastructural facilities like sorting, grading, packaging and
processing for horticulture including organic produce,
marine, dairy, poultry, etc. Other agencies of the Government
like National Horticulture Board (NHB), Agricultural and
Processing Food Products Development Authority (APEDA),
National Cooperative Development Corporation (NCDC)
and State Government also provide assistance for cold
storages under their respective schemes.

The scheme of MFPI is project oriented, not state
specific. Revised Budget Estimates during last three years
for MFPI Scheme for infrastructure Devetlopment including
cold storage/chain during 2006-07, 2007-08 and 2008-09
was Rs. 13.60 crore, Rs. 15.00 crore and Rs. 48.50 crore
and the expenditure during these years was Rs. 11.62
crores, Rs. 14.79 crores and Rs. 48.28 crores respectively.

Stalemept

Sector-wise Distribution of Cold Storages as on 31/12/2007

SI.No. State/UT Private Sector

Cooperative Sector

Public Sector Total Total Capacity

No. in MTS
No. Capacity No. Capacity No. Capacity
1 2 3 4 5 6 7 8 9 10
1. Andaman & Nicobar 01 170 00 00 01 40 02 210
Islands (UT)
2. Andhra Pradesh 260 830762 11 11598 10 3451 281 845811
3. Arunachal Pradesh 01 5000 00 00 00 00 01 5000
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1 2 3 4 5 6 7 8 9 10
4, Assam 20 88706 01 1000 04 1120 25 90826
5. Bihar 234 1233266 18 77200 00 00 252 1310466
6. Chandigarh (UT) 05 11216 01 1000 00 00 06 12216
7. Chhattisgarh 58 278636 01 29 01 41 60 278706
8. Delhi 75 103210 02 5201 16 17680 93 126091
g. Gujarat 351 1075148 21 30669 05 6437 377 1112254
10. Goa 28 7105 00 00 00 00 28 7105
11. Haryana 233 377319 04 3403 06 11399 243 392121
12. Himachal Pradesh 08 11413 02 767 07 6195 17 18375
13. Jammu & Kashmir 15 40689 ‘b3 2134 01 46 19 42869
14. Jharkhand 35 142733 08 27415 00 00 43 170148
15. Keraia 168 54095 06 1080 10 1590 184 56765
16. Karnataka 122 380751 18 6689 17 9594 157 397034
17. Lakshadweep (Ut 00 00 00 00 01 15 01 15
18. Maharashtra 361 488667 55 25346 32 13724 448 527737
19. Madhya Pradesh 160 671374 20 101348 05 2434 185 775156
20. Manipur 00 00 00 00 00 00 00 00
21. Meghalaya 01 1200 00 00 02 2000 03 3200
22. Mizoram 00 00 00 00 00 00 00 00
23. Nagaland 01 5000 01 1150 00 00 02 6150
24. Orissa 83 206840 11 17400 00 00 94 224240
25. Pondicherry(UT) 02 35 01 50 00 00 03 85
26. Punjab 402 1298425 18 39092 00 00 420 1337517
27. Rajasthan 97 310901 09 3832 01 14 107 314747
28. Sikkim 00 00 00 00 00 00 00 00
29. Tamil Nadu 122 224129 13 7562 04 5162 139 236853
30. Tripura 03 12750 01 5000 07 11700 1 29450
31. U.P. & Uttaranchal 1498 8749567 87 281480 03 8000 1588 9039047
32. West Bengal! 476 5634500 51 339000 00 00 527 5973500
Total 4820 22243607 363 989445 133 100642 5316 23333694

Source : DMI, M/o Agricuiture

and

New Railway Line in Uttar Pradesh

763. SHRI JAGDAMBIKA PAL
RAILWAYS be pleased to state:

: Will the Minister of

whether the Railways have conducted any survey
for laying new rail line from Sidhartha Nagar to Faizabad
via Basti in Uttar Pradesh;

if so, the details thereof;

the funds earmarked for the above said rail line;

(d) the time by which the work on the line is likely to

be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) No, Sir.

(b) to (d): Do not arise.

[English]

Unmanned level crossing

764. SHRI S. SEMMALAI: Will the Minister of RAIL-
WAYS be pleased to state:
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(a) whether the Railways propose to convert
unmanned level crossings on Salem-Virudachalam section
in manned level crossings; and

(b) if so, the time frame fixed in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): {a) and (b) Yes,
Madam. On Salen-Vridhachalam section three unmanned
level crossings No. 107(Km.107/8-9), 123(Km126/4-5) and
179(Km. 186/6-7) are proposed for manning by December
2010.

Modernisation of Court

765. SHRI B. MAHTAB: Will the Minister of LAW AND
JUSTICE be pleased to state:

{a) whether funds have been allocated for moderni-
sation and infrastructure development of Supreme Court,
High Courts and Lower Courts during the last three years;

(b) if so, the details thereof, court-wise;

(c) whether the Government has received any
requests to increase the said allocations; and

(d) if so, the details thereof and the action taken by
the Government thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (d) The responsibility for
modernisation and infrastructure development of the High
Courts and Lower Courts lies with the respective State
Governments. So far as the Supreme Court is concerned,
the requisite information is being coltected and would be
laid on the table of the House.

However, the Government is implementing a scheme
for upgradation of the Information and Communication
" Technology infrastructure of the Supreme Court and the High
courts and for computerising the District and subordinate
courts in the country at a cost of Rs 441.8 crore. This scheme
was approved in February, 2007 and is being implemented
by the National Informatics Centre (NIC). NIC has been given
Rs 212.95 crore so far forimplementation of this scheme. All
district courts are being provided with uniform Information
and Communication Technology (ICT) infrastructure and the
existing ICT infrastructure of the High Courts is being similarly
upgraded. The allocation under this scheme is not made
court-wise.

For the development of infrastructure facility for the
judiciary, a Centrally Sponsored Scheme is being
implemented since 1993-94 under which central assistance
is provided to the States/UTs to augment their resources for
the construction of court buildings (including construction
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requirement for High Court buildings) and residential
accommodation of Judges. Allocations under this scheme
are not made court-wise. The budget provision for the
scheme for 2009-10 (for all States and UTs) is BRs 125.50
crore. The amounts are released to the States/UTs based
on utilisation reported by them to the satisfaction of the
Central Government. Some State Governments have
requested for additional funds under the scheme. As per
available information, requests have been received from
the Government of Uttar Pradesh for construction of a new
building for the Lucknow Bench of the Allahabad High Court,
Government of Nagaland for construction of High Court
Building at Kohima and Government of Kerala for the
construction of five court complexes. These requests are
under examination. The amount allocated under this scheme
for 2006-07 was Rs 65.00 crore, for 2007-08 was Rs 117.96
crore and for 2008-09 was Rs 133 crore. The amount
released to the State Governments and UTs during 2006-
07, 2007-08 and 2008-09 are given in the Statement
enclosed.

Statement

Details of funds released to States/UTs during 2006-07,
2007-08 and 2008-09 under the Centrally Sponsored
Scheme for development of infrastructure
facilities for the Judiciary

(!n lakhs of Rs.)

States Amount Amount  Amount
released released released
during during during
2006-07 2007-08 2008-09
1 2 3 4
Andhra Pradesh 386.00 595.00 913.00
Arunachal Pradesh 0.00 0.00 0.00
Assam 443.11 0.00 1047.00
Bihar 0.00 436.00 330.00
Chhattisgarh 114.00 233.58 722.00
Goa 0.00 162.00 33.00
Gujarat 190.00 1006.00 1035.00
Haryana 80.00 161.00 306.00
Himachal Pradesh 0.00 0.00 0.00
Jammu & Kashmir 0.00 0.00 324.00
Jharkhand 70.00 0.00 756.00
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1 2 3 4
Karnataka 200.00 516.00 423.00
Kerala 128.00 118.26 255.00
Madhya Pradesh 205.00 1000.00 53.00
Maharashtra 416.00 1330.00 151 7.00
Manipur 0.00 0.00 0.00
Meghalaya 0.00 0.00 0.00
Mizoram 0.00 53.70 51.00
Nagaland 550.00 635.60 502.00
Orissa 503.00 687.00 0.00
Punjab 105.00 1100.00 268.00
Rajasthan 0.00 0.00° 1256.75
Sikkim 542.00 0.00 0.00
Tamil Nadu 245.00 924.00 170.00
Tripura 0.00 - 0.00 0.00
Uttarakhand 0.00 0.00 275.00
Uttar Pradesh 642.00 1222.00 1290.90
West Bengal 0.00 0.00  728.05
A&N lsl;':lnds 0.00 0.00 0.00
Chandigarh 0.00 200.00 720.00
Dadra & Nagar Haveli 0.00 0.00 0.00
Daman & Diu 0.00 0.00 0.00
Lakshadweep 0.00 0.00 0.00
. Delhi 0.00 0.00 0.00
Puducherry 0.00 0.00 272.52
Total (States/UTs) 4819.11 10380.14 13247.32

[Translation]
Prices of Chemicals and Fertilizers.

766. SHRI MAHESH JOSH! : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to

(a) the wholesale and retail prices of important
chemicai fertilizers during each of the last three years; and

{(b) the policy of the Government for monitoring the
retail and whole sale prices of such fertilizers?

to Questions 144

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA) :
(a) and (b) The maximum retail Price of subsidized fertilizers
in the country during the last three years has been as below:

Maximum Retail Prices of fertilizers - Product Wise

S. No. Products  Existing MRPs New MRPs w.e f.
till 17th June’'08 18thJune’08
Rs/MT
1 Urea 4830 4830
2 DAP / MAP 9350 9350
3 MAP 9350 9350
3 MOP 4455 4455
4 8SP 3400 3400
Grades of Complex Fertilizers - N:P:K:S
5 16:20:00;13 7100 5875
6 20:20:00:13 7280 6295
7  20:20:00:00 7280 5343
8  23:23:00:00 8000 6145
9  28:28:00:00 9080 7481
10 10:26:26:00 8360 7197
11 12:32:16:00 8480 7637
12 14:28:14:00 8300 7050
13  14:35:14:00 8660 8185
14 15:15:15:00 6980 5121
15 17:17:17:.00 8100 5804
16 19:19.19:00 8300 6487

Note: The MRP of SSP before 1st May, 2008 was fixed by respective
State Governments and used to vary frorn State to State.

Further, Ammonium Sulphate and Triple Super
Phosphate were also brought under the Concession
Scheme w.e.f. 1st July 2008 and 1st April, 2008 at an MRP
of Rs. 10350 per MT and Rs. 7460 per MT respectively.

The Government notifies Maximum Retaii Price (MRP)
for urea and indicative MRPs for other subsidized fertilizers
under the Concession Scheme. The fertilizer manufacturers/
importers are required to ensure sale of these subsidized
fertilizers at the MRPs/indicative MRPs as notified by
Government in order to be eligible to receive subsidy under
the subsidy regime administered by the Department of
fertilizers. Further, under clause 21 of Fertilizer (Control)
Order 1985 (FCO), it is mandatory to print the MRP on the
bags of fertilizers and no person is permitted to sale material
above the statutory/indicative prices. The State Governments
are adequately empowered under the provisions of the
Fertilizer (Control) Order 1985 to check such activities.
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[English]
High Court Benches in Gujarat
767. SHR! PRABHATSINH P. CHAUHAN:
SHRI RAMSINH RATHWA.

Will the Minister of LAW AND JUSTICE be plelased to
state:

(a) whether the Union Govenrment has received
proposal from the Government of Guijarat to set up a Bench
of High Court at Rajkot and Vadodara;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (c) Setting up of benches of High
Courts away from their principal seats is considered by the
Central Government on receipt of a compiete proposal from
the State Goverment which has the consent of the Chief
Justice of the concerned High Court. The Central Govern-
ment has not received any such proposal from the
Government of Gujarat.

Superfast train between Gandhi Dham and Howrah

768. SHRI RAMSINH RATHWA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether a superfast train from Gandhi Dham to
Howrah which was announced in the last budget has not
been started yet; '

(b) if so, the reasons therefor; and
(c) the steps taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) Yes, Madam.
Gandhidham- Howrah Superfast (Weekly) has been
announced in the Railway Budget 2009-10. The train shall
be introduced during the financial year 2009-2010.

New Planes for Air India

769. SHRI RUDRAMADHAB RAY: Will the Minister of
CIVIL AVIATION be pleased to stater

(a) whether the Government plans to prune orders
for new planes for Air India;

(o) if so, the present status of the process for
procuring planes for Air India; and

{c) the likely impact thereof on financial position of
Air India?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (c) A compre-
hensive restructuring plan for Air India is under formulation.
All such issues could be then decided.
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Handloom sector in Uttar Pradesh

770. SHRIMATI JAYAPRADA: Will the Minister of
TEXTILES be pleased to state:

{a) whether any special measures have been taken
by the Government to promote the handtoom sector in Uttar
Pradesh; and

(b} if so, the details thereof along with the quantum
of financial assistance provided to the weavers during each
of the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
Government of India is implementing the following
developmental and welfare schemes during the X! Five Year:
Plan to promote the Handloom Sector in all over the country
including Uttar Pradesh state:-

(i) Integrated handloams Development Scheme

(i) Marketing and Export Promotion Scheme.

(i) Hamdloom Weavers Comprehensive Welfare Scheme
{(iv) Milt Gate Price Scheme.

(v) Diversified Handloom Development Scheme

(b) (i) Financial assistance provided to the Uttar
Pradesh state for overall development and welfare of
handloom weavers during the last three years and in the
current year are as under:-

Si.No. Financial year Financial assistance

. provided to the state
of Uttar Pradesh.
(Rs. in lakh)

1. 2006-07 974.00

2. 2007-08 371.00

3. 2008-09 1367.00

4, 2009-10 (up to 30.06.2009) -

(i) Handloom Weavers Comprehensive Welfare
Scheme is being implemented by the Government of India
with components of (i) Health Insurance Scheme and (ii)
Mahatma Gandhi Bunkar Bima Yojana which provide
medical facilities and life insurance cover in case of natural/
accidental death, total/partial disability due to accident for
the weavers in the country including state of Uttar Pradesh.
Weavers covered under the scheme during the last three
years in the State of Uttar Pradesh are as under:-
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Year Weavers covered Weavers covered
under Health Insurance under Mahatma Gandhi

Scheme Bunkar Bima Yojana
2006-07 88372 17163
2007-08 431921 14350
2008-09 371617 21560

Introduction of a train between Vasco-Kerala

771. SHRI FRANCISCO COSME SARDINHA: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the railways have received represen-
tations from the people of Goa to start a train from Vasco to
Kerala via Mangalore; and

(b) if so, the time by which the train is likely to be
started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Yes,
Madam. Introduction of Goa - Ernakulam Express via
Mangalore has been announced in the Railway Budget for
2009-10.

Rail link

772. SHRI INDER SINGH NAMDHARI: Wiii the
Minister of RAILWAYS be pleased to state:

(a) whether there is long standing request from
people’s representative for linking Chatra District Head-
quarters in Jharkhand with Railways; and

{b) if so, the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b} The work of new line from Gaya to Chatra has
been included in the Budget 2008-09. Preliminary work has
been taken up.

[Translation]

Gauge Conversion work between
Dholpur-Gangapur

773. SHRI KHILAD! LAL BAIRWA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have conducted any
survey for Gauge conversion between Dholpur to Sar
Mathura and Sar Mathura to Gangapur;

(b) if so, whether there is any inordinate delay in
Gauge conversion of these rail lines;
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(c) if so, the details thereof;

(d) the budgetary allocation and expenditure
incurred thereon; and

(e) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (c) : Yes, Sir.
Survey for gauge conversion of Dholpur-Sirmuttra with
extension to Gangapur City has been completed. As per the
survey report, the cost of construction of this 144.6 km. long
line has been assessed as Rs. 622.41 crore. The survey
report is under examination.

(d) Does not arise as the work has not yet been
sanctioned.

(e) Does not arise.
[English]
Diesel Multiple unit train

774. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have received any
proposal from the Government of Andhra Pradesh to run
Diesel Multiple Unit Train between Hyderabad, Secundra-
bad and Miryalaguda;

{b) if so, the details thereof; and
(c) the action taken by the Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) A proposal
has been received for introduction of Diesel Multiple Unit
services between Hyderabad/Secundrabad and Miryala-
guda. The proposal has been examined but was not found
feasible due to resource constraints.

[Translation]
Level Crossing at Dighi and Ekara

775. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether construction of an overbridge on the level
crossings at Dighi and Ekara on the Hajipur-Muzzaffarpur
railway line has been sanctioned;

(b) if so, the details thereof; and
{c) the time by which it is likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a)-Yes, Sir.
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(b) Three works of Road over bridges (ROB) were
sanctioned during Works Programme of 2002-03 at Dighi &
Ekara as detailed below:

i)  ROB in lieu of LC No. 54-A at Dighi on Hajipur-
Muzzaffarpur section sanctioned on cost sharing basis at the
cost of Rs.11.72 crore, but dropped by State Govt.

ii) ROB in lieu of LC No.54-A at Dighi on Hajipur-
Bidupur Section sanctioned on cost sharing basis at the cost
of Rs. 11.58 crore. Work is now to be executed by National
Highway Authority of India

i) ROB in lieu of LC No.47 at Ekara on Hajipur-
Muzzaffarpur section sanctioned on cost sharing basis at the
cost of Rs.11.36 crore, is to be now executed by National
Highway Authority of India (NHAI) along with highway work.

(c) Work at S.No.b(i) has been dropped by State Govt.
and remaining two are being executed by NHAI. As such,
completion thereof depends upon NHAL.

[English]
Equipments installed at Airports

776. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government has reviewed the
Category-ili equipments installed at Dethi and other airports
to cope with foggy weather this year;

(b) if so, the results thereof;

(¢} whether Category-lll equipments were not of
much help as passengers had cautioned to face flight
canceilation and hardships of cold weather as before; and

(d) the corrective action proposed to be taken so as
to minimise inconvenience to the passengers in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHR! PRAFUL PATEL): (a) and (b) Instrument
Landing System (ILS) CAT 1lI-B was installed at Dethi Airport
on runway 28 only. In year 2008, Delhi International Airport
Limited (DIAL) had commissioned ILS CAT-IIIB on new runway
29/11 which has been in operation since 13 December 2008.
With commissioning of system on additionaf runway, during
the westerly winds, both the runways, i.e. runway 28 and 29
are being used simultaneously during low visibility
conditions for CAT-I1IB operations at Gl Airport, New Delhi.
This has intreased the capacity of the Delhi Airport to handle
aircraft in low visibility conditions.

() All airlines can not-use the facility as it is not
mandatory for domestic Scheduled Airlines to train their flight
crew for CAT-1I/1ll operations during low visibility conditions,
which results in delay, diversion and cancellation of flights.
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(d) Domestic airlines are persuaded from time to
time to train their pilots to operate in low visibility conditions.
Only such pilots, who are CAT 1Vl qualified, are being
approved as Instructor/Examiner so as to ensure that more
trained pilots are available for CAT-HI/Il operations to improve
operational efficiency. Flight schedule of Domestic
scheduled operation for fog bound airports are being
approved on the basis of number of pilots trained by the
operators for low visibility operations and the suitability of
the planes for such operations.

Theft Cases at Airport

777. SHRI G.M. SIDDESHWARA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Government is aware that the
baggage/luggage of passengers have been stolen at Delhi
and Mumbai Airports;

(b) it so, the complaints received in this regard
during the last three years;

(c) whether any responsibility been fixed for such
incidents;

(d) if so, the details thereof; and

(e) the steps taken by the Government to ensure
that baggage/luggage are not misplaced/pilfered?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION {SHRi PRAFUL PATEL): (a) Yes, Sir.

{b) Details of complaints received during last three
years from Delhi and Mumbai Airports:

Year Dethi Mumbai
2006 119 34
2007 94 21
2008 32 23

(c) and (d) In respect of theft cases mentioned at (b)
above, Dethi Police has arrested 37 persons and Mumbai
Police has arrested 37 persons.

(e) Government has directed all scheduled domes-
tic airlines to take the following steps:

(i)  All scheduled airlines have been directed to
depute 1 or more security personnel for Departure Hall
Surveillance, 2 pérsonnel for Baggage Make-up Area, 1 or
more person(s) to escort security cleared cargo upto aircraft
& 1 personnel for Baggage Break-up Area; (ii) Passenger
are advised not to carry jewellery and cash in their checked-
in baggage;(iii) In-house vigilance team of airlines at major
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airports to check cases of theft/pilferage; (iv) Surprise frisking
of loaders before and after the loading;(v) Loading/unloading
of checked-in baggage under supervision of security/airport
services stalff; (vi) Utilisation of CCTVs available at airports;
(viiy automated baggage reconciliation system at metros to
reduce instances of such mishandlings; (viii) Extensive
training is imparted to ramp staff(especialiy loaders) on
baggage handling; (ix} Establishment of dedicated baggage
handling units at metros; (x) Airlines also give compensation
for baggage lost cases as per company policy, which has
been displayed on their respective websites.

Decline in steel export

778. SHRIMATI SUPRIYA SULE: Wili the Minister of
STEEL be pleased to state:

{a) whether the steel exporters, who have largely
withstood steep decline in US Steel imports from a peak
level of 41 MT in 2006 to 31 MT in 2007 and further to 30 MT
in 2008 and have finally lost steam with the advent of slow
down;

(b) if so, whether India was the second major gainer
with unit price earned on steel exports going up by 79.9%
from $816 per tonne in 2004 to $ 1468 per tonne in,2008;

(c} if so, the reasons for showing decline in the export
of steel; and

(d) the steps taken/being taken by the Government
to boost the export of Steel?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAI PRATHAP): (a) Indian steel exports
started stagnating from 2006-07 onwards as growth in

domestic demand started to outstrip growth in domestic-

production. The global financial turmoil in October 2008
further affected steel exports from India. Steel exports
stagnated and fell marginally from 5.242 million tonnes to
5.077 million tonnes between 2006-07 and 2007-08. In the
folfowing year i.e.2008-09, however, exports fell by (-) 27.9%
to 3.658 million tonnes.

Production, Consumption, Exports and Imports
from 2005-06 to 2008-09

{In million tonnes)
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1 2 3 4 5
2007-08 56.075 52.125 5.077 7.029
2008-09 56.416 52.054 3.6568 5.718
2009-10* 9.240 9.282 0.426. 0.978
(Apr- May)

Year Production Consumption Exports Imports
1 2 3 4 5

2004-05 43.513 36.377 4706 2.293
2005-06 46.566 41.433 4.801 4.305

2006-07 52.529 46.783 5.242 4.927

Source: JPC * Provisional figures

(b) There is no evidence that India was the second
major gainer in terms of unit price of export as placed in the
question. india is a margina! supplier to the international
markets and accounts for only 1%-1.5% of the total volume
of world trade in steel. Moreover, global steel prices were
strong during April-August 2008 due to higher global
demand. This also resulted in steep increase in the prices
of raw materiats which further led to the increase in the steel
prices. During this period the domestic demand in India was
also strong and supply of raw material from the global market
was scarce.

(c) As stated earlier Indian exports started to decline
as domestic demand grew at a faster pace compared to
domestic production. However, the sharp decline after
October 2008 can be attributed to the global financial
meltdown. The widespread recession in the global economy
and the subsequent crisis in the automobile, consumer
durable and capital goods industries all over the world and
especially in the destination markets for Indian exports of
steel resulted in decline in steel exports.

(d) The following policy initiatives have been taken
by the Government to boost the export of steel:

(i) Export Duty on all steel items (except melting scrap)
withdrawn w.e.f. 31.10.2008.

(i) DEPB on steel items restored w.e.f. 14.11.2008.

The following measures proposed in the Union Budget
2009-10 for restoring export growth would further help in
boosting steel exports:

(i)  Adjustment assistance scheme to provide enhanced
Export Credit and Guarantee Corporation {(ECGC)
cover at 95 per cent to badly hit sectors extended up to
March 2010.

(ii}  Interest subvention of 2 per cent on pre-shipment credit
for seven employment oriented export sectors
extended beyond the current deadline of 30/09/2009
to 31/03/2010.

(iii) Sun-set clauses for deduction in respect of export
profits under sections 10A and 10B of the Income-tax
Act being extended by one more year i.e. for the
financial year 2010-11.
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[Translation]
Women Emplbyees in Rail Services

779. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
increase the participation of women employees in rail
services;

{b) if so, the details thereof; and

{c) the details of women employees engaged in rail
services as on date?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) and (b) Yes,
Madam. Various women-friendiy policies are already in
existence like Maternity Leave, Child Care leave, Rebates
on Income Tax, Women Cells to resolve issues of sexual
harassment at workplace, Creches near/at work place and
Special leave for family planning operations alongwith
. additional increment. These women friendly policies and
benefits are brought to the notice of prospective women
candidates. These are being further brought to the notice of
larger groups through wider publicity by means of the radio,
print media and hoardings.

{c) There are 82712 women employees in rail
services as on 31.3.2008.

[English]
Opening of LPG agencies in West Bengal

780. SHR! PRASANTA KUMAR MAJUMDAR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government has invited new tenders
to open more LPG agencies in Cooch Behar, Balurghat and
Purlia districts of West Bengal to meet the demand of the
pubiic;

(b) if so, the details thereof; and

{c) the time by which the new agencies are likely to
be opened?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRIJITIN PRASADA):
{a) to (c): Notices inviting applications for selection for LPG
distributorship have been issued in 2007-08 by Indian Qil
Corporation Limited (IOC) and Hindustan Petroleum
Corporation Limited (HPCL) for establishing new LPG
distributorships at four locations in Cooch Behar, two in
Dakshin Dinajpur (one of them at Balurghat) and two in
Purlia District of West Bengal and selection process is in
progress as per policy.
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However, at this stage it is not possible to indicate any
time frame for setting up of LPG distributorships.

Advertisement on Trains

781. SHRI E.G. SUGAVANAM: Will the Minister of
RAILWAYS be pleased to state:

{a) whether the Railways propose to mobilise
additional revenue by allowing advertisers to display
products on board trains in a big way;

(b) if so, the details thereof and the number of trains
selected for the scheme and the estimated revenue likely to
be generated through the scheme yearly;

(c) whether it is proposed to expend the scheme
further; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (d) Policy
guidelines already exist for commercial advertising on trains.
There are various schemes of commercial advertising on
interior and exterior of the trains like display of advertisement
panels, vinyl wrapping of coaches, package of advertising
rights on trains etc. Various new ideas/schemes for
commercial advertising on trains are tried from time to time.
However, the earnings therefrom is not feasible to be
assessed at this stage.

Ban on Medicines

782. SHRI S.S. RAMASUBBU: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the names of medicines which are banned for
sale through pharmaceutical outlets in the country;

(b) whether many of the medicines which are
banned in various countries due to health hazards are freely
available in the country;

(¢) if so, the reasons therefor; and

(d) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
{(a) Seventy eight categories of drug formulations, viz.,
Amidopyrine, Penicillin skin Ointment, Nialamide, Practotol,
Methaqualone, Methapyrilene, Chloral Hydrate, Dovers
Powder I.P., etc have been prohibited for manufacture, sale
and distribution in the country by the Central Government
which were considered irrational or harmful in the context of
present knowledge. v
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(b) to (d) The decision to ban or withdraw a drug by the
regulatory authorities, is normally based on the risk
assessment process, which is influenced by a number of
factors such as disease pattern in a country, indications and
dosages of the drug permitted, varying reactions of certain
ethic groups in a given population, of the drug. It is.well-
known fact that administration of any drug is not absolutely
free from side effects or adverse reactions in a statistically
insignificant monitory of the population.

Certain drugs or formulations withdrawn in one or
some countries continued to be marketed in other countries
including India. The rationally of such drugs had earlier been
examined by various Expert Committee, set-up for the
purpose, from time to time. Based on the current knowledge
available about the drugs and the nature of use in the
country, these drugs were permitted to be used in the Country
and wherever considered necessary, restrictions were
imposed on their use for certain indications only.

There is an adequate mechanism in India to review
the status of the drug formulation as and when any serious
adverse event is reported in the International journals, WHO
Newsletters or when a drug formulation is reported to have
been withdrawn in some countries. The use of the drug, so
reported, is assessed in consultation with the experts, based
on available technical information, bepefit-risk ratio, iocal
needs etc. The matter is further considered by the Drugs
Technical Advisory Board (DTAB), a statutory body under
the Drugs and Cosmetics Act, 1940. Seventy eight
categories of drug formulations have so far been prohibited
in the country by the Central Government, which were
considered irrational or harmful in the contest of present
knowledge.

Upgradation of Indian Railways

783. SHRI NAVEEN JINDAL: Wiil the Minister of
RAILWAYS be pleased to state:

(a) whether a Chinese delegation visited [ndia fast
year to discuss modernization and technology upgrade in
Indian Railways; '

{b) if so, the details thereof alongwith the outcome
of discussions;

(c) whether a Sino-India Railways Cooperation
Working Group has been set up; and

{(d) it so, the work done by the Group so far?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) and (b) Two multi-
discipiinary Chinese Railway Delegations visited India in
the months of March 2008 & July 2008 in pursuance of the
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Memorandum of Understanding signed between Ministries
of Railways of two countries in the year 2008. in the
discussions held with the two delegations, it was agreed to
strengthen cooperation in the areas of speed raising, running
of heavy axle load operations and development of logistics
parks. The Chinese delegation also visited Bhubaneswar
and Baiyyappanahali (near Bangalore) to consider the
possibility of providing design and consultancy support for

. development of Bhubaneswar and Baiyyappanahali Stations

into World Class Stations.
(¢} No, Sir.
(d) Does not arise.
Integrated Textiles Parks Scheme

784. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of TEXTILES be pleased to state:

(a) whether the Government of Karnataka has sent
a proposal to the Union Government for inclusion of any
company in the Mandya District under the Scheme of
Integrated Textiles Parks (SITP) to provide requisite financial
support for the development of basic infrastructure in the
Integrated Textile Park;

(b) if so, the details thereof;

{c) the reasons for delay in giving clearance to this
proposal; and

(d) the time by which such clearance is likely to be
given?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) No, Sir.

(b) to (d) Do not arise in view of (a) above.
[Transiation]
Gauge Conversion in Andhra Pradesh

785. SHRIANJANKUMAR M. YADAV: Will the Minister
of RAILWAYS be pleased to state:

(a) the details of meter gauge railway lines in Andhra
Pradesh;

{b) whether the Railways have taken any measures
for gauge conversion of rail lines in Andhra Pradesh;

(c) if so, the details thereof; and

(d) the time by which the gauge conversion work in
Andhra Pradesh is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H.MUNIYAPPA) (a) to (d) All metre
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gauge lines in Andhra Pradesh have been converted to
broad gauge except Madanapalle to Dharmavaram which
is likely to be completed during 2009-10.

[English]
Setting up of Ancillary Production Unit

786. SHRIANANTHA VENKATARAMI REDDY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the airbus consortium, Toulouse is
considering to set up an ancillary production unit for their
aircraft in India;

(b) if so, the details thereof;

(c) whether the Government of Andhra Pradesh has
come forward with a proposal of offering Lepakshi
Knowledge Centre in Anantapur district bordering Banga-
lore for this purpose; and

(d) if so, whether any progress has been achieved
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) No such proposal
has been received in this Ministry.

(b) - Does not arise.
(c) This Ministry has not received any such proposal.
(d} Does not arise.

Mega merger of companies

787. SHRI VILAS MUTTEMWAR: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the Government proposes to formulate
regulation for the mega mergers and corporate restructuring
deals to be followed by the Competition Commission of India;

(b} if so, the details thereof;

(¢) whether the proposed regulations will be
applicable only to companies resorting to merger in future;

(d) if s0, the details thereof;

(e) the details of the proposals pending with the
Government for merger; and

(f) the decision taken by the Government in this
regard?

" THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Competition Act, 2002 inter-
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alia proposes to regulate combinations as per the provisions
contained therein. However, the provisions of the Compe-
tition Act, 2002 relating to regulation of combinations,
including mergers and amalgamations have not yet been
notified.

(c) and (d) The Act is applicable only with prospective
effect.

(e} and (f) Do not arise.
International Flights to Port Blair

788. SHRI MILIND DEORA: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether the Government proposes to introduce
international flights to Port Blair;

(b) if so, the details thereof; and

[{c) the extent to which the foreign tourists inflow to
Islands is likely to increase with the introduction of
International flights?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (c) The designated
airlines of ASEAN and SAARC (except Pakistan) countries
have been granted unlimited access to 18 tourists
destinations in India including Port Blair. However, actual
operation by any airline is always guided by its own
commercial judgement. Apart from this, tourists charter flights
are operating on regular basis from the International
destinations to Port Blair under the liberalized tourists charter
guidelines of India to facilitate inflow of international tourists.

[Translation]

Profit earned by Public Sector
Qil Companies

789. SHRI JAGDISH THAKOR : Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total profit earned by the public sector oil
companies during each of the last three years and the
current year, company-wise;

(b) whether the prices of all types of petroleum
products have been increased during the period; and

{c) if so, the reasons therefor along with the
percentage of increased thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRIJITIN PRASADA):
(a) Net profit earned by the major public sector oil companies
during the last three years is as under:
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(Rs. in crore)

2006-07 2007-08 2008-09

Oil & Natural Gas Corporation 15,643 16,702 16,126

Oil India Limited 1640 1789 2162

ONGC Videsh Ltd 1663 2397 2807

Indian Qil Corporation Limited 7499 6963 2950

Hindustan Petroleum Corporation Limited 1571 1135 575

Bharat Petroleum Corporation Li:'nited 1805 1581 736

Gas Authority of India Limited 2387 2601 2804

The details of profit for the current financial year in
respect of above-mentioned Public Sector Oil Companies
are not available.

(b) and (c) The revision in the Retail Selling Prices
(RSPs) of sensitive petroleum products, namely, Petrol, PDS
Kerosene, Diesel and Domestic LPG, since 1st April 2006
along with the percentage increase/decrease is given in
the enclosed Statement. The RSPs of petroleum products,
other than the sensitive petroleum products are revised by
the Public Sector Qil Marketing Companies (OMCs), from
time to time, on the basis of market conditions.

The OMCs pay trade parity price when they purchase
Petrol and Diesel from domestic refineries and pay import
parity price for purchase of PDS Kerosene and Domestic
LPG. International prices of crude oil and petroleum products
have remained highly volatile in the recent past.

However, as passing on the entire impact of the
increase in the oil prices to the consumers would resuitin a
sharp increase in the domestic prices and aggravate the
inflationary conditions, the Government has been foilowing
the equitable Burden Sharing Mechanism to ensure that the
burden of under-recoveries was shared by all the
stakeholders; namely the Government, the Public Sector Oil
Companies and the consumers in the foilowing manner:

. Government through Issue of Oil Bonds

. Upstream public Sector Oil Companies by offering
price discounts to OMCs

. Public Sector OMCs to bear a portion of the under-
recoveries, and

. Consumers to bear minimal price increases.

Statement

Major revisions in Retail Selling Price at Delhi since 1st April 2006

Petrol PDS Kerosene Diesel Domestic LPG
(Rs./litre) (Rs.flitre) (Rs./litre) (Rs./Cylinder)
1 2 3 4 5
As on 01 .04.06 43.51 9.08 30.47 294.75
25.05.06 9.09
06.06.06 47.51 32.47
21.06.06 46.85 32.25
30.11.2006 44.85 31.25
16.02.2007 42.85 30.25
06.06.07 @@ 43.52 30.48
08.02.08 (Pollution Cess) 30.76
15.02.08 ' 45.52 31.76
24.05.08 (Deale/ar 45.56 31.;30

Commission revised)




1

161 Written Answers ASADHA 18,1931 (SAKA) to Questions 162
2 3 4 5
05.06.08 50.56 34.80 346.30
(effective
09,06.08
Rs. 304.70/cy))#
18.07.08**** 50.62 34.86
12.09.08 9.22
06.12.2008 45.62 32.86
29.01.2009 40.62 30.86 279.70
02.07.2009 44.63 32.87 281.20##
(effective 01.07.09)
Percentage increase/
(decrease) of current
retail selling price over
price as on 01.04.06 2.57% 1.54% 7.88% (4.60%)

**** Due to increase in Siding"& Shunting Charges in Petrol and Diesel @. Due to Tax Rebate in VAT on petrol and diesel.

@@ Tax Rebate on VAT for Petrol and Diese! withdrawn.

# After considering subsidy by Delhi State Govt. of Rs. 40/- per cylinder

## Due to revision in Distributors commission

Increase in price of PDS Kerosene has been mainly due to increase in dealer commission.

Dilapidated Condition of Road Over Bridge
at Red Fort in Delhi

790. SHRIJAI PRAKASH AGARWAL: Will the Minister
of RAILWAYS pleased to state:

(a) whether the iron built road over bridge near Red
Fort in Delhi has become dilapidated;

(b)

(c) whether the Railways have any plan for renova-
tion of the said road over bridge?

if so, the details thereof;

(d)
(e)

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) No, Madam.

(b)

(c) Ithas been decided to construct a new bridge on
replacememt account. Accordingly, a work of ‘New Bridge
(13x61 m) over Yamuna in lieu of Bridge No. 249 on Delhi-
Delhi Shahadra’ of Northern Railway was sanctioned in
1997-98.

(d) Estimated cost of new Bridge is approx. Rs. 80 cr
and an expenditure of approx. Rs. 37.48 er has been
incurred upto March 08. 9 out of 14 piers of new bridge have
been completed upto March 09. New Bridge is being
constructed at a distance of 30 meters towards north of

if so, the details thereof; and

if not, the reasons therefor?

Does not arise.

existing Bridge. The track on west end approach of the new
Bridge passes through the corner of the fand of Swatantrata
Sainani Smarak (Salimgarh Fort). However, it does not pass .
through Red Fort. The track is crossing Salimgarh Fort wall. .
As the new Bridge is being constructed 30 meters away
from the existing Bridge, the track alignment on the
approaches is also required to be diverted. This leads to
change in the location where track is crossing the Fort wall
(near top of the wall). About 1000 sgm. of the corner area of
the land will be required for diverting the alignment. In a
meeting held on 26th March, 2004, the Hon'ble Minister for
Touirisf & Culture, after considering the inescapability in
public interest, had agreed for exchange of 1000 sgm. of
ASI land as per the proposed alignment. However,
Archaeological Survey of India (ASI) in their letter dated
19.05.06 have raised objections, particularly, in view of a
new opening to be made near the top of the Fort wall for
passing the tracks. The issue has been taken up by Ministry
of Railways with Ministry of Culture to find a soiution in view
of the importance of construction of the new Bridge. ASI
have recently asked for cultural and heritage impact
assessment.

(e)

Does not arise.

Recruitment of Physically Challenged
Persons in CPSEs

791. SHR! HARISHCHANDRA CHAVAN : Will the
Minister of HEAVY INDUSTRIES AND PUBLIC ENTER-
PRISES be pleased to state:
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(a) whether instructions for three per cent reservation
in recruitment in respect of physicaliy disabled persons are
being followed in Central Public Sector Enterprises (CPSE);

(b) if so, the details thereof; and

{c) if not, the reasons therefor alongwith the
corrective measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES PUBLIC ENTERPRISES (SHRIARUN
YADAV) : (a) to (c) As per Section 33 of the Persons with
‘Disabilities (Equal Opportunities, Protection of Rights and
Full Participation) Act, 1995, all the administrative Ministries/
Departments have been advised to reserve 3% of vacancies
for physicaliy handicapped persons in Central Public Sector
Enterprises (CPSEs) in all Groups of employment for making
direct recruitment against identified posts. Of the 3%, 1%
each shall be reserved for persons suffering from—

(i} Dblindness or low vision
(i) hearing impairment
(iiiy locomotor disability or cerebral palsy

in the identified posts for each disability. Implemen-tation of
these guidelines is vested with the respective Board of
Directors of CPSEs and administrative Ministries/Depart-
ments concerned.

[English]
De-controlling prices of petroleum products

792. SHRI BALIRAM JADHAV: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government proposes to de-control
the administered prices of petroleum products and
encourage private sector to enter the retails business of
these products at market driven prices;

(b) if so, the details thereof;

(c) whether the Government is considering any
alternative proposal for benefitting poor and middle income
families against subsidy on petroleum products; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) and (b) The Government abolished the Administered
Pricing Mechanism (APM) with effect from 1st April 2002,
and decided that pricing of all petroleum products, except
PDS Kerosene and Domestic LPG, would be market-
determined. In order to provide PDS Kerosene and Domestic
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LPG at affordable prices, the Government formulated
subsidy schemes, which are in operation since April 2002.

To protect the consumer and the economy from the
volatility and uncertainty of the international oil prices,
Government is, however, modulating the retail selling prices
of the four sensitive petroleum products; namely Petrol,
Diesel, Domestic LPG and PDS Kerosene. Private oil
companies are free to take their pricing decisions on
commercial considerations.

(c) and (d) At present, there is no further proposal under
considerataion of the Government.

[Translation]
Harassment of Rail Passengers

793. SHRI RADHA MOHAN SINGH:
SHRIMATI USHA VERMA:

Will the Minister of RAILWAYS be pleased to state:

(a) whether incidents of passengers thrown out of
the moving trains by personnel of Railway Protection Force
have come to the notice of the Railways recently; and

(b) if so, the action taken by Raiiways against the
security personnel found guilty and the steps being taken to
stop recurrence of such incidents in future ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) 02 incidents of
passengers thrown out of the moving trains by personnel of
Railway Protection Force have been reported during the
year 2008.

(b) Both the cases have been registered by the
concerned Government Railway Police under the provisions
of Indian Penal Code. The details are as under :-

i)  There was an allegation by the victim passenger
namely Santosh Kushwaha S/o indrajit Kushwaha of
Gayghat PS Zamaniya, Distt. Ghazipur (UP) that escort party
of train no. 2402 Dn. threw him out of the train on 24.01.2008
near Dildarnagar. On the basis of this complaint, Government
Railway Police Station/MGS registered a case vide no. 15/
08 dated 24.01.2008 U/s 326, 338 IPC & 3/7 PC Act and
both the staff of RPSF 2Bn. D Coy'/ GKP were sent to Jail
and were placed under suspension. ‘

(ii) The Civil Police Station/ Ghazipur registered a case
in crime no. 0/08 under section 326 IPC dated 03.09.2008
against two unknown RPF staff and transferred the case to
SRP/ GKP for further investigation. The case is under
investigation. As the complainant has not mentioned the
name of any Railway Protection Force staff, therefore action
will be taken up after the identification of Railway Protection
Staff during investigation of Government Railway Police.
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The following steps have been taken to prevent
recurrence of such incidents:-

1. RPF staff is sensitized regularly not to induige in such
incidents.

2. Surprise checks by officer and supervisor staff are being
conducted.

3. Activitles of RPF staff are monitored and analyzed by
senior officers.

4.  Public grievance cell is working at headquarter level
to look into the complaints of the passengers.

5. Stringent action is taken against the defaulting/erring
RPF personnel.

Centralised Railway Enquiry System

794. SHRI RAVINDRA KUMAR PANDEY: Wili the
Minister of RAILWAYS be pleased to state:

(a) whether complaints have been received against
the deficient services provided by the centralised railway
enquiry system;

(b) if so, the details thereot; and

(c) the corrective action being taken by the Railways
in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRi K. H. MUNIYAPPA) : (a) and (b) Yes,
Madam. Complaints have been received regarding
advertisement jingles, non-availability of manual enquiry
and improper information about the running position of trains.

{c) Instructions have been issued to air advertise-
ment jingles only during call waiting time and enquiry
processing time. Callers, who do not dial the requisite
number for response through the Interactive Voice Response
System, get automatically connected to the manual operator.
Proper feeding of data in the National Train Enquiry System

to ensure timely and accurate information to passengers is-

being monitored.
[English]
Fast Track Courts Scheme

795. SHRI HARIN PATHAK: Will the Minister of LAW
AND JUSTICE be pleased to state:

(a) whether the Scheme of the Fast Track courts
were started as a 100% Centrally-sponsored Scheme;

(b} ifso, the détails thereof;

(¢) whether this scheme was extended till 2010;
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(d) if so, the details thereof;

(e) whether Central assistance has been reduced
substantially under this scheme in the current financial year;

{f) if so, the reasons therefor;

(g) whether the Government proposes to restore the
assistance for the Scheme; and

(h) it so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) and (b} The scheme of Fast Track
Courts (FTCs) was started in the year 2000 for a period of
five years on the recommendations of the Eleventh Finance
Commission. The central assistance to the States was
provided at the rate of Rs.5.00 lakh per court for non recurring
expenditure which included Rs.3.4 lakh for construction and
Rs.1.6 lakh for computer and library. For recurring
expenditure an amount of Rs.4.8 lakh per court per year
was provided.

(c) and (d) The term of scheme of the Fast Track Courts
which were recommended by the Eleventh Finance
Commission ended on 31st March, 2005. The Supreme
Court, which is monitoring the functioning of Fast Track Courts
through the case of Brij Mohan Lai Vs UOI & Ors observed
that the scheme of Fast Track Courts should not be
disbanded all of a sudden and in its order dated 31st March,
2005, directed the Union of India to continue the Fast Track
Courts. The Government accorded its approval for the
continuation of 1562 Fast Track Courts that were operational
as on 31.3.2005 for a further period of 5 years i.e. up to 31st
March, 2010. For the extended period, the norm for
assistance to the States provided for an additional amount
of Rs.8.6 lakhs to be provided to the States in the first two
years towards the cost of constructions for additional space
in the court room and Rs.4.8 lakhs per court per year towards
recurring expenditure.

(e) No, Sir.
(f) to (h) Do not arise.
Satellite stations

796. SHRI P. KARUNAKARAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any plan to convert
certain railway stations in the suburbs of busy hubs like
Kochi as satellite stations; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) Yes, Sir.
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(b) Southern Railway is planning to develop
Tambaram and Kochuveli stations as satellite terminals.

Tambaram station is being developed as a satellite
coaching terminal for Chennai city with 2 pit lines of 26 coach
length capacity, 1 stabling line of 26 coach length capacity,
one shunting neck, and integrated maintenance facilities.
The estimated cost of the project is Rs. 25.49. crore.

Kochuveli station is being developed as a satellite
coaching terminal for Trivandrum city. Phase-| of the work
was completed with 1 Platform, 1 Pit and 1 stabling line
each of 24 coach length capacity. Phase-ll of the work is
being taken up with 2 platform lines each with 24 coach
length capacity, 2 pit lines each with 24 coach length
capacity, 2 stabling lines each with 24 coach length capacity,
Integrated sick line facilities, and Circulating area with
passenger amenities. The estimated cost of the project is
Rs. 23.99 crores.

Construction of Helipads

797. SHRI BAIJAYANT PANDA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether it is proposed to build helipads on high-
rise buildings in the country;

(b) if so, the details thereof;

(c) whether these helipads could also be used for
commercial activities or for purposes other than security;
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) Proposals received for setting up of such
helipads are cleared as per the Government policy. As on
date, the proposals of M/s Taj Wellington Mews, Mumbai
and M/s Essar Group, Mahalaxmi, Mumbai for construction
of roof top helipad have been approved by the Government
of india.

(c) and (d) The helipads could be used for the purposes
for which the license is granted. The helipads of M/s. Taj
Wellington Mews and M/s Essar Group has been approved
under 'private category’ for 'private use' only.
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[Translation]
Old Rail Coaches

798. SHRI BHAUSAHEB RAJARAM WAKCHAURE :
Will the Minister of RAILWAYS be pleased to state:

(a) whether the old rail coaches need to be
upgraded; and

(b) if so, the steps taken by the Railways so far to
upgrade the said coaches during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) and (b)
Maintenance and upkeep of coaches is a continuing
requirement and this is carried out periodically during laid
down maintenance schedule in open line depots as well as
periodic overhauls in the Workshops in Zonal Railways.
Besides, the coaches are also given a ‘Mid-life’ rehabititation
after 12-15 years of usage to restore their conditions.

Modernisation of Railway Stations

799. SHRI ASHOK KUMAR RAWAT: Will the Minister
of RAILWAYS .be pleased to state:

(a) the Zone-wise funds allocated for the
moderhisation of railway stations particularly in backward
and rural areas of the country during the last three years
and the current year;

(b) the details of the expenditure incurred on these
Projects so far; and

(¢) the target set for the modernisation work of
railway stations where the work is already in progress?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) and (b)
Modernisation of railway stations is done under Plan Head-
Passenger Amenities. Zone wise details of allocation of funds
and expenditure for the last 3 years i.e. 2006-07, 2007-08
and 2008-09 and proposed allocation for the current year
i.e 2009-10 under plan head - Passenger Amenities are
given in the enclosed Statement. The details are not
maintained separately for backward and rural areas.

(c) Modernisation work at railway stations, wherever
in progress, is planned for completion by March, 2010.

Statement
Final Allocation and Expenditure under Plan Head-(Passenger Amenities)

(Fig. in thousand of Rs.)

- Year

2006—07 2007-08 2008-09 2009-10
Railway Allocation Expenditure  Allocation  Expenditure Allocation  Expenditure Proposed
(Approx) allocation
1 2 3 4 5 6 7 8
Central 327529 346300 496885 510900 533400 683900 527876
, Eastern 446048 379400 607950 600800 588800 682500 2558445

to Questions 168
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1 2 3 4 5 6 7 8
Northern 375437 407700 766438 693300 790900 1033200 1776025
North Eastern 222606 233000 130670 265500 151500 199800 257805
North-east Frontier 322173 338300 519758 478000 333600 308100 666508
Southern 351808 444600 503898 761000 - 796700 873900 753640
South Central 347425 398800 939795 1167800 1479500 1707800 1185333
South Eastern 104395 99300 149700 136000 192300 212300 263561
Western 284854 287700 554952 434400 626500 754900 567482
East Central 331549 223500 305376 275300 315600 227900 376335
Railway

East Coast 134395 114300 245721 194200 235400 287200 189357
North Central 130873 80400 228493 183400 279700 264200 424763
North Western 172281 213300 286879 231800 - 265800 218400 275414
South-east Central 193644 169800 200653 157200 150500 119500 363206
South Western 124016 192300 249594 406200 309000 426000 304866
West Central 129500 140500 121733 169200 225900 209100 295962
Metro 12500 9900 29121 19900 39600 21200 138422
Total 4_011033 4079100 6337616 6684900 7314700 8230900 11025000
[English] (b) Does not arise.

Merging of Konkan railway and
Railway zones for Kerala

800. SHRI K.C. VENUGOPAL:
SHRI M.K. RAGHAVAN:
Will the Minister of RAILWAYS be pleased to state:

(a) whether there exists any understanding or
condition that the Konkan Railway will be merged with Indian
Railways after ten years of its foundation;

(b) if so, the Railway zone to which Konkan Railway
is to be attached;

(c) whether the Railways have received any
representation for creation of a separate Railway Zone for
trains plying through Kerala;

(d) if so, details thereof;

{e) whether there exist any norms/guidelines for
creation of new or separate Railway Division/Zone; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRi K.H. MUNIYAPPA): (a) Government have
decided on 04.12.2008 that Konkan Railway will continue
as Central Public Sector Undertaking even after discharge
of its liabilities.

(c) Yes,Sir.

(d) Representations have been.received from
various VIPs for setting up a zonal office in Kerala. The
proposal has been examined and not found feasible in the
light of the criteria fixed for the purpose by Railway Reforms
Committee and Advisors’ Committee.

(e) Yes,Sir.

(fi New Zones/New Divisions are set up keeping in
view factors like size, workload, accessibility, traffic pattern
and other operating/administrative requirements etc.
consistent with the needs of economy and efficiency without
any regional considerations.

Promotion of food processing units

801. SHRI ANANDRAO ADSUL: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the Government proposes to create
separate head for the Food Processing Sector to overcome
problems of bank funding and to use the sector as a tool for
increasing rural income and maximize returns to farmers;

(b) if so, the details thereof;
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{c) the extent to which the level of value addition
expected to rise by creating separate head; and

(d) the steps taken by the Government to promote
food processing industry and to raise rural income?

THE MINISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SUBODH KANT SAHAY): (a) to (d) Ministry of
Food Processing Industries has no proposal for creation of
separate head for the Food Processing Sector to overcome
problems of bank funding etc. The Ministry of Food
Processing Industries has been implementing various plan
schemes for promotion and development of food processing
sector i) Scheme for Infrastructure Development with major
components i.e. Mega Food Park, Cold Chain, Moderni-
zation of Abattoirs and Value Added Centres, ii) Setting up
of Technology Upgradation/Modernisation/Expansion of FPI,
i) Scheme for Quality Assurance, Codex Standards and
R&D iv) Scheme for Human Resource Development, v)
Scheme for Strengthening of Institution and vi) Scheme for
Upgradation of Quality of Street Food.

To strengthen the Food Processing infrastructure,
Government has approved a scheme for Mega Food Parks,
which envisages a well-defined agri/horticultural-processing
zone containing state of the art processing facilities with
support infrastructure and well established supply chain.
The scheme aims to provide a mechanism to bring together
farmers, processors and retailers and link agricultural
production to the market so as to ensure maximization of
value addition, minimization of wastages and improving
farmers' income. The primary objective of the scheme is to
facititate establishment of an integrated value chain, with
processing at the core and supported by requisite forward
and backward linkages.

Other strategic initiatives during 11th Plan include
scheme for Integrated Cold Chain and Preservation
Infrastructure including Controlied Atmosphere/Modified
Atmosphere Storage, Value Added Centres, Packaging
Centres and lrradiation facilities. Benefits of the Scheme
will also be available to integrated projects of value
addition/processing/preservation of horticulture, dairy,
marine, and meat s2ctor.

Modernization of Abattoirs is a scheme targeting
infrastructure for the meat processing industry. It aims to
upgrade qualitative and quantitative capacities of the
abattoirs, which will be linked, with commercial processing
of meat, both for domestic consumption and exports. The
financial assistance {(grant-in-aid) is being extended at 50%
and 75% of the cost of plant & machineries and technical
civil works in general and difficult areas respectively subject
to a maximum of Rs. 15 crores for each project. The Ministry
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has approved 'in principle' to set up ten abattoirs in the
country with a total cost of Rs. 127.00 crores. An amount of
Rs.7.94 crores has been released.

Another infrastructure development scheme is for
setting up/up-gradation of food testing laboratories which
would benefit all stakeholders including domestic industry,
exporters, entrepreneurs, small and medium enterprises,
existing academic & research institutions, food standards
setting bodies.

Further, the Ministry has several other schemes for
promotion of the food processing industry. The Scheme for
Technology Upgradation/Establishment/Modernisation of
Food Processing Industries is aimed at creation of new
processing capacity and up-gradation of existing processing
capabilities, modernization of Food Processing Sector tc
include Milk, Fruit & Vegetables, Meat, Poultry, fishery, cereal,
consumer items, oil seeds, rice milling, flour milling, pulse
etc.

Similarly Scheme for Quality Assurance, Codex
Standards, R&D and Promotional Activities, is aimed at
motivating the food processing industries for adoption of
food safety and quality assurance mechanisms such as TQM
including ISO 14000, ISO 22000, HACCP, GMP, GHP, and
preparing them to face global competition in post WTO
Regime. The scheme is also aimed at ensuring that end-
product/outcome/findings of R&D work should benefit Food
Processing Industries in terms of product and process
development, improved packaging, value addition and
leading to innovative products and processes, with
commercial value.

The Scheme for Human Resource Development
focuses on developing technologists, managers, Entrepre-
neurs and manpower for quality management in Food
Processing. The scheme also aims at development of rural
entrepreneurship and transfer of technology for processing
of food products by utilizing locally grown raw material and
providing "Hands-on" experience at such production cum
training centres, while according priority to SC/ST/OBC and
women minorities candidates.

The Scheme for Strengthening of Institutions is aimed
at strengthening of existing institutes like Indian Institute of
Crop Processing Technology & establishing National Institute
of Food Technology and Entrepreneurship Management
(NIFTEM). The objective of NIFTEM is to promote coopera-
tion and networking amongst existing institutions both within
the country & international bodies, create a complete data
base on domestic resources and bring in international best
practices for improving the food processing sector. Besides
above mentioned institutions, two boards have been set up



173 Written Answers

under the Ministry i.e Indian Grape processing Board and
National Meat and Poultry Processing Board under the
scheme.

In addition to the above mentioned schemes, certain
fiscal incentives have been given to the food processing
industry. Some of these are exemption to fruits and vegetable
processing units from paying income tax, reduction of excise
duty on ready to eat packaged foods and instant food mixes
from 16% to 8%.There is automatic approval for 100%
foreign equity in food processing sector.

Setting up of CNG outlets in Rajasthan

802. SHRI DUSHYANT SINGH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total number of CNG filling stations in the
country, State-wise, including Rajasthan;

(b) the total number of new CNG Statiqns to be set-
up in each State including Rajasthan during the current
financial year;

(c) whether these number of CNG stations will be
sufficient to meet the growing demand of vehicles; and

(d) if not, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHR! JITIN PRASADA):
(a) and (b) According to information provided, the total
number of CNG filling stations in the country, State-wise, as
on 1.4.2009, is given in the Statement. The total number of
new CNG Stations proposed to be set up by Joint Ventures
of GAIL (India) Limited in 2009-10 are also mentioned in the
Statement enclosed. Presently, City Gas Distribution has

" not been started in any city of Rajasthan.

(c) and (d) In order to promote investment from public
as well as private sector for inter alia city/local natural gas
distribution networks throughout the country, the Govern-
ment of India has enacted 'The Petroleum and Natural Gas
Regulatory Board (PNGRB) Act, 2006'. As regards Rajas-
than, PNGRB has finalized the selection of entity for setting
up City Gas Distribution (CGD) Project in Kota. Further,
Expression of Interests (Eols) have been submitted to
PNGRB for Jodhpur and Udaipur.

As regards supply of natural gas to Rajasthan through
trunk pipeline, GAIL has commissioned Vijaipur-Kota
pipeline in January 2007. GAIL has also been issued
authorization for Chhainsa-Gurgaon-Jajjhar-Hissar pipeline,
passing close to Alwar in Rajasthan.
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Statement

SL.No. Name of State  No. of CNG CNG stations

stations (As on proposed in

01.04.2009) 2008-10 by

GAIL's JVs
1 Gujarat 107 1
2 Delhi 181 30
3 Maharashtra 143 25
4 Andhra Pradesh 10 0
5 u.p. 15 13
6 Tripura 1 4
7 M.P. 5 14
All India - 462 87

Mahuva-Surat intercity train

803. SHRINARANBHAI KACHHADIA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have received any request
to run Mahuva-Surat train daily which is presently running
once in a week; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b} Yes, Sir.
Representations from various quarters including from
Members of Parliament have been received for increase in
the frequency of 9025/9026 Mahuva-Surat Express (weekly).

Inspection of companies accounts

804. SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADRU GOUD YASKHI:
Will the Minister of CORPORATE AFFAIRS be pleased
to state:

"(a) whether the Government has ordered inspection
of accounts of some companies after receiving complaints
from certain quarters in the recent past;

(b) if so, the details of the companies inspected for
the alleged irregularities; and

(c) the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHR! SALMAN
KHURSHEED): (a) Government orders inspection, under
Sec. 209A of the Companies Act, 1956 of the books of
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accounts of companies selected on account of complaints
or other information relating to non-compliance with or
violation of the provisions of the Companies Act, 1956 or
other irregularities. :

(b) 149 Companies were inspected on the basis of
complaints received against them from 01.04.06 till 31.03.09.
The list of companies is enclosed as Statement.

{c) Suitable action under the law is taken in case
any non-compliance/violation of the Companies Act, 1956
comes to notice with regard to any company on the basis of
inspection reports.

Statement
List of companies
Financial Year 2006-07

S.No. Name of the Company

] 1 2
J 1. Manali Petrochemicals Ltd.
2. Tamilnadu Viswakarma Mutual Benefit Fund Ltd.
3. Saag RR Infra Ltd.
4. Yeshaswi Ltd.
5. Megacity {(Bangalore) Developers and

Builders Ltd.

JR Foods Ltd.

Imex Engineering Co. Ltd.
Golden Carpets Ltd.

Archana Software Ltd.

10.  North Madras Benefit Fund Ltd.
1. Nuchem Ltd.

© ® N o

12.  Arya Hotels Ltd.

13.  Vasundhara Marin Products Ltd.
14.  KDT Hotels and Resorts Ltd.

15.  Pretto Leather India Ltd.

16.  Pratima Milk and Food Agro Ltd.
17.  Laxmi Sugar Oil Mills Ltd.

18.  KDT Agro Industries Ltd.

19.  Govind Nagar Sugar Mills Ltd.

+ 20.  Benckiser (India) Limited

21.  Contra¢t (India) Limited

22,  Motor Fipance Ltd.
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2

23.
24,
25.
26.
27.
28.
29.
30.
31.
32.

33.
34.
35,
36.
37.
38.
39.
40.
41,
42.
43.
44,
45.
46.
47.
48.
49,
50.
51.
52.
53.
54.
55,
56.
57.

Commercial Automobiles Ltd.
Motors Pvt Ltd.
Commercial Engg & Body Builders Pvt Ltd.
Shivalik Global Limited
Doshi Agents Private Limited
Seth Mehta & Co. Private Limited
MNR Exports Private Limited
OCL India Limited
Benlux Hotels India Pvt. Ltd.
Gwalior Polypipes Ltd.
Financial Year 2007-08
Kalabhavan Studios Ltd.
Central Travancore Specialiéts Hospitals Ltd.
SDF Industries Ltd. ’
First Commodities Exchange of India Ltd.
Somatheeram Ayurvedic Beach Resorts Ltd.
Kumar Mutual Funds Ltd.
SWP Madras Ltd.
lggi Resorts International Ltd.
Oriental Hotels Ltd.
Maxworth Country (1) Ltd.
Leader Software P. Ltd.
West Coast Paper Mills Ltd.
Sujana Universal Industries Ltd.
Model Finance Corporation Ltd.
Palmour Agro Complex Ltd.
CDR Health Care Ltd.
Fourth Generation Systems Ltd.
Terry Gold (India) Ltd.
Leafin India Ltd.
Suryajothi Spinning Mills Ltd.
Saffire Globa! Medicare Ltd.
Emed. Com. Technologies Ltd.
Country Cluib (India) Ltd.
Amit Oils Ltd. |
Amit vegetable Oils Ltd.
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58.  Whirlpool India Limited 93. Navarathna Business Developers P. Ltd.
59. Keshav Foods Ltd. 94.  Southern Wind Farms Ltd.
60.  Amrit Agro Industries Ltd. 95.  Life Business Projects Pvt Ltd.
61.  Bunkerpur Distilleries Ltd. 96. Middle East Estate Builder Pvt. Ltd.
62.  Shristi Infrastructure Development Corpn. Ltd. 97.  JM Estate Developers Private Limited
63. KMG Milk Food Limited 98.  Triveni Infrastructure Development Company
64, | Lakshmi Energy & Foods Limited Limiteq
65.  Shakun Enterprises Pyt Ltd. 98.  Dolphin International Limited
66.  Cross Trading Pvt. Ltd. 100. Hira Realtors Private Limited
67  Niketan Traders Pyt. Ltd. 101. Luman Control (india) Private Limited
68.  Petunia Financial Services Private Limited 102. CMI Limited
69.  Bajaj Hindustan Limited 103. Rollatainers Limited
70.  Phenil Sugars Private Limited 104.  Bicher Motors Limited
71.  Zeta Investments Private Limited 105, Vian Infrastructure Limited
72.  PR. Shiva Finance Private Limited 106.  Bhushan Steel Limited
73.  U.G. Hotels and Resorts Limited 107. Ansaf Buildwell Limited
74.  DCM Services Limited 108. DLF Limited
75.  Vistar Financiers Private Limited 109. MTech Developers Limited
76.  Jagadishwar Pharmaceutical Works Limited 110. Penguin Books India Private Ltd.
77, Universal Paper Mills Limited 111. Vigneshwara Developers Private Limited
78.  Manna Glass-Tech. Industries Ltd. 112, Krishna Continental Limited
79, Lan Eseda Steel Ltd. 113. Saraswati Industrial Syndicate Limited
- Financial Year 2008-09 14. Vﬁ’he'er Club Ltd.
80. Ittina Properties Private Ltd. 115. Vaish Flour And Ginning Mills Company Limited
81.  iGate Global Solutions Ltd. 116.  Sturdy Industries Limited
82.  Suphala Plantations (India) Ltd. 117. Tirupati Aluminium Limited
83.  Guruvision Private Ltd. 118.  James Hotels Limited
84.  Stylus Polystores Private Ltd. 119. Partap Steel Rolling Mills Ltd.
85.  Appu's Travel and Tourism Private Ltd. 120.  Roadco (India) Private Limited
86.  Kiran Krishna Agro Tech Ltd. 121.  Raunaq Finance Limited
87.  Mukunda Dairy Private Ltd. 122, Plindustries Limited
88.  Kiran Krishna Real Estate & Constructions Ltd. 123. Industrial Progresive India Ltd.
89. GPR Housing Private Ltd. 124. R.K. Marble Private Limited
90.  Sterling Tree Magnum (India) Ltd. 125. Baid Ceasing And Finance Co. Ltd.
91.  Divyambika Associate Chits & Finance P. Ltd. 126. Cross Country Hotels Limited
92.  Sri Ambica Housing Syndicate (India) Ltd. 127.  Winsome Breweries Limited
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128. Inani Marbles and Industries Ltd. 146. Nath Seeds Ltd.

129. Educomp Solutions Lid. 147. Saurashtra Kutch Stock Exchange Ltd.

130. Positive Television Private Ltd. 148. Detroit Industries Ltd.

131. Mayurath Films Private Ltd. 149. Choksi Tube Ltd.

132. Positive Radio Private Ltd. [Translation]

133. NE Television Networks Pvt Ltd. Railway Projects in Rajasthan

134. North East Multimedia Pvt Ltd. 805. SHRI LALCHAND KATARIA: Will the Minister of

135. M3 Media Pvt Ltd. RAILWAYS be pleased to state:

136. JoyApartments Pvt. Ltd. (a) the details of railway projects sanctioned for

137. Bajaj Hindusthan Ltd. Rajasthan during the last three years;

138. Essar Steel Ltd. (b) the details of projects for which funds have been

139. Madhu Refoils & Chemicals Ltd. 'sanctloned but work has not starte.d as yet alongwith the

amount allocated for each of the said projects; and

140. Dynovox Industries Ltd. i ,

) ) . ) (c) the reasons for delay in this regard alongwith

141. Tainwala Chemicals & Plastics (India) Ltd. the steps taken to insulate these projects from cost

142. Godrej Industries Ltd. escalation?

143. Tapsuriah Steels Ltd. THE MINISTER OF STATE IN THE MINISTRY OF

144. Vital Foods Ltd. RAILWAYS (SHRI K.H. MUNIYAPPA) : (a)‘ and (b) The details

of projects sanctioned for Rajasthan during the last 3 years

145. Whirlpool of India Ltd. are as under:

S.No. Year of Name of the Projects Outlay 2008-09 Status

Sanction (Rs. in crore)

1 2 3 4 5

1 2006-07 Dausa-Bandikui (29.04 km) 30 Earthwork, bridgework, ballast
doubling supply in progress. Overall

physical progress-30%.

2 2007-08 Alwar-Harsauli (34.86 km) 40 Earthwork, bridgework, ballast
doubling supply and blanketing in

progress. Overall physical
progress-25%.

3 2007-08 Harsauli-Rewari 20 Earthwork, blanketing, bridge-
(39.33 km) work & ballast supply in progress.
doubling Overall physical progress-15%.

4 2007-08 Sadulpur-Bikaner 249.98 Earthwork, bridgework &
(242.07 km) and ballast supply in progress on
Ratangarh-Degana Bikaner- Ratangarh. Overall
(150.93 km) physical progress-52%.
gauge conversion

5 2008-09 Bangurgram-Ras 1.0 Final Location Survey has been

(27.80 km) new
line

completed. Detailed estimate
prepared. Further action is
being taien.
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1 2 3 4 5

6 2008-09 Himmatnagar-Udaipur 0.01 Final Location Survey
(211.95 km) completed. Further action is
gauge conversion being taken.

(Part of Ahmedabad-
Himmatnagar-Udaipur
gauge conversion project
(299.2 km)

7 2008-09 Suratpura-Hanumangarh- 0.01 Detailed estimate sanctioned.
Sriganganagar (240.95 km) Further action is being taken.
gauge conversion

8 2008-09 Jaipure-Ringus-Churu & Sikar- 0.01 Detailed estimate prepared.

Loharu (320.04 km) gauge

conversion.

Further action is being taken.

(c) The cost escalation will be there depending upon
time taken to complete the projects as per the availability of
resources.

Performance of Fertilizers Units

806. SHRi K.D. DESHMUKH : Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) the total quantum of fertilizers produced by
existing units every year;

(b} whether the performance of some fertilizer units
in the country is not satisfactory ;

(c)

if s0, the details thereof and the reasons therefore;
and "

(d) the steps taken by the Government to improve
the condition of the said units ?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA) :

{a) The details of total quantum of fertilizers produced by the
existing units for the last three years (i.e. from 2006-07 to
2008-09) are given in the enclosed Statement-|.

(b) to (d) Performance of some of the fertilizer units in
the country is below-par. Unit-wise details of installed
capacity, production & percentage capacity utilization of
major fertilizer manufacturing units are given in the enclosed
Statement-|l.

The main reason for low production in urea plants is
the limitation of availability of natural gas. Department of
Fertilizers is having constant interaction with Ministry of
Petroleum & Natural Gas, GAIL & other prospective suppliers
of NG/LNG so that gas requirement of the fertilizers industry
is met adequately. in case of Phosphatic fertilizer, the prices
of inputs/raw material/lntermediates has declined in the
international market. The companies are entering into
contracts for procuring these inputs. Further, Department of
Fertilizer has permitted SPIC-Tuticorin enter into production
and marketing arrangement with MCF-Mangalore.

Statement-|

Unit/Product-wise Annual Installed Capacity and Production of Fertilizers from 2006-07 to 2008-09

(000 MTs)
Name of Unit/Plant Product Name installed Capacity Production
(as on 1/4/2006) 2006-07 2007-08 2008-09

1 2 3 4 5 6
Public Sector
NFL:Nangal —| CAN 0.0 0.0 0.0 0.0
NFL:Nanga!—il Urea 478.5 4815 478.7 514.4

Urea 511.5 5114 511.4 537.4

NFL:Bhatinda
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1 2 3 4 5 6
NFL: Panipat Urea 5115 508.7 v511.6 488.5
NFL: Vijaipur Urea 864.6 8745 899.9 865.7
NFL: Vijaipur Expn. Urea 864.6 9749 866.6 938.0
Total NFL: 3230.7 3351.0 3268.2 3344.0
K BVFCL:Namrup—Il Urea 240.0 60.5 775 60.6
' BVFCL:Namrup—Iil | Urea 315.0 246.9 251.7 128.5
Total (BVFCL) 555.0 307.4 329.2 189.1
FACT:Udyogamandal AS 225.0 183.5 305 128.8
20:20 148.5 141.7 90.8 115.8
FACT: Coachin—li 20:20 485.0 5742 3343 489.5
Total (FACT:) 858.5 899.4 455.6 734.1
RCF:Trombay ' ‘ 15:156:15 300.0 482.9 468.4 471.0
10:26:26 0.0 0.0 0.0 00
RCF:Trombay—1iV . 20.8:20.8 361.0 353 0.0 0.0
RCF:Trombay—-V Urea 330.0 0.0 0.0 0.0
RCF:Thal Urea 1706.8 1861.0 1832.3 1903.4
Total (RCF) 2697.8 2379.2 2300.7 2374.4
MFL : Chennai - Urea 486.8 4733 440.5 4059
17:17:17 840.0 57.1 35.1 0.0
19:19:19 0.0 0.0 0.0 0.0
20:20 0.0 0.0 0.0 0.0
DAP 0.0 0.0 0.0 0.0
Total (MFL): 1326.8 530.4 4756 405.9
SAIL:Rourketa CAN 480.0 0.0 0.0 0.0
By-Product A/S 182.9 90.0 90.0 90.0
HCL:Khetri SsP 188.0 0.0
SSP Units SSP 80.0 0.0 0.0 0.0
Total Public Sector 9599.7 7557.4 6919.3 71375
Coop. Sector
IFFCO:Kandala 10:26:26 515.4 572.0 841.2 1041.1
12:32:16 700.0 1100.3 691.4 538.0
DAP 1200.0 804.4 438.5 2147
Total (IFFCQ:Kandala) 2415.4 2476.7 1971.1 1793.8
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1 2 3 4 5 6
IFFCO:Kalol Urea 544.5 559.9 5445 559.9
IFFCO:Phulpur Urea 551.1 573.8 629.9 662.5
IFFCO:Phulpur Expn Urea 864.6 882.8 9243 840.6
IFFCO:Aonia Urea 864.6 885.3 875.7 986.9
IFFCO:Aonla Expn Urea 864.6 880.5 989.3 1018.3
Total (IFFCQ) 6104.8 6259.0 5934.8 5862.0
IFFCO:Paradeep DAP 1500.0 418.2 593.3 436.5
20:20 100.0 332.2 2722 869.5
10:26:26 160.0 0.0 0.0 0.0
12:32:16 160.0 0.0 0.0 0.0
Total (IFFCO:Paradeep): 1920.0 " 750.4 865.5 1306.0
KRIBHCO : Hazira Urea 1729.2 17145 1739.7 1743.1
Total Coop. Sector 9754.0 8723.9 8540.0 8911.1
(000 MTs)
Name of Unit/Plant Product Name Instafled Capacity Production
(as on 1/4/2006) 2006-07 2007-08 2008-09
1 2 3 4 5 6
Private Sector
GSFC:Vadodara Urea 3706 253.6 240.8 236.4
A/S 228.0 290.7 256.3 181.0
DAP 165.0 142 87.8 435
20:20 0.0 242.9 120.2 197.3
Total (GSFC) 763.6 801.4 705.1 658.2
CFL.:Vizag 28:28 200.0 363.2 391.1 2071
14:35:14 200.0 173.8 0.0 67.2
DAP 0.0 0.0 0.0 0.0
20:20 200.0 4454 208.2 434.0
16:20 0.0 0.0 0.0 0.0
10:26:26 0.0 ' 236 98.7 31.4
Total (CFL): 600.0 1006.0 698.0 739.7
SPC:Kota Urea 379.0 361.1 380.9 3955
DIL:Kanpur Urea 722.0 0.0 0.0 0.0
ZIL:Goa Urea 399.3 402.5 395.5 4124
19:19:19 240.0 305.7 250.1 321

28:28 00 0.0 0.0 0.0
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1 2 3 4 5 6
DAP 330.0 - 198.2 2121 205.0
10:26:26 0.0 2153 1791 270.1
14:35:14 0.0 0.0 0.0 0.0
17:147:17 0.0 0.0 0.0 0.0
20:20 0.0 0.0 0.0 33
12:32:16 0.0 16.8 48.4 67.7
Total (ZIL) : 969.3 1138.5 1085.2 990.6
SPIC:Tuticorin Urea 620.0 645.5 0.0 0.0
| DAP 475.0 286.5 71.4 0.0
17:17:17 0.0 0.0 0.0 0.0
. 20:20 0.0 383 1.0 0.0
Total (SPIC) 1095.0 970.3 72.4 0.0
MCF:Mangalore Urea 380.0 3701 379.6 3793
DAP 180.0 203.9 2115 158.3
20:20 0.0 52.9 337 743
16:20 0.0 0.0 0.0 0.0
Total (MCF) 560.0 626.9 624.8 611.9
CLF:Ennore 16:20 170.0 183.8 148.7 168.4
20:20 70.0 110.8 38.4 0.0
Total (CLF): 240.0 294.6 187.1 158.4
GNFC-Bharuch Urea 636.0 626.2 670.4 592.3
CAN 142.5 144.0 134.8 138.5
23:23 0.0 0.0 0.0 0.0
20:20 142.5 -198.9 193.1 134.0
Total (GNFCY): 921.0 969.1 998.3 864.8
TAC:Tuticorin A/C 64.0 64.8 0.0 0.0
TCL : Haldia DAP 675.0 452.0 2376 147.8
28:28 0.0 49 0.0 0.0
14:35:14 0.0 47.5 35.6 0.0
12:32:16 0.0 2447 120.4 104.9
10:26:26 0.0 3573 2343 308.5
SSP 165.0 181.6 95.5 127.8
15:15:15 0.0 0.0 0.0 0.0
Total (TCL) 840.0 1288.0 689.0

723.4
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(000 MTs)
Name of Unit/Plant Product Name Installed Capacity Production
(as on 1/4/2006) 2006-07 2007-08 2008-09
1 2 3 4 5 6
PNF:Nangal A/C 64.0 0.0 0.0 0.0
GSFC:Sikka—i DAP 588.0 425.5 396.1 2334
12:32:16 0.0 82.5 28.3 49.9
10:26:26 0.0 0.0 16.4 0.0
Total (GSFC:Sikka—I) 588.0 508.0 440.8 283.3
GSFC:Sikka—ll) DAP 396.0 4199 384.7 3971
12:32:16 0.0 0.0 0.0 0.0
Total (Sikka—I & II) ' 984.0 927.9 . 8255 680.4
GFCL:Kakinada DAP 670.0 - 616.1 567.8 518.2
14:35:14 0.0 180.7 25.4 102.1
20:20 0.0 21.4 0.0 489
171717 0.0 0.0 0.0 0.0
10:26:26 0.0 1942 4205 399.4
12:32:16 0.0 754 . 50.6 23.0
Total (GFCL) 670.0 1087.8 1064.3 1091.6
IGCL:Jagdishpur Urea 864.6 1028.0 880.3 1068.6
Hin. Indl Ltd., Dahej DAP 400.0 190.9 131.2 168.6
20:20 0.0 6.2 0.0 B
10:26:26 0.0 42 10.1 0.0
12:32:16 0.0 17.8 . 841 0.0
Total (Dahej) 400.0 219.1 149.4 168.6
DFPCL:Taloja 23:23 230.0 62.4 51.8 57.9
NFCL :Kakinada-I Urea 597.3 726.7 757.2 768.9
NFCL:Kakinada—II Urea 597.3 597.2 597.2 609.1
Total (NFCL): 1194.6 1323.9 1354.4 1378.0
CFCL:Gadepan—| Urea 864.6 973.6 1004.4 909.8
CFCL:Gadepan—iI Urea 864.6 952.0 995.6 1008.3
Total (CFCL): 1729.2 1925.6 2000.0 1918.1
TCL:Babrala Urea 864.6 1010.7 1069.8 1023.8
KSFL:Shajahanpur Urea 864.6 872.1 913.2 864.2
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1 2 3 4 5 6
PPL:Paradeep | DAP 720.0 8223 879.9 470.2
20:20 0.0 328.8 188.5 176.0
14:35:14 0.0 0.0 0.0 0.0
28:28 0.0 0.0 0.0 0.0
12:32:16 0.0 59,5 42,6 98.5
10:26:26 0.0 109.9 168.3 2775
16.20 0.0 0.0 48 0.0
Total (PPL) 720.0 13205 12841 1022.2
By-Product A/S 357 14.8 18.0 18.0
SSP Units A SSP 6441.2 2625.0 2700.0 2700.0
Total Private Sector: 22216.4 19938.5 17785.7 17099.5
Total (Pub+Coop+Pvt): 41570.1 36219.8 33245.0 33148.1
Product-wise summary of production of fertilizer from 2006-07 to 2008-09
(000 MTs)
Product Name Installed Capacity Production
(as on 1/4/2006) 2006-07 2007-08 2008-09
Urea 20752.4 20308.8 19858.5 19922.3
A/S 671.6 579.0 394.8 417.8
CAN 622.5 144.0 134.8 138.5
A/C 128.0 64.8 0.0 0.0
DAP 7299.0 48521 42119 2993.3
SSpP 6874.2 2806.6 2795.5 2827.8
20:20 1146.0 24937 1480.4 25426
15:15:15 300.0 482.9 ' 468.4 471.0
ANP (20.8:20.8) 361.0 353 0.0 0.0
17:17:17 840.0 571 35.1 0.0
10:26:26 675.4 1476.5 1968.6 2328.0
12:32:16 860.0 1597.0 989.8 882.0
14:35:14 200.0 402.0 61.0 169.3
19:19:19 240.0 305.7 250.1 32.1
28:28 200.0 368.1 3911 2071
16:20 170.0 183.8 1635 158.4
23:23 230.0 62.4 515 57.9
Total 415701 36219.8 332450 331481
Complexes: ' 5222.4 74645 5849.5 6848.4
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Sector-wise production of fertilizers from 2006-07 to 2008-09

(000 MTs)
Sector Installed Capacity Production
(as on 1.04.2006) 200607 2007-08 2008-09
Quantity Quantity Quantity Quantity
Public_ 9599.7 7557.4 6919.3 7137.5
Cooperative ' 9754.0 : 8723.9 8540.0 89111
. Private 222164 19938.5 17785.7 17099.5
Total 415701 36219.8 33245.0 33148.1
‘ Statement-li

Unit-wise Installed Capacity, Production and Capacity Utilization for the year 2007-08 & 2008-09

Nitrogen
Name of Company/Plaﬁt Name of Product  Annual Instalied  Production ('000 MT) Percentage capacity utilisation
Capacity ]
(As on 1.04.08) 2007-08 200809 200708 2008-09
(in 000" MT)
1 2 3 4 5 6 7
Public Sector
NFL:Nangal—{l Urea ' 220.1 220.2 236.6 100.0 107.5
NFL:Bhatinda Urea 235.3 235.2 2472 100.0 105.1
NFL:Panipat Urea 235.3 2353 2247 100.0 95.5
NFL:Vijaipur Urea 397.7 . 414.0 398.2 104.1 100.1
NFL:Vijaipur Expn. Urea 397.7 398.6 4315 100.2 108.5
Total NFL: Urea 1486.1 1503.3 1538.2 101.2 103.5
BVFCL:Namrup-I| Urea 110.4 357 27.9 323 253
BVFCL:Namrup—Iil 1449 115.8 59.1 79.9 40.8
Total (BVFCL) 255.3 1515 87.0 59.3 34.1
FACT:Udyogamandal A/S 20:20 77.0 246 50.2 31.9 65.2
FACT: Coachin—lII 20:20 97.0 66.9 97.9 69.0 100.9
Total (FACT,) 174.0 915 148.1 526 85.1
RCF:Trombay 15:15:15 45.0 70.3 70.7 156.2 1571
RCF:Trombay—IV 20.8:20.8 ' 75.1 ' 0.0 0.0 0.0 0.0
RCF:Trombay—V Urea 151.8 0.0 0.0 0.0 0.0
RCF:Thal Urea 785.1 842.9 875.6 107.4 1115

- Total (RCF) 1057.0 9132 946.3 86.4 895
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1 2 3 4 5 6 7
MFL : Chennai Urea/17:17:17 366.7 208.6 186.7 56.9 509
SAIL:Rourkela CAN 120.0 0.0 0.0 0.0 0.0
By products A/S 38.4 18.9 18.9 49.2 492
Total (Public) 34975 2887.0 29252 825 83.6
Cooperative Sector
{FFCO:Kandla 10:26:26/ 3515 246.0 207.3 70.0 59.0
- 12:32:16/DAP
IFFCO:Kalol Urea 2505 250.5 2575 100.0 102.8
IFFCO:Phulpur—I Urea 2535 2898 304.8 114.3 120.2
IFFCO:Phulpur—H Urea 397.7 4252 386.7 106.9 97.2
IFFCO:Aonla—| Urea 397.7 402.8 454.0 101.3 114.2
IFFCO:Aonla—il Urea 397.7 4551 468.4 1144 117.8
IFFCO:Paradeep DAP/ 10:26:26/ 325.2 161.3 2525 49.6 77.6
20:20/12:32:16
Total (IFFCO) 23738 2230.7 2331.2 94.0 98.2
KRIBHCO : Hazira Urea 795.4 800.3 801.8 100.6 100.8
Total Coop. Sector 3169.2 3031.0 3133.0 95.6 98.9
Total (Pub.+Coop.) 6666.7 5918.0 6058.2 88.8 90.9
JointVenture
GSFC:Vadodara Urea/DAP/ 248.1 204 4 194.0 824 78.2
20:20/A/S
GSFC:Sikkka—| DAP/12:32:16 105.8 76.4 48.0 72.2 454
GSFC:Sikkka—ll DAP/12:32:16 713 69.2 715 97.1 .1 00.3
Total (GSFC-Sikkka) 1774 145.6 119.5 82.2 67.5
GNFC:Bharuch Urea/CAN/20:20 356.7 380.9 339.9 106.7 93.6
KSFL:Shahjahanpur Urea 397.7 420.1 397.5 105.6 99.9
Private Sector
CFL:Vizag 28:28/14.35:14/ 124.0 161.0 157.3 129.8 126.9
20:20/ 16:20/
10:26:26
SFC:Kota Urea 174.3 175.2 181.9 100.5 104.4
DIL:Kanpur Urea 332.1 0.0 0.0 0.0 0.0
ZIL:Goa Urea/DAP 19:19:19 288.7 2915 268.5 101.0 93.0
10:26:26/12:32:16
SPIC:Tuticorin Urea/DAP/20:20/ 370.7 13.3 0.0 35 0.0

171717
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1 2 3 4 5 6 7
MCF:Mangalore Urea/DAP/20:20/ 207.2 2194 217.8 105.9 105.1
16:20
CFL:Ennore 16:20/20:20 41.2 315 253 76.5 614
TAC:Tuticorin AC 16.0 0.0 0.0 0.0 0.0
TCL:Haldia DAP/10:26:26/ 1215 85.6 70.0 70.5 576
12:32:16/14:35:14/
15:15:15
_PNF:Nangal AC 16.0 0.0 0.0 0.0 0.0
GFCL:Kakinada DAP,/10:26:26 / 120.6 153.9 160.1 127.6 132.8
20:20/14:35:14/
12:32:16
IGCL-Jagdishpur Urea 397.7 4049 491.6 101.8 123.6
Hin.Ind.Ltd. Dahej DAP/10:26:26/ 72.0 256 304 356 422
12:32:16
DFPCL:Taloja 23:23 529 11.8 13.3 223 251
NFCL:Kakinada—I| Urea 2748 348.3 353.7 126.7 128.7
NFCL:Kakinada—I| Urea 2748 2747 280.2 100.0 102.0
Total (NFCL) 549.6 623.0 633.9 113.4 115.3
CFCL:Gadepan—I Urea 397.7 462.0 4185 116.2 105.2
CFCL:Gadepan—I-Ili Urea 3977 458.0 463,8 115.2 116.6
Total (CFCL) 795.4 920.0 882.3 115.7 1109
Total Babrala Urea 397.7 4921 4709 123.7 118.4
PPL-Paradeep DAP/14:35:14/ 129.6 218.8 159.4 168.8 123.0
20:20/12:32:16/
10:26:26/28:28
By Product A/S 75 38 38 50.7 50.7
Total (Private Sector) 5394.3 4982.0 48114 1824.2 1729.6
Total (Pub+Coop+Pvt): 12061.0 10900.0 10869.6 90.4 90.1
Phosphate 4 »
Name of Company/Plant Name of Product  Annual Installed  Production (‘000 MT) Percentage capacity utilisation
Capacity -
(As on 1.04.06) 2007-08 2008-—09 2007-08 200809
1 2 3 4 5 6 7
Private Sector
FACT:Udyogamandal 20:20 29.7 18.2 232 61.3 78.1
FACT: Coachin—| 20:20 97.0 - 669 97.9 69.0 100.9
Total (FACT:) 126.7 851 121.1 67.2 95.6
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1 2 3 4 6 7

RCF:Trombay 15:15:15 45.0 70.3 70.7 156.2 1571

RCF:Trombay—IV 20.8:20.8 751 0.0 0.0 0.0 0.0

Total (RCF) 120.1 70.3 70.7 58.5 58.9

MFL : Chennai 20:20/19:19:19/ 142.8 6.0 0.0 42 0.0
17:17:17

HCL:Khetri SSP 30.1 0.0 0.0 0.0 0.0

SSP Units SSP 12.8 0.0 0.0 0.0 0.0

Total (Public): 4325 161.4 191.8 373 443

Cooperative Sector

IFFCO:Kandala DAP/10:26:26/ 910.0 641.7 541.5 70.5 59.5
12:32:16 ’

IFFCO:Paradeep DAP/10:26:26/ 802.8 3275 3747 40.8 46.7
20:20/12:32:16

Total (Co.op) 1712.8 969.2 916.2 60.5 53.5

Total (Pub.+Coop.) 21453 1130.6 1108.0 52.7 51.6

JointVenture

GSFC:Vadodara DAP/20:20 75.9 64.4 58.5 848 78.4

GSFC:Sikka—I DAP 2705 195.6 1234 72.3 45.6

GSFC:Sikka—Il DAP 182.2 177.0 182.7 971 100.3

Total (GSFC:Sikka) 452.7 3726 306.1 823 67.6

GSFC Branch 20:20 28.5 38.6 26.8 135.4 94.0

CFL:Vizag 14:35:14/28:28/ 166.0 176.8 176.5 106.5 106.3
10:26:26,/20:20

CFL:Ennore 16:20,/20:20 48.0 37.4 31.7 779 66.0

CFL:Kakinada DAP/12:32:16/ 308.2 395.6 395.1 128.4 128.2
20:20/14:34:14/10:26:26

ZIL:Goa DAP/19:19:19/ 1974 207.2 193.0 105.0 978
10:26:26/12:32:16

SPIC:Tuticorin DAP 171717/ 2185 33.0 0.0 15.1 0.0
20:20

MCF:Mangalore 20:20/16:20 82.8 104.4 87.7 126,1 1059

TCL Haldia DAP/10.26:26/12:32:16/ 336.9 236.5 202.2 70.2 60..0
14:35:14

Hin Ind.Ltd. (Dahej) DAP/10:26:26/ 184.0 65.6 77.6 35.7 42.2
12:32:16

DFPCL:Taloja 23:23 52.9 11.8 13.3 223 25.1

PPL Paradeep DAP/14:35:14/ 331.2 500.8 355.1 151.2 107.2
20:20/ 12:32:116/
10:26:26/28:28

SSP Units SSP 1030.6 432.0 432.0 419 419

Total (Public Sector) : 3513.6 2676,7 2356.6 76.2 67.1

Total (Pub+Coop.+Pvt) 5658.9 3807.3 3464.6 67.3 61.2
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[English]
Supply of PNG

807. PROF. RAMSHANKAR : Will the Minister of
PETRO-LEUM AND NATURAL GAS be pleased to state:

(a) whether the Government has finalised the
modalities for the supply of piped natural gas (PNG) in
various cities in the country including Agra in U.P. and
Banaskantha in Gujarat;

(b) if so, the details thereof;
(c) thetime schedule drawn up for this purpose; and
(d) the progress made in this regard State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (d) The Petroleum & Natural Gas Regulatory Board
(PNGRB) Act, 2006 provides the legal framework for the
development of city or local gas distribution networks for
inter alia supply of PNG.

The PNGRB Act provides that when PNGRB forms an
opinion that itis necessary or expedient to lay, build, operate
or expand a city or local natural gas distribution network in
a specified geographic area, it may give wide publicity of its
intention to do so and may invite applications from interested
parties to lay, build, operate or expand city or local natural
gas distribution network.

The implementation of PNG in various cities shall be
taken up in a phased manner as and when the bids are
called for by PNGRB. Currently seven cities, namely, Yanam,
Shahdol, Rajahmundry, Ghaziabad, Chandigarh, Jhansi &
Allahabad, are under bidding process by PNGRB in the
second round of bidding. In the first round of bidding, which
concluded in March 2009, bids were called for six cities,
namely, Kota, Dewas, Sonepat, Meerut, Kakinada & Mathura.

Once the cities are awarded on the basis of bid, the
City Gas Distribution projects will be executed by the
Company authorized for the same.

As regards Agra, Green Gas Limited, a Joint Venture
of GAIL (India) Limited, IOC, and State Govt of UP, has been
authorized by Central Government for implementing PNG &
Compressed Natural Gas (CNG) in the city.

[Translation]

Cases Registered by Fraud
Investigation Office

808. CAPT. JAI NARAIN PRASAD NISHAD : Will the
Minister of CORPORATE AFFAIRS be pleased to state:

.
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(a) the number of cases registered by the serious
Fraud Investigation Office during the last three years;

(b) the number of people against whom action has
been taken in these cases tili date;

(c) the nature of the said cases and the details
thereof; and

(d) the action taken to prevent the recurrence of such
cases in future?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) In all, 37 cases were referred to the
Serious Fraud Investigation Office (SFIO} during the last three
years i.e. during the years 2006-07, 2007-08 and 2008-09.

(b) Out of 37 cases referred to the SFIO, during the
last three years, investigations in respect of 9 cases have
been completed. The number of people in respect of three
cases against whom action has been initiated are as
follows :

Name of the Company No. of People
Morepan Laboratories Ltd 07
Shonk Te;:hnologies Ltd. 08
Shonk Technologies International Ltd. 10

Number of people in respect of other six companies
will be known only after launching prosecutions.

J (c) The nature/details of the nine cases referred to
in para (b) above is given in the enclosed Statement. In
respect of the remaining 28 cases, investigations are under
progress.

(d) An elaborate regulatory framework is in place to
deal with such incidents. This framework provides for
statutory disclosures about the affairs of companies intended
to inform the stakeholder the truth about the state of affairs
of companies. To facilitate making of such disclosures by
companies, and for stakeholders and regulatory agencies
to easily access and view them, Government has set up an
electronic registry with round the clock access through
internet. The Government has powers of inspection of the
books of accounts of companies and also to investigate their
affairs, if need be, under the Companies Act, 1956. In
addition, the Act provides for appointment of independent,
statutory auditors to audit the accounts and report to the
shareholders. Such audited accounts are also displayed on
the electronic regié.try for general viewing. While the reporting
requirements are regulated under the Companies Act, 1956,
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the conduct of auditors is regulated under the Chartered
Accountants Act, 1949. In addition, for listed companies,
compliance with these statutory requirements is required to
be certified by a company secretary in practice, who in turn
is regulated under the Company Secretaries Act, 1980.
Government has amended the Chartered Accountants Act,
1949 and the Company Secretaries Act, 1980 in 2006 to
provide for a more effective disciplinary mechanism to deal

JULY 9, 2009
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Company Secretaries respectively. In 2006, the Government
has notified Accounting Standards to enable accounts of
companies to be drawn up and disclosed on the basis of
fair, transparent and internationally accepted principles.
Government proposes to re-introduce Companies Bili, 2008
as the Companies Bill. 2009 which seeks to make more
stringent provisions in cases of frauds by companies, their
directors and auditors, etc.

with cases of misconduct by Chartered Accountants,

Statement

S.No. Name of the companies Nature of the case/details

1. Morepen Laboratories Ltd. (MLL) MLL created equity through fraudulently rotating funds siphoned out .of
the company. Money was siphoned from the company to promoté_rs’
personal accounts. Higher net worth of the company was shown through
rotation of funds, fictitious investments and fictitious debtors. Company
indulged in overvaluation of stocks to book higher profits and obtained

more loan from banks by hypothecation of stocks.

The promoters in this case were found to have caused wrongful loss to
the company by allotting shares at arbitrary rates of premium to Directors
and their relatives. They were also found guilty of falsification of accounts
by creation of false equity through rotation of cheques and by showing’
fictitious sales to inflate revenue and profit.

2. Shonkh Technologies Ltd

The Directors of the Company were found to have violated various
provisions of Companies Act including preparation of Annual Reports in
a manner not reflecting true and fair view of the operations of the
.Company. .

3. Shonkh Technologies International Ltd.

These four companies are part of JVG Group of 13 companies reterred
to SFIO for Investigation. The main promoter is Shri Vijay Kumar Sharma.-
There are allegations of siphoning off funds invested by the public in
JVG Finance Limited, which was a non-banking finance company, and
some of these companies were used for this purpose.

JVG Hotels Limited
JVG Publications Ltd.
JVG Techno India Ltd.
JVG Holdings Ltd

N O O s

8. Leafin India Limited The funds of the Company were siphoned off by creation of lease
agreements in respect of non-existent assets and lease rentals were

paid thereon. There was an attempt to defraud the exchequer.

9. Stock Holding Corporation of India
Limited (SHCIL)

There was fraudulent issue of shares of the company and books of
accounts were falsified. The management was found guilty of the
offence of criminal breach of trust in transferring tangible assets of the
company. The officials of the company intentionally gave faise
evidence on oath during investigation. '

[English]
(a) whether the production of automobiles has

increased in May this year as compared to the same month
last year; :

Production of Automobile

809. SHRI CHANDRAKANT KHAIRE: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be

(b) if so, the comparative increase and percentagé
pleased to state: '

thereto;
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() whether the sale of commercial vehicles and
utility vehicles has fallen down during the same period; and

(d) if so, the details and steps proposed to be taken
to increase the sale of commercial and utility vehicles?

THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ARUN YADAV): (a) and (b) Yes, Sir. As per the information
received from the Society of Indian Automobile Manufac-
turers (SIAM), the total number of automobiles produced in
May 2008 was 980067 which has gone up to 1044084 in
May 2009, showing a 6.5% increase.

(c) and (d) Yes, Sir. The total commercial vehicles sold
during the month of May 2009 was 30,800 as compared to
36,141 in May 2008 showing a decrease of (-)15%. Similarly,
the total utility vehicles sold during the month of May 2009
was 16,266 as compared to 22,958,in May 2008 showing a
decrease of (-) 29%.

The Government of India, through three stimulus
packages, has taken several measures for revival of Indian
automobile sector. These include reduction of excise duty,
increasing liquidity and credit flows in the market, etc. In
addition, direct demand generation of Commercial Vehicles
(CVs) through JNNURM Scheme for procurement of buses
and also specific credit flow measures for this segment has
been done. In addition, in order to create demand,
accelerated depreciation @50% has also been offered for
the CV segment.

[Translation]
Air Accidents

810. SHRI GANESH SINGH: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) whether a number of air crashes have taken
place since 1st January, 2008 on account of human error;

(b) the number of incidents which the Directorate
General of Civil Aviation (DGCA) has admitted to have taken
place so far and the steps taken to prevent such incidents;
and

(c) the details of training on stress management
being imparted to the pilots and crew members by the DGCA,
for the past two years?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHR! PRAFUL PATEL) : (a) There have been
eight air accidents due to human error since 01.01.2008 til
date.
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{b) Nine incidents have been reported to the
Directorate General of Civil Aviation (DGCA) since
01.01.2008 till date which have been treated as serious
incidents. To prevent such incidents, DGCA has taken various
measures which include complete rnonitoring of Flight Data
Reconders, installation of Minimum Safe Altitude Warning
System, Installation of Monapuise Secondary Surveillance
Radars, installation Airborne Collision Avoidance System,
installation of Transponders, installation of Ground Proximity
Warning System, computerised monitoring of Flight Duty
Time Limitation, Training, Medical & Licence validity of pilots,
safety audit of operators, training of aviation personnel under
Cooperative Development of Operational Safety and
Continuing Airworthiness (South Asia) programmes.

(c) All the operators have been advised to include
stress management module in the training programme to
be jmparted to their Pilots and Crew Members.

[English]

Gauge conversion between
Coimbatore-Dindigul

811. SHRI T.R. BAALU: Will the Minister of RAILWAYS
be pleased to state:

(a) the details of funds allocated for the gauge
conversion project linking Coimbatore with Dindigul;

(b) whether the Railways have any proposal to
increase the allocation of funds since the project provides
the crucial link between the Western and Southern parts of
Tamil Nadu; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) An outlay of Rs.
31 crore has been proposed for Dindigul-Pollachi-Palghat
and Pollachi-Palghat gauge conversion project in the
Railway Budget 2009-10.

{b) and {c) The conversion of this line will be
progressed as per the availability of resources.

[Translation]

New Railway Line from Baddi
to Ponta Sahib

812. SHRI ANURAG SINGH THAKUR :
SHRI VIRENDER KASHYAP :
Wil the Minister of RAILWAYS be pleased to state:
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(a) whether the Railways have conducted any survey
regarding laying of Baddi, Barotiwala, Parvanu, Kala-amb
and Ponta Sahib railway line;

{b) it so, the details thereof alongwith amount
earmarked for the purpose during the current year; and

(c) the time by which the said railway line is likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI1 K.H. MUNIYAPPA) : (a) No, Sir.

(b} and (c) Do not arise.
[English] ‘
Representation of Minorities in Government Services
813. SHRI M. SREENIVASULU REDDY:
SHRI M.I. SHANAVAS:

Will the Minister of MINORITY AFFAIRS be pleased to
state:

(a) whether directions have been issued to various
Central Ministries for the welfare of the minorities and their
representation in Government services;

(b) if so, the details thereof;

(e) the extent to which the implementation of the
Sachar Committee Report and Prime Minister's New Fifteen
Point Programme is likely to improve the job status of
minorities; and

(d) the number of persons belonging to minority:

community employed during each of the last three years
under various Ministries and their organizations, community-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Prime Minister's New 15
Point Programme for the Welfare of Minorities provides for

giving special consideration to minorities in recruitment of

police personnel, Central police forces, Railways,
nationalized banks and public sector enterprises and for
this purpose, the composition of selection committees should
be representative.

In pursuance of this, the Department of Personnel &
Training (DOPT) has issued Office Memorandum on 8th
January, 2007. The salient features are as follows:-
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(i) The composition of Selection Committees should be
representative. It should be mandatory to have one
member belonging to Scheduled Caste/Scheduled Tribe
and one member belonging to minerity community in
Selection Boards/Committees for making recruitment to
10 or more vacancies.

{ii) Where the number of vacancies against which selection
is to be made is less than 10, efforts should be made to
have the Scheduled Caste/Tribe officer and a Minority
community officer included in such Committees/Boards.

Government, public sector enterprises ‘and public sector
banks and financial institutions. Advertisements should
be issued in the language(s) spoken by a large number
of people of the State/UTs, apart from English and Hindi.
Further, for Group C and D level posts, having only basic
qualifying requirements, information about vacancies for
recruitment should also be disseminated through
schools and colleges in that area, in addition to normal
channels. :

(iii) Wide publicity should be given to al\;ppointments in

{iv)Where there is concentration of minority community
population in local areas, the vacancy circular in local
language may be distributed in those areas by suitable
arrangements.

The guidelines issued by DOPT include instructions
for monitoring the progress in recruitment of minorities in all
Ministries/Departments, public sector enterprises, public
sector banks and financial institutions.

(c) and (d) As envisaged in the Prime Minister's New
15 Paint Programme for the Welfare of Minorities and also
one of the decisions of the Government on the follow-up
action on the recommendations of the Sachar Committee,
three scholarship schemes and a coaching and allied
scheme have been introduced exclusively for students from
the minority communities. These schemes would enable
students to pursue education starting from the brimary level
to higher education, including technical and professional
courses, and provide coaching for employment in jobs in
the Government and private sector enabling them to compete
effectively.

The data is not coliected minority community-wise by
the DOPT, but for the five minority communities as a whole.
The number of persons belonging to the minority communi-
ties recruited during the last three years in the various
Ministries/departments and their organisations are given
below:
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2006-07

2007-08

2008-09

Minorities recruited
(in respectof 70
Ministries/Departments/
organizations)

Minorities recruited
(in respect of 61
Ministries/Departments/
organizations)

Minorities recruited
(in respect of 32 Ministries/
Departments/
organizations)

12,182

12,195

4,479

Salary to Senior Managers of Air India

814. SHRI KISHANBHAI V. PATEL:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:
SHRI PRADEEP MAJHI:
SHRI M. RAJA MOHAN REDDY:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Air India Management has urged top
managerial staff to forego salaries and incentives for the
month of July 2009;

(b) if so, the details thereof;

(c) whether any assessment made to determine the
cost saved as a result thereof; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes, Sir. An
appeal has been made to all the Senior Executives (General
Managers & above) to forego their salary & Productivity
Linked Incentives for the month of July 2009 on a voluntary
basis. The response was largely positive.

(c) and (d) Yes, Sir. The approximate saving on this
account will be Rs. 1.5 crares.

Research and Development in
Pharmaceutical sector

815. DR. K.S. RAO: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) the status of Research and Development (R&D)
in the discovery and formulation of new drugs for marketing
at reasonable price;

(b) the allocation of funds on R&D and action taken
to streamline the research activities in the country during
each of the last three years and the current year;

(c) whether the Government proposes to create a
fund to finance new drug discovery projects so as to make
India, a leader country in new drug discovery;

(d) if so, the details thereof;

(e} whether the Government also proposes to offer
incentives to domestic as well as multinational drug makers
to encourage new drug discovery in the country; and

(f)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) Different Pharmaceuticals companies mainly under
Indian Pharmaceutical Alliance are involved in drug
discovery and formulation research alongwith Government
Departments/Institutions like Department of Science and
Technology, Department of Biotechnology, ICMR, AYUSH
etc. The Government of India is running different schemes
for drug discovery through different Departments along with
newly formed Department of Pharmaceuticals. Drug
discovery and development is a continuous and long drawn
process involving 10-12 years of time aiming at manufac-
turing safe, potent and affordable drugs.

The Indian pharmaceutical Industry has geared up for
research for development of new drugs. There are about 58
companies in Pharmaceuticals sector having R&D centres
approved by DSIR u/s 35 (2AB) of the Income Tax Act. Out of
these about 15 companies are carrying out research &
development in new drugs and have built up impressive
R&D infrastructure and expertise in chemical research,

" pharmaceutical research, fermentation research as well as

new drug discovery research (NDDR) and research in novel
drug delivery systems. The therapeutic areas in which these
companies have developed lead molecules are malaria,
urology, metabolic disorders, cardiovascular indications,
cancer, diabetes, dyslipidemia, obesity, inflammation & pain,
staphylococcal infections, respiratory infections, skin
infections, anti-migraine, anti-TB and anti-psoriasis.

(b) Different Ministries have different plan outlay. The
newly created Deptt. of Pharmaceuticals has allocated fund
for research mainly to National Institute of Pharmaceutical
Education & Research (NIPER). The budget outlay for each
of the last three years and the current year on R&D by
Department of Science & Technology (DST) and NIPER are
given in enclosed Statement-l and il. The amount of NIPER
includes the amount provided by the DST also.

{c) to (f) This Department is coordinating with other
Departments like DST/Department of Biotechnoiogy (DBT) -
etc. which are engaged in R&D activities to finalise the
various tasks to be undertaken by the Department to obviate
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dupticity. Presently Rs. 20 crores have been provided to
Department for the new schemes. The Department has
formulated various small R&D schemes which have been
forwarded to the Planning Commission for 'in principle’
approval.

The following incentives are available to industries for
research & development in drugs and Pharmaceuticals:
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Statement-|

Details of the year-wise expenditure incurred/
allocation of funds under Drugs and Pharmaceuticals
Research Programme of DST

Year Loans (Rupees Grants-in-aid  Total (Rupees

in Crores) {Rupees in Crores) in Crores)
() Weighted tax deduction of 1560% on R&D
expenditure approved under section 35(2AB) of the Income 2006-07 35.00 25.00 60.00
taxAct 2007-08  60.00 58.00 118.00
(i) The R&D centres recognized by DSIR are also
registered with DSIR for the purpose of availing customs 2008-09  56.50 40.00 96.50
duty and excise exemption as per notification No. 24/2007-
Customs dated 1st March 2007 and 16/2007-Central Excise 2009-10 66.00 30.00 96.00
dated 1st March 2007. (BE)
Statement-il
Financial details for the 3 years (in crores)
(A) Continuing/ongoing schemes from 10th Plan
S.No. Particulars 2007-08 2008-09 2009-10
1 Diabities complications 0.85 2.00 0.80 -
2 Leads moleculars for TB, Malaria and 1.10 1.50 0.80
leishmania ‘
3 Chiral Drugs/bio- chemo enzymatic- 0.36 0.35 0.36
transfermation
4 Nanotechnology & Drug Delivery System 0.40 1.45 1.10
5 Impurity Profiling facility 0.17 0.19 0.21
Total (A) 2.98 5.49 3.27
(B) Infrastructure Development & New Schemes
1 Drug for most neglected 0.31 2.20 4.06
diseases
Total (B) 0.31 2.20 4.06
Grand Total (A+B) 3.29 : 7.69 7.33

Shortage of wheeichairs at
Railway Stations

816. SHRIMATI BOTCHA JHANSI LAKSHMI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Railway stations across the country
particularly in South States have not been provided with

sufficient number of wheelchairs as well as porters to man
the wheelchairs;

(b) if so, the reasons therefor; and

(c) if so, the steps taken by Railways to provide basic
amenities to passengers at Railway Stations?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) By and large,
adequate number of wheelchairs have been provided at
stations, including stations in South. Licensed porters for
rendering assistance on payment of charges are also
available.
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(b) Does not arise.

() Minimum Essential Amenities (MEA) have
already been provided as per norms at all stations including
stations in South India. 373 stations have been developed
as model stations having improved facilities.

Kahtabanji-Jeypore Railway Line

817. SHRI PRADEEP MAJHI: Wili the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have conducted any survey
for Kantabanji-Rajkhariar-Junagarh-Nawrangpur and
Jeypore rail line;

(b) if so, the details alongwith the outcome thereof;
and

(c) the details of expenditure incurred by the
Railways thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir.
However, survey for this new line has been sanctioned in
January, 09.

(b) Does not arise.

(c) No expenditure has been incurred so far on the
survey.

Ticketless travellers in trains

818. SHRI NISHIKANT DUBEY: Will the Minister of
RAILWAYS be pleased to state:
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(a) whether cases of ticketless travelling in the trains
have increased during the last three years and current year;

(b} if so, number of ticketless passengers caught
during the said period, the amount of penalty received from
them, zone-wise;

(c) number of surprise checks conducted by Railway
officials in running trains to apprehend ticketless passengers
during the last three years; and

(d) steps taken/being taken by the Railways to curb
this menace?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) Yes, Sir. Cases of
ticketless travelling detected have gone up.

(b) A Statement is enclosed

(c) No separate figures are maintained for surprise
checks in running trains,

(d) Steps taken include: regular and surprise checks
in association with railway magistrates and police,
conducting various special checks like Ambush, Fortress
and Replacement checks, and establishment of intensive
Check Posts (ICPs) on unreserved segments, increase In
minimum penalty for ticketless/irregular travel from Rs. 50/-
to Rs. 250/- with effect from 01.07.2004, and educating
travelling public through various media of the consequences
of ticketless travel.

Statement
Railway Number of ticketless passengers caught Amount of railway dues realized
(in lakhs) (Rupees in crores)
2006-07 2007-08 2008-09  2009-10 2006-07 2007-08 2008-09  2009-10
(upto May, 09) (upto May, 09)

1 2 3 4 5 6 7 8 9
Central 7.00 8.34 9.37 210 26.75 32.36 38.65 9.88
Eastern 3.94 4.28 4.33 0.79 10.30 11.96 12.19 2.25
East Central 2.94 3.39 3.87 0.74 9.70 11.15 12.96 2.53
East Coast 0.94 1.01 1.34 0.25 3.33 3.60 4.7 0.92
Northern ~11.42 12.43 13.83 2.55 44.45 48.71 54.52 10.45
North Central 4.56 4.98 6.04 1.31 17.78 19.49 25.02 5.54
North Eastern 2.82 3.30 3.80 0.70 10.01 12.08 14.82 2.81
Northeast Frontier 1.37 1.61 1.93 0.38 5.76 6.61 8.53 1.71
North Western 2.54 2.81 3.03 0.72 8.57 9.44 10.54 2.65
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1 2 3 4 5 6 7 8 9
éouthern 2.90 3.43 4.33 0.80 10.68 12.44 16.57 3.1
South Central 5.35° 6.47 7.35 1.42 20.85 24.53 29.28 5.76
South Eastern 1.51 1.63 A 2.01 0.42 4.79 5.63 7.05 1.44
South East Central 1.06 1.22 1.53 0.31 3.47 4.09 5.37 1.16
South Western 1.13 1.51 1.84 0.39 4.23 . 5.67 6.97 1.57
Western 7.00 7.78 S 9.1 224 24.20 27.89 34.17 9.13
West Central 2.77 '3.01 3.00 0.60 10.84 11.48 11.84 2.48
Total 59.25 67.20 76.71 15.72 215.71 247.13 293.19 63.39

Fast Track Courts

819. SHRI ASADUDDIN OWAISI: Will the Minister of
LAW AND JUSTICE be pleased to state; -

(a) the number of Fast Track Courts functioning in
the country as on date;

(b} the number of cases disposed of by these courts
during each of the last two years and the current year, State-
wise; '

(d) if so, the details thereof, State-wise; and
(e) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) As per the reports received from the
State Governments/High Courts upto May 2009, 1237 Fast

Track Courts are functional in the country.

by A Statement is enclosed.

Fast Track Courts in th(_e country;

(c) whether there is any proposal to set up more

(c) to (e) Fast Track Courts are set-up by the State
Governments in consultation with the respective High Courts
depending upon the need.

Statement

The number of cases disposed of by Fast Track Courts

SI.No." Name of the State No. of cases No. of cases ' No. of cases Disposed of
Disposed of Disposead of during 2009
during 2007 during 2008

1 2 -3 4 5

1 Andhra Pradesh 24730 17605 6442 (upto 5/2009)

2 Arunachal Pradesh 164 212 113 (upto 5/2009)

3 Assam 4586 6524 - 2278 (upto 5/2009)

4 Bihar Not available Not available Not available

5 Chhattisgarh 9349 7744 2680 (upto 4/2009)

6 Goa 1368 672 Not avéilable

7 Gujarat 106802 57136 11989 (upto 3/2009) .

8 “Haryana 24239 (since inseption to March 2009)

9 Himachal Pradesh 4807 " 5251 2591 (upto 5/2009)

10 Jharkhand

74374 (since inseption to May 2009)
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1 2 3 4 5

11 Karnataka 26378 24351 Not available

12 Kerala 11545 11090 4596 (upto 5/2009)

13 Madhya Pradesh 51307 54068 Not available '

14 Maharashtra 61497 ‘ 46747 14050 (upto 5/2009)

15 Manipur 209 282 71 (upto 5/2009)

16  Meghalaya 75 69 65 (upto 5/2009)

17 Mizoram 185 371 53 (upto 5/2009)

18 Nagaland .32 68 19 (upto 4/2009)

19 Orissa - - 43521 (since inseption to March
2009)

20 Punjab - - . 31553 (since inseption to March
2009)

21 Rajasthan 14969 13555 3589 (upto 3/2009)

22 Tamil Nadu 59216 70070 Not available

23 Tripura 716 502 156 (Upto 5/2009) i

24  Utttar Pradesh 47397 52699 13309 (upto 3/20(;9)_

25 Uttarakhand . 4881 5006 395 (upto 1/2009)

26  West Bengal 18596 16719 4073 (upto 3/2009)

Road over bridge at Baba Bakala

820. DR. RATTAN SINGH AJNALA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have received represen-
tations regarding early completion of road over bridge at
Baba Bakala;

(b) if so, the details thereof; and

(c) the steps taken by the Railways to expedite the
completion of said road over bridge?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) Yes, Sir.

(b) Letter has been received from Officials of PWD
(B&R), Amritsar for early completion.

(c) Work for the Railway portion has been awarded,
and physical execution commenced from June '09.

[Translation]
Railway Line in Himachal Pradesh

821. SHRI VIRENDER KASHYAP : Will the Minister
of RAILWAYS be pleased to state:

(a) whether the target date to complete"-the construc-
tion work of ongoing project of laying Railway line from Una
to Amb-indore-Nangal-Talwada Railway route in Himachal
Pradesh has been fixed as June, 2009;

(b) if so, the details thereof;

(c) whether the construction work of the said Railway
line has been completed in scheduled time;

(d) if not, the reasons therefor; and

(e) the time by which the said work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY -OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) No, Sir.

(b} and (¢) Do not arise.

(d) The work is being progressed as per the
availability of resources.

(e) The Nangal Dam-Churaru Takrala (33 km.)
portion of the project has already been completed and
commissioned. The portion from Churaru Takrala to Amb
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Andaura is targeted for completion during 2009-10. The
completion of project would depend upon availability of
resources.

[English]
Production at Kulti works of SAIL

822. SHRI BASU DEB ACHARIA: Will the Minister of
STEEL be pleased to state:

(a) whether action has been initiated to re-start
production at Kuiti Works of Steel Authority of India Lid.;

(b) if so, the details thereof; and

(c) the further action proposed to be taken in this

regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAI PRATHAP): (a) Yes, Sir.

(b} and (c) Kulti Works has been renamed as 'SAIL
Growth Works, Kulti'. Production at the Non-Ferrous Foundry
and Machine Shop and the Pattern Shop have started from
15th April, 2008. Production at the Steel Foundry has started
from 2nd September, 2008.

[Translation]
Railway Projects in Uttar Pradesh

823. SHRI JAGDAMBIKA PAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have conducted any éurvey
for new railway projects in the country including Uttar
Pradesh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) and (b) During
the last 3 years, 115 surveys for new lines covering length of
10,294 Km have been conducted. During the same peiiod,
10 surveys for new lines falling fully or partly in Uttar Pradesh
have been conducted covering tength of 656 Km.

Assistance to Silk Industries

824. SHRI HARISHCHANDRA CHAVAN : Will the
Minister of TEXTILES be pleased to state :

(a) the names of schemes being implemented by
the Government for the benefit to silk industries, State-wise;

(b) whether the traders and the craftsmen of
Maharashtra are facing hardships due to increase in cost of
silk raw material in the recent years;

{c) whether the Government has any plans to provide
assistance to the silk sector in this regard; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMAT! PANABAKA LAKSHMI) : (a) For
devdopment of sericulture and silk industry in all sericulture
practicing States of the country during Xi Plan, the Central
Silk Board in association with the State Government have
been implementing various schemes/components under the
Centrally Sponsored “Catalytic Development Programme”
(CDP). The CDP is being implemented as a Centrally
Sponsored Scheme through project mode in the form of
packages mainty under three sectors viz. Seed sector,
Cocoon sector and Post-cocoon sector and supplemer:ted
by other components of Support Services, which benefit all
categories of beneficiaries like farmers, reelers and weavers.

(b) No specific instance about the traders and the
craftsmen of Maharashtra facing hardships due to increase
in cost of silk raw material in the recent years has been
brought to the notice of the Government.

(c) and (d) As per existing schemes to support
sericulture, both the Central and the State Government are
providing R&D, Seed, Extension and market support for the
development of Sericulture in different States including
Maharashtra. Apart from this, assistance is being provided
through Centrally sponsored Catalytic Development
Programme (CDP).

Duiring the XI Plan period, a total provision of
Rs.1476.24 crore has been made by the Government for.
CDP, out of which Central share is Rs.661.62 crore. The
States have to bear Rs.311.73 crore, while the beneficiaries’
contribution would be Rs.502.89 crore. Based on the
proposals received from the States, during the first two years
of the X! Plan, i.e, 2007-08 and 2008-09, the Government
through CSB had released its share of Rs.80.82 crore and
Rs.90.74 crore respectively towards implementation of
various components under CDP scheme as against the total
outlay of Rs.81.01 crores and Rs. 76.73 crore respectively.
For the current financial year 2009-10, an outlay of Rs.75.58
crores has been kept under BE 2009-10.

[English]
Growth of Air Traffic

825. SHRI B. MAHTAB: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the percentage growth of air traffic during the last
three years and estimated growth in the current year;

{b) the estimated air traffic growth in the next threé
years as per estimate drawn by the Airports Authority of india
(AAl); and '
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(c) the steps taken by the AAI to build infrastructure
to meet the growing demand of air traffic in future?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL

AVIATION (SHRI PRAFUL PATEL): (a) The percentage

growth of aircraft movements & passenger traffic ( both
domestic international) during the last three years and the
estimated growth in the current year (2009-10) are as under:

Year Aircraft movements

Passengers
2006-07 28.6 3t.4
2007-08 213 21.2
2008-09 -0.1 -6.8
2009-10 3.4 (estimated) -2.1 (estimated)

(b) The percentage growth of aircraft movements &
passenger traffic ( both domestic & international) in the next
three years from 2008-09 as estimated by Airports Authority
of India (AAl) are as under:

ASADHA 18,1931 (SAKA)

Year Aircraft movements Passengers
2009-10 3.4 -2.1
2010-11 4.8 4.5
2011-12 49 53 -

(c) AAl has undertaken upgradation & modernization
of 35 non-metro airports in the country in a time bound
manner. Development of airports in North East Region is
also taken up by AAI on priority basis.

AAI has also undertaken the modernization and
expansion of the international airports Chennai at a cost of
Rs. 1808 crores and at Kolkata at a cost of Rs. 1942.51
crores.

Shifting of Western Railway Headquarters

826. SHRI RAMSINH RATHWA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received any request
from the Government of Gujarat for shifting the Western
Railway Headquarters from Mumbai to Vadodara;

(b) if so, the details thereof; and
(c) the reaction of the Railways thereto?

THE MINISTER OF STATE iN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) and (b) No, Madam.
However, demands have been received from various Very
Important Persons for shifting the Headquarters of Western
Railway from Mumbai in Maharashtra to Gujarat at various
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different locations i.e. Ahmedabad; Gandhinagar; Gandhi-
dham; and Vadodara.

(¢} The location of a Zonal Railway headquarters is
decided on the basis of operational and administrative
requirements, without any regional considerations.
Moreover, the shifting of a well established office shall also
involve transfer of a large number of staff resulting in
dislocation of their family set-up and other allied problems.
The Western Railway headquarters at Mumbai is working
satisfactorily. Any change in the present arrangement is not
contemplated.

Airport at Kokrajhar

827. SHRISANSUMAKHUNGGUR BWISWMUTHIARY:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to set up a
Greenfield Airport at Kokrajhar, Assam;

“(b) if so, the steps taken in this regard; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, Sir. The
site identified by the Government of Assam was inspected
by Airports Authority of India (AAl) but not found suitable for
construction of airport. Thereafter, two alternate sites were
proposed by the State Government for the airport at
Kokrajhar, which are being evaluated by AAl.

Reserves of Methane Gas

828. SHRI INDER SINGH NAMDHARI : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether Methane reserves have been found in
Dhudha and Marpa Villages of Balumath block of Latehar
District in the State of Jharkhand;

(b) if so, the details thereof alongwith estimated
availability of gas;

(c) whether Oil and Natural Gas Corporatic;n
(ONGC) has been engaged for proper utilization of methane
gas; and

{d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (d) No, Sir. One Coal Bed Methane (CBM) Block which
extends over two villages, has been awarded to QOil and
Natural Gas Corporation (ONGC). Exploration activities in
the Block are in progress but no Methane reserves have
been found so far.
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Mineral Water

829. SHR!I MUKESH BHAIRAVDANJI GADHVI: Will
the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are planning to set up
mineral water project at Palanpur and at other parts of the
country; and

{b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K. H. MUNIYAPPA): (a) No, Sir.

(b) Does not arise,
Commissioning of New Airport

830. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether Government has received any proposals
for commissioning of new Airports in Telangana Region
namely Ramagudam, Kothagudem and Adilabad;

(b) if so, the details thereof; and
(c) the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): () to (c) No, Sir. However,
on the request of State Government of Andhra Pradesh, for
development of Regional Greenfield Airpdrts at strategic
locations in the State, Airports Authority of [ndia (AAl) has
carried out a Feasibility Study of the sites earmarked by the
Government of Andhra Pradesh in Ramagudem and
Kothagudem and submitted its report to the State
Government for taking further necessary action.

[Translation]
Allotment of Gas Agencies in Bihar

831. DR. RAGHUVANSH PRASAD SINGH : Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of block headquarters in Bihar where
gas agencies have been allotted;

(b) the number of blocks in the State where they are
still to be allotted;

{(c) the time by which gas agencies are likely to be
allotted in the remaining blocks; and -

{d) the action taken by the Government to supply
gas to the rural customers?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRIJITIN PRASADA):
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(a) As on 01.07.2009, Public Sector Oil Marketing
Companies (OMCs) are operating LPG distributorships in
167 Block Head Quarters in the State of Bihar out of 5633
Block Head Quarters.

(b) and (c) OMCs have planned to set up new LPG
distributorships in 61 more Block Head Quarters in the State
of Bihar. The setting up of LPG distributorships is a
continuous process and involves identifying of a suitable
location, arranging land for setting up of godown and other
statutory clearances. It is not possible to indicate any time
frame for setting up of LPG distributorships.

(d) Inordertoincrease rural penetration and to cover
remote as well as low potential areas, a new scheme is
proposed to be implemented. Details of the scheme will be
notified shortly.

[English]
Mumbai High North Redevelopment Plan

832. SHRI MADHU GOUD YASKHI:
SHRI EKNATH MAHADEO GAIKWAD:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) whether the Oil and Natural Gas Corporation has
decided to go for the second phase of the Mumbai High
North Redevelopment Plan;

(b) if so, the details thereof;

(¢} time by which the plan is likely to be completed;
and

(d) the details including the quantity of the products
that would be yielded from the project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA}:
(a) Yes, Madam. Qil & Natural Gas Corporation Ltd. (ONGC)
has approved the second phase of Mumbai High North
Redevelopment Project at an investment of Rs. 7133.39
Crore. .

(b) The project includes 6 new platforms, top side
modifications of 10 existing well platforms, production facility
at WI-4, 73 new wells, 38 side track wells, 26 additionat
injector wells, installation of 21 Electrical Submersible
Pumps (ESP) and 141 km of sub-marine pipeline etc.

(¢) The project is scheduled to be completed by
September 2012.

{(d) The project envisages an incremental oil and gas
production of 17.354 Milfion Metric Tonne (MMT) and 2.987
Billion Cubic Metre (BCM) respectively by the year 2030.
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Transportation Charges of Gas

833. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state: '

(a) the criteria/norms laid down for fixing transpor-
tation charges for transporting gas in different parts of the
country;

(b) whether Gujarat State is facing injustice in energy
costing by incurring higher transportation cost but paying
the same transportation charges as hinterland State in case
of gas;

(c) if so, whether the Union Government is conside-
ring any proposal of the Gujarat Government to mitigate this
hardship;

(d) if so, the details thereof; and

(e) the time by' which final decision is likely to be
taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (e) The gas from onshore/isoiated fields in Gujarat is
supplied through dedicated regional networks or spur lines
to customers in the State. In these cases, transmission tariff
is computed on the basis of investment in the respective
regional networks or spur tines.

In case of trunk lines, viz., Hazira-Vijaipur-Jagdishpur
(HVJ) pipeline and Dahej-Vijaipur pipeline (DVPL), a
combined single tariff of Rs.831/mscm (thousand standard
cubic metres), with escalation formuia, is being followed
w.e.f. 1-6-2006 for customers in the country irrespective of
their iocation.

Further, after notification of Petroleum and Natural Gas
Regulatory Board (Determination of Natural Gas Pipeline
Tariff) Regulations, 2008 by Petroleum & Natural Gas
Regulatory Board (PNGRB) on 20.11.2008, the tariff for
transportation of natural gas through pipelines would be
determined by PNGRB in accordance with the Regulations.

Increase in LPG Distribution Centre in Karnataka

834. SHRI G. M. SIDDESHWARA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the action proposed by the Government to arrest
the crisis of LPG in Karnataka;

(b) whether there is any new proposal to increase
the LPG distribution centre in the said State; and

(c) if so, the time by which the final decision is likely
to be taken in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) Public Sector Oil Marketing Companies (OMCs) have
reported that at present, there is no overall shortage of LPG
in the country including in the State of Karnataka and LPG
supplies to distributors are being made by the OMCs through
indigenous production and imports in accordance with the
genuine demand of customers registered with the LPG
distributors.

(b) and (c) As on 01.06.2009, OMCs are serving 61.61
lakh LPG customers through 485 LPG distributorships in
the State of Karnataka, covering about 59.2% of the
estimated population. OMCs have finalized a common
industry marketing plan covering 62 locations in the State of
Karnataka for setting up of new LPG distributorships, mainly
in rural and urban-rural (semi-urban) locations. The
advertisements for all the locations have been released and
selection for the same is in progress as per policy.

Demand of crude oil

835. SHRIMATI SUPRIYA SULE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government approaching the
Government of Turkey for importing of crude oil;

(b) if so, the details thereof; ana

(c) the total quantity of crude oil will be imported
from Turkey?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN:PR!\SADA):
(a) to ¢c) The Foreign Minister of Turkey, during his visit to
India in February 2008, had outlined a proposal for
cooperation between Turkey, Israel and India for transpor-
tation of crude oil from the Caspian region through the
Mediterranean and Red Sea and into India. Briefly, this
project envisages transport of crude oil from Ceyhan port in
Turkey to Ashkelon port in Israel in the Mediterranean Sea,
initially through very large crude carriers (VLCCs) and
eventually by laying a sub-sea pipeline. Thereafter, crude
oil will be transported through the existing Ashkelon-Eilat
pipeline in Israel to Eilat port on the Red Sea. From there,:
crude oil may be carried to India/other parts o& Asia. The
project is still in a conceptual stage and requires a detailed
feasibility study to establish its techno-commercial viability.
A tripartite meeting between Turkey-Israel-India.was held in
September 2008 at Ankara to discuss conceptual features
of the project'.‘ Since the project is still at the conceptual
stage, the total quantity of crude oil that will be imported
from Turkey, cannot be determined at this juncture.
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[Translation]
Introduction of BulletTrains

836. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS pleased to state:

(a) whether Railways have any proposal to start
Bullet train in the country:

(b) if so, the details thereof;

(c) whether the Railways have identified any rail line
route to start Bullet train; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA) : (a) and (b) No, Sir, At
present, Ministry of Railways has decided only to conduct
pre-feasibility studies for construction of identified high
speed passenger corridors equipped with state of the art
signaling and train control system. Action in this regard has
been initiated.

(c) and (d) Identification of specific route to start high
speed passenger trains can be ‘done only after completion
of pre-feasibility studies.

[English]
Allotment of LPG Dealership in West Bengal

837. SHRI PRASANTA KUMAR MAJUMDAR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of applications received by the Union
Government from West Bengal for aliotment of LPG
dealership during each of the last three years;

(b) the number of persons allotted LPG dealership
during the said period;

(c) the number of applications pending at present;
and

(d) the time by which the pending applications are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHR! JITIN PRASADA):
(a) Public Sector Oil Marketing Companies (OMCs) have
released advertisement for 83 locations during the last three
years in West Bengal. The details are as under:-
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Year Number of locations advertised.
2006-07 00
2007-08 83
2008-09 00

to Questions 228

(b) to (d) Out of the 83 locations indicated above, 41
locations are pending for allotment. The selection of LPG
distributorships is made by OMCs themselves, in terms of
laid down guidelines. The setting up of LPG distributorships
is a continuous process and involves identifying of a suitable
location, arranging land for setting up of godown and other
statutory clearances. It is not possible to indicate any time
frame for setting up of LPG distributorships, but every effort
is made to do so as quickly as possible.

New Delhi Railway Station

838. SHRI NAVEEN JINDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have started work for
making New Delhi Railway Station to world class standard;

(b) if so, the progress made so far and the time to be
taken to complete the said work;

{(c) the details of other stations where such work has
been started,;

(d) whether any foreign companies have been
engaged for this work;

(e} if so, the details thereof;

() whether any Indian Companies have been
assigned the work of developing some stations as world-
class; and

(g) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPAY): (a) to (g) For New Delhi
Railway Station, various consultancies like architectural-
cum technical consultancy, legal consuitancy, financial
consultancy etc. have been awarded to professional
consultants. Some reports have been submitted by the
consultant. Matter is under discussion with local authorities
like DDA, Jal Board, DUAC, traffic police etc. to sort out

" related issues and to get their clearances.

For Patna and Mumbai CST Railway station also,
architectural cum technical consultancy contracts have been
awarded.

[Translation]
Loss of Railway Properties

839. SHR!I M. RAJA MOHAN REDDY: Will the Minister
of RAILWAYS be pleased to state :

(a) the number of cases of damage of railway lines/
railway stations/ railway properties by the terrorists/naxa-
lities/anti-social elements brought to the notice of the
Government during the last three years till date year-wise
and railway zone-wise;
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(b) whether each of these cases has been investi-
gated;

(c) if so, the details thereof;

(d) the action taken by the Government as per the
enquiry report; and

{e) the steps taken/proposed to be taken by the
Railways to check such incidents and protect the railway
property from being damaged ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) The number of
cases of damage done to the railway lines/railway stations/
railway proporties by the terrorists/naxalites/anti-social
elements reported over zonal Railways during the last three
calendar years i.e. 2006, 2007, 2008 & current year i.e. 2009
(upto March) are as under :-

Year Terrorists  Naxalites Anti-Social
2006 18 28 24
2007 10 42 30
2008 07 27 51
2009 (upto March 02 08 15

Zone-wise Statement is attached.

{b) to (d) Yes, Madam. Since the maintenance of law
and order is the statutory responsibility of the State
Governments, all such cases are reported to, registered and
investigatéd by the Government Railway Police, which
functions under the control of State Government concerned.
As such, Ministry of Railways has to depend largeiy on them
for contro! of crimes over Railways.

ASADHA 18,1931 (SAKA)
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(e) The following measures are being taken to
improve security arrangements at important and vulnerable
railway stations by the Ministry of Railways: -

(1) Installation of Close Circuit Televisions at
vulnerable Railway Stations.

(2) Modern security gadgets like Hand Held Metal
Detectors, Door Frame Metal Detectors, Entry Scans/X-Rays
Machines etc. to strengthen access control at entry/exit
points.

{3) Use of Dog Squads at various divisions and
railway stations to conduct anti-sabotage checks.

(4) Upgradation of training centers to improve quality
of training to Railway Protection Force personnel.

(5) Intensive publicity and public awareness
campaigns alerting and educating all passengers/public to
remain vigilant against any unidentified/unclaimed
suspicious objects lying on platforms, other premises or
coaches and to report to RPF/GRP/Railway officials available
nearby.

(6) Frequent announcements at all stations alerting
passengers to be vigilant about suspicious movement of
co-passengers and not to touch any suspicious luggage/
bag especially in general compartments.

(7) Steps to prevent entry of unauthorized persons
in trains and in empty coaching rakes at originating/
destination stations, before and after placement in
maintenance sidings.

(8) Close co-ordination with GRP / State Police/
Central Intelligence agencies to prevent any untoward
incident.

Statement

Zone-wise Number of Cases

Railway 2006 2007 2008 2009 (upto March)
Terrorists Naxals Anti  Terrorists Naxals Anti Terrorists Naxals  Anti  Terrorists Naxals Anti
Social Social Social Social
1 2 3 4 5 6 7 8 9 10 1 12 13
CR - - - - - - 01 - - - - -
ER - 02 07 - 05 06 - 05 07 - 01 02
ECR - 10 11 - 09 03 - 04 17 - 02 01
ECoR - 08 - - 21 00 - 15 - ~ 01 -
NR 01 - - 01 - 03 - - 07 - - -
- - 05 - - 01

NCR - — - - - 06




Construction of Rail Over Bridges

840. SHRI BALIRAM JADHAV:
SHR!I GANESHRAO NAGORAO DUDHGAONKAR:
Will the Minister of RAILWAYS be pleased to state:

(a) the details of road over-bridges and road under-
bridges which are under construction in different States as
_on date, project-wise;

(b) the details of proposals sent by the State
Governments for construction of ROBs/RUBs at level
crossings;

{c) the steps taken by the Railways thereon; and

(d) the funds allocated for construction of such
bridges during the last three years, project-wise and State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) 710 Rail over/under
bridges are sanctioned by Zonal Railways on cost shanng
basis falling in various States.

{(b) and (c) 102 new proposals as shown below, have
been forwarded by Zonal Railways as sponsored by different
States. These proposals have been included in the Railways
Budget 2009-10. The details are as under:

Maharashtra 4  West Bengal 5 Orissa 11
UP 12  Punjab 11 Haryana 7
Tamil 3 Karnataka 23  Andhra 9
Nadu Pradesh
Jharkhand 1 Chhattisgarh 3 Guijarat 8
Madhya 4 Rajasthan 1

Pradesh
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1 2 3 4 5 6 7 8 9 10 1 12 13
NER - - 01 - - 06 - - 01 - - -
NFR 10 - - 09 - 02 06 - 01 02 - 03
NWR - - - - - - - - - - - -
SR - - - - - 02 - - 04 - - -
SCR - 02 03 - - 02 - - 05 - - 07
SER - 05 - - 07 - - 03 - - 04 -
SECR - 01 - - - - - - 01 - - -
SWR - - - - - - ~ - - - - 7 -
WR 07 - 02 - - - -~ - 02 - - 01

"~ WCR - - - - - - — - o1 = -~ -
Total 18 28 24 10 42 30 7 27 51 2 8 15
[English] (d) Funds are allocated Zone-wise. Funds allocated

for ROB/RUB projects during last three years are as under:

(Rs. in Crore)

Riy. 2006-07 2007-08 2008-09
CR 12.04 11.85 16
ER 29.84 25.42 40
ECR 147.50 122.95 140
ECoR 23.00 33.55 31
NR ' 47.18 37.60 30
NCR 17.85 15.30 15
NER 13.07 11.50 10
NFR 5.94 8.48 42
NWR 13.04 17.32 35
SR 23.80 60.31 80
SCR 14.06 66.33 36
SER 9.67 15.20 25
SECR 16.29 37.37 82
SWR 29.20 49.10 60
WR 26.23 28.21 23
WCR 8.12 10.29 ' 36

Captive iron ore mines for VSP

841. SHRIANANTHA VENKATARAMI REDDY: Will the
Minister of STEEL be pleased to state:
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(a) whether Rashtriya Ispat Nigam Limited does not
have its own captive mines for iron ore for its Vishakha-
patnam Steel Plant (VSP);

(b) whether in the absence of captive iron ore mines
VSP is suffering heavy financial losses and is required to
procure iron ore from other sources at exorbitant price;

(c) if so, the details thereof; and

(d) the corrective action taken by the Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) Yes, Sir.

(b) and (c) Rashtriya Ispat Nigam Lid. (RINL) has to
procure its entire iron ore requirements from external
sources at prevailing price due to which its per tonne cost of
production of steel is higher as compared to other plants
which have captive iron ore mines. Despite this higher cost
of production, RINL has posted a profit of around Rs.1300
crore during 2008-09.

(d) RINL has been applying for iron ore mining
leases with the State Governments owning these fields.
Ministry of Steel has also been taking up with Ministry of
Mines and respective State Governments for allotment of
iron ore mines to R{NL. But these eftorts have not borne any
fruit so far. The Government has arrived at an option to form
strategic partnership of RINL with other companies
possessing their own captive iron ore mines as an alternative
solution.

[Translation]
Profit/Loss of SAIL

842. SHRI RAVINDER KUMAR PANDEY: Will the
Minister of STEEL be pleased to state:

(a) the profit/loss earned by the Steel Authority of
India Ltd. (SAIL) and its subsidiaries particularly the Bokaro
Steel Plant during each of the last three years and the current
year;

(b) the quantum of steel produced by SAIL and its
subsidiaries during the period; and

(c) the steps taken by the Government to make them
profit making units?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHR! A. SAI PRATHAP) (a) The profit earned by the
Steel Authority of India Ltd. (SAIL) and all its subsidiaries
particularly the Bokaro Stee! Plant (BSL) during the last three
years is as upder:-

ASADHA 18,1931 (SAKA)
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(Rs. in Crores)

2006-07 2007-08 2008-09
SAIL Profit before Tax 9422 11469 9403
Profit after Tax 6202 7537 6175
MEL*Profit before Tax 28 56 62
Profit after Tax 19 36 - 41
BSL Profit before Tax 2737 2830 1293

(* Maharashtra Elektrosmelt Ltd. - Subsidiary of SAIL)

(b) Production of saleable steel by SAIL and its
subsidiaries during last three years and the current year
(April-dune’09) is as follows:

(Unit : 000T)
2006-07 2007-08 2008-09 2009-10
(April-dune}
12581 13044 12503 3064

(MEL produces Ferro-alloys)

(c) During the last four years SAIL & MEL have been
making profits.

[English]
Patan-Bhiladi missing link

843. SHRI HARIN PATHAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government ot Gujarat has senta
proposal to Union Government for construction of Patan-
Bhiladi missing link;

(b) if so, the details thereof;

{c) whether the Rail Vikas Nigam Limited propose
to start the work on this project;

(d) if so, the details thereof;

{e) whether the construction of missing link between
Patan-Bhiladi is a dedicated freight corridor between
Pipavav, Surendarnagar, Virmagam, Mahesana, Patan,
Bhiladi up to Bhatinda is feasible; and

{fy if so, the progress made so far in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Yes, Sir.
Minister of Revenue, Disaster Management, Road &
Building: Capital Project, Women and Child Welfare,
Government of Gujarat had sent a letter in February, 2008
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requesting for 10 new rail lines in Gujarat. Construction of
new line between Patan-Bhildi was one of them. This work
is part of sanctioned project from Bhildi to Viramgam.

(c) and (d) This work is not entrusted to Rail Vikas
Nigam Limited. The work is being executed by Western
Railway. The work of land acquisition and major bridges
have been taken up.

(e) Patan-Bhildi is not a part of Dedicated Freight
Corridor.

(f)  Does not arise.
Bio-diesel refinery in Orissa

844. SHRI BAIJAYANT PANDA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether there is a proposal to set up a bio-diesel
refinery in Orissa under private sector;

(b) if so, the details thereof; and

(c) the extentto which this unit would help to promote
cultivation of Jatropha in this region?

THE MINISTER OF STATE IN THE MINISTRY OF
PETRO-LEUMAND NATURAL GAS (SHRIJITIN PRASADA):
(a) No, Sir. There is no such proposal with the Government.

(b) and (c) Do not arise.
[Translation]
Disposal of Court Cases

845. SHRI BHAUSAHEB RAJARAM WAKCHAURE :
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of cases disposed of by various
Lower Courts, High Courts and the Supreme Court during
each of the last three years till date; and

(b) the steps being taken by the Government for
speedy disposal of pending cases in courts?

THE MINISTER OF LAW AND JUSTICE (SHRi M.
VEERAPPA MOILY) : (a) As per the information received,
the number of cases disposed of by various courts are as
follows

JULY 9, 2009

Court\Year 2006 2007 2008
Supreme Court 56540 61957 67464
High Courts 1440354 1497086 1458168
Subordinate Courts 15811027 16670572 16548251

(b) The Government has taken various measures to
facilitate speedy disposal of cases in courts:

to Questions 236

(1) Government reviews the Judges strength in High
Courts periodically and ensures prompt filling up of
vacancies so that administration of Justice does not
suffer from inadequate number of Judges. On the basis
of these reviews, 163 posts of Judges have been
created in various High Courts. The strength of Judges
in the Supreme Court has been increased from 26 to
31.

(2) Government introduced a scheme of Tast Track Courts’
which has been extended upto 31.3.2010. As per the
information received, 25.07 lakh cases have been
disposed of by these courts out of 31.01 lakh cases
transferred to thern.

(3) Some tegislative measures have also been introduced
for improvement in judicial procedure and for
expediting disposal of civil and criminal cases in courts.
The Civil Procedure Code and Criminal Procedure
Code have been amended and the concept of 'Plea-
Bargaining' has been introduced.

(4) Alternative modes of disposal including mediation,
negotiation and arbitration have been encouraged.

(5) Other measures like grouping of cases involving
common questions of law, constitution of specialized
benches, setting up of special courts and organizing
Lok Adalats at regular intervals have also been taken.

(6) Steps have also been taken for modernization of the
judicial infrastructure through computerization of
courts. Government is implementing a scheme for
computerization of District & Subordinate Courts and
for upgradation of the Information and Communication
Technology infrastructure of the Supreme Court and
the High Courts.

(7) Government has enacted the Gram Nyayalayas Act,
2008 (Act 4 of 2009) which provides for establishment
of nearly 5067 Gram Nyayalayas.

Circulation of Fake Gas Cylinders

846. SHRI ASHOK KUMAR RAWAT : Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to stafe :

(a) whether complaints have been received by the
Government about circulation of a large number of fake gas
cylinders in the country;

(b) if so, the details thereof;

(c) the number of such cases detected during the
last three years and current year, year-wise and State-wise;
and
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(d) the steps taken by the Government to check
circulation of fake cylinders in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS {(SHRI JITIN PRASADA):
(a) to (c) Public Sector Qil Marketing Cornpanies (OMCs)
have not reported instances of large scale circulation of fake
LPG cylinders in the country. However, there have been
some instances when sdurious cylinders were detected by
the OMCs at the distributors’ premises. During the years
2006-07, 2007-08, 2008-09 and April - May, 20038, OMCs
have detected 156 number of spurious cylinders in the
country. The year-wise and state-wise details are given in
the enclosed Statement.

(d) OMCs are procuring LPG cylinders from cylinder
manufacturers who are approved by the Oil Industry Technical
Committee (OITC) and have valid manufacturing licences
from the Bureau of Indian Standards (BIS) and the Chief
Controller of Explosives (CCOE). Strict control is exercised
by BIS over the manufacturing process. LPG cylinders
procured by OMCs meet the required quality standards.

H

LPG cylinders received from distributors/transporters
at the bottling plants are mandatorily checked for quality
and genuineness to avoid the entry of fake and outlived
cylinders in circulation. On detection of sub-standard /
spurious cylinders, these are confiscated and thereafter de-
shaped/crushed to prevent their re-entry into circulation.

Apart from the legal action which could be taken'against
any supplier of spurious LPG equipment, in case any
distributor is found in possession of spurious equipment or
inducts such equipment in the distribution system, Marketing
Discipline Guidelines provide, inter-alia, for confiscation of
equipment, imposition of fine and recovery at penal rates
for the first and second offences and termination of
distributorship in the event of a third offence.

Statement

State-wise number of Spurious LPG, Cylinders detected
by OMCs during the years 2006-07, 2007-08, 2008-09
' and April-May, 2009

ASADHA 18,1931 (SAKA)
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[English]
Decline in Production of Fertilizers

847. SHRI DUSHYANT SINGH: Will the Minister. of
CHEMICALS AND FERTILIZERS be pleased to state:

(a) whether there has been a sharp decline in the
production of fertilizers during the first quarter of the current
financial year;

(b) if so, the reasons therefor;

(c) whether any target has been fixed to achieve
higher production in the next five years; )

(d) if so, the details thereof; and

(e) the steps taken/being taken by the Government
to achieve the targets?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to (e) No Sir. There is no decline in the production of
fertilizers during the first quarter of the current year. Details
of production of major fertilizers during the first quarter
( April-dJune 09) as compared to corresponding period of
previous year are given below:-

State/UT 2006- 2007- 2008- April-May,
07 08 09 2009
Andhra Pradesh - 19 4 -
Gujarat - - 2 -
Madhya Pradesh - - 80 1
Maharashtra 6 - -
Orissa 32 - - -
Rajasthan - 2 2 -
Uttar Pradesh - 6 2 -

Total 38 27 90 1

(in LMT)
Product April-June 09 April-June 08
Urea 45.89 45.89
DAP 13.53 8.84
Complex 16.21 13.61

The targets fixed for Urea, DAP & Complexes for the
year 2009-10 are 216.32 LMT, 36.62 LMT and 83.05 LMT
respectively. Department of Fertilizers is having constant
interaction with Ministry of Petroleum & Natural Gas, GAIL &
other prospective suppliers of NG/LNG so that gas
requitement of the fertilizers industry is met adequately. In
case of Phosphatic fertilizer, the prices of inputs/raw material/
intermediates have declined in the international market. The
companies are entering into contracts for procuring these
inputs. Further, Department of Fertilizer has permitted SPIC-
Tuticorin to enter into production and marketing arrange-
ment with MCF-Mangalore.

[Translation]
Processing of Fruits and Vegetables .

848. SHRIJAI PRAKASHAGARWAL : Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether a little quantity of fruits and vegetables
is processed in the country;
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(b) if so, the potential of each State including .

Maharashtra in the processing of the fruits and vegetables;
and

(c) the steps taken/proposed to be taken by the
Government for promoting the food processing industry in
the country?

THE MINISTER OF FOOD PROCESSING
INDUSTRIES (SHRI SUBODH KANT SAHAY) : (a) to (c)
The level of processing of fruits & vegetables in the country
is estimated at 2.20%. The installed capacity of fruits and
vegetables processing units licensed under Fruit Products
Order (FPOQ),1955 in the country has increased from 26.80
lakhs tones as qn 01.01.08 to 30.89 lakhs tones as on
01.01.09. Total number of fruit and vegetable processing
units in the country registered with FPO, 1955 are 5166 and
out of which 1048 fruit and vegetable processing units are
in Maharashtra. As per Ministry of Small Scale Industries
and Department of Industrial Policy and Promotion, total
number of food processing units-in the country were 17.873
lakhs upto 2005-06, out of which 2.713 lakhs units were
registered and 15.16 lakhs units were unregistered. A
Statement indicating state-wise fruit and vegetable
processing units licensed under FPO1955 in the country is
enclosed.

In order to increase level of processing and tc promote
food processing industries to exploit both the domestic and
international market potential for processed food products,
Vision 2015 Document has been finalized by the Ministry of
Food Processing Industries {MFPI), which envisages tripling

the size of the processed food sector by increasing the level -

of processing of perishables from 6% to 20% value addition

from 20% 35% and share in global food trade from 1.5% to -

3% by 2015. An integrated strategy for promotion of
agribusiness-Vision, Strategy and Action Plan for the Food
Processing Sector has also been approved by the
Government. There has been increase in substantial rate of
growth of the food processing industry from 7% in 2003-04
to 13.14 % in 2006-07.

The _Government, through its schemes for financial
assistance and other promotional measures, facilitates
creation of food related infrastructure including processing
facilities aimed at reducing wastages, enhancing value
addition and increasing shelf life. Ministry of Food
Processing Industries (MFP!) has been implementing various
schemes for promotion and development of food processing
industries in the country. Under the Scheme for Technology
Upgradation/ Modernization/ Establishment of Food
Processing Industries, MFPI extends financial assistance to
food processing units in the form of grant-in-aid @ 25% of
the cost of plant and machinery and technical civil works

JULY 9, 2009
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subject to a maximum of Rs. 50.00 lakh in general area or
33.33% subject to maximum of Rs. 75.00 lakh in difficuit
areas such as Jammu & Kashmir, Himachal Pradesh,
Uttarakhand, Sikkim and North Eastern States, A&N Islands,
Lakshadweep and ITDP areas. In addition, under the
Technology Mission for Integrated Development of
Horticulture in North Eastern and Himalayan States, higher
levels of assistance @ 50% upto Rs. 4.00 crore for setting
up and Rs. 1.00 crore for Upgradation of fruit and vegetables
processing is available. MFPI has also been implementing
various other Plan schemes for promotion and development
of food processing industries in the country. Under these
schemes, financial assistance in the form of grant in aid is
provided for development of infrastructure, human resource
development, promotion of quality assurance and research
& development and other promotional measures to
encourage development of the food processing industries.
Under the scheme of strengthening of institutions, the
various development activities have been undertaken in the
area of Human Resource Development including food
processing sector such as grapes, meat and poultry
processing, through setting up of National Institute of Food
Technology, Entrepreneurship and Management (NIFTEM),
indian Grape Processing Board, National Meat and Poultry
Processing Board and upgradation of Indian Institute of Crop
Processing Technology (IICPT).

In order to give boost to growth of FPI sector, the
Government has allowed under Income Tax Act, a deduction
of 100% of profit for five years and 25% of profits for the next
five years in case of new agro processing industries set up
to process, preserve and package fruits and vegetables.
Fruit & vegetable products are already exempted from
payment of excise duty. A National Horticulture Mission has
been launched with an objective to boost the horticulture
sector.

Statement

Details indicating state-wise fruit and vegetable
processing units (licensed under FPO 1955)
as on 01.01.2008.

S.No. Name of State No. of units
1 2 3

1. Delhi 209

2. Chandigarh 10

3. Rajasthan 106
4. Haryana 166

5. Jammu and Kashmir 77

6. Punjab 230

7. Himachal Pradesh 116

8. Uttar Pradesh 485
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ASADHA 18,1931 (SAKA) -

to Questions 242

1 2 3 (a) whether there is a proposal to start flights from
9. Uttarakhand 129 Amreli to Surat and Mumbai; and
10. Maharashtra 1048 (b) it so, the details thereof?
11. Goa 42 '
. THE MINISTER OF STATE OF THE MINISTRY OF CIViL
12. Madhya Pradesh 1
a s 13 AVIATION (SHRI PRAFUL PATEL): (a) and (b) No such
13. Chhattisgarh ‘ 6 proposal is with the Government. The Amreli airport is a
14, Gujarat _ 305 non-operational airport and belongs to State Government.
15. Dadra Nagar Haveli and Daman Diu 7 Construction of Level Crossings
16. Andhra.Pradesh 296 '
17. Karnataka 328 [Translation]
18. Kerala 445 850. SHRI LALCHAND KATARIA: Will the Minister of
19. Tamil Nadu 544 RAILWAYS be pleased to state:
20. Pondicherry 9 (a) the details of proposai received by the Railways
21, West Bengal 308 from various State Governments including Rajasthan for
22 Jharkhand o8 construction of level crossing during the last three years;
23. Bihar 43 {b) the details of the proposals approved by the
24, Orissa 20 Railways, so far State-wise; and '
25. Andaman and Nicobar 2 (c) the status of the approved projects as well as
26. Assam 46 funds provided/likely to be provided for execution of these
27. Meghalaya 10 projects?
28. Sikkim 4 THE MINISTER OF STATE IN THE MINISTRY OF
29. Arunachal Pradesh 2 RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) Railway have
30. Mizoram 3 received thirteen proposals for constriiction of level crossings
31 Trioura 2 from State Governments including one proposai from Steel
) p. Authority of India Limited. No proposai has been received
32. Manipur 16. from the State Government of Rajasthan.
33. Nagaland 6 o . .
24 Lakshad Island 0 (b) and {c) As per existing rules crossings are made in
: akshadweep 's'ands consultation with the State Government at the time of laying
Total 5166 a new line or within 10 years from the date of its

Source : Food Safety & Standards Authority of India
[English]
Flights from Amreli to Surat and Mumbai

. 849. SHRINARANBHAI KACHHADIA: Will the Minister
of CIVILAVIATION be pleased to state:

commissioning to traffic. Thereafter, any accommodation
work such as level crossing can be provided at a technically
suitable location on deposit terms, if such a proposai is
sponsored by the State Government/Local bodies duly
agreeing to bear the initial cost of construction of the level
crossing and one time capitalized cost of recurring
maintenance and operational charges.

SI.No. State Proposal received Status

1 2 3 4

01 Bihar 01 Completed at location between Bhagalpur and Nathnagar.

02 West Bengal 02 ) 01- Work in Progress, between Baruipur and Kalyanpur.
01- Funds awaited from State Government.

03 .Karnataka 01 Completed on Secundrabad-Wadi section at Chittapur.
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1 2 3 4

04 Maharashtra 03 Funds awaited from State Government.

05 Orissa 01 Funds awaited from State Government.

06 Madhya Pradesh 01 Funds awaited from State Government.

07 SAlL/West Bengal 01 Funds awaited from Steel Authority of India Limited between
Dankuni and Bhattanagar.

08 Punjab 02 01- Rs.09 lakhs has been deposited and balance amount is
awaited for LDH-JHL section.
01- Construction work is awarded for LDH-FZR section.

09 Haryana 01 Funds awaited from State Government.

*No proposal of level crossings has been received from other States.

Increase in Prices of Fertilizers

851. SHRI K.D. DESHMUKH:
SHRI KAMAL KISHOR ‘COMMANDO':
DR. RAGHUVANSH PRASAD SINGH:
Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

{a) whether the prices of fertilizers are constantly
increasing in the country;

(b) if so, the details thereof alongwith the reasons
therefore;

(c) whether the Government is aware and has
received complaints about adulteration and blackmarketing
of fertilizers and sale of spurious pesticides m the country;

(d) if so, the details thereof alongwith the number of
people arrested for being involved in such activities during
the last three years; and

(e) the steps taken by the Government to check
adulteration and black-marketing of fertilizers and sale of
spurious pesticides and contain the fertilizer prices in the
country?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA) :
(a) and (b) The Maximum Retail Prices (MRPs) of subsidized
fertilizers in the country has remained constant for the last
more than six years. Rather, indicative MRPs of complex
fertilizers subsidized under the Concession Scheme of
Government of India have been reduced with effect from
18th June, 2008.

() to (e) Under Clause 21 of the Fertilizer {Control)
Order, 1985 (FCQ), it is mandatory to print the Maximum
Retail Price (MRP) on the bags of fertilizer and no person is
permitted to sell the material above the statutory/indicative

price. The State Governments are adequately empowered
under the provisions of the Fertilizer (Control) Order, 1985
to check such activities. Any violation of the provisions of the
FCO, 1985 attracts penal/administrative action under
the Essentiai Commodities Act 1955/FCO, 1985. State
Governments have been advised to prevent such malprac-
tices and ensure that the farmers are provided with proper
quality of fertilizers at statutory/indicative price.

[English]
Refining capacity of refineries in Tamil Nadu

852. SHRI T.R. BAALU: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state:

(a) whether there is any proposal to augment the
refining capacity of existing refineries in Tamil Nadu;

{b) the total existing refining capacity in the State
and the sources of supply of crude to these refineries;

(¢} whether Indian Qil Corporation has proposal to
set up a mega grass root refinery at Ennore in Tamil Nadu;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) Yes, Sir. By the end of 11th Five Year Plan, the refining
capacity of the existing refinery i.e. Chennai Petroleum
Corporation Limited in the State of Tamil Nadu is expected
to increase from 10.5 million metric tones per annum
(MMTPA) to 12.2 MMTPA.

(b) The total existing refining capacity of Chennai
Petroleum Corporation Limited (CPCL), a group company
of Indian Oil Corporation Limited (IOCL) in the State of Tamil
Nadu is 10.5 MMTPA. The crude is being sourced from both
indigenous as well as sources abroad.
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{c) and (d) At present, there is no specific proposal! for
setting up mega grass root refinery at Ennore in Tamil Nadu
by IOCL.

Setting up of Petroleum and Natural
Gas Appellate Tribunal

853. SHRI M. SREENIVASULU REDDY: Wil the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

{a) whether the Government has set up or propose
to set up a Petroleum and Natural Gas appellate tribunal to
"hear appeals against the orders and decisions of the
Petroleum and Natural Gas Regulatory Board; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) and (b) As per the provisions of Section 30 of the
Petroleum and Natural Gas Regulatory Board Act, 2006, the
Appellate Tribunal established under section 110 of the
Electricity Act, 2003, is also the Appellate Tribunal for the
Petroleum and Natural Gas Regulatory Board. Section 30
also provides for appointment of one or more Technical
Members (Petroleum and Natural Gas) to the Appellate
Tribunal. A Technical Member (Petroleum and Natural Gas)
was appointed on 25th June 2007.

Expansion of SAIL and RINL

854. SHRI KISHANBHAI V. PATEL:
SHR! B. MAHTAB:
Will the Minister of STEEL be pleased to state:

(a) whether the Government proposes to continue
the expansion programme of Steel Authority of India Ltd.
(SAIL) and Rashtriya Ispat Nigam Ltd. (RINL);

(b} if so, the details thereof alongwith the expenditure
incurred thereon during the last three years company-wise;

(¢) whether the demand of steel is likely to be met
by the expansion of Rourkela Steel Plant and other steel
plants:

(d) if so, the details thereof;

{e) whether the Government has fixed any strategic
priority for the newly ‘set up overseas coal ventures; and

() if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): {a) and (b) Yes, Sir. Both
the Steel Authority of India Limited (SAIL) and the Rashtriya
Ispat Nigam Limited (RINL) are in the process of implemen-
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ting their expansion programmes. The production of hot metat
in SAIL is proposed to be increased from the present level
of 14.4 million tonnes per annum to 23.46 million tonnes
per annum and the production of liquid steel in RINL is
proposed to be increased from the present level of 3.0 million
tonnes per annum to 6.3 miilion tonnes per annum. The
cumulative expenditure incurred by SAIL and RINL during
the last three years (2006-07 to 2008-09) are Rs.3798 crores
and Rs. 4041 crores respectively.

{c) and (d) As part of the overall expansion of SAIL, the
hot metal production of Rourkela Steel Plant (RSP) will
increase from a level of 2.12 million tonnes per annum
(MTPA) to 4.5 million tonnes per annum (MTPA).

(e) and (f) A joint venture company viz. International
Coal Ventures Private Limited (ICVL) has been set up with
Steel Authority of India Limited (SAIL), Coal India Limited
(CIL), Rashtriya Ispat Nigam Limited (RINL), National
Mineral Development Corporation (NMDC) and National
Thermal Power Corporation (NTPC) as the promoters for
the purpose of securing metallurgical and thermai coal
assets in the overseas territories with the following
objectives:

(i)  To ensure supply of imported metallurgical coal, of at
feast 10% of the 2019-20 requirements of steel Public
Sector Undertakings (PSUs).

(i) To be an owner of about 500 million tonnes of
metallurgical coal reserves by 2019-20; and

(i) To meet the requirements and to serve the organiza-
tional aspirations of other participating companies like
GIL, NTPC and NMDC by providing a facility for
enhancing and leveraging their domain knowledge
and human capital for international mining business
development and also for procuring high quality
thermal toal for companies like NTPC.

For achieving long term security in supply of metallurgi-
cal and thermal coal, ICVL has identified Australia, New
Zealand, Mozambique, Indonesia, USA and Canada as
countries for possible sourcing of raw material.

Oil and Gas Pilferage from pipelines

855. DR. K.S. RAO: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the number of cases of oil and gas pilferage from
pipelines came to the notice of the Government and the loss
suffered due to this during the last three years;

(b) the action taken against offenders during the
period;
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(c) whether the Government proposes to amend the
existing law to make it more stringent with provisions of
deterrent punishment for offenders engaged in pilferage and
sabotage of petroleum and gas pipelines operated at high
pressure for transportation of oil and natural gas; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) The number of cases of oil and gas pilferage/attempted
pilferage from pipelines is 311 and loss incurred during the
last three years as reported by the Oil Public Sector
Undertakings (PSUs) is Rs.14.32 crore.

(b) It has been reported that for each case of
attempted pilferage, FIRs have been lodged with the
respective Police Stations. In some of the cases, the offenders
have been apprehended at site and are kept in Police
custody for further necessary action. The cases are pursued
by the concerned PSUs with State Administration and Police
Authorities at different levels.

{c) and (d) The Petroleum Federation of India, an
organization set up to promote the interests of the Petroleum
Industry has requested the Government for suitable
amendment in the provisions of Petroleum and Minerals
Pipelines (Acquisition of Right of User in Land) Act, 1962 to
make it more stringent with provisions of deterrent
punishment for offenders engaged in pilferage and sabotage
of petroleum and gas pipelines.

Offloading-of equity in BHEL

856. SHRIMATI BOTCHA JHANSI LAKSHMI:
SHRI SURESH KALMADI:
Will the Minister of HEAVY INDUSTRIES AND PUBLIC
ENTERPRISES be pleased to state:

(a) whether the Governmentis considering to offload
ten per cent of its equity stake in the Bharat Heavy Electricals
Ltd. (BHEL);

(b) if so, the details thereof;

(c) whether the BHEL has entered into an agree-
ment with Indian Railways for supply of stainless steels EMU
coaches on a long term basis besides a number of other
agreements for setting up Power Generation Units;

(d) if so, the detaits thereof; and

(e) the likely effect of the Government's cutin its stake
in and fulfilling the commitments of the BHEL?
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THE MINISTER OF STATE IN THE MINISTRY OF
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES (SHRI
ARUN YADAV): (a) No, Sir.

(b) Does not arise.

{(c) and (d) No, Madam. However, Bharat Heavy
Electricals Limited (BHEL) has made a proposal to Indian
Railways for entering into an agreement with them for supply
of stainless steel-EMU coaches on a long term basis. The
said proposal is presently with the Railway Board.

(e) Does not arise in view of (a) above.
New Railway line between Jeypore to Malkangiri

857. SHRI PRADEEP MAJHI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal for
laying new railway line between Jeypore to Malkangiri;

(b) if so, the details thereof; and

{c) the time by which the work on this line is likely to
be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) The survey
for new line from Jeypore to Malkangiri was completed in
2004-05. The cost of 130 Km long line was assessed as Rs.
562 crore.

(c) Does not arise as project is not sanctioned.
Vacant Post of Judges in High Courts

858. SHRI ASADUDDIN OWAISI: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) the total number of vacant posts of judges at
present in each of the High Courts in the country;

(b) the names of High Courts which are yet to initiate
proposals for filling up the posts that feli vacant in 2007 so
far; and

(c)’ the total number of proposal received in this
regard and cleared during the last six months? .

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) A Statement containing the total
number of vacant posts of judges as on 30.6.2009 in each
of the High Courts in the country is enclosed.

{b) High Courts of Allahabad, Andhra Pradesh,
Bombay, Calcutta, Chhattisgarh, Gujarat, Himachal Pradesh,
Jharkhand, Karnataka, Kerala and Punjab & Haryana are
yet to initiate-proposals for filling up all the posts that were
vacant in 2007.
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(c) Receipt of proposals for filling up the vacant posts were filled up through fresh appointments. At present,
is a continuous process. During the period from 01.01.2009 proposals for appointment of 42 Judges in various High
to 30.06.2009 70 vacant posts of Judges/Additional Judges Courts are under consideration of the Government.

Statement

Approved strength, Working strength and vacancies of Judges in the High Courts as on 30.06.2009

SI.No. Name of the Court Approved Strength Working Stréngth Vacancies as per
Approved Strength
Pmt. Addl. Total Pmt. Addl. Total Pmt. Addi. Total
High Court
1 Allahabad 76 84 160 57 31 88 19 53 72
2 Andhra Pradesh 33 16 49 26 4 30 7 12 19
3 Bombay 48 27 75 47 19 66 1 - 8 9
4 Calcutta 45 13 58 41 0 41 4 13 17
5 Chhattisgarh '6 12 18 5 5 10 . 1 7 8
6 Delhi 29 19 48 29 15 44 - 4 4
7 Gauhati 17 7 24 16 5 21 1 2 3
8 Gujarat 29 13 42 27 - 27 2 13 - 15
9 Himachal Pradesh 7 4 11 8 2 10 -1 2 | 1
10 Jammu & Kashmir 9 5 14 7 4 11 2 1 3
11 Jharkhand 10 10 20 10 4 14 - 6 6
12 Karnataka 33 8 41 30 8 38 3 - 3
13 Kerala 27 11 38 21 12 33 6 -1 5
14 Madhya Pradesh 32 11 43 31 6 37 1 5 6
15 Madras 45 15 60 28 28 56 17 -13 4
16 Orissa 17 5 22 14 2 16 3 3 6
17 Patna 29 14 43 17 6 23 12 8 20
18 Punjab & Haryana 38 30 68 36 10 46 2 20 22
19 Rajasthan 32 8 40 27 3 30 5 5 10
20 Sikkim 3 0 3 3 0 3 - 0 -
21 Uttarakhand 9 0 9 8 0 8 1 0 1
Total 574 312 886 488 164 652 86 148 234 °
[Transla tibn ]
A'!VIB-Andaura to Daulatpur Railway Line (b) if so, the details thereof; and
859. SHRI VIRENDER KASHYAP: Will the Minister of
RAILWAYS be pleased to state: . (c) the steps taken by the Railways to provide the

“ (a) whether construction of rail line from Amb- funds for timely execution of the above project?

Andaura to Daulatpur chowk section is being delayed due THE MINISTER OF STATE IN THE MINISTRY OF
to the shortage of funds; RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (c) A sum of Rs.
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25 crore has been provided for the project during 2009-10.
Railways have huge throwfarward of ongoing projects with
limited availability of funds. The projects are being
pregressed as per available resources.
[English]

Udhampur-Baramulla Rail Project

860. SHRI BASU DEB ACHARIA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether execution work at Katra-Qazigund
Section of Udhampur-Baramula rail project has been stopped
since July 2008;

(b) if so, the reasons therefor;

(c) whether the Expert Committee constituted to find
out engineering solution to solve the problem has submitted
its report;

(d) if so, the details thereof;

(e) whether railways have to acquire additional land -

in addition to land already acquired as per earlier survey;
and ‘

(fy if so, the details of expenditure made so far for
land acquisition and additional financial expenditure to be
borne by the railways due to change in alignment?

THE MINISTER OF STATE {N THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Work from
Km 30 to Km 144 of Katra-Qazigund section of Udhampur-
Srinagar-Baramulla rail project has been temporarily
suspended since July 2008 due to certain technical issues.

{(c) and (d) Yes, Madam. The Expert Committee has
recently submitted its report and the report is under
examination.

(e} and (f) A sum of Rs. 624.88 crore has been paid
towards land acquisition for the project so far.

World Class Railway Stations

-861. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
develop railway stations of metros, mini metros and important
tourist centres into a world class railway stations in the
country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b} The Details
are being worked out and will be laid on the Table of the
House.
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[Translation]
Gauge conversion from Gorakhpur to Gonda

862. SHRI JAGDAMBIKA PAL : Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any proposal to
convert meter gauge to broad gauge from Gorakhpur to
Gonda in Uttar Pradesh;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (c) Yes, Madam.
On Gonda-Gorakhpur, Anandnagar-Nautanwa gauge
conversion project, most of the work on Gorakhpur-
Anandnagar-Nautanwa (81.28 km) section has been
completed. The converted route will be commissioned after
completion of residual works and inspection of
Commissioner of Railway Safety. On the balance portion of
Anandriagar-Gonda section (178.89 km), earthwork,
bridgework etc. have been taken up.

[English]
Drilling/Exploration of crude oil and natural gas

863. SHRI B. MAHTAB: Will the Minister of PETRO-
LEUM AND NATURAL GAS be pleased to state:

(a) whether any drilling/exploration operations for
Crude and Natural Gas are taking place in Mahanadi basin
and offshore of Mahanadi; and

(b) if so, the present status of such drilling/exploration
projects?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) Yes, Sir.

(b) In Mahanadi Basin, Qil and Natural Gas
Corporation (ONGC) and Private/Joint Venture Companies
have acquired 38,404 Kilometre of 2D seismic and 34,046
Square Kilometre of 3D seismic data (as on 1.4.2009). In
addition, 22 exploratory wells were drilled by ONGC and
Private/Joint Venture Companies in Mahanadi offshore,
resulting in 11 hydrocarbon discoveries.

New Air Cargo Terminal at Vadodara Airport

864. SHRI RAMSINH RATHWA: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to construct new
Air Cargo terminal at Vadodara Airport; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF CiVIL
AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. However, there
are presently facilities available for Cargo handling which
meet current requirements.

(b) Does not arise.
Anti-Aduiterant in Kerosene

865. SHRI ANANDRAQ ADSUL:
SHRI ADHALRAQ PATIL SHIVAJI:
SHRI FRANCISCO COSME SARDINHA:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

{a) whether anti-adulterant in kerosene poses
cancer threat;

(b) if so, whether the families using kerosene would
be exposed to cancer causing fumes from markers that will
be laced with the fuel to check diversion;

(c) if so, whether the Government has conducted
any study in this regard;

(d) if so, the outcome thereof; and

(e) the corrective measures taken by the Govern-
ment in this regard?

THF MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
{a) and (b) With effect from 01 Jan, 2009 no marker is used
in kerosene. The proposals received to select new marker
system are under evaluation.

(c) and (d) Do not arise, in view of reply to parts (a) &
(b) above.

(e) As a precautionary measure relating to possible
health hazard and also from toxicological point of view with
regard to usage of marker in kerosene a specific requirement
is kept in the tenders which specifies that the Marker shouid
be occupationally and toxicologically safe. Vendors must
provide Material Safety Data Sheets. it has further been
decided by the Qil Marketing Companies to get the expert
opinion & toxicological study done on the technically
qualified markers at the national institutes, namely ITRC,
Lucknow or NIOH, Ahmedabad.

Payment of Royalties

866. SHRI CHANDRAKANT KHAIRE: Will be the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government is planning to introduce
a new system for paying royalty on crude oif and gas to the
Government by oil companies;
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(b) if so, the details thereof;

{c) the estimated revenue iikely to be earned by the
Government therefrom;

(d) whether the Government has received any
representations from the Slate Governments in this regard,
and

{e) if so, the details thereof alongwith the reaction of
the Union Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) No. Sir.

(b) to (e) Doesn't arise.
[Translation]
Opening of Retail Petroi/Diesel Outlets

~867. SHRI HARISHCHANDRA CHAVAN:
SHRI S.S. RAMASUBBU .
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the total number of petrol/diesel outlets in the
country, location-wise, company-wise and State-wise;

(b) whether the oil marketing companies including
Indian Qil Corporation Ltd. (IOC) have any proposal to set
up more such outlets in the States including Maharashtra
during the year 2009-2010 and modernize old retail outlets;

{c) | so, the details thereof; and

(d) the time by which these outlets are likely to be
opened?

MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIJITIN PRASADA):
(a) The total number of retail outlets (ROs) of public sector
oil marketing companies (OMCs), viz., Indian Qit Corporation
Limited (I0C), Hindustan Petroleum Corporation Limited
(HPC) and Bharat Petroleum Corporation Limited (BPC) in
the country, company-wise and State-wise are given in the
enclosed Statement.

(b} and (c) OMCs propose to set up 2263 number of
ROs throughout the country including 222 ROs in
Maharashtra, during the year 2009-10. Modernization of
retail outlets is an ongoing activity based on the requirement
of the customers, sales potential of the locations, availability
of adequate space and subject to receipt of all statutory
approvals.

(d) OMCs have reported that it is difficult to indicate
a definite time-frame for commissioning of RO dealerships/
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LPG Distributorships as the process of setting up of retail release of merit panels, field investigation in respect of
outlet dealerships/LPG distributorships involves various selected candidates, issue of Letter of Intent, obtaining of
steps such as release of advertisements, scrutiny of various approvals/No Objection Certificates from various
applications and documents, holding of interviews of the statutory authorities, etc.

eligible candidates for selection of dealers/distributors,

Statement

State-wise and company-wise number of petrol/diesel outlets as on 01.04.2009

SNo. State/UTs IoC BPC HPC Total
1 2 3 4 5 6
1 Andhra Pradesh 1429 723 769 2921
2. Arunachal Pradesh 46 1 0 47
3 Assam 447 22 61 530
4 Bihar 911 306 249 1466
5 Chhattisgarh 217 150 142 509
6 Delhi 200 105 g6 401
7 Goa ' 21 39 32 92
8 Gujarat 928 439 411 1778
9 Haryana 911 257 363 1531
10 Himachal Pradesh 164 52 67 283
11 Jammu & Kashmir 184 91 103 378
12 Jharkhand 342 156 168 666
13 Karnataka 1172 532 556 2260
14 . Kerala 769 388 481 1638
15 Madhya Pradesh 781 483 379 1643
16 Maharashtra 1241 1035 902 3178
17 Manipur 54 2 0 56
18 Meghalya _ 98 6 18 122
19 Mizoram 20 0 2 22
20 Nagaland 42 3 2 47
21 Orissa 509 245 175 929
122 . Punjab 1453 547 652 2652
23 Rajasthan 1126 551 666 2343
24 -Sikkim . 14 12 3 29

25 Tamil Nadu 1423 793 753 2969
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1 2 3 4 5 6
26 Tripura 41 0 o 41
27 Uttar Pradesh 2386 929 947 . 4262
28 Uttarakhand 188 78 100 366
29 West Bengal 926 411 387 ' 1724
30 Andaman & Nicobar 7 0 0 7
31 Chandigarh 22 10 11 43
32 Dadra & Nagar Haveli 8 1 .3 12
33 Daman & DIU 10 3 5 18
34 Lakshadweep 0 0 0 0
35 Pondicherry 50 19 36 105

Total 18140 8389 8539 35068
[English]

Gauge conversion between Mehsana to Taranga

868. SHRI MUKESH BHAIRAVDANJI GADHVI: Will the
Minister of RAILWAYS be pleased to state:

(a) the present status of gauge conversion work
between Mehsana to Taranga (Western Railways);

(b) whether the Railways have fixed any target date
for the completion of the said work; and

(c) if‘ so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) The gauge
conversion of Mehsana -Taranga Hill is not sanctioned.

(b) and (c) Do not arise.

Resumption of Services at Warangal Airport

869. SHRI GUTHA SUKHENDER REDDY: Will the

Minister of CIVIL AVIATION be plased to state:

(a) whether the Government of India received any
request from the Government of Andhra Pradesh regarding
to expedite resumption of air services at Warangal Airport;

(b) if so, the details thereof;

(¢) whether the Airport Authority of India has signed
an MoU with the Government of Andhra Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRt PRAFUL PATEL): (a) No, Sir.

(b) Does not arise.

{c) and (d) Yes, Sir. Airports Authority of India has
signed a Memorandum of Understanding with the Govern-
ment of Andhra Pradesh (GoAP) on 30.03.2007 for the
development of Warangal Airport in phases, initially for the
operation of ATR-72 type of aircraft and subsequently for B-
737-800/A-321 type of aircraft operation. A Master Plan has
been sent to GoAP for acquiring and handing over 438 acres
of land free of cost to AAI for taking up the development
works at Warangal Airport.

Green Field Electric Locomotive Rail Factory
870. SHRI MADHU GOUD YASKHI:

SHRI EKNATH MAHADEO GAIKWAD:
Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways propose to set up green
field electric locomotive rail factory in the country;

{b) if so, the location identified therefor;

{(c) the estimated expenditure likely to be incurred
thereon;

(d) the number of persons likely to be provided jobs
in the said factory; and

(e) the time by which the said factory is likely to be
set up?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (e) Yes, Sir. A
green field electric locomotive factory is proposed io be set
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up at Madhepura, Bihar at an estimated cost of Rs. 1293.57
crores. Presently, it is not feasible to indicate the number of
persons likely to be provided jobs in the factory or the date
of completion of the project since land acquisition is still in
progress.

Surat-Hazira Railway Line

871. SHR! VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of RAILWAYS be pleased to state:

(a) whether the development work of Surat-Hazira
Railway line is under consideration by the Railways;

(b) if so, the status of the line;

(c) the financial contribution of different stake
holders/companies for this project;

{d) whether the Railways allocate more funds to Rail
Vikas Nigam Limited (RVNL); and

(e) if so, the details of the amount allocated to (RVNL)
during the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) Surat-
Hazira new line is a port connectivity project which was
handed over to Rail Vikas Nigam Ltd. (RVNL), a PSU under
Ministry of Railways, for further development. On being
approached by RVNL, Govt. of Gujarat vide resolution No.
GID-102007-1213-G dated 10.06.2009 has frozen the
alignment of Surat-Hazira rail line project. To review the
progress of the implementation of this project and to facilitate
fast implementation, Govt. of Gujarat has constituted a
Committee under the Chairmanship of Chief Secretary, Govt.
of Gujarat. RVNL is working out the cost of the frozen
alignment and its bankability and will process the case for
sanctioning of the project.

(¢} Financial contribution among different stake-
holders/companies will be decided on completion of the
project development and establishment of its bankability.
Presently Govt. of Gujarat, Essar Steel Ltd. and Hazira Port
Pvt. Ltd. have shown interest in equity participation.

(d) and (e) An amount of Rs 1420.00 crore has been
proposed for RVNL in Railway Budget 2009-10.

Stoppage of passenger trains

872. SHRI G.M. SIDDESHWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have received a large
number of representations from the people of Davangere
District in Karnataka providing a stoppage for Hubli-
Bangalore Passenger Train at Huchhavvanahalli Village
near Mayakonda railway station in Davangere district,
Karnataka;
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(b) if so, the details thereof and the decision taken
thereon; and

(c) the time by which the said stoppage is likely to
be provided?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) to (c) A represen-
tation has been received for stoppage of Bangalore-Hubli
train at Huchhavvanahalli village near Mayakonda station
on Harihar-Chikkajajur section by providing a new halt
station. The request has been examined and not considered
operationally justified.

Hike in Prices of Drugs

873. SHRIMATI SUPRIYA SULE: Will the Minister of
CHEMICALS AND FERTILIZERS be pieased to state:

(a) whether the National Pharmaceutical Pricing
Authority (NPPA) has permitted drug companies to raise
price of 285 brands of packaged drugs;

(b) if so, whether the prices of anti-bacterial
doxycycline, insulin, multi-vitamin syrup and human insulin
brands had gone up by 15 to 29%;

(c) if sb, the details thereof;

{d) whether these drugs come under the price ceiling
of National Pharmaceutical Pricing Authority; and

(e) it so, the details of medicines whose prices have
not been raised?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
(a) to {e) Under the provisions of the Drugs (Price Control)
Order, 1995 the prices of 74 bulk drugs, included in its
schedule and the formulations containing any of these
scheduled drugs, are controlied. NPPA/Government fixes
or revises prices of scheduled drugs/formulations as per
the provisions of the DPCO, 1995 which is a continuous
process. Prices of 285 formulation packs were fixed/revised
by the NPPA on 12.03.2009. The list of 285 formulation packs
included 6 cases of formulations imported in finished form,
25 cases of new formulation packs, 28 cases of price revision
and 226 cases of first time price fixation on suo-motto basis.
Prices revision cases include both downward and upward
revision.

Out of 28 cases of price revision, there were 12 cases
of upward price revision of Insulin/Human Insulin formula-
tions where the increase ranged from 14.56% to 17.08%,
one case of Doxycycline formulation with an increase of
26.22% and one case of Multivitamin syrup with an increase
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of 26.15%. The increase in prices were mainly due to change
in Conversion Cost (CC), Packing Charges (PC) & Packing
Material (PM) norms and bulk drug rates. The price in respect
one pack of combination of Trimnethoprim + Sulphame-
thoxa-zole tablet was reduced. In addition, prices were also
revised downward in two cases of imported formulations
namely Multivitamin tablet and Methyl Prednisolone tablet.
Insulin formulations fall under the category of non-ceiling
price, whereas the other two cases, Doxycycline and
Multivitamin syrup are covered under the category of ceiling
price.

[Translation]
Ballarshah-Alapalli-Surjagad Railway Line

874. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have conducted any survey
for laying Ballarshah-Alapalli-Surjagad irailway line;

(b) if so, the details thereof; and
(c) the steps taken by the Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) to (c) The survey
for construction of a new Broad Gauge line from Ballarshah
to Surjagad (Etapalli) (130 km) has been taken up. The
survey is expected to be completed during the year 2009-
10.

[English}]
Security to Investors

875. SHRI VILAS MUTTEMWAR: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whether the companies raising money through
secured bonds/debentures very often do not comply with
the requirement of submitting the required documents
creating insecurity amongst the investors;

(b) if so, the details thereof; and

{c) the steps being taken by the Government for the
effective enforcement of the rules in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) No Sir. The companies raising money
through secured bonds/debentures are regulated by SEBI
(Issue and Listing of Debt Securities) Regulations, 2008,
SEBI (Debenture Trustee) Regulations, 1993 and SEBI
(Disclosure and Investor Protection (DIP) Guidelines. Under
these regulations, any company issuing debt securities to
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the public has to be mandatorily listed and draft offer
documents are to be filed with Stock Exchanges as well as
Registrar of Companies. The permission to list on Stock
Exchanges is granted only after all necessary documents
pertaining to issue and listing of debt securities are furnished
to the exchanges.

(b) Does not arise.

(c) As per the provisions of Section 128 of the
Companies Act, 1956 and rules made thereunder, every
company raising funds through secured debentures is
statutorily required to attach a copy of the debenture trust
deed while filing Form 10 with the Registrar of Companies.
For listing of secured debt issues, issuers are required to
appoint debenture trustee. The debenture trustee is required
to submit a due diligence certificate to SEBI before opening
of the issue ensuring that the company has made adequate
provisions for the security for the debentures to be issued;
the company has taken all necessary permissions for
creating security on the said property and all necessary
disclosures have been made by the company. The
responsibility of ensuring that adequate security has been
created and is being maintained on continuous basis in

respect of the convertible debentures being issued is cast

upon the merchant bankers and debenture trustee. The offer
document for the public/rights issue is required to contain
the disclosures in respect of the security being created and
maintained. These disclosures contain information on the
assets on which security shall be created, ranking of the
charges, risks associated with subsequent charge in case
of second or residual charge, security/asset cover to be
maintained and basis of its computation, valuation methods
etc.

In case of any violation, SEBI is empowered to take
appropriate action against the concerned entities in terms
of SEBI Act, Regulation and guidelines made thereunder.

Valuation Report of Listed Companies

876. SHRI BALIRAM JADHAV: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) thelegal and reguiatory requirements in connec-
tion with preparing and submitting valuation report of listed
companies for the purpose of acquisition;

(b} whether the Government has set any code of
conduct for valuers; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
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KHURSHEED): (a) The Companies Act, 1956 does not
prescribe any legal and regulatory requirement in
connection with preparing and submitting valuation report
of listed companies for the purpose of acquisition.

(b) No, Sir.
(c) Does not arise.
[Translation]
Use of Hindi in Courts

877. SHRI RAVINDER KUMAR PANDEY: Will the
Minister of LAW AND JUSTICE be pleased to state:

(a) whether any steps have been taken/proposed to
be taken by the Government in order to promote the use of
Hindi in hearings of court cases in various courts in the
country;

(b) if so, the details thereof; State-wise;

(c) the use of Hindi, English and other languages in
the courts in each of the State, in terms of percentage;

(d) whether a provision in Article 19A in the

" Constitution lays down that the lawyers and the clients are

‘free to present their cases before the court in any language
according to their convenience; and

(e) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY) : (a) to (c) Article 348(1) of the
Constitution of India provides that all proceedings in the
Supreme Court and in every High Court shall be in English
language until Parliament by law otherwise provides. Under
Article 348(2) the Governor of the State may, with the previous
consent of the President, authorize the use of the Hindi
language or any other language used for any official purpose
of the State, in the proceedings of the High Court having its
principal seat in that State provided that decrees, judgements
or orders passed by such High Courts shall be in English.

Under Section 7 of the Official Language Act, 1963,
the use of Hindi or official language of a State in addition to
the English language may he authorized, with the consent
of the President of India, hy the Governor of the State for the
purpose of judgments etc. made by the High Court for that
State. The matter regarding promotion of use of Hindi in
hearing of court cases rests with the“respective State
Government in consultation with the High Court of the State.

So far the Governors of four States narnely; Bihar,
Madhya Pradesh, Rajasthan and Uttar Pradesh have
authorized the use of Hindi in addition to Bnglish language
in the proceedings as well as the judgments, decrees etc. of
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the High Courts in their States. Data regarding percentage
of use of Hindi and English in the High Courts of these States
is not maintained.

(d) and (e) Article 19A does not figure in the Constitu-
tion of India.

[English]
Dedicated Freight Corridor

878. SHRI HARIN PATHAK: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have any plan to convert
the route from Kandla to Palanpur as a part of dedicated
freight corridor between Delhi-Mumbai;

(b) if so, the details thereof;

(c) whether there is any plan for providing such
double stack facility in any other parts of the country;

(d) if so, the details thereof;

(e) whether the Container Corporation of India is
running a special container train connecting ports in the
country; and

(h if so, the details thereof indicating the names of
Ports and States?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) No, Sir.
However, Kandla -Palanpur Section is one of the identified
feeder routes of Western Dedicated Freight Corridor.

(c) and (d) Currently double stack container trains are
running between Pipavav/Mundra and Kanakpura (Jaipur).
Itis planned to run double stack container trains on Western
Dedicated Freight Corridor {Jawaharilal Nehru Port in
Mumbai to Dadri/Tughlakabad in Delhi).

{e) and (f}) Container Corporation of india Lid.
(CONCOR) is providing normal container train services from
its hinterland Inland Container Depots (ICDs) to various
ports including Jawaharlal Nehru Port, Mumbai {(Maha-
rashtra), Kolkata Port (West Bengal), Chennai Port, Tuticorin
Port (Tamil Nadu), Cochin Port {Kerata), Vishakhapatanam
Port (Andhra Pradesh), Kandla Port, Mundra Port and
Pipavav Port (Gujarat). Train services to and from ports are
planned depending upon the traffic volumes.

Supply of underweight cylinders

~879. SHRI PRASANTA KUMAR MAJUMDAR:
SHRIN. S. V. CHITTHAN:
Will the Minister of PETROLEUM AND NATURAL. GAS
be pleased to state:

(a) whether the Government has received comp-
laints about supply of underweight LPG cylinders;
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(b) if so, whether the oil companies have instructed
LPG distributors to ensure that delivery men carry spring
balances so as to check weight of LPG cylinders while
supplying to the consumers;

(c) if so, whether these instructions are being
complied with meticulously;

(d) if not, the reasons therefore;

(e) whether the Government proposes to provide
complaint cards to the delivery man and take action on the
complaints by the customers in a time bound manner;

(f) if so, the details thereof; and

(g) the directives, if any, issued by the Government
to the LPG distributors in the country to replace the
underweight cylinders immediately?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (g) Public Sector Qil Marketing Companies (OMCs)
have given instructions to their LPG distributors to ensure
that their delivery men carry with them a spring balance and
the weight of the cylinder is shown to the customer while
supplying the LPG cylinder. The instructions given to the
LPG distributors of OMCs are being followed. If during
inspection any deviation is found, suitable action is taken
against the LPG distributors in accordance with the
provisions of the Marketing Discipline Guidelines (MDG). In
case any under-weight cylinder is received by the customer,
such cylinders are replaced free of charge by the OMCs.

OMCs have reported that based on the established
complaints of supply of underweight cylinders/pitfering
product by LPG distributors action has been taken in 10
cases during the period April-May, 2009 as per provisions
of MDG/Distributorship Agreements.

OMCs do not have any plan to provide complaint cards
to the delivery man for registration of complaint by the
customers. However, a complaint register is maintained at
the distributorship showroom. Presently, various means for
lodging complaints are available with the customers viz.,
complaint register kept at the distributorship, through website
of OMCs, through mail, customer / zonat service cell as also
through under mentioned toll free numbers to the complaint
call centers of the OMCs.

ICC 18002333555
BPCL 1800222725
HPCL 18002333777

“These complaints are monitored and appropriate
remedial action are taken by the OMCs in a time bound
manner.
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[Translation]
Financial Incentives to Handloom Sector

880. SHRI BHAUSAHEB RAJARAM WAKCHAURE :
Will the Minister of TEXTILES be pleased to state:

{a) whether the Government has provided financial
assistance to State Handloom Finance Corporations for
providing infrastuctural facilities before and after setting up
of handloom units during each of the last three years and
the current year;

(b) if so, the details thereof State-wise;

(c) the norms laid down for providing such assis-
tance; and

{(d) the nuniber of people benefited through it, State-
wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI) : (a) No,
Madam.

(b) to (d) Do not arise.
Air Cargo at Major Airports

881. SHRIASHOK KUMAR RAWAT : Will the Minister
of CIVIL AVIATION be pleased to state:

(a) the quantum of air cargo handled by the major
airports during the last three years till date;

(b) the projected increase in cargo handling by
these airports in the next three years;

(¢) the steps taken/proposed to be taken for
expansion, modernization, introduction of automatic system
and strengthening of infrastructure, to cope with the
increasing air cargo traffic; and

(d) the estimated investment nceded for the
purpose?

THE MINISTER OF STATE OF THE MINISTRY OF CiVIL
AVIATION (SHRI PRAFUL PATEL) : (a) The quantum of
cargo handled at the major airports i.e., Mumbai, Delhi,
Chennai, Kolkata, Bangalore and Hyderabad (in ‘000 MT)
during the years 2006-07, 2007-08 and 2008-09 was
approximately 1329, 1457 and 1418 respectively.

(b) The growth rates in air cargo for the years (2009-
10, 2010-11 and 2011-12) estimated for the following major
airports are (Mumbai - 1%, 6.99% and 8%}),(Dethi - 3.7%,
4% and 5%}, (Chennai - 2%, 5% and 10%), (Kolkata - 3%,
6% and 8%),(Bangalore - 3.8%, 6% and 7%) and (Hydera-
bad - 6%, 8% and 9% )respectively.
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(c) The steps taken to boost up air cargo Include
installation of modern colour x-ray machines, introduction
of more automation and mechanization in the air cargo
handling activities, impiementation of Electronic Data
Interchange (EDI) Systems, introduction of bar-coding of
consignments, provision of integrated cargo terminals etc.

(d) Estimated cost for infrastructure development at
the major airports comes to Rs.830 crores approximately.

[English]
Promotion of oil processing mills

882. SHRI DUSHYANT SINGH: Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to state:

{(a) whether the Government propose to promote oil-
based oil processing mills in the country;

(b) if so, the number of oil processing mills set up
with Central assistance in ditferent States;

(c) whether the Government is aware of the scope
of promoting oil processing mills particularly in mustard and
soyabean based mills in Rajasthan; and

(d) if so, the steps taken to increase the production
of oil and food products based on the availability of mustard
and soyabean?

THE MINISTER OF FOOD PROCESSING INDUS-
TRIES (SHRI SUBODH KANT SAHAY): (a) to (d) For the
promotion of oil processing mills in the country, Ministry of
Food Processing Industries (MFPI) under the Scheme for
Technology Upgradation/Establishment/Modernization of
Food Processing Industries provides financial assistance
in the form of grant-in-aid to all implementing agency @25%
of the cost of Plant & Machinery and Technical Civil Works
subject to a maximum of Rs. 50 lakhs in general areas or
33.33% subject to a maximum of Rs. 75 lakhs in difficult
areas. In order to ensure speedy disbursement of financial
assistance, the Ministry has decentralized the disbursement
procedure through banks under the Scheme of Setting up/
Modernization/Expansion of Food Processing Industries
w.e.f. 01.04.07. MFPI schemes are project oriented, not state
specific. The proposals received from all states in the country
including Rajasthan are considered for financial assistance
as per guidelines. As per Directorate of Vanaspati,
Vegetables Oil and Fats, 152006 vegetable oil units are
present in the country. The details of the units are given in
the enclosed Statement-1. During 10th Plan Period, MFPI
has assisted 154 oil-processing units in the country out of
which 16 units have been assisted in Rajasthan. Statement-
Il indicating state-wise details of oil processing units, which
has been provided financial assistance under MFPI scheme
is given in the enclosed.
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Ministry of Agriculture, Government of India had
Jaunched Technology Mission on Qil Seeds and Pulses which
aims at increasing production and productivity of the different
oilseed crops through assured input supply and technology
packages and develop location-specific technologies for
each of the crops for maximizing production. The crops that
receive priority are groundnut, rapeseed-mustard, soybean,
sunflower, safflower, linseed, sesamum and niger.

Statement-|
Status of the Vegetable Oil Industry
{(As on January 2609)

S. No. Type of Vegetable Oil Industry No. of Unit.;
1. Qilseed Crushing Units 1,50,000
2. Solvent Extraction Units 795
3. Vegetables Oil Refineries 943
4. Vanaspati Units 268
Total 152006

Source: Direclorate of Vanaspati, Vegetables Qil and Fats.
Statement-l]

State-wise details of oil processing units, which has been
provided financial assistance under MFPI scheme

S.No. Name of State No. of units Amount
1 2 ' 3 4

1 Andhra Pradesh 16 648.15
2 Assam 2 36.66
3 Bihar 1 21.69
4 Chhattisgarh 3 78.33
5 Delhi 1 35.00
6 Gujarat 12 438.76
7 Haryana 4 166.24
8 Jammu & Kashmir 1 8.43
9 Karnataka 6 188.61
10 Kerala 3 107.14
11 Maharashtra 40 1249.88
12 Orissa 2 50.00
13 Pondicherry 1 32.60
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1 2 3 4
14 | Punjab 27 876.29
15 Rajasthan 16 443.31
16 Tamil Nadu 5 167.38
17 Uttar Pradesh 6 143.08
18 West Bengal 8 365.88

Total 154 5048.43
[Translation]

Revival of Hosiery Millls

883. SHRI JAI PRAKASH AGARWAL.: Will the Minister
of TEXTILES be pleased to state:

(a) whether several Hosiery milis in the country have
been closed or are on the verge of closure;

{b) if so, the details thereof alongwith the reasons
therefor; and

(c) the steps taken by the Government to revive
them?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI) : (a) to (c) 70
(Seventy) textile mills including hosiery mills are reported
closed as on 31.5.2009 due to various external and internal
factors such as power problem, labour disputes, excess
capacity, lack of modernisation, failure to diversify in
emerging areas, poor management, difficulties in getting
timely and adequate working capital finance, internal factors
etc. The restructuring/revival proposals for such mills are
considered by BIFR. However the Government provides for
assistance to the workers of such closed mills under the
- provisions of Textiles Workers Rehabilitation Fund Scheme
(TWRFS), 102711 workers have been provided relief
amounting to Rs. 26,199 Lakhs as on 31.5.2009.

[English]

Indian Judicial Service

884. SHRI T.R. BAALU: Will the Minister of LAWAND

JUSTICE be pleased to state:

(a}) whether all India Judicial Service as contem-
plated under Act 312 of the Constitution of India has not
been created so far;

(b) if so, the reasons therefor; and

{c) the steps taken to create the service as required
by the Constitution of India?
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THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to {c) No, Sir. Since the creation of
an All India Judicial Service would require cooperation of
the State Governments and High Courts, views and
comments of the State Governments and High Courts have
been sought. So far, 15 State Covernments/UTs and 12 High
Courts have furnished their views. After receipt of the views
from all State Governments/High Courts, the matter will be
examined on merit.

Disinvestment of Air India

885. SHRI KISHANBHAI V. PATEL:
SHRI MILIND DEORA:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether there is any proposal to disinvest
Government stake in Air India;

(b) if so, the details thereof;

{c) whether the Government is also considering to
bring out an initial Public Offer (IPO) for national carrier Air
India;

(d) if so, the details thereof; and

(e) the steps taken to ensure the accountability of
the Government in this Organisation?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (e) Presently, there
is no such proposal.

Production and Export of Cotton

886. DR. K.S. RAO: Will the Minister of TEXTILES be
pleased to state:

(a) the demand and production of cotton during each
of the last three years and the current year; and

{b) the impact of higher minimum support price of
cotton over the export of textiles during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) The
balance sheet showing demands and production of last three
years and the current years is given below:

(Lakh bales of 170 kgs each)
Cotton Year (October - September)

2005- 2006- 2007- 2008-
06 07 08 09
1 2 3 4 5
Supply
Opening Stock 72.00 -52.00 47.50 43.00

Production 241.00 280.00 315.00 290.00
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1 2 3 4 5
import 5.00 5.53 6.50 7.00
Total Supply 318.00 337.53 369.00 340.00
Demand

Mill Consumption 180.00 194.89 203.00 195.00
Small Mill 19.00 21.26 23.00 20.00

Consumption

Non Mill 20.00 15.88 15.00 15.00

Consumption

Total 219.00 232.03 241.00 230.00
Consumption

Export 47.00 58.00 85.00 50.00*
Total disappearance 266.00 290.00 326.00 280.00
Carry forward 52.00 47.50 43.00 60.00

Source: Cotton Advisory Board (* estimated)

(b) Higher MSP has affected the cost structure of
raw cotton Being offered in international market. The
disparity in domestic cotton as compared to International
prices and reduction in cotton consumption by the major
importing countries due to global economic slow down, has
affected the cotton exports from the country.

No Back - up Radar System at
Chennai Airport

887. SHRIMATI BOTCHA JHANSHI LAKSHMI: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Chennai Airport lacks back up radar
system;

(b) if so, the reasons therefor;

(c) whether the Chennai Airport handles more than
30 to 35 aircraft during peak hours;

(d) whether the present radar system at Chennai has
been failing frequently for the past three years; and

(e) if so, the remedial measures taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) and {b) The Chennai
Airport is having Primary and Secondary. Radar system
having dual channel. In case of failure of one channel,
second channel takes over.

{c) No, Sir.
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(d) and (e) No, Sir. Only few interruptions have
occurred in the last 3 years due to scheduled maintenance/
unforeseen failures. Availability of Radar service. was more
than 99% in the last three years.

Exim Policy of Kerosene

'888. SHRI ASADUDDIN OWAISI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Union Government has changed the
EXIM policy to import Superior Kerosene Qil (SKO) by
parallel markets;

(b) if so, whether the change of policy has affected
the needy customers who are facing difficulty in getting free
sale SKO while it is easily available in the open market; and

(c) if so, the remedial measures proposed in this
regard?

THE MINISTER OF STATE iIN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
(a) to (c) Paraliel Marketing System (PMS) for Kerosene
had been introduced vide Notification dated 2.9.1993,
allowing private agencies to import and market Kerosene at
market price in the country. Subsequently, on the recommen-
dation of the Ministry of Petroleum and Natural Gas,
Department of Commerce vide their Notification dated
25.11.2003 allowed. Superior Kerosene Qil (SKO) to be
imported by State Trading Enterprises. Such import is subject
to stipulation in Para 2.11 of the Foreign Trade Policy and is
allowed through State Trading Enterprises (STEs)i.e. Indian
Qil Corporation Limited (IOCL), Bharat Petroleum Corpora-
tion Limited (BPCL), and Hindustan Petroleum Corporation
Limited (HPCL). The State Trading Corporation (STC) has
also been nominated as a State Trading Enterprise (STE)
for supplying it to Advance Licence holders. The SKO Control
Order, 1993 has been amended on 06.07.2006, allowing
parallel marketeers to source their requirements from
indigenous sources also.

IOCL, BPCL & HPCL are marketing non-PDS Kerosene
in the open market. As per the existing system of marketing
of non-PDS Kerosene followed by the Public Sector Oil
Marketing Companies (OMCs), the genuine industrial and
non-domestic customers having requirement of more than
1 Tank Lorry load at a time are being supplied directly and
the requirement of small customers having requirement of
less than fult Tank Lorry load is being met through the existing
SKO-LDO Dealership network at the non-subsidized rate.
Under the provisions of Kerosene (Restriction on Use and
Fixation of Ceiling Price} Order 1993, Government has also
permitted Oil and Natural Gas Corporation (ONGC),
Mangalore Refinery and Petrochemical Limited (MRPL) and
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Reliance Industries Ltd (RIL) to market their indigenously
produced Kerosene, after meeting the demand of PDS
Kerosene in full, to non-PDS customers. These Companies
can make free sale of Kerosene at market prices as per
requirement.

There is no report of any bulk customer/customers
facing difficulty in getting non-PDS SKO.

Super speciality hospitals in railways

889. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any plan to establish
super speciality hospitals in various parts of the country;
and

(b) if so, the centres identified for this propose
including Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) and (b) The centres
which have been identified and sanctioned for providing
super speciality facilities are: (I} Central Hospital for East
Central Railway at Patna with super speciality wings in
Cardiology and Nephrology, (ii} Cancer Cardiac Centre at
Northern Railway Central Hospital, New Delhi, (iii) Cardiac
Centre at Jagjivan Ram Hospital, Western Railway, Mumbai,
and (iv) Creation of Cardiac Unit at B.R. Singh Hospital at
Sealdah, Eastern Railway.

[Translation]
Air-accidents

890. SHRI JAGDAMBIKA PAL: Will the Minister of CIVIL
AVIATION be pleased to state:

(a) the details of air-accident reported during the last
two years on account of dilapidated conditions of several
runways at Airports;

(b) whether runways tend to be fatal for aircraft in
the event of rainfalls and specially during monsoon period;

(¢) whether the Governmant has taken aiction ito
repair such runways;

(d) if so, the details thereof; and

(e} the action proposed to be taken by the Govern-
ment to curb recurrence of such accidents in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL) : (a) No accidents
have occurred during the last two years due to dilopidated
condition of runways at airports.
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(b) No, Sir,
(c) and (d) Do not arise.

(e) Rumway cleaning and runway friction testing is
carries out regularly. Further recarpetting and reurfacing of
runway is done as and when required.

[English]
New railway line between Amravati to Narkher

891. SHRI ANANDRAQO ADSUL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the work of laying of new rail line
between Amravati and Narkher is pending since long;

(b) if so, the reasons therefor;

(c) whether work on Chandur Bazar-Narkher is
going on at a very slow pace;

(d) if so, the reasons therefor; and

(e} the time by which these rail lines are likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) to (e) The new line
project was taken up in 1993-94. Amravati-Chandur Bazar
(44 kms) has already been completed. Overall physical
progress of the project is 67%. The project is being
progressed as per availability of resources and entire line is
likely to be completed by March, 2011.

Minority representation in employment

892. SHRI ANANDRAO ADSUL: Will the Minister of
CORPORATE AFFAIRS be pleased to state:

(a) whetherthe Government has sought details from
industry over minority representation in employment;

(b) if so, the details thereof; and
() the reasons for seeking such information?

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) No, Sir.

(b) and (c) Do not arise.
[Translation]
Railway Line from Manmad to Nandava in Mahrashtra

893. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of RAILWAYS be pleased to state:
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(a) whether the Railways have sanctioned Manmad-
Malegoan-Dhule-Nandava rail line project in Maharashtra;

(b) whether the Railways have any plan to introducé
(UTS) Unreserved Ticket System in Malegoan area of Nasik
District;

(c) ifso, whether Maharashtra Government has given
its consent to provide financial assistance for the purpose;

(d) if so, the details thereof; and

(e) the time by which the work under the said project
is likely to be started ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) No, Madam.

(b) Malegaon is non railhead location. Nearest
railway station is Manmad, which is 30-35 km. away. Manmad
has Unreserved Ticket System (UTS).

(c) and (d) Chief Minister, Maharashtra has recently
requested for taking up following new line projects on 50:50
cost sharing basis:

1. Manmad-indore
2. Wadsa-Desaiganj-Gadchiroli
3. Pune-Nasik

(e} Does not arise as new line works are not
sanctioned.

[English]
Passenger train from Mehsana to Abu Road

894. SHRI MUKESH BHAIRAVDANJI GADHVI: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways are planning to introduce
more diesel fast passenger trains between Mehsana and
Abu Road; and

(b) if so, the time by which it is likely to be introduced?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHR! K.H. MUNIYAPPA): (a) No, Sir.

(b) Does not arise.
Assistance to craftsmen and weavers

895. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of TEXTILES be pleased to state:

(a) the assistance extended to the craftsmen and
weavers of various States including Telangana region of
Andhra Pradesh for self employment during the last three
years and the current year; and
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{b) the number of craftsmen and weavers benefited
during the said period, State-wise and scheme-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMATI PANABAKA LAKSHMI): (a) and (b)
The government does not have any scheme both in the
Handicrafts and Handloom Sectors, for direct financial
assistance to artisans & weavers for the self employment in
the country including Telangana Region of Andhra Pradesh.

However, for the development of both these sectors,
the Government has been implementing various schemes,
which provide assistance to the artisans as well as to
handloom weavers. In the handicraft sector, the schemes
proposed for implementation during the 11th Five Year Plan
include: Ambedkar Hastshilp Vikas Yojana:Marketing
Support and Services scheme; Design & Technology
Upgradation Scheme; Handicrafts Artisans Welfare Scheme;
Human Resource Development Scheme and Research &
Development Scheme. In the Handloom Sector, concerted
efforts are being made through the scheme and programmes
to increase production, productivity, and the efficiency of
weavers and enhance their income and socio-economic
status by providing skill upgradation, infrastructure and input
supports to them.

Modernisation of NMDC

896. SHR! VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of STEEL be pleased to state:

(a) whether the National Mineral Development
Corporation (NMDC) is proposed to be modernized to
increase its production and take up fresh exploration;

(b) if so, the details thereof;

(c) whether the PSU also proposes to set up pellet
plants; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): (a) and (b) Yes, Sir. NMDC
is undertaking exploration in its existing iron ore mines to
establish additional resources. NMDC is also developing
new mines (Bailadila deposit 11B in Chhattisgarh and
Kumaraswamy iron ore mines in Karnataka) to increase its
production. It is also procuring latest and higher capacity
machines to increase its production. It has also applied for
Prospecting Licence/Mining Lease for many new iron ore
mines as well.

Besides, it is exploring for diamond in many areas of
Andhra Pradesh. Recently, NMDC has aiso diversified into
exploration of Coal, Platinum, Gold and Beach Sand etc.
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NMDC is also conducting prospective work for Diamond in
8 areas around Kalyandurg, Andhra Pradesh covering a
total.area 123 Sq. km. NMDC has also been allocated two
coal blocks viz. Shahpur East and Shahpur West in Madhya
Pradesh, where NMDC has conducted detailed exploration
through M/s. MECL

(¢} and (d) Yes, Sir. NMDC plans to set up a 2 million
tonne per annum capacity pellet plant at Bacheli in
Chhattisgarh and a 1.2 million tonne per annum capacity
pellet plant at Donimalai in Karnataka.

Introduction of passenger train

897. SHRI G.M. SIDDESHWARA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Karnataka Government has
submitted proposals regarding introduction of passenger
train between Harihar and Birur in Karnataka;

(b) if so, the details thereof;

{c) whether the Railways have taken any action
thereon; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) No, Sir.

(b) to (d) Do not arise.
[Translation]
Tatkal Reservation

898. SHRI HANSRAJ G. AHIR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have reduced the number
of Sleeper Class tickets and converted it into Tatkal
reservation class;

(b) if so, the comparative percentage of general
sleeper class and tatkal reservation class;

{c) therevenue collected by the Railways from tatkal
reservation class tickets;

(d) whether Railways propose to increase number
of tickets in view of difficulties being faced by the passengers;
and

(e} if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) and (b) The
reservations under general quota as well as Tatkal quota
can be availed by the passengers on a first-cum-first served
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basis. There is only a comparative difference in the Advance
Reservation Period and no reduction in the accommodation
for the passengers. Out of the total reserved accommodation
available in Sleeper class, about 12% has been earmarked
for Tatkal passengers. If unused, this quota is released to
general passengers.

(¢) The amount of revenue earned by the Railways
from sale of tickets in Tatkal quota during 2008-09 was Rs.
605 crores in all classes of travel in which Tatkal
accommodation has been earmarked.

{d) and (e} Creation of additional accommodation to
cater to increased demand is a continuous process. The
Railways have introduced a large number of trains and have
augmented existing trains to meet the increasing demand.

[English]
Enforcement of Clauses of Contracts

8399. SHRIMATI SUPRIYA SULE: Will the Minister of
LAW AND JUSTICE be pleased to state:

(a) whether the committee has been set up to
examine the issue pertaining to enforcing contracts;

{(b) if so, the details thereof alongwith the recommen-
dations made by the committee;

(c) whether the Government proposes to set up

commercial divisions in each High Court;

(d) if so, the details thereof;

(e) whether the Government has received any

proposal for introduction of case management system as a
pilot project in High Courts; and

(f) if so, the details thereot?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): (a) to (f) A Committee under the
Chairmanship of Law Secretary, comprising representatives
from Ministry/Department of Industrial Policy & Promotion,
Banking and Corporate Affairs was set up to examine the
issue pertaining to enforcing contracts and recommend
correctives. The said Committee submitted its report to the
Cabinet Secretary on 23rd July, 2008.

The Committee referred to the suggestion of the World
Bank for establishment of separate Commercial Courts and
has agreed to that proposal. Law Commission of India in its
188th Report on "Proposal for Constitution of High-Tech Fast
Track Commercial Division in High Court" has also
recommended for constitution of Commercial Division in
each High Court. In view of this, the Committee in its Report
has suggested to establish Commercial Division in each
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High Court for dealing with commercial disputes of the value
of Rs.1 crore and above and also to introduce the case
management system m judiciary.

Nagpur Airport

900. SHRI VILAS MUTTEMWAR: Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whether the Nagpur airport has since been
transferred to the Maharashtra Airport Development
Company with a view to upgrading it to a world class multi
model, international passenger and cargo hub;

(b) if so, the details thereof;
(¢) the status of upgradation work; and

(d) the estimated cost and the total investment made/
likely to be made on this project?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): (a) to (c) An Agreement
between Airports Authority of India (AAl) and Maharashtra
Airport Development Company Limited (MADC) for formation
of a Joint Venture Company (JVC) has been signed. The
JVC has been registered in the name of MIHAN.

Airport transfer formalities are under progress and will
be completed shortly. There is no policy or othér pending
issues between AAl and MADC relating to the transfer of
Nagpur airport to the JVC.

(d) JVC would develop the airport in aécordance
with the Master Plan at an estimated cost of Rs. 3327.50
crores.

[Translation]
Construction of Overbridges

901. SHRI RAVINDER KUMAR PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of proposals have been received for
construction of overbridges at the railway level crossings in
the heavy traffic areas of each State;

(b) the status of the proposals; and

(c) the number of over bridges constructed at the
manned and unmanned level crossings in Jharkhand and
Bihar during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA) : (a) Following firm
proposals for construction of ROB/RUBs in lieu of LCs were
received in the past duly sponsored by State Governments.
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State No. of ROBs State No. of ROBs

proposals proposals
AP 91 Assam & NE Region 3
Bihar 62 Chhattsgarh 12
Deihi 19 Gujarat 15
Haryana 40 Jharkhand 20
Karnataka 38 Kerala 61
Maharashtra 25 MP 8
Orissa 9 Pondicherry 3
Punjab 32 Rajasthan 22
Tamil Nadu 125 upP 86
Uttrakhand 1 wWB 37
J&K 1 Total 710

(b) All the above firm proposals were sanctioned on
cost shariing basis and the works are at different stages of
planning and execution.

(c) Works of ROB/RUBs completed duiring last 3
years and during current year of 2008-09 in the States of
Jharkhand and Bihar are as under: ‘

States 2005-06 2006-07 2007-08 2008-09
Bihar 0 2 0 1
Jharkhand 2 4 3 2

"[English]

LPG Bottling Plants

902. SHRI PRASANTA KUMAR MAJUMDAR: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of existing LPG bottling plants and
their capacity of each plant;

(b) whether the Government proposes to set up new
LPG bottling plants in the country; and

(c) if so, the details alongwith locations thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUMAND NATURAL GAS (SHRI JITIN PRASADA):
(a) As on 01.04.2009, Public Sector Oil Marketing Compa-
nies (OMCs) were operating 182 LPG bottling plants with a
total bottling capacity of 8967 Thousand Metric Tonnes Per
Annum {TMTPA). The State-wise list of existing bottling plants
with capacity is given in the enclosed Statement.

(b) and (c) LPG bottling plants are set up by OMCs on
the basis of techno-economic feasibility after taking into
consideration the demand potential of packed LPG.
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Three bottling plants one each at Muzzafarpur (Bihar), . 1 2 3 4
Baroda (Gujarat d | Kerala nd
aroda ( uvjarat) and lrumpanam (Kerala) are under 10.  Himachal Pradesh 5 44
construction.
1. Jammu & Kashmir 4 91

OMCs have proposed {o set up 14 more new LPG
bottling plants in the country. The location-wise/State-wise 12. Jharkhand 4 142
details are as under:-

13. Karnataka 11 574
Location & Name of States Number of Bottling Plants
14,  Kerala 6 342
Vizag (Andhra Pradesh) 1 15 Madhya Pradesh ; 352
Raipur (Chhattisgarh) 1 16.  Maharashtra 19 1344
Mangalore (Karnataka) 1 17 Manipur 1 10
Gwalior (Madhya Pradesh) 1 18 Meghalaya i )
Jabalpur (Madhya Pradesh) 1 19 Mizoram 1 5
Bhopal (Madhya Pradesh) 1 20 Nagaland 1 5
Kolhapur (Maharashtra) 1 24 Orissa 4 176
Badnera (Maharashtra) 1 25 Punjab 5 296
Akolner (Maharashtra) 1 23 Rajasthan 11 442
Nagpur (Maharashtra) 1 24 Sikkim 1 5
Gorakhpur (Uttar Pradesh) 1 25 Tamil Nadu 17 800
Kanpur (Uttar Pradesh) 1 26. Tripura 1 11
Virudhachatam (Tamil Nadu) 1 27.  Uttar Pradesh 26 1048
Madurai (Tamil Nadu) 1 28.  Uttarakhand 3 110
Statement 29.  West Bengal 9 462
Details of LPG Bottling Plants in the country as on 01.04.2009 30.  Andaman & Nicobar 1 5
SI.No. State/UTs Number of Capacity 31.  Chandigarh i )
bottling plants  (in TMTPA) 32. Dadra & Nagar Haveli - -
1 2 3 - 4 33. Daman Diu - -
1. Andhra Pradesh 12 706 34. Lakshadweep - -
2. Arunachal Pradesh 1 5 35.  Puducherry 1 22
3, Assam 7 210 Total 182 8967
4. Bihar 5 230 [Translation]
. Privatisation/Disinvestment of Undertakings
5. Chhattisgarh 2 88
) 903. SHRIASHOK KUMAR RAWAT : Will the Minister
6. Delhi 2 308 of STEEL be pleased to state :
7. Goa 2 66 - (a) the names of the undertakings under the Ministry
8. Gujarat 10 550 privatised or where disinvestment has taken place till date;
9 (b) * the undertaking wise amount of funds received

Haryana 6 418

by the Government through such move;
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(c) whether any irregularity has taken place in the
course of privatisation or disinvestment of these undert-
akings;

(d) if so, the details thereof; and

(e) the action taken by the Government in this
regard ?

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRIA. SAl PRATHAP): (a) Disinvestment has taken
place in the Steel Authority of India Ltd. (SAIL) and KIOCL
Limited under the Ministry of Steel.

(b) The Government received Rs. 1036.33 crores
and Rs. 11.40 crores from such disinvestments in SAIL and
KIOCL Ltd. respectively.

(c) The Governmentis not aware of any irregularities
in respect of these disinvestments.

(d) and (e) Does not arise.
Family Courts

904. SHRI JAI PRAKASH AGARWAL:
SHRI E.G. SUGAVANAM:
Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) the number of family courts located in the country;

(b} the number of cases handled by them during the
last three years, State-wise;
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(¢} whether there is a proposal to construct more
number of family courts in various States in the near future;

(d) if so, the details thereof,;

(e} the time by which the new courts are likely to be
set up; and

() the steps proposed to be taken by the Govern-
ment that cases filed before the family courts are not kept
pending for too long?

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY) (a): As per the information received,
175 Family Courts are functioning in the country.

{b) A Statement indicating the number of cases
disposed of by the Family Courts during the years 2006,
2007 and 2008, State-wise, is enclosed.

(c) to (e) it is for the State Government to set-up new
Family Courts in consultation with the respective High Court.
Central Government provides financial assistance for
meeting expenditure on Family Courts as per the norms of
the Scheme. All the State Governments/UT Administrations
have been requested to set up at least one Family Court in
each District.

() Government is facilitating expeditious disposal
of cases in courts through providing financial assistance for
development and modernization of infrastructural facilities
for the judiciary including providing Information and
Communication Technology (ICT) facilities in courts.
However, the time taken in disposal of cases is within the
domain of judiciary.

Statement

Disposal during the last three years in the Family Courts

Si.No State/UT

Disposal during the year

2006 2007 2008
1 2 3 4 5
[ Andhra Pradesh 4886 5163 . 2929
2 Assam #
3 Bihar 6701 8591 9031
4 Chhattisgarh 4204 5632 5652
5 Gujarat 4409 5487 5739
6 Jharkhand 2718 3154 3238
7 Karnataka 9779 7888 15156
8 Kerala 30347 37953 35659
9 Madhya Pradesh 7793 9414 ’ 9168
10 Maharasthra* 49293
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1 2 3 4 ' 5
1 Manipur 683 372 271
12 Nagaland Nil Nil Nil
13 Orissa 2113 1641 1313
14 Punjab - Nil Nil Nil
15 Rajasthan 7590 8882 457
16 Sikkim 108 97 #
17 Tamil Nadu 9157 9157 #
18 Tripura 718 763 949
19 Uttar Pradesh” _ 84139
20 _Uttarakhand 3771 4674 3716
21 West Bengal 732 435 588
22 Puducherry 655 1081 1002
Total 229796 110384 94868

* Total disposal during the last three years
# Information not received.

[English]
Utilization of Coal Reserves

905. SHRI ASADUDDIN OWAISI: Will the Minister of
CHEMICALS AND FERTILIZERS be pleased to state:

{a) whether the Government proposes to utilize its
huge coal reserves for the purpose of making the country
self-reliant in the matter of production of fertilizers and supply
of feedstock as being done in other countries particularly
China;

(b) if so, the details thereof;

(c) the steps taken to make arrangements for the
" supply of gas to urea producers?

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRiI SRIKANT JENA):
(a) and (b) The New Pricing Scheme Stage - Il recommends
the coal gas and coal based methane as fuel / feed stock for
production of urea in the country. Further, out of 28 urea
manufacturing units operational in the country, 6 urea units
use coal as fuel for the purpose of generating steam/
electricity to be used as utilities. The Government is also
looking into the feasibility of revival of closed urea units of
Hindustan Fertilizer Corporation Limited (HFCL) and
Fertilizer Corporation of India Limited (FCIL) through setting
up of new brownfield projects based on natual gas, coal
gas, Coal Based Methane (CBM) etc.

(c) The Government has decided to accord highest
priority in allocation of gas for existing urea units in the

country. It has also decided to accord the highest priority in
gas allocation to fertilizer sector for debottlenecking,
expansion and revival projects in the country. In pursuance
of the above decisions, approximately 15 mmscmd of gas
has been allocated from KG D6 Basin to existing gas based
urea units in the country to meet the entire shortfall in
availability of natural gas for urea production within the
country.

Road overbridges in Gujarat

906. SHRI MUKESH BHAIRAVDANJI GADHV!: Will the
Minister of RAILWAYS be pleased to state:

{(a) the details of proposals of Road Over Bridges
(ROBs) in Gujarat pending for sanction; and

{b) the time by which the said projects are likely to
be sanctioned alongwith funds allocated for these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): (a) There are 7
proposals given below:

(1) Construction of ROB in lieu of LC No.87 atkm. 181/18-
20 on Virar Surat section near Udvada station of
Mumbai Central Division.

(2) Construction of ROB in lieu of LC No. 101 at km. 203/
28-204/2 on Virar Surat section near Doongri station
of Mumbai Central Division.

(3) Providing ROB in lieu of LC No.274 at km.936/13-14
on Viramgam-Okha section near Kuranga station of
Rajkot Division. '
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(4) Providing ROB in lieu of LC No.73 at km.674/7-8 on
Than-Chotila Road between Lakhamachi station of
Rajkot Division.

(5) Construction of 4 lanes ROB in lieu of LC No.202X at
km.721/4-5 between Jagudan-Mehsana on ADI-PNU
section of Ahemdabad division.

(6) Construction of 4 lanes ROB in lieu of LC No.1B at
" km.1/7-8 situated on State Highway on Mehsana-Patan
section of Ahemdabad Division.

(7) Construction of ROB in lieu of LC No.2 atkm. 1/15-2/1
between station Vishwamitri and Pratapnagar station.

(b) On finding the proposals feasible based on
fulfilment of all the preliminary pre-requisites and prescribed
criterion, these will be included in the future Works
Programme of Railways and allocation will be made after
its sanction and in accordance to the availability of funds
and throw forward with the Railway concerned.

12.00 hrs.
PAPERSTAID ON THE TABLE

[English]

THE MINISTER OF STEEL (SHRI VIRBHADRA
SINGH): Madam, | beg to lay on the Table:

(1)  Acopy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Steel for
the year 2009-2010.

[Placed in Library. See No. L.T. 84/15/09]

(2) A copy of the Outcome Budget (Hindi and English
versions) of the Ministry of Steel for the year
2009-2010.

[Placed in Library. See No. L.T. 85/15/09]

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI VILASRAO DESHMUKH):
Madam, | beg to lay on the Table:

(1) A copy each of the following Reports (Hindi and
Engli_sh versions) under article 151(1) of the
Constitution:- .

(i) Report of the Comptrolier and Auditor
General of India-Union Government
(Commercial) (No. CA 22 of 2009-10)
Financial Reporting by Public Sector
Undertakings.

[Placed in Library. See No. L.T. 86/15/09]
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(i) Report of the Comptroller and Auditor
General of India-Union Government
{Commercial) (No. CA 23 of 2009-10)
Information Technology Applications in
Public Sector Undertakings.

[Placed in Library. See No. L.T. 87/15/09]

(iii) Report of the Comptroller and Auditor
General of India-Union Government
(Commercial) (No. CA 24 of 2009-10)
Compliance Audit Observations.

[Placed in Library. See No. L.T. 88/15/09]

(2) Acopy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Heavy
Industries and Public Enterprises for the year
2009-2010.

[Placed in Library. See No. L.T. 89/15/09]

THE MINISTER OF LAW AND JUSTICE (SHRI M.
VEERAPPA MOILY): Madam, | beg to lay on the Table:

(1) Acopy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Law and
Justice for the year 2009-2010.

[Placed in Library. See No. L.T. 90/15/09]

(2) A copy of the Outcome Budget (Hindi and English
versions) of the Ministry of Law and Justice for
the year 2009-2010.

[Placed in Library. See No. L.T. 91/15/09]

THE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): Madam | beg to lay on the Table a copy of the
Memorandum of Understanding (Hindi and English versions)
between the National Handloom Development Corporation
Limited and the Ministry of Textiles for the year 2009-2010.

[Placed in Library. See No. L.T. 92/15/09]

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL
AVIATION (SHRI PRAFUL PATEL): Madam, | beg to lay on
the Table:

(1) A copy of the Memorandum of Understanding
(Hindi and English versions) between the Pawan
Hans Helicopters Limited and the Ministry of Civil
Aviation for the year 2009-2010.

[Placed in Library. See No. L.T. 93/15/09]

(2) A copy each of the following Notifications (Hindi
and English vérsions) under Section 14A of the
Aircraft Act, 1934:- -
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(3)

(4)

Papers

(i)  The Aircraft (2nd Amendment) Rules, 2009
published in Notification No. G.S.R. 68(E)
in Gazette of India dated the 2nd February,
2009, together with an explanatory note.

(i)  The Aircraft (3rd Amendment) Rules, 2009
published in Notification No. G.S.R. 94(E)
in Gazette of India dated the 13th February,
2009, together with an explanatory note.

(iii) The Aircraft (4th Amendment) Rules, 2009

published in Notification No. G.S.R. 101 (E)

in Gazette of India dated the 19th February,

2009, together with an explanatory note.

(iv) The Aircraft (5th Amendment) Rules, 2009
published in Notification No. G.S.R. 126(E)
in Gazette of India dated the 25th February,

2009, together with an explanatory note.

(v} The Aircraft (6th Amendment) Rules, 2009
published in Notification No. G.S.R. 150(E)
in Gazette of India dated the 4th March,
2009, together with an explanatory note.

(vi) The Aircraft Seventh (Amendment) Rules,
2009 published in Notification No. G.S.R.
165(E) in Gazette of India dated the 12th
March, 2009, together with an explanatory
note.

{vii) The Aircraft (8th Amendment) Rules, 2009
published in Notification No. G.S.R. 167(E)
in Gazette of India dated the 13th March,
2009, together with an explanatory note.
(viii) The Aircraft (9th Amendment) Rules, 2009
published in Notification No. G.S.R. 168(E)
in Gazette of India dated the 13th March,

2009, together with an explanatory note.

(ix) The Aircraft (10th Amendment) Rules, 2009
published in Notification No. G.S.R. 254(E)
in Gazette of India dated the 16th April,

2009, together with an explanatory note.

Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at item No. (i) of (2) above.

[Placed in Library. See No. L.T. 94/15/09)

A copy each of the following papers (Hindi'and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:-

(i) Statement regarding Review by the
Government of the working of the Pawan
Hans Helicopters Limited, New Delhi, for
the year 2007-2008.
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(i)  Annual Report of the Pawan Hans Helicop-
ters Limited, New Delhi, for the year 2007-
2008, alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.

Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (4) above.

[Placed in Library. See No. L.T. 95/15/09}]

(i) A copy of the Annual Report (Hindi and
English versions) of the Commission of
Railway Safety, Lucknow, for the year 2007-
2008, under Section 10 of the Railways Act,
1989.

(i) Statement regarding Review (Hindi and
English versions) by the Government of the
working of the Commission of Railway
Safety, Lucknow, for the year 2007-2008.

[Placed in Library. See No. L.T. 96/15/09]

A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Civil
Aviation for the year 2009-2010.

{Placed in Library. See No. L.T. 97/15/09!

THE MINISTER OF STATE OF THE MINISTRY OF
CORPORATE AFFAIRS AND MINISTER OF STATE OF THE
MINISTRY OF MINORITY AFFAIRS (SHR! SALMAN

~ KHURSHEED): Madam, | beg to lay on the Table:-

8}

A copy of the each of the foilowing Notifications
(Hindi and English versions) under sub-section
(3) of Section 63 of the Competition Act, 2002:-

(i) The Competition Commission of India
(Salary, Allowances and other Terms and
Conditions of Service of Chairperson and
other Members) Amendment Rules, 2009
published in Notification No. G.S.R. 136(E)
in Gazette of India dated the 27th February,
2009.

(i) The Competition Commission of India
(Form of Annual Statement of Accounts)
Rules, 2009 published in Notification No.
G.S.R. 204(E) in Gazette of India dated the
27th March, 2009.

(i) The Competition Appellate Tribunal (Sala-

ries and Allowances and other terms and

conditions of service of the Chairperson and
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v)

(vi)

(vii)

(viii)

{x)

(xi)

other Members) Rules, 2009 published in
Notification No. G.S.R. 137(E) in Gazette
of India dated the 27th February, 2009.

The Competition Appellate Tribunal (Sala-
ries and Allowances and other terms and
conditions of service of the Chairperson and
other Members) Amendment Rules, 2009
published in Notification No. G.S.R. 339(E)
in Gazette of India dated the 15th May,
2009.

The Competition Appellate Tribunal (Form
and fee for filing an appeal and tee for filing
compensation applications} Rules, 2009
published in Notification No. G.S.R. 387(E)
in Gazette of India dated the 4th June, 2009.

The Competition Appellate Tribunal (Term
of the Selection Committee and the Manner
of Selection of Panel of Names) Amend-
ment Rules, 2009 published in Notification
No. G.S.R. 260(E) in Gazette of India dated
the 20th April, 2009.

The Competition Commission of India
(Term of the Selection Committee and the
Manner of Selection of Panel of Names)
Amendment Rules, 2009 published in
Notification No. G.S.R. 156(E) in Gazette
of India dated the 6th March, 2009.

The Competition Commission of India
(Term of the Selection Committee and the
Manner of Selection of Panel of Names)
Second Amendment Rules, 2009 publis-
hed in Notification No. G.S.R. 259(E) in
Gazette of india dated the 20th April, 2009.

The Competition of India (Engagement of
Experts and Professionals) Reguiations,
2009 published in Notification No.
R-40007/6/Reg-Expert/Noti/04-CCl in
Gazette of India dated the 15th May, 2009.

The Competition of India (General) Reguia-
tions, 2009 published in Notification No.
R-40007/6/Reg-General/Noti/04-CCl in
Gazette of India dated the 22nd May, 2009.

The Competition Commission of India
{Meeting for Transaction of Business)
Regulations, 2009 published in Notification
No. R-40007/6/Reg-Meeting/Noti./04-CCl|
in Gazette of India dated the 22nd May,
2009.

[Placed in Library. See No. L.T. 98/15/09]
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A copy of the Monopolies and Restrictive Trade
Practices Commission (Group ‘A’ and Group 'B')
Recruitment Amendment Rules, 2008 (Hindi and
English versions) published in Notification No.
G.S.R. 5 in Gazette of India dated the 24th
January, 2009 under sub-section (3) of Section
67 of the Monopolies and Restrictive Trade
Practices Act, 1969.

[Placed in Library. See No. L.T. 99/15/09)

A copy of the Cost and Works Accountants
{Amendment) Regulations, 2009 (Hindi and
English versions) published in Notification No.
CWR(3) 2008 in Gazette of India dated the 8th
April, 2009 under Section 40 of the Cost and
Works Accountants Act, 1959.

[Placed in Library. See No. L.T. 100/15/09}

A copy of the each of the following Notifications
(Hindi and English versions) under Section 30B
of the Chartered Accountants Act, 1949:-

(i) G.S.R.163(E) published in Gazette of India
dated the 12th March, 2009 making certain
amendments in the Notification No. G.S.R.
448(E) dated the 28th June, 2007.

(ii) The Chartered Accountants Procedures of
Meetings of Quality Review Board, and
Terms and Conditions of Service and
Allowances of the Chairperson and
Members of the Board (Amendment) Rules,
2009 published in Notification No. G.S.R.
152(E) in Gazette of India dated the 5th
March, 2009.

[Placed in Library. See No. L.T. 101/15/09]

A copy of the Notification No. S.0. 789(E) (Hindi
and English versions) published in Gazette of
India dated the 20th March, 2009 establishing
an Appellate Authority consisting of Chairman
and eight Members, mentioned therein, under
Section 308 of the Chartered Accountants Act,
1949 Section 40 of the Cost and Works Accoun-
tants Act, 1959 and Section 40 of the Company
Secretaries Act, 1980.

[Placed in Library. See No. L.T. 102/15/09]

A copy of the Detaited Demands for Grants (Hindi
and English versions) of the Ministry of Corporate
Affairs for the year 2009-2010.

[Placed in Library. See No. L.T. 103/15/09]
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(7) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Minority
Affairs for the year 2009-2010.

[Placed in Library. See No. L.T. 104/15/09]

(8) A copy of the Outcome Budget (Hindi and English
versions) of the Ministry of Minority Affairs for the
year 2003-2010.

[Placed in Library. See No. L.T. 105/15/09]

. THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
Madam, | beg to lay on the Table:

(1) A copy each of the following papers (Hindi and
English versions):-

(i) Memorandum of Understanding between
the Karnataka Antibiotics and Pharma-
ceuticals Limited and the Department of
Pharmaceuticals, Ministry of Chemicals
and Fertilizers for the year 2009-2010.

[Placed in Library. See No. L.T. 106/15/09]

(i)  Memorandum of Understanding between
the Bengal Chemicals and Pharmace-
uticals Limited and the Department of
Pharmaceuticals, Ministry of Chemicals
and Fertilizers for the year 2009-2010.

[Placed in Library. See No. L.T. 107/15/09]

(i) Memorandum of Understanding between
the Hindustan Antibiotics Limited and the
Department of Pharmaceuticals, Ministry of
Chemicals and Fertilizers for the year
2009-2010.

[Placed in Library. See No. L.T. 108/15/09]

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:

(i) Review by the Government of the Hindus-
tan Antibiotics Limited, Bangalore, for the
year 2007-2008.

(i)  Annual Report of the Hindustan Antibiotics
Limited, Bangalore, for the year 2007-
2008, alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.
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(3) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (2) above.

[Placed in Library. See No. L.T. 109/15/09]

(4) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Chemicals
and Fertilizers for the year 2009-2010.

[Placed in Library. See No. L.T. 110/15/09]

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI K.H. MUNIYAPPA): Madam, | beg to lay
on the Table:

(1) A copy of the Memorandum of Understanding
(Hindi and English versions) between the Indian
Railway Finance Corporation Limited and the’
Ministry of Railways for the year 2009-2010.

[Placed in Library. See No. L.T. 111/15/09]

(2) () A copy of the Annual Report (Hindi and
English versions) of the Centre for Railway
Information Systems for the year 2007-

2008 alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the Centre for Railway Information
Systems for the year 2007-2008.

(3) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (2) above.

[Placed in Library. See No. L.T. 112/15/09]

(4) A copy of the Railways (Extent of Monetary
Liability and Prescription of Percentage Charge)
Amendment Rules, 2009 (Hindi and English
versions) published in Notification No. G.S.R.
219(E) in Gazette of India dated the 30th March,
2009 under Section 199 of the Railways Act,
1989.

[Placed in Library. See No. L.T. 113/15/09]

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRIMAT! PANABAKA LAKSHMI): Madam, | be
to lay on the Table: :

(1) A copy of the Detailed Demands for Grants (Hindi
and English versions) of the Ministry of Textiles
for the year 2009-2010.

[Placed in Library. See No. L.T. 114/15/09]

(2) A copy of the Outcome Budget (Hindi and English
versions) of the Ministry of Textiles for the year
2009-2010.

[Piaced in Library. See No. L.T. 115/15/09]
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI JITIN PRASADA):
Madam, | beg to lay on the Table a copy of the Detailed
Demands for Grants (Hindi and English versions) of the
Ministry of Petroleum and Natural Gas for the year 2009-
2010.

[Placed in Library. See No. L.T. 116/15/09]

THE MINISTER OF STATE IN THE MINISTRY OF
STEEL (SHRI A. SAl PRATHAP): Madam, | beg to lay on the
Table:

(1) A copy each of the following papers (Hindi and
English versions):-

(i) Memorandum of Understanding between
the Steel Authority of India Limited and the
Ministry of Steel for the year 2009-2010.

[Placed in Library. See No. L.T. 117/15/09]

(i) Memorandum of Understanding between
the Bharat Refractories Limited and the
Ministry of Steel for the year 2009-2010.

[Placed in Library. See No. L.T. 118/15/09]

(iii) Memorandum of Understanding between
the Hindustan Steel Works Construction
Limited and the Ministry of Steel for the year
2009-2010.

[Placed in Library. See No. L.T. 119/15/09]

(iv) Memorandum of Understanding between
the MSTC Limited and the Ministry of Steel
for the year 2009-2010.

[Placed in Library. See No. L.T. 120/15/09]

(v) Memorandum of Understanding between
the KIOCL (formerly Kudremukh Iron Ore
Company Limited) and the Ministry of Steel
for the year 2009-2010.

[Placed in Library. See No. L.T. 121/15/09]

{(vi) Memorandum of Understanding between
the NMDC Limited and the Ministry of Steel
for the year 2009-2010.

[Placed in Library. See No. L.T. 122/15/09]

(vii) Memorandum of Understanding between
the Rashtriya Ispat Nigam Limited and the
Ministry of Steel for the year 2009-2010.

[Placed in Library. See No. L.T. 123/15/09]
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(viiiy Memorandum of Understanding between
the Manganese Ore (India) Limited and the
Ministry of Steel for the year 2009-2010.

[Placed in Library. See No. L.T. 124/15/09]

(ix) Memorandum of Understanding between
the MECON Limited and the Ministry of
Steel for the year 2008-2010.

[Placed in Library. See No. L.T. 125/15/09]

12.04 hrs.
STATEMENTS BY MINISTERS

(i) Status of the implementation of recommendations
contained in the twenty seventh report of Parlia-
mentary Standing Committee on Chemicals and
Fertilisers, pertaining to the Department of Fertili-
zers, Ministry of Chemicals and Fertilizers*

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
CHEMICALS AND FERTILIZERS (SHRI SRIKANT JENA):
With your permission, Madam, | am laying the statement on
the status of implementation of the recommendations
contained in the twenty seventh Report (2008-09) of the
Standing Committee on Chemicals and Fertilizers in terms
of Direction 73-A of the hon. Speaker, Lok Sabha Bulletin
Part Il dated 1st September, 2004,

The Department of Fertilizers (DOF) comes under the
Ministry of Chemicals & Fertilizers. The main objective of
the Department is to ensure adequate and timely availability
of fertilizers for maximizing agricultural production in the
country and for this purpose to promote and assist
indigenous industries in the fertilizer sector and to plan and
arrange import and distribution of fertilizers.

The main activities of DoF include planning; promotion
and development of the fertilizer industry, programming and
monitoring of production, pricing, import and supply of
fertilizers and management of financial resources by way of
subsidy / concession for indigenous and imported fertilizers.
The Department also disburses payments to manufacturers/
importers of decontrolled fertilizers under the. concession
scheme made available to the farmers at the indicative
Maximum Retail Price (MRP).

In addition, the activities of DoF also include the
administrative control of the following public sector
undertaking and cooperatives in the fertilizers sector:

*Laid on the Table and also placed in Library See No. LT 127/15/09
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(i) Fertilizers Corporation of India Ltd. (FCI) (Closed)
(i) Fertilizer and Chemicals Travancore (FACT)

(iiiy Madras Fertilizer Limited (MFL)

(iv) National Fertilizer Limited (NFL)

(v) Rashtriya Chemicals & Fertilizers (RCF)

(vi) Brahmputra Velly Fertilizers Co. Ltd. (BVFCL)

(vii) Hindustan Fertilizers Corporation (HFC) (Closed)
(viii) Project & Development India Ltd. (PDIL)

(ix) FCI Aravali Gypsum Minerals India Ltd.

(x) Krishak Bharti Co-operative Ltd. (KRIBHCO)

The plants of FCIL and HFCL are currently closed.
The Government is considering suitable options for revival
of the units of these PSU's for which empowered Committee
of Secretaries (COS) has been constituted.

The office of the Executive Director, Fertilizers Industry
Coordination Committee (FICC) also works under the
Department of Fertilizer. This office provides the secretariat
support to FICC constituted to administer the Retention Price
Scheme for Nitrogenous Fertilizers and various incentive
schemes to augment indigenous production of fertilizers.

The Standing Committee on Chemicals and Fertilizers
discussed with representatives of Deptt. of Fertilizers on the
subject performance of fertilizers industry in public, private
and co-operative sectors and presented 27th report to Lok
Sabha/Rajya Sabha on 21st October, 2008. The report
contained 14 recommendations which are summarized
below:-

0 The Committee desired that the New Investment
Policy should be operationalised immediately in
order to abridge the demand-supply gap in respect
of urea through adequate indigenous production.

(n The Committee recommended that the new revised
policy, framework should be finalized as early as
possible so that the country becomes self sufficient
in the production of Phosphatic fertilizers and its
dependence on import of Phosphatic fertilizers is
reduced to the minimum.

(y  The Committee desired that adequate funds should
be provided for the revival of all sick PSUs in the
fertilizer sector within a definite time frame.

(V)  The Committee recommended that in addition to the
provision of adequate and regular gas supply,
modernization of plants so as to ward off accidents,
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the fertilizer industrial units especially PSUs should
also explore the feasibility of skill development of
unskilled workers.

The Committee recommended that the scheme to
incentivise and expedite conversion of the FO/LSHS
plants into gas-based plants should be finalized at
the earliest.

The Committee recommended that the Government
should assist the fertilizer industry liberally in
revamping their machinery/instruments so that
energy conservation and optimum use of energy are
achieved.

The Committee felt that the need of the hour is to
increase the indigenous production of urea and SSP,
as there is vast difference in the indigenous price
and the import price in respect of both the fertilizers.

The Committee desired that the Department should
pursue with the Ministry of Finance for payment of
maximum amount of subsidy in cash instead of bonds.

The Committee expressed the view that Government
should provide all the necessary assistance and
incentives wherever needed, to the Private Sector
Industries also for completing necessary formalities
in setting up joint ventures with foreign companies.

The Committee suggested that the Government
should earmark sufficient funds for the payment of
subsidy bills.

The Committee recommended that the Government
should deal with such cases with a heavy hand to
prevent the manufacturer of sub-standard products.

The Committee recommended that the import of both
of the fertilizers be increased as per the requirement.
Simultaneously, efforts should be made to procure
raw materials for DAP for increasing its indigenous
production in order to bridge the demand and supply
gap.

The Committee recommended that the Government
should chalk out a monitoring mechanism in
consultation with the State Governments to control
artificial scarcity of fertilizers that adequate fertilizers
could be reached to the districts and the blocks in
time.

The Committee also recommended that irrigation
facilities in the States should also be augmented
simultaneously for the effective use of fertilizers. The
desired results could be achieved if synergic efforts
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are made by the Department of Fertilizers, Depart-
ment of Agriculture, Ministry of Water Resources and
the Irrigation and Agriculture Departments of State
Governments.

Ali the recommendations of the Standing Committee
contained in the 27th report of 2008-2009; have been
received and considered in the Departrnent of Fertilizers.
The Action Taken Replies to these recommendations have
been sent to the Committee.

12.04%2 hrs.
ELECTION TO COMMITTEE
Central Silk Board
[English]

T.HE MINISTER OF TEXTILES (SHRI DAYANIDHI
MARAN): Madam, | beg to move the following:

"That in pursuance of clause (c) of sub-section (3) of
section 4 of the Central Silk Board Act, 1948, the
members of this House do proceed to elect, in such
manner as the Speaker may direct, four members from
amongst themselves to serve as members of the
Central Silk Board, subject to the other provisions of
the said Act.”

MADAM SPEAKER: Motion moved:

"That in pursuance of clause ( ¢ ) of sub-section (3) of
section 4 of the Central Silk Board Act, 1948, the
members of this House do proceed to elect, in such
manner as the Speaker may direct, four members from
amongst themselves to serve as members of the
Central Silk Board, subject to the other provisions of
the said Act.”

The motion was adopted.

12.05 hrs.
BUSINESS ADVISORY COMMITTEE
2nd Report
[English]

THE MINISTER OF PARLIAMENTARY AFFAIRS AND

-MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR

BANSAL): Madam, | beg to present the Second Report of
the Business Advisory Committee.
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[English]

MADAM SPEAKER: Now, the House will take up
urgent matters of public importance.

Dr. Ram Chandra Dome.

DR. RAM CHANDRA DOME (Bolpur): Madam Speaker,
it is a matter of serious concern that even after a clearcut
ruling by the hon. Supreme Court against capitation fees, it
is alleged that some private medical and dental colleges in
various parts of the country have sold all seats charging
steep capitation fees from the students subverting merit by
diverting the State quota seats into the Management quota.
It is alleged by many parents and it has come in the Press
this morning also that these colleges are even charging
huge sums like Rs. 20 lakh per seat. This is happening
despite the recent Supreme Court direction on May, 27 this
year, particularly about the three medical and dental colleges
of Madhya Pradesh.

The genuine candidates figuring in the Merit List of the
State-conducted Common Entrance Test (GET) are refused
admission. This sort of clear case of misappropriation of the
State quota by the private management is highly condemn-
able. | urge upon the Government to take serious note of it
and take serious step to check this type of rampant
commercialisation and corruption in professional education
by bringing in a stringent regulatory mechanism by the
Government. Thank you, Madam.

[Translation]

SHRI UMASHANKAR SINGH (Maharajganj, Bihar):
Madam Speaker, | was first to give notice. Everybody was
saying that my name is at the first place in the list but how
did it came to third or fourth place? Please show me the
list...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH (Vaishali):
Madam, ‘Kal-a-Zar' is turning into an epidemie in 40 districts
of four states i.e. Bihar, Uttar Pradesh, Jharkhand, West
Bengal particularly among the poor people like Mushar,
Dhanuk, Malhar, Nonia, Tatma, Dhunia driver etc. due to
bite-of-sandfly as they sleep on ground. Malaria mosquito
also bites these poor people. Nearly 50 thousand poor
people are suffering from these diseases. Even the DDT
has not been sprayed there as a preventive measure. It has
been sprayed in some parts only. There is shortage of
medicines like Pentamidine, Lomodin, Calcium bigluconite
etc. given for treating the disease. How can the poor people
afford to buy them. They are living at the mercy of God.
Thousands of people have died but state Governments have
done nothing. It is criminal negligence on the part of the
Government. ’
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Madam Speaker, swine flu has spread in our country
through air travellers coming here. Sometimes dengue also
turn into an epidemic. If a rich person falls ill then only the
matter is highlighted. Nearly 100 persons have fallen ill.
Swine flu and HINI are being heard everywhere. But poor
people are dying of kala-a-zar. However, this has caused
no ripples and nobody is taking note of it.

Madam, | have two requests first one is that Government
of India should make a categorical statement mentioning
number of the viltages in which this disease has spread, the
number of persons dying and affected from the disease, the
places where D. D. T. has been sprayed, the funds given by
the Government and its utilization by the State Governments
and the action taken by the Government as preventive and
curative measures. And my second request is that the issue
of swine flu has not been debated comprehensively. Only
two hon. members have participated in the debate.

I request you to have a debate on kala-a-zar alongwith
the swine-flu but before that Government should make a
statement. A debate on kala-a-zar disease should take place
in'the House otherwise poor people would continue to fail
prey to this disease. No discussion in this regard takes place
anywhere. If a rich person falls iil then it is highlighted
everywhere. But nobody talks about poor people. What about
the Government? ...(Interruptions) If the Government is
unable to rid the localities of the mosquitoes causing Kala-
a-zar and Malaria then what eise can it do?...(Interruptions)

MADAM SPEAKER: Raghuvansh ji, please conclude
now.

...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH : Madam
Speaker, Government should give reply in this regard.
..{Interruptions) It should not become a silent spectator but
responding well to the situation or it should clearly state its
inability to do anything and that it wants to leave the people
at the mercy of God...(Interruptions) National Rural Health
Mission, WHO ...(Interruptions) Medical Council of India, all
these are useless. ...(Interruptions)

MADAM SPEAKER: Please conclude now.
...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Nothing has
been done for the poor people...(Interruptions)

[English]
MADAM SPEAKER: Now, this will not go on record.

...(Interruptions)*

*Not recorded.

SHRI PABAN SINGH GHATOWAR (Dibrugarh): Thank
you, Madam. | want to draw the attention of the Central
Government, through you, about the prevailing devastating
flood situation in Assam. In this flood, hundred thousand
hectares of paddy land in the State are inundated. Several
hundred hectares of land have been eroded. Many people
have lost their houses and many people have lost their lives.
Even more than 50 per cent of the Kaziranga National Park
is inundated in this flood and many wild animals died.

Due to the flood, in the last decade Assam has lost
more than several lakh hectares of the cultivable fertile land
and many thousands of acres of tea garden land and roads
and buildings were damaged and the damage runs into
several thousand crores of rupees.

I request the Central Government to immediately send
a team to study the devastating flood situation in Assam and
immediately release a fund of Rs. 1,000 crore for providing
immediate relief and rehabilitation and erosion control work
in Assam.

With the limited resources with the State Government,

~ itis very difficult to control the flood situation and erosion

problem of the State. The Central Government must declare
it as a national problem and they should immediately take
steps so that the fertile land is not lost to the rivers. A special
package should be announced to help the people who have
lost their household, cultivable land and valuable property
due to the flood.

| request the Central Government to immediately take
all steps to formulate short and long term plan to control
flood and erosion problem to give relief to the people of
Assam.

[Translation]

SHRI SHAILENDRA KUMAR (Kaushambi): Madam
Speaker, through you, | would like to raise a very serious
matter in the House that adulteration in food items is being
done rampantly in the entire country. The human life has
been put in peril. As Shri Raghuvansh Prasad ji has just
stated in his speech. The serious cases of adulteration in
food items have also been highlighted through print and
electronic media. Such people are playing with the lives of
people. You may see that all food items of daily use like
ghee, oil, milk, curd, spices and vegetables are being
adulterated openly. Recently, an incident of large scale
adulteration of animal fat and bones tallow in food items by
boiling them has been exposed in Agra. No license or
permission has been given to undertake such activities. All
the senior officers of the District are involved in this racket. A
senior minister of Government of Uttar Pradesh is also
involved in this racket. A magisterial enquiry has been
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ordered to patch up the matter. The persons who, themselves
are involved in this racket are conducting enquiry into this
matter. | would like to draw your attention towards an incident
in Nagpur in which synthetic curd was being sold in
canisters.

MADAM SPEAKER: What do you want from Central
Government, please state and conclude.

SHRI SHAILENDRA KUMAR: Madam, synthetic Ghee
has been recovered from Shri Shakti General Store in
Panipat. A factorry, manufacturing synthetic Ghee has been
detected in Jaipur also. Similarly, the complaints of
adulteration in Ghee and jaggery are being received from
Agra. Lakhs of litre of adulterated milk has been seized in
Rewari and Kurukshetra, which was being supplied to Dethi
and even to Mother Dairy also.

MADAM SPEAKER: Please conclude now.

SHRI SHAILENDRA KUMAR: Madam Speaker, | am
concluding. | demand a CBI enquiry in these cases keeping
in view larger public interest. | also demand the Government
to introduce a Bill in this regard making provisions of rigorous
imprisonment of ten years and imposition of heavy penalty
on those found involved in adulteration activities.

SHRI JAGDAMBIKA PAL (Domariyaganj): Madam, with
your permission | would like to draw your and August House's
attention towards a matter of urgent public impcrtance.
There may be some political commitments, political disputes
and differences in ideology in our social life but on the point
‘of development there is no difference in our ideology either
in this House or in our public life. | would like to state that this
August House enacted an Act to establish Rajiv Gandhi
Petroleum Institute to make the country self refiant in
Petroleum sector. The said institute was supposed to provide
B. Tech education to the students in the country. An amount
of Rs. 435 crore had been sanctioned in this regard. The
State Government was supposed to allot land for this
purpose. The Government of Uttar Pradesh had sent a letter
dated 6 June, 2007 to the District administration in this regard
and the concerned department had started the process of
land acquisition. But, the Government of Uttar Pradesh last
week cancelled the allotment of land for the said Central
Petroleum University, which was on par with [ITs, and was
supposed to be run by Ministry of Petroleum. | would like to
state that such type of moral degradation and downfall
should not happen in politics.

MADAM SPEAKER: Now please conclude.

SHRI JAGDAMBIKA FAL: | have not completed my
speech, please listen to what | have to say. Earlier also there
was a similar instance of allotment of land for Rail Coach
Factory and the entire country witnessed how in public life
actions are being taken with a feeling of vengeance.
..(Interruptions):
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MADAM SPEAKER: Now, you please conclude.
...{Interruptions)

MADAM SPEAKER: Shailendra Kumar ji, you should
not say anything in this way. Any point by you will not go into
record.

...(Interruptions)*

SHRI JAGDAMBIKA PAL: Madam Speaker, give me
protection. This House passed this Bill.

MADAM SPEAKER: Please conclude.

SHRI JAGDAMBIKA PAL: The Session has commenced
in it. The Session of that Institute has commenced in the
building obtained on rent from Firoz Gandhi Polytechnic.
Along with this, the process to acquire land is also in
progress. Despite that, State Government has taken action
with vengeance. | think it is not justified at all. Before it, land
for Rail Coach Factory was also cancelled and in the matter
of setting up a Sugar Mill, similar action was taken. Anti-
development face of the Uttar Pradesh Government is being
exposed by its actions. If today, High Court gives stay order
for statues.

MADAM SPEAKER: Please state what do you want
from the Union Government and conclude.

...(Interruptions)

SHRI JAGDAMBIKA PAL : You know that ...({Interrup-
tions)

12.17 hrs.
MATTERS UNDER RULE 377**
[English]

MADAM SPEAKER: Item No. 16. Matters under Rule
377 listed for the day may be treated as laid on the Table of
the House.

(i) Need to address the problem of shortage of
drinking water in Bikaner Parliamentary
Constituency, Rajasthan

[Translation]

SHRI ARJUN RAM MEGHWAL (Bikaner): There is
acute shortage of drinking water in villages situated at the
last point of Indira Gandhi Canal Project in my Parliamentary
Constituency, Bikaner. People of scheduled castes and
scheduled tribes are mostly affected due to this. The people
of department relating to the water resources are helpless
in this matter. Their argument is that the Bhakra Manage-

]

*Not Recorded.
**Treated as laid on the Table.
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ment Board, Punjab is not releasing Rajasthan’s due share

of water from the Canal.The State Government has
announced to provide water to lakhs of people residing at
the last point of the canal through 200 tankers from 2 July,
2009 which is not sufficient. | would like to request through
you that proper arrangement of drinking water should be
made urgently for the villages situated at last point of Indira
Gandhi Canal in Rajasthan.

(ii) Need to provide better rail facilities in eastern
Uttar Pradesh to boost tourism

Dr. VINAY KUMAR PANDEY (Shrawasti) : The north-
eastern region of Uttar Pradesh is a very backward area
from the development point of view. Despite internationatl
importance of Budha Circuit and visited by lakhs of foreign
tourists and receiving huge foreign exchange, this region is
unable to make its presence felt. This region is not connected
directly with major cities of the country through road and
railway network. That's why the people of this area
could not connect themselves with the main stream of the
nation.

Now the time has come that the Centre will have to
take initiative in this regard. So, | request the Government
through this House that keeping in view the above facts,

"gauge conversion from Anandnagar of North-eastern railway
to Gonda, laying new rail line from Bahraich to TUIsipur,
introducing Budha-on-wheel special train at Budha Circuit
should be undertaken at the earliest and for tourism, foreign
exchange earned therefrom and to improve the living
Standard of the people of this area, these railway projects
should be sanctioned with immediate effect.

(iii) Need to include the teachings of Mahatma
Gandhi in the curriculum of schools and
colleges in the country

[English]

SHRI VILAS MUTTEMWAR (Nagpur): In the present
scenario, the society is increasingly becoming bereft of basic
fundamental human values. Too much violence, hatred,
conflict, strife for one reason or the other is visible which is
enough to fill us with a sense of despair. Realising this, the

United Nations General Assembly declared to observe -

Gandhiji's birthday as an International Day of Non-violence.
Quite a number of countries have honoured Gandhiji by
one way or other and in fact have adopted his teachings as
a curriculum in their educational institutions. New Jersey
have also adopted the teachings of Mahatma Gandhi as
one of the subject of studies. In the said context of rising
non-violence in the society it would be practicable and
beneficial to adopt the teachings of Mahatma Gandhi as
one of the subjects in the curriculum of our schools and

ASADHA 18,1931 (SAKA)
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colleges to imbibe the spirit of nationalism and non-violence
in the lives of the coming generation.

(iv) Need toform a separate Ministry for Fisheries
Development

SHRI K.C. VENUGOPAL (Alappuzha): Formation of
separate Ministry for Fisheries Development is a matter
which requires urgent attention of the Government of India.
At present Fisheries Department is a part of the Ministry of
Agriculture. As a major Department, Agriculture ministry can
not focus on fisheries sector and it is treated as a minor
subject. If a separate Ministry of fisheries is formed, it would
provide massive fillip to the economic deveiopment of the
fishermen population of the country.

As all are aware India is endowed with vast fisheries
resources in terms of a coastline of 8118 kms and 2.02
million sq. kms of Exclusive Economic Zone. These
resources are one of the main sources of livelihood for the
rural poor, particularly the fishermen community. An
estimated 14 million people are engaged in fishing,
aquacuiture and ancillary activities in the country. The
fishermen communities are mostly poor and their living
conditions are not good. The estimated fisher folk continues
are not good. The estimated fisher folk population of Kerala
is 11 lakhs and Alappuzha district is in the first place with a
fishermen population of 1.90 lakhs.

India is the third largest producer of fish in the world
and the second largest producer of fresh water fish in the
world, 20% of fish production in the country is from Kerala.
The total value of marine products exported from the country
during 2006-07 was Rs. 8363.53 crores.

As’the fisheries sector provides livelihood to a sizeable
number of people whase living conditions are poor, special
and urgent attention of Government is warranted in
implementing schemes for their welfare. In the above
circumstances, | urge the Government to kindly take urgent
action to form a separate ministry for Fisheries Development
by bifurcating the Agriculture ministry. -

(v) Need for better train facilities for Bansgaon
Parliamentary Constituency

[Translation]

SHRI KAMLESH PASWAN (Bansgaon): | would like to
draw the attention of the Railway Minister towards the
problem of railway connectivity in my constituency,
Bansgaon. Bansgaon constituency of Gorakhpur district has
been a centre of power from ancient times. The region
situated between Rapti and Saryu rivers has been in
limelight for its religious, historical and cultural importance.
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The region under which the places of Sant Kabir and
Devarahwa Baba fall, is facing water logging problem due
to rivers. The only road connecting Gorakhpur to Varanasi
gets damaged by flood and it is the sole means of
transportation. There are historical centres of Buddhist
pilgrimage and thousands of pilgrims visit here from India
and abroad. Broad gauge railway line has been laid from
Gorakhpur to Nepal border. if railway line between Dohrighat
and Gorakhpur is laid and gauge conversion is done to Mau
via Bansgaon, the distance between Banaras to Kath-mandu
will get reduced. At present, traveling between Gorakhpur
to Banaras takes eight hours. If railway track is laid between
Gorakhpur to Dohrighat, this distance will be covered in
three hours only. So, Minister of Railways may kindly pay
attention towards it.

(vi) Need to take steps for renovation, protection
and beautification of ancient historical ponds
located in Tikamgarh Parliamentary Consti-
tuency and other parts of Madhya Pradesh

SHRI] VIRENDRA KUMAR (Tikamgarh): There were
about 950 historical ponds of Thandel era under the
Tikamgarh Constituency area of the Tikamgarh district in
Madhya Pradesh out of which almost 400 ponds are still
existing. Rest of the ponds have lost their existence due to
enc